
Tenth Series, Vol. XVI, No. 2 Wednesday, November 25,1992 

Agrahayana 4,1914 (Saka)

LOK SABHA DEBATES 
(English Version)

Fifth Session 
(Tenth Lok Sabha)

(Vol. XVI contains Nos. / to 10)

L O K  S A B H A  S E C R E T A R I A T  
N E W  D E L H I

Price :Rs.6.00



[Original E nglish proceedings in c u b ed  in E nglish Version and O riginal H indi
PROCEEDINGS INCLUDED IN H in d i V ersion  WILL BE TREATED AS AUTHORITATIVr 
THEREOF.]



CONTENTS

[Tenth Series, Vol XVI, Fifth Session, 1992/1914 (Saka)]

' No 2 Wednesday, November 25,1992/Agrahayana 4,1914

Oral Answers to Questions

‘ Starred Question Nos 21,22 and
24 to 28

WntteR Answers to Questions

•Starred Question Nos 23 and 29
to 40

Unstarred Question Nos 231 to 258,
260 to 283, 
285 to 291, 
293 to 296, 
298 to 323 
325 to 330 
332 to 359, 
361 to 363 
and 365 to 
460

Re Demonstration by Industrial & 
Agricultural Workers at Boat Club 
to Express their Sentiments against 
the New Economic, Industrial, 
Trade Policies of the Government

C o l u m n s

1-49

49-510

49-67

67-510

511-530

*The Sign + marked above the name of a Member indicates that the question was actually 
asked on the floor of the House by that Member



C olum ns

Question of Privilege

Alleged assault by Police Officer on 
Shri Harin Pathak. M P in 
Ahmedabad on 23rd November,
1992

Papers Laid on the Table

Assent to Bills

Joint Committee on Copyright
(Se&>nd Amendment) Bill

Moton re Extension of time for 
presentation of the Report 

—Adopted

Business Advisory Committee

Twenty-Second Report 
—Adopted

Matters Under Rule 377

(i) Need to take stops for stopping 
mining operation inside the 
Simplipal Wildlife Sanctuary 
Orissa

Shri Gopi Nath Gajapathi

(ii) Need to provide reservation 
facility at Seoni Railway Station 
and also to introduce a super 
fast tram from Jabalpur to 
New Delhi itlic Beena

536-542

549-551

551-552 

552

552-558 

552-553

552-553

553-554

Kumari Vimla Verrna 553-554



C olumns

(Hi) Need to consider the proposals
of Maharashtra State regarding 
transmission of gas from Bombay 
High to North India

Shri Anantrao Deshmukh

(iv) Need for extandmg natural 
gas pipe line upto agTa for 
improving power generation 
and setting up of new industries 
in Agra

Shn Bhagwan Shankar Rawat

(v) Need for setting up of gas 
based power plants at Aonla,
Shahjahanpur and Jagdishpur,
Uttar Pradesh

Shri Rajveer Singh

(vi) Need to set up industries 
in Saharsa Parliamentary 
Constituency, Bihar

Shri Surya Narayan yadav

(vii) Need to open more LIG outlets 
in divisional district town 
Jalpaig»n, West Bengal

Shn Jitendra Nath Das

(vm) Need to Announce higher
Procurement price tor Narma 
Cotton

544

555-556

555-556 

556

556

556-557

556-557

557-558

557-558

558

Shn Birbal 558



m

Discussion Under Rule 193

Situation Affecting Agriculture 
and farmers* interests due to 
increase in Prices of Fertilizers 
and Wheat Import

558-682

C olum ns

Shri indrajit Gupta

Shri Nathu Ram Mtrdha

Shri Atai Bihan Vajpayee

Shri George Fernandes

Shri Sudhir Sawant

Shri Amal Datta

ShriC Sreemvasan

Shri Madan Lai Khurana

Shri Digvijaya Singh

Shri Surya Narayan Yadav

Shri Sobhanadreeswara Rao Vadde

558-570

570-580

580-588

588-598

599-811

611-622

622-624

624-633

633-641

641-644

644-652



LOKSABHA DEBATES

LOKSABHA

Wednesday, November25,1992/ 
Agrahayana, 1914 (Saka)

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the ChairJ 

ORAL ANSWER TO QUESTIONS

IEnglish]

Bench of Allahabad High Court 

+
*21 SHRI RAMSAGAR

SHRI JAGAT VIR SINGH 
DRONA

Will the PRIME MINISTER be pleased 
to state.

(a) the action taken so far by the Gov
ernment for setting up a division bench of 
Allahabad High Court in the Western Uttar 
Pradesh in accordance with the recommen
dations of the Jaswant Singh Commission,

(b) the state at which the matter stands 
at present,

(c) the reasons for delay in this regard.
and

(d) the progress made so far regarding 
implementation of the recommendation of 
the said Commission in connection with the 
enactment of legislation for setting up of 
division benches of High Courts?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H R, BHARDWAJ):
(a) to (c) Specific recommendations of the 
Jaswant Singh Commission for setting up 
permanent/Circuit Benches of the Allahabad 
High Court in Western Uttar Pradesh were 
referred to the Government of Uttar Pradesh 
for views and comments, in consultation with 
the Chief Justice of the High Court. No 
specific, complete proposal has been re
ceived from the State Govememtn so far 
The matter is thus, pending with the State 
Government

(d) Specific recommendations of the 
Jaswant Singh Commission forestablishmg 
Benches of Madhya Pradesh and Madras 
High Courts were also referred to the con
cerned State Governments for views and 
comments, in consultation with the Chief 
Justices of the respective High Courts No 
specific, complete proposals have been 
received from these State Governments so 
far

fTranslationj

SHRI RAM SAGAR Mr. Speaker, Sir, 
keeping in view the vast area of Uttar Pradesh, 
the long distance of Western Uttar Pradesh 
from the location of the High Court of
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Allahabad and difference of climates and 
languages between the two places, the 
demand for setting up of a division bench of 
the Allahabad High Court in Western Uttar 
Pradesh was held justified by the Jaswant 
Singh Commission. I would like to ask by 
what time the Government would set up a 
division bench of t he Allahabad High Court in 
the Western Uttar Pradesh after removing 
the hurdles coming in the way?

SHRIH.R. BHARDWAJ: Sir, as I have 
said in the course of my reply to the original 
question, the concerned State Government 
is being consulted on the issue of setting up 
of a division bench of the Allahabad High 
Court in Western Uttar Pradesh. The Gov
ernment would look into this matter only after 
eliciting the opinion of the Chief Justice of 
Allahabad High Court on whatever decision 
he takes.

o
SHRI RAM SAGAR: Mr. Speaker, Sir, 

did the Jaswant Singh Commission hold 
consultations with the Government of Uttar 
Pradesh and with the Chief Justice in the 
course of carrying out studies? If so, what 
are the problems is setting up of a bench of 
the Allahabad High Court on the proposed 
site?

SHRI H.R. BHARDWAJ: There are a 
few difficulties. First of ail, the State Govern
ment has to locate a place where the division 
bench the Allahabad High Court could be set 
up. There is a great difference of opinion on 
this point among the lawyers and judges of 
Eastern Uttar Pradesh. Unless the State 
Government is satisfied as to which place 
would be the most suitable for the public, no 
progress can be made in this matter. The 
people of Western Uttar Pradesh are sup- 
porting this proposal whereas, on the other 
hand, the people of Allahabad side are 
opposing it. Bar is also divided on this issue. 
1 think that it would be better if the State 
Government and the High Court of the State 
hold a thorough discussion on this Issue and

arrive ait a conclusion. Only then it would be 
proper to implement it.

SHRI JAGAT VIR SINGH DRONA: Mr. 
Speaker, Sir it is quite clear from the reply of 
the hon. Ministerthat the people of Allahabad 
are opposing it whereas a solution to the 
problem bf the people of Western Uttar 
Pradesh is to be found out.

Uttar Pradesh is a State of India with 
largest population. Many suits are pending 
in the Allahabad High Court. Owing to short
age of judges and overload of work, this 
probterhwas raised inthe Bar Association of 
Western Uttar Pradesh in 1967. The issue 
was raised in the State Assembly of Uttar 
Pradesh in 1977 and in 1981 it was also 
raised in Parliament by hon. Mohsina Kid- 
wai. Keeping in view the gravity of the mat
ter, Mr. Justice Jaswant Sihfcjh submitted a 
report of his commission to the Central 
Government in1985. (t is already seven yars 
since then. This shows the indifferent atti
tude of the Government. I would like to ask 
two questions. Firstly, whether the Central 
Governemtn is agreeable to the recommen
dations of the Jaswant Singh Commission? 
If so, whether a reminder, to the letter sent to 
the Government of Uttar Pradesh earlier has 
been sent now? Secondly, whet! on prin
ciple the Government of Uttar Pradesh pro
poses to set up a division bench in Agra for 
Western region?

SHRI H.R. BHARDWAJ: Sir, it has been 
suggested in the report of the Jaswant Singh 
Commission that the division bench be set 
up in Agra whereas the demand was there 
actually for setting it up in Meerut of Uttar 
Pradesh. Since the High Court was previ
ously located in Agra, which was latter shifted 
to Allahabad, the Jaswant Singh Commis
sion made suggestion to set it up in Agra. For 
the information of the hon. Member^ would 
like to tell that the lawyers and other people 
of Meerut and the adjoining districts of 
Western Uttar Pradesh are not accepting



5 Oral Answers AGRAHAYANA 4, n U (S A K A ) Oral Answer* 6

this proposal. Besides, time to time exchange 
of letters with the Government of Uttar 
Pradesh and exchange of views show that 
the people of Western Uttar Pradesh are not 
unanimous on this proposal. Secondly, as I 
told every State should have a High Court, in 
Uttar Pradesh, the High Court Is already 
located at two ptaces. The State Govern
ment and the Chief Justice of the High Court 
have the authority to set up a bench of High 
Court at the third place. Unless such a pro
posal Is received from them the Government 
of India is helpless to take any steps in this 
regard, There is no question of neglecting 
the Western Uttar Pradesh.

[English]

Gas Leakage in Fertiliser Plant at 
Panipat

*22. SHRI RAM VILAS PASWAN: 
SHRI TARA CHAND KHAN- 

DELWAL:

Willthe PRIME MINISTER be pleased 
to state:

(a) whether a number of persons died 
following gas leakage m the National Fertil
isers Ltd. plant at Panipat recently:

(b) if so, the details thereof;

(c) the outcome of the inquiry, If any, 
made by the Government into the incident; 
and

(d) the action taken or proposed to be 
taken by the Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) to (d). A 
statement is laid on the Table of the House.

STATEMENT

(a) and (b). Ten persons died in Panipat 
plant of National Fertilizers Ltd. (NFL) on
26.8.1992 due to leakage of ammonia gas 
while repair work was being undertaken to 
change the safety valVe of one of the 
ammonia feed pumps. Out of the dead, four 
were regular employees including a Man
agement Trainee of NFL, two were Appren
tices and four were employees of a contrac
tor. Besides, eleven other persons atso re
ceived injuries who have recovered after 
treatment.

(c) and (d). An enquiry committee, 
headed by an outside expert, was consti
tuted by NFL to go into the causes of acci
dent, fixation of responsibility, if any, review 
of safety procedures followed In the unit, and 
to recommend remedial measures. In its 
report, the enquiry committee has held that 
the accident was on account of failure of a 
component of the suction val Ve of Ammonia 
Pump. Since the personnel directly con
cerned including the officer who had issued 
the safety permit authorising the work also 
perished in the accident, the enquiry com
mitted has observed that fixing of responsi
bility is not possible. The committee has 
suggested a number of short-term and long
term measures for avoiding such mishaps.

The report of the enquiry committee has 
been accepted by the Board of NFL on
30.10.1992 and a number of suggested 
measures have already been implemented.

The report of the enquiry committee is 
being examined by the Government.

[Translation]

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, the hon. Minister in his reply 
has stated that fixing of responsibility is not 
possible. This is what has always been tak
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ing place 11 persons were tutted but no 
officer was held responsible for it In view of 
all these points I would like to know the terms 
and conditions of the enquiry committee 
Secondly, there is question of compensa
tion, how many of the affected persons have 
been given compensation I would also like 
to know the amount of compensation given 
to regular employees and also to labourers 
engaged on contract basis

IEnglish/

OR CHINTAMOHAN This unfortunate 
accident happened on 26th August of this 
year 10 persons died and 11 persons were 
injured Among the dead, four of them were 
regular employees, four of them were con* 
tractual labourers and two of them were 
apprentices We immediately called for the 
enquiry The chairman of the enquiiy com* 
mltteewasDr Paul Fothen who is an expert 
in fertilizer sector The other experts also 
joined in that enquiry

The mam terms of reference of the 
expert committee were-we asked them to 
know why this accident took plac?, who are 
the people responsible for this accident, 
whether the factory followed all the safety 
measures, and how to stall such type of 
accidents in future These are the terms of 
reference made to the Expert Committee

The Expert Committee have given their 
report to the National Fertilizer Board on 
30th Of last month and the Board has sent the 
report to the Government, just about a week 
back

The Government is examining all the 
details

The hon Member has raised the ques
tion about fixing the responsibility The man 
who was responsible for authorising repair 
work during which accident took place also 
died on the spot The man who was respon-

sftrte fô  authorising ̂ BfpairMvort̂ during 
the accident took place alsodied on the spot 
and because of this reason, we am not able 
to fix up the responsibility. But the Govern
ment is again asking the National Fertiliser 
Board to examine it and If necessary send 
another Expert Committee to fix up the re
sponsibility on the supenor officers who are 
them That is an

SHRI RAM VILAS PASWAN What 
about compensation?

[Translation]

I would like to know the amount of 
compensation given to the regular employ
ees as well as to the labourer working on 
contract basis?

[English]
MR SPEAKER The second supple

mentary

SHRI RAM VILAS PASWAN No I had 
already asked about it

MR SPEAKER You can ask only one 
question in supplemental

SHRI RAM VILAS PASWAN No I had 
already asked

MR SPEAKER In supplementary, there 
has to be only one pomt

SHRI RAM VILAS PASWAN In (a) and
(b), I had asked only one point

uH CHINTAMOHAN Compensation 
of about Rs 22 lakh was given in total and 
Rs 3,60,000/- was given ex-gratia on the 
spot I also visited the spot immediately and 
also the hospitals where they were admitted 
and immediately ex-gratia amount of 
Rs 10,000/* and Rs 25,000b was given
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depending on the type of injury and the 
accident.

SHRI RAM VILAS PASWAN: Contract 
labour.

DR. CHINTA MOHAN: Contract labour 
were given somewhere Rs. one lakh each, if 
you want the totals, I will place on the Table 
of the House or otherwise, if you want me to 
read, I am prepared to read. The contractual 
labour, four persons each was given be
tween Rs. 1008 lakh to Rs. 1.13 lakhs.

[Translation]

SHRI RAM VILAS PASWAN: Sir, in his 
reply he has used the terms long term sug
gestions'and 'shortterm suggestions’. I woutd 
like to know what are those suggestions and 
how far they have been implemented His 
statement is contradictory. On one side he 
has stated

[>EnglishJ

“The report of the Enquiry Committee 
had been accepted by the Board of NFL.”

[TranslationJ

It means that the report which has been 
accepted is,not final. He has also stated:

IEnglish)

“Government is examining the report."

These are your words

DR. CHINTAoMOHAN: 1 had never 
contradicted my statement which 1 havegiven 
earlier. Here they have given recommenda
tions which is a big bundle which I am pre
pared to place on the Table of the House For 
the benefit of the House, I would like to say 
that the Expert Committee suggested that 
there should be a switch control mechanism

to stop plants In case of that type of accidents 
In future. That was not there earlier. They 
have suggested it as a as a long term meas
ures. As a short-term measure, they said 
that aftthe workers <n the factory should use 
mask, helmet and gadgets etc. while carry
ing out repair work.

SHRI RAM VILAS PASWAN: That was 
not done and it is an internationally awarded 
unit.

SHRI TARA CHAND KHANDELWAL: 
Mr. Speaker, Sir, I would like to know from 
the hon. Minister the main things pointed out 
by the Enquiry Committee in Its report. 
Because the people have yet not been able 
to forget the Bhopal gas tragedy. In a similar 
incident 11 persons died in Panipat when 
repair and maintenance work was being 
earned out there It was the time when engi
neers should have been present throughout 
the work But since the Managmg-Director 
and Technical Director were Delhi-based, 
they could reach the site only the next day 
Why such a carelessness was shown? The 
hon. MimstePmay please tell us the name of 
he company, who was entrusted the task of 
laying pipeline and the action being taken 
against it.

IEnglishJ

DR. CHINTA MOHAN: The recommen
dations of the Committee are that the yoke 
bush of the ammonia pump should be 
changed. They also suggested that emer
gency stop switch should be always kept in 
the control room to stop the plants in future. 
They have also observed that a number of 
gadgets, helmets and masks were arranged 
by the plan? authorities to be used by the 
employees. Unfortunately, the contractual 
labour doing that repairwork neverbothered 
to use these things in spite of theprecaution* 
suggested is the safety manual. Unfortu
nately, this accident took place it never 
happened earlier also. This factory was
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started 17 years back ft was doing very well 
all through The tech nolog y was given by the 
Japanese company Some hon Member 
asked for It And the design was given by 
Engineers India Ltd The factory was doing 
very well It was producing aboyt five lakh 
tonnes of urea every year It has got, some 
time back, a National Safety Award also 
Also, the government is suitably advising the 
units for taking all precautionary measures 
to stop such accidents in future

SHRI DIGVUAYA SINGH Sir, I would 
like to ask one question Did the Safety 
Officer, postedm the NFL Branch atPanipat, 
have adequate qualifications or not as per 
the statutory requirements? Did he have 
that? Was he trained in safety operation or 
not?

DR CHINTA MOHAN Thesafetyequip- 
ment was looked after by a number of engi
neers and the person who died on-the-spot 
was an Assistant Engineer He was a well- 
trained engineer

SHRI DIGVUAYA SINGH I asked 
whether the Safety Officer who was posted 
at Panipat did have the required qualifica
tions or not? Did he have the required cre
dentials to be posted there as a Safety 
Officer?

DR CHINTA MOHAN Yes. he had

SHRI DIGVUAYA SINGH to the best of 
my knowledge, Icpmeto know tha the S Afety 
Officer posted there did not have the requi
site qualifications

DR, CHINTA MOHAN It is purely a 
technical question As p9r the report given 
by the Expert Committee, they said that the 
person who was holding this responsibility 
had got ail the technical qualifications

Indo-Pak Relations

24 SHRI CHITTA BASU:
SHRIMATIVASUNDHARA RAJE’

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government have taken 
up with Pakistan, at the diplomatic and other 
levels, the issue of Pak’s support to terrorism 
and subversion in Jammu and Kashmir and 
Punjab,

(b) if so, the results achieved in the 
matter,

(c) whether the Government have in
vited Pakistan to have biiatera! talks in the 
light of Shimla agreement/

(d) if so. the response of Pakistan thereto,
and

(e) the steps taken/proposed to be taken 
by the Government to improve further the 
bilateral relations with that country'?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) to (e) A State
ment is laid on the Table of tne House

STATEMENT

(a) Government have urged Pakistan to 
stop its support to terrorism and subversion 
directed against India in the States of Jammu 
& Kashmir and Punjab

(b) Pakistan continues to claim that it 
does not support terrorism directed against 
India However, there is evidence on the 
ground that Pakistan’s support to terronsm 
continues.

(c) and (d) We have indicated to Paki-
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stan that we are witting to discuss and re
solve ail issues with Pakistan bilaterally and 
peacefully in accordance with the Shimla 
Agreement. However, meaningful discus* 
sions can oniy be hetd once a climate is 
created which Is conducive to promoting 
mutual trust and confidence and purposeful 
dialogue. For this Pakistan must stop its 
support to subversion andterrorlsm in Jammu 
& Kashmir and Punjab. n

(e) It is our policy to continue to Keep 
channels of communication open with Paki
stan in order to Keep tension in checK and 
lower temperatures. There have been meet
ings at the Prime Ministerial, Ministerial and 
Official level. Some progress has been made 
including agreements on confidence build
ing measures and resumption of talks on 
panding issues.

SHRI CHITTA ̂ ASU: Sir, the Pakistan 
National Assembly, in October last, adopted 
a Resolution condemning, what they thought 
as “Indian Atrocities in Kashmir” and termed 
it “gross violation of universally-accepted 
norms of Human Rights." The Pakistan 
Government’s Minister of State for External 
Affairs, while moving the Resolution in the 
Assembly, also reiterated the Pakistan 
Government's stand on supporting the mili
tants’ movement in Jammu & Kashmir. The 
Pakistan National Assembly earlier also 
passed a Resolution.

MR. SPEAKER: Please put your ques
tion. It is becoming a speech. This is such an 
important question. There are other Mem
bers who want to ask questions.

SHRI CHITTA 6ASU: I wilt conclude in 
a minute.

MR. SPEAKER: Please come to the 
point.

SHRI CHITTA BASU: You will find that 
I am not taking even an extra fraction of a

second. (InterrupUons) Again, 1 say that a 
Resolution was passed by the Pakistan 
National Assembly condemning us. They 
stated that the Babri-Masjid has been dese
crated and demolished in India. All these 
remarks constitute a gross violation of inter
national relations by ail standards. Have not 
these two Resolutions passed by the Paki
stan National Assembly caused great strain 
to the relations between India and Pakistan? 
If that relation has been very much severely 
strained, how does the Government pro
pose to improve the relation as indicated in 
the Statement read-out by the Minister?

SHRI EDUARDO FALEIRO: Sir, we 
have made it known publicly that we deplore 
this type of a Resolution passed by a Parlia
mentary Institution. It is, as the Members 
rightly pointed out, a gross violation of Parlia
mentary norms; interference in the internal 
affairs of another country. I would like to say 
that while we deplored this, we have also 
succeeded in putting this across t- a number 
of countries which are friendly and which are 
also important in the international commu
nity that these and the other actions of the 
Pakistani authorities have militated against 
a peaceful resolution of differences and also 
strengthening of relation between our two 
countries. May I say, in this context, that we 
are committed to keep on the dialogue. We 
are committed to do all that we can to 
strengthen the relation. You cannot choose 
your neighbours. Different neighbours are 
there. You cannot choose yourfamilies or 
your brothers. Therefore, the way is to keep 
talking, keep improving the relations, keep 
doing everything on this direction while at the 
same time, remaining firm and uncompro
mising on those values on which compro
mise is not possible, namely, the integrity of 
the country and the security of the nation.

SHRI CHITTA BASU: The Pakistan 
ruling party Is facing today menacingly 
domestic problem particularly after the 
movement, which is currently on, of the
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Pakistan people Does the Government 
anticipate fresh spate of aggressive, adven
turist attitudes and stances on the part of 
Pakistan in order to divert the mass attention 
from the menacing domestic problem that 
they are facing now, as in the past? If that is 
so, what would be the reaction of the Gov
ernment of India in this regard?

SHRI EDUARDO FALEIRO I would 
not like to fallin the same pitfall that we have 
pointed out to the Pakistani authorities, 
namely, commenting ontheir internal affairs 
And, Mr Speaker, you wiii not allow me to 
answer speculative questions on what and 
soon and so forth

[ TranslationJ

SHRI ATAL BIHARI VAJPAYEE Mr, 
Speaker, Str, my question is addressed to 
the Hon Pnme Minister He often gets an 
opportunity to meet the Prime Minister of 
Pakistan He must be fully aware of the seen 
of Pakistan What is his personal assess
ment? \Does Pakistan really want to improve 
its rotations with us and if it is so, why after 
every such meeting steps are taken in Paki
stan which rather spoil and not improve our 
relations

THE PRIME MINISTER (SHRI P V  
NARASIMHA RAO) Mr Speaker, Sir, I do 
not think that our meeting is to spoil our 
relations Nor do I think that every time, such 
a thing happens It is a fact that In every 
country there are some forces which do not 
want peace to be established in the country 
though peace loving forces are also there 
Anti-social elements have always been there 
to create obstacles in the way of efforts 
made by the peace loving 
forces (interruptions)

(Interruptions)

SHRI NITISH KUMAR Today you have 
given a very good reply— (Interruptions)

SHRI P.V. NARASIMHA RAO ft is 
essential and I know that tit is there in every 
country mchidingPakistan. The opinion of «dl 
the people of a country is not same They all 
do not have a single aim— Even the people 
in the Government have difference of opin
ion— (Interruptions)

SHRI ATAL BIHARI VAJPAYEE. I was 
unaware that Shri Arjun Singh and you have 
differences (Interruptions)

[English}

SHRI MANI SHANKAR AIYAR Sir,has 
the Government of India considered thank* 
mg and congratulating the Government of 
Pakistan on having prevented Shri Amanul- 
lah Khan and his colleagues from crossing 
the Line of Control, if not, why not?

SHRI EDUARDO FALEIRO On this 
occasion, that is, the last occasion as well as 
on the previous occasion-that have been 
the two occasions • we took up the matter at 
diplomatic level bilaterally andalso put across 
the gravity of the situation and how we really 
cannot but be firm in safeguarding our bor
ders from other countries As a result of 
these diplomatic demarche, a very ugly situ
ation was avoided

[TranslationJ

SHRI RABI RAY Mr Speaker, Sir, the 
hon Minister has said in his reply

[English]

‘ Some progress has been made includ
ing agreements on confidence building 
measures "

[Translation/

I would like to know from the hon Min
ister, hastherebeen any difference between 
the previous dictalional government and the
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present democratic government in Pakistan 
at ft* pwsenrgovemment it also tending 
infiltrators to India like the previous one? 
Since Prime Minister of two democracies 
exchange views now, is there any change? 
Hon. Minister may kindly throw some tight on 
it.

Mr. Speaker, Sir, will the Prime Minister 
answer it? He is looking at you and the 
Minister is looking at him.

SHRI P.V. NARASIMHA RAO: I was 
looking at you because I presumed that you 
would ask him. Kindly repeat your question.

MR. SPEAKER: Repeat it. please.

SHRI RA6I RAY: Mr. Speaker, Sir, My 
question is whether the hon. Prim£>Minister 
finds any difference in the previous dictatori- 
cai government and the present democratic 
set up, under which two Prime Ministers 
have been elected, as the present govern
ment is also engineenng disorder in Kashmir 
by sending infiltrators like the previous 
government? Secondly, does he find any 
change in the attitudes of the democratically 
elected Prime Ministers, Mrs. Bhutto and Mr. 
Sharif towards India?

SHRI P.V. NARASIMHA RAO: There is 
no change in their intentions to spread disor
der in Kashmir but everybody has his own 
style and attitude and I can say that while 
talking to a democratically elected Prime 
Minister, I find myself on a different wave 
length and I am happy to admit It that we 
have good relations at personal level.

SHRI SYED SHAHABUDDIN: Mr. 
Speaker, Sir we have talked about meet
ings, discussions and dialogues and the 
government always reiterates that it is ready 
for a talk, a dialogue and any s$rt of agree
ment On the other hand we off and on say 
that Pakistan is involved in such and such 
activities and is interfenng In our internal

matters and encouraging militancy and ter
rorism in India by assisting them. These two 
types of versions make credibHltygapamong 
international community. I would like to know 
from the hon. Minister for foreign affairs. The 
action being taken In a planned manner at 
the international level to either reduce or to 
remove this credibility gap?

[English]
SHRI EDUARDO FALEIRO: I think that 

there cannot be a more credible position 
than ours and there cannot be any other 
position other than ours, acceptable to the 
people of this country. And that is why what 
I have mentioned is the need for a dialogue 
and the need to be firm on certain values on 
which compromise is not possible.

SHRI SYED SHAHABUDDIN: I think 
the hon. Minister has not followed my ques
tion. I am not speaking of the impact in India; 
I am speaking of the credibility gap in the 
international community and I am asking you 
whatplan orsystematiceffort he is making in 
order to eliminate and reduce this credibility 
gap.

SHRI EDUARDO FALEIRO: Well, first 
of all, there is no credibility gap and the 
credibility of our position has increased. I 
may like to share with him in detail the 
position but I would not like to take the time 
of this House beyond saying this: Whether It 
is the United States Congress or the United 
States Administration or the European 
community as a whole through the TROIKA 
and otherwise, or the British Government or 
the British Parliament or other important 
countries, they have all now reached to the 
conclusion which they have delayed f orqulte 
sometime. They have now reached to the 
coaclusion that there in Pakistan, they are 
supporting terrorism and, therefore, there 
have been statements from some of these 
important administration that the time has 
now come to declare even Pakistan as a
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terrorist State, as sponsotens of terrorism. 
This is the position as It is on the international 
community

If the Member would tike to know more 
about this, I wilt give him ait the details. I will 
give him also documents for his own infor
mation because I do not want to affect the 
sources I would give him documents which 
specify incidents, dates and facts of involve
ment of Pakistan In terrorism in Jammu and 
Kashmir from May 1988 to July 1990 and 
from July 1990 to July 1992 in all possible 
details, so that he is fully convinced

SHRI SYED SHAHABUDDIN I am 
convinced, for that i do not need your docu 
ments

SHRI EDUARDO FALEIRO If the hon 
Member is convinced, he could pass on this 
to other friends who would have it

Disposal of cases by Central Adminis
trative Tribunal

25 SHRI PAWAN KUMAR BANSAL 
Will the PRIME MINISTER be pleased to 
state

(a) whetherthe woiking of and disposal 
of casesbythe Central AdrolnlstratttveTtfbu- 
nal has not served the intended objective so 
far;

(b) if so, the reasons therefor;

(c) the number of cases instituted and 
disposed of finally by the various Benches 
thereof during each of the last three years, 
and

(d) the steps proposed to be taken to 
improve their functioning’

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA) (a)to(d) A Statement 
is laid on the Table of the House

STATEMENT

(a) to (c) The Central Administrative 
Tribunal has generally served its intended 
objective as will be evident from figures of 
disposal given below The number of cases 
instituted and disposed of by vanous Benches 
of the Tribunal dunng the &st three years is 
as under -
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(d) Steps have been taken to f{li up the 
posts of Vfee'Chalrmen/Memberstaklng Into 
Account the existing vacancies as well asthe 
vacancies likely to arise upto 31.5.4 093.

SHRI PAWAN KUMAR 8ANSAL: I find 
it extremely difficult to persuade myself to 
share the optimism of the hon. Minister. The 
Central Administrative Tribunal with four
teen benches in different parts of the country 
was set up as a special tribunal for expedi
tious disposal of the grievances of employ
ees andfor speedy dispensation of justiceto 
them. But what we find f rom the answer itself 
is that the backlog of cases goes on mount
ing unabated. At the time when a number of 
posts of members and the vice-chairmen 
remain vacant I say so for the reason that at 
a time when the Government is convinced 
that no extension has to be given to any 
officer. We find that when officers approach 
the age of 58, angling for jobs in the Central 
Administrative Tribunal starts. I would like to 
know from the hon. Minister whether the 
Government would consider making amend
ments to the Act to ensure that people of 
younger age come as members, as vice- 
chairmen of the tribunal because today serv
ice jurisprudence by itself has become a very 
complex subject and we require people who 
could have a longer stinct there in the tribu
nal. That would help in cutting down the 
delays also

SHRIMATI MARGARET ALVA: The 
administrative tribunals have two members • 
one a judicial member and another an 
administrative member. We have got to get 
people with experience at a particular age 
and If they are to go to the tribunals from the 
service, then some incerltives have to be 
offered to them to go into the tribunal. Once 
they join the tribunal, the age forthe member 
is 62 and for the Vice-Chairman It is 65. 
Therefore there Is probably this question of 
age. But rf you want them to go there, we 
have got to provide some incentive for 
members to go.

The hon. Member has spoken about 
mounting arrears. I do not think It Is correct to 
say that the intention for which the tribunals 
were set up has not ben achieved. First of alt 
there were a number of cases which were 
transferred from High Courts to the tribunal, 
to the CAT when It was set up in 1985. We 
have that backlog to dear. We have done 
very good work as far as clearing of backlog 
is concerned. The pendency today is40,000 
which, compared to the High Courts and the 
delays which were there, is very much less. 
I would just give one comparative figure. You 
take the latest as In September. The norm of 
disposal per court per annum is 650 cases. 
Based on this, for all the Benches of the 
tribunal together it should have been 1788. 
But I would like to say that as far CAT 
benches are concerned, we have reached 
2173 disposals which Is much higher than 
the average which has been set as a norm 
forthe High Courts.

SHRI SOMNATH CHATTERJEE: Four 
thousand accumulations are there every year. 
Four thousand arrears, every year.

SHRIMATI MARGARET ALVA: I must 
say that is because there are so many people 
wanting to go to the tribunal because ft is 
cheap and much quicker justice than the 
High Courts.

SHRI ANNA JOSHI: Because they are 
not satisfied with the departmental results.

SHRIMATI MARGARET ALVA: I must 
say that the fee is just Rs. 50. All other 
applications, Including the orders are aH 
supplied fr*e; there is no cost; it is very 
cheap. So there is quite a lot of pressure on 
the tribunals, on the benches whichare now 
there.

SHRI PAWAN KUMAR BANSAL: tf at 
any time 40,000 Government employees 
have to wait for a dedeloft on the point that 
they raised or that concern their career, I
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thinkthat we have got to do something about 
the matter. It is in this connection that I would 
like to know from the hon. Minister, firstly 
whetherthe Minister would consider reduc
ing the age of Government employees get* 
ting into this Tribunal from 58 years to 50 
years or so; and secondly, what is the num
ber of vacancies pending atthe moment and 
when are those likely to be filled up?

SHRIMATI MARGARET ALVA: I would 
like to tell the hon. Member that there are no 
vacancies at the moment. In fact, we did 
have a problem of filling up the vacancies 
when we came in. At that time there was a 
large number of vacancies. I would like to 
inform the hon. Memberthatwe have, in fact, 
made selections for vacancies which will 
come up, right upto. May 1993. The selec
tions have been made by the Expert Com
mittee and there will be no question of back
log as far as filling up of vacancies is con
cerned.

About reducing the age of administra
tive member or the High Court judges, I 
would say that it is a substitute for the High 
Court and therefore we have to have people 
who are at a particular level of experience to 
go into the T ribunal. Therefore I can not reduce 
the age to 50 years, if we want the High Gi xirt 
Judges and others to go into it.

SHRI BASUDEB ACHARIA: Sir, one of 
the objects of setting up of Central Adminis
trative Tribunal was that when a case is 
disposed of - if there is no technical question 
- the party will not file SLP in the Supreme 
Court. But our experience is that, in all the 
cases, after the disposal....

MR. SPEAKER: You should ask a 
question please. (Interruptions) You may 
ask a question. We do not want your expla
nation or experience.

SHRI BASUDEB ACHARIA: The object 
of setting up of the Central Administrative

T ribunal was, after the disposal oi the cases, 
generally, the party will not file SLP in the 
Supreme Court. But our experience is that in 
all cases, the parties are filing SLPs in the 
Supreme Court.

In a case where the Central Administra
tive Tribunal has given a judgment in favour 
of reinstatement of dismissed railway em
ployees, the Ministry of Railway has filed 
SLP in the Supreme Court. So. the object of 
setting up of Central Administrative Tribunal 
is void. May I know from the hon. Minister 
whether the object of setting up qi Central 
Administrative Tribunal was forthe speedy 
disposal of the cases and also for the Gov
ernment not to fiie SLPs in the Supreme 
Court? May I also know whetherthe Minister 
will see that the Government is not filing 
SLPs in the Supreme Court where a judg
ment has been given in favour of employees 
by the Central Administrative Tribunal?

MR. SPEAKER: A long question to be 
responded by a brief answer please.

SHRIMATI MARGARET ALVA: Yes. Sir, 
I would certainly like to say that no frivolous 
SLPs have ever been filed by the Govern
ment. They are filed after a very careful 
consideration and legal opinion, where 
matters of Law are involved. I would also like 
to say that the jurisdiction of the High Courts 
has been removed. ,

SHRI SOMNATH CHATTERJEE: That 
depends on the vindictiveness of the officers 
because they are utilising the Government 
money to file appeals and not their own 
money; but the workers are to spend their 
own money.

SHRI BASUDEB ACHARIA: The Prime 
Minister »s here, he should reply. (Interrup
tions)

SHRIMATI MARGARET ALVA: I can
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only give you the factual position. (Interrup
tions)

SHRI BASUDEB ACHARiA: Ministry of 
Railways is filing SLPs in all cases. Why? 
Prime Minister should reply.

SHRIMATI MARGARET ALVA: A very 
few SLPs are ever admitted by the Supreme 
Court. (Interruptions) It is only in limited 
matters that they are referred.

(Interruptions)

Indian Pepper

26. SHRI PALA K.M. MATHEW: Will 
the PRIME MINISTER be pleased to state:

(a) the steps taken by the Government 
to increase the price of Indian pepper for the 
benefit of the farmers during the last six 
months;

(b) the steps taken to establish a domi
nant position for pepper in America, Gulf, 
European and Asian markets after the disin
tegration of the former Soviet Union;

(c) the concrete results achieved after 
the withdrawal of pepper cess; and

(d) the amount of pepper purchased/ 
proposed to be purchased by the Spices 
Trading Corporation, NAFED and other 
Government agencies to prevent further 
downfall of prices?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS
TRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) to (d). A Statement is laid on 
the Table of the House.

STATEMENT

(a) The fall in the price of Indian pepper 
in the last two years has been on account of 
over-supply in the international market. The 
stabilisation in the prices of pepper will even
tually come only through a better balance of 
demand and supply. However, with a view to 
mitigate the hardship of the farmers, Gov
ernment has taken a number of steps. These 
include:-

(i) The cess on the export of pepper has 
been waived with effect from 16th October 
1992. This will improve the price competi
tiveness of Indian pepper and will thereby 
help improve exports;

(n) The State marketing agencies such 
as NAFED, Spices Trading Corporation Ltd. 
(STCL) and State Trading Corporation (STC) 
have been advised to step in and purchase 
stocks to the extent possible.

(iii) The Spices Board has, in consulta
tion with exporters, stepped up its efforts to 
promote exports of pepper.

As a result of the steps initiated, the 
pepper prices are now beginning to look up.

(b) Export performance is largely de
pendent on our price competitiveness and 
quality. A series of measures have been 
taken to improve productivity and quality of 
our pepper. These include production and 
distribution of rooted cuttings of high yielding 
varieties of pepper, rehabilitation of old 
pepper gardens, supply of input kits to small 
and marginal farmers and pepper protection 
measures including control of quick wilt dis
ease. In order to help marketing, the Spices 
Board has also taken other measures such 
as sending delegations abroad, arranging 
Buyer-seller Meets, participating in interna
tional fairs/exhibitions, promoting export ot 
value added forms fo pepper such as pepper



31 Omt Answers NOVEMBER 25.1992 Oral Answers 32

oil and oleoresing,s upgrading the quality of 
pepper, brand promotion. Spices Board has 
also introduced Logo Promotion scheme to 
ensure quality.

(c) The export of pepper in October 
1992was 750 tonnes as against 343tonnes 
during October 1991. However, it is rather 
premature to expect any impact of the waiver 
of cess.

(d) STCL, NAFED & STC propose to 
purchase pepper to the extent of about 1500 
tonnes between now and March, 1993.

SHRI PALA K.M. MATHEW: Sir, I am 
sorry to say that the reply conceals more 
than it reveals. In fact, Indian pepper is the 
livelihood of about 20 lakh families. It earns 
a foreign exchange of Rs. 200 crore. I am 
stating this in order to show the importance 
of this cash crop.

The problem is that the Minister has 
referred to price competitiveness. The price 
competitiveness is already there. Indian 
pepper is supposed to be the best in the 
world. If we exercise sufficient influence with 
the international pepper community and also 
if we try to make more efforts to sel this 
abroad, I am sure, we will be able to increase 
the prices.

So, what are the tangible and concrete 
results of NAFED, STC and Spices Trading 
Corporation stepping into purchase stocks? 
How much have they purchases? What are 
the results * whatever the results may be - 
produced by the Spices Board’s sending 
their delegations abroad, participating in fairs 
and exhibitions, promoting export of value 
added items and then arranging buyer-seller 
meets and all that?

So far as I know, it has not produced any 
concrete results. I would like to know what 
are the results of these so-called efforts 
made by the Government.

PROF. P.J. KURIEN: Sir, the hon. 
Member feels that the question conceals 
more than what it reveals. I do not know. I 
have answered specifically all the points 
which have been referred. Well, then this 
question also conceals more. Therefore, the 
answer conceals.

I would like to make it very clear that ali 
possible efforts are being made to increase 
the export of pepper and also to see that 
there is price competitiveness. But the price 
as such is due to certain factors which are 
beyond our control. Most of our export was 
taking place to the erstwhile Soviet Union. 
Because of the collapse of the erstwhile 
Soviet Union and because of the economic 
problems in that country, we are not able to 
export our pepper to that country.

At the same time, we are making all 
efforts to divert our market. It is to help the 
farmers that we have reduced the export 
cess. There was an export cess of two per 
cent. That has been reduced to make our 
pepper more competitive.

It is true that Spices Board is sending 
delegations. The traders and exporters are 
also going to other countries. There are all- 
out efforts to strike new deals for export.

If the hon. Member wants to know what 
specific deals have been struck by the dele
gations, it is not possible for me to divulge 
because the deals which are struck by these 
exporters or these business delegations will 
not be divulged by them. They have busi
ness proposals. That is not available for us. 
So, we cannot reveal that.

At the same time, the Government Is 
making allpossible efforts by arranging buyer- 
seller meets, by sending delegations and 
also asking the STC, STCL and NAFED to 
buy, to enter into the market and purchase 
pepper on commercial considerations. We 
have already given the direction. NAFED
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has plans for buying 600 MT. They have 
already purchased 200 MT. STCL hasa plan 
to buy 1,000 MT. And they have just pur
chased some quantity. We have directed the 
STC to enter the market and buy pepper on 
commercial consideration. Sir, when these 
agencies enter the market, that chop will 
certainly create a spurt in the market and the 
price will go up.

SHRI PALA K.M. MATHEW: The basic 
problem is the low and most unremunerative 
price of pepper which makes it impossible for 
the farmer to even bea- the cost of produc
tion. So, i would like to know, through you, 
from the Minister whether the Government 
would fix a minimum floor price of Rs. 60 per 
kilo so that it will become remunerative for 
the farmer. I would also like to know as to 
what further steps the Government will take 
to increase exports Would the Government 
constitute a Pepper Board to increase pro
ductivity as also a pepper research centre to 
deal with diseases and all that?

MR. SPEAKER: He wants four in one.

PROF. P.J. KURIEN: Sir, Government 
appreciates and fully understands the prob
lem of the farmers. That is why, we are taking 
certain steps. But price is beyond our con
trol, Two-thirds of our pepper was being 
exported. Unless we get export orders and 
unless international market prices go up, we 
will not be able to just announce a higher 
price.

SHRI PALA K M MATHEW: I asked for 
minimum floor price.

PROF. P.J. KURIEN: So, price is be
yond our control Then, with regard to the 
specific suggestion of the hon. Member on 
minimum floor price, even if they procure at 
minimum floor price, where will we stand? 
Can we ask our people to eat more pepper? 
Nobody will eat more pepper. We have to 
only export. Therefore, It Is again market or

commercial consideration. However, the 
Kerala Government has been asked to put 
up a proposal for some kind of a market 
intervention. For such a scheme, the State 
Government should bear 50 percent of the 
cost. If such a proposal comes, then the 
Government is prepared to consider that 
proposal.

Regarding Pepper Board, there is al
ready Spices Board which takes care of ail 
the activities of allthe spices. All problems of 
pepper are being dealt with by the Spices 
Board. So, I do not think there is any need of 
having another Board. It will only duplicate 
the work.

SHRI P.C. THOMAS: It is a welcome 
step which the Minister and the Government 
has taken in regard to cess. That will, of 
course, give a boost to the price But as the 
Minister has said, it is very difficult to make 
people eat more pepper. So, I would suggest 
and appeal that the Government should think 
of starting new pepper-based industries so 
that we can consume and process pepper, 
make new product out of pepper, export it to 
find a very good market in the international 
market for pepper. Could you kindly do 
something on that?

PROF. P.J. KURIEN: We are also trying 
to have more value addition to pepper. We 
are encouraging export-oriented units pro
ducing oleoresins form pepper. I would re
quest the hon. Member to us9 his good 
offices to bring more proposals so that we 
can support such proposals.

u

Investment R & D
O Cj

27. SHRI BIR SINGH MAHATO: Will 
the PRIME MINISTER be pleased to state:

(a) whether Research and Development 
investment in India is low as compared to 
other developed and developing countries;
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(b) if so. the specific steps taken to 
improve the situetion. and

(c) the comparative figures in respect 
of per capital expenditure on Research 
and Development in the developing and 
developed countries?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (DEPARTMENTS OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL

OPMENT) (SHRI RANGARAJAN  
KUMARMANGALAM): (a) to (c). A State
ment is laid on the Table of the House

STATEMENT

(a) and (b). Per Capita Research and 
Development expenditure in India is low as 
compared to that of the developed countries, 
but is higher than what is the case for some 
of the developing countries The Research 
and Development Expenditure in India has 
been increasing from year to year
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SHRI BIR SINGH MAHATO: I would 
like to know from the hon. Minister as to what 
steps the Government is taking to attract 
talents to research and development in view 
of the gradual deterioration. Secondly, wltat 
steps is the Government taking to curb brain 
drain?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Firstly, I would like to inform the 
hon. Member that I would not agree with him 
that there is a degradation in research and 
development. For attraction of younger and 
newer talents, various schemes are there 
starting from what is called pool scientists 
scheme. We have schemes whereby scien
tists who have Master's qualifications with 
Ph.D. and two years’ experience are given 3 
to 5 years contract, so that they have qppor- 
tunities. But more than that, I think what is 
really necessary is that missions in the arena 
of science and technology be identified It is 
very important for us to concentrate on those 
areas because it is impossible for a country 
like ours with limited resources to concen
trate on all areas of science and technology 1 
It is with this objective in mind that the Gov
ernment is having a serious look at whether 
we should have missions on specific areas 
of frontier technology.

lean assure the hon. Memberthat brain- 
drain is not really the problem when it comes 
to science and technology. If one looks at the 
resource base available with us, what is 
really required is to ensure that the resources 
that we have in terms of scientific talent are 
fully utilised for further development.

SHRI BIR SINGH MAHATO: Import of 
foreign technology is causing a lot of heart
burn among the Indian scientists. They feel 
that their work is completely ignored by the 
Indian indusiYy. Will the Government assure 
the scientists that henceforth there will be no 
import of foreign technology or in any case.

that would be confined only to high technol
ogy areas?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: In a world, which is becoming more 
and more a global village, it is going to be 
Impossible to say something blanket like 
that. One thing is definite. Repetitive imports 
of technology or technologies that are indi
genously available are not going to be per
mitted. I can assure the hon. Member one 
thing and that is, whatever technology that is 
available with us. is invariably more competi
tive and definitely far better than most of the 
imported technology. In fact, we find that the 
Indian industrialists underthe new Economic 
Policy are today pushing forward to tell the 
Indian scientists and research organisations 
that they are willing to invest and share in R 
& B because technology is extremely rele
vant it one has to be in the competitive arena.

[TranslationJ

SHRI MOHAMMAD ALI ASHRAF 
FAT Ml: Just now, we received some infor
mation from the ministry, which clearly shows 
that research work in India is being carried 
out on a very low scale as a result of which 
today we are importing technologies, the 
way we were doing it at the time of attaining 
independence. If you compare the data of 
India with the data of developing countries 
you will find that we are making a per capita 
investment of 2.76 U.S. dollars in compari
son to their investment of 500 U.S. dollars. I 
would like to know from the government 
whether it will consider to increase the per 
capita expenditure on research and devel
opment in order to take India Into a new era. 
Because, as per your data, even Pakistan is 
also investing much more than India on 
research and development. So, in order to 
stop further import of technology and to 
develop new technologies within the country 
more funds should be provided for research 
and development



flzngteh] thattheir contribution is much largerthan it is
today.

45 OralAnswers AGRAHAYANA 4,1914 (SAKA) OralAnswers 46

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Mr. Speaker, Sir, I do agree with the 
hon. Member that if one looks at the amount 
of R & 0  expenditure that we have in our 
county on a per capita basis, it is low be
cause the population is rather high. That is 
the real truth. But if one looks at the per 
capita GNP, then one would realise that we 
are in a much better position. In fact, it is in 
India that such a high percentage is contrib
uted from Government to R & D compared to 
other countries including Japan. The per
centage of Government expenditure to R & 
D in terms of GNP is 0.6 per cent in Japan, 
whereas it is 0.7 percent in India. The truth 
is, about 87 percent of R & D expenditure is 
contnbuted by Government. The industry’s 
contribution has been extremely little. While 
in the developed countries it is the industiy 
which contributes more and the Government 
contributes less in R&D. What we really 
need is to encourage the industry to come 
forward. I believe the new Economic Policy 
has already brought these changes. The 
industry is coming forward and I think over a 
period of time there will be substantial in
crease in the investment in R & D.

SHRI CHANDRA JEET YADAV: I agree 
with the Minister that the Indian industrial
ists’ response is very poor while all over the 
world the maximum contribution to the Re
search and Development is made by the 
industrialists only whether it is the research 
and development m the field of university or 
in Science and Technology. I feel it will not be 
the case that automatically because of the 
new Economic Policy the industrialists will 
come in a big way and start contributing 
more in R & D. I would Iflce to know from the 
Minister whether the Government has come 
out or will come out with a scheme and will 
call a meeting specif IcaMy lor this purpose so 
that it can fix Ihe priorities and also can give 
certain schemes (o the industrialists to see

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I am obliged to the hon. Memberfor 
having raised the issue from the right per
spective. The Government has already held 
discussion with the representatives of indus
try. Various schemes are being worked out, 
including the financial incentives that could 
be given to encourage R&D, as well as 
efforts are being made to involve the repre
sentatives of industry in the various Re
search Councils that are there in various 
Government Research Organisations. Their 
involvement is there at the stage of planning 
for the research itself. Their involvement is 
not just financial but it is also in the plan and 
in the understanding. Therefore, I can as
sure the hon. Member that we are going 
along those lines. The schemes as and 
when finalised will be brought to the notice of 
the House.

[Translation]
SHRI NITISH KUMAR: (Barh): Just now, 

the hon. Minister said that the amount of 
R&D expenditure that we have in our country 
on per capita basis, is very low because the 
population is rather high but so far as the 
question of G.N.P. is concerned, that is 
much more than Japan. We would like to 
know from the government, what percent
age of the total G.N.P. of Public sector and 
Private sector is spent in Japan and India 
respect.vely. If the data provided by him only 
pertain to the public sectors of Japan and 
India respectively then what is the totaIG.N.P. 
of Public sector and private sector of India as 
well as Japan. You should clearly state the 
total expenditure incurred by the Govern
ment of India In comparison to Japan.

[English]
SHRI RANGARAJAN KUMARAMAN- 

GALAM: Sir, I want to assure the hon.



Member than \ was not playing the statistical 
game I have given him the actual figures 
On the total GNP. no private sector or pubiic 
sector division is made In Japan, otherwise 
theper capita may not have been so low, the 
fact is that industrial contribution to R & D is 
much more than

[TranslationJ
SHRI NITISH KUMAR We have asked 

about the total expenditure, not about the 
government expenditure alone What is the 
total expenditure incurred in Japan by the 
government and the private sector and the 
expenditure incurred in India on that ac
count You just say that our expenditure is 
much more than Japan Do you wish to give 
this false message to the nation You just tell 
us about the total expenditure of Japan in 
this regard

[EnglishJ

SHRI RANGARAJAN KUMARAMAN- 
GALAM The hon Member would kindly 
appreciate that there was no attempt to give 
any false message i categorically said that 
in Japan the participation of industry in R&D 
is greater than the participation of Govern 
ment I pointed out that the Government’s 
participation is more What we need as 
rightly pointed out by the hon Member Shri 
Chandra Jeet Yadav is that industry must 
participate more in R&D More Government 
participation alone will neverf mally meet the 
answer That is why i have said that if one 
take the Government participation as a per
centage of GNP we are at a very good level 
What we need is to encourage industry to 
come forward and participate Mr Jena is 
also very much aware of the problem

47 Qrn! Answers

Will the PRIME MINISTER be pleased 
to state

OraJAnswers 43

(a) whetherthe Indian Mission in Ger
many has identified thirteen thrust Hems for 
an export promotion campaign hi that coun
try,

o
(b) if so, the details in this regard, and

(c) the steps taken by the Union Gov
ernment to boost the exports’

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES ANDTHE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE) (PROF P J KURIEN)
(a) and(b) The Indian Embassy in Germany 
has identified 14 items for export promotion 
in that country A statement showing these 
items is laid on the Table of the House

(c) Recent policy changes and the proc 
ess of economic liberalisation initiated are, 
mter-alia, aimed at increasing Indian ex
ports Besides Government also facilitates 
other export promotion measures such as 
participation in fairs/exhibitions, holding 
buyer-selier meets and exchange of trade/ 
industry delegations *

STATEMENT

List of Items

(i) engineering products

(ii) computer softwares

N O V E M B E R  2 5 ,1992

Export Promotion Campaign in Ger
many

28 SHRI MAHESH KANODIA
DR LAXMINARAYAN PANDEYA

(in) all leather products

(iv) carpets,

(v) cotton textiles and garments,
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(VI) marine products/foodstuffs and Ag
ricultural products,

(vii) tea,

(viii) jute

(ix) chemicals and pharmaceuticals,

(x) granits and ceramic tiles,’

(xi) handicrafts,

(xii) construction hardware and fittings,

(xiii) industrial garments, and

(xiv) consultancy services.

WRITTEN ANSWERS TO QUESTIONS 

[English]
Jawahar Rozgar Yojana

*23. SHRI V S VUAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the implementation of the 
Jawahar Rozgar Yojana was reviewed at a 
conference of the Chief Minister held re
cently: and

(b) if so, the broad details of the discus
sions held nd the conclusions arrived at?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b): In the Conference of Chief Ministers 
held on 9th October, 1992, the implementa
tion of all rural development programmes 
including that of Jawhar Rozgar Yojana was 
reviewed. The main suggestions/conclusions 
of the Conference were that a substantial

part of the funds under the JRY may be 
earmarked for watershed development and 
soil and water conservation programmes 
which will lead to sustained development 
and employment in rural areas; allocation to 
the villages under JRY be Increased, so that 
durable and tangible works could be taken 
up while providing employment and there is 
need for flexibility in the implementation of 
JRY and other rural development pro
grammes and integration of different 
schemes so as to be relevant to the field 
conditions in different States/Regions and 
local areas. Allocation under JRY souid also 
be increased so as to achieve the objective 
of creating a minimum of 1000 million man
days each year in the Eighth Five Year plan. 
The various components of the JRY such as 
Million Wells Scheme (MWS), Indira Awaas 
Yojana (IAY), construction of school build
ings, roads, irrigation projects etc. would 
also continue with appropriate streamlining. 
These will serve to create rural infrastructure 
and assets ion favour of the rural poor.

2. The general consensus of the Con
ference is to continue the JRY during the 
Eighth Five Year Plan with its existing objec
tives

Consumer Cooperatives In Urban 
Areas of Assam

*29. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state:

(a) the number of consumer coopera
tives established in the urban areas of As
sam during the year 1991 -92;

(b) the target fixed for 1992-93;

(c) whether any financial assistance is 
being received from outside for the function
ing of these co-operatives; and

(d) if so the details thereof ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPfxIES, CON- 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED),
(a) and (b) The Government of Assam has 
reported that Nine Primary Consumer Coop
erative stores have been set up in Assam 
during 1991 -92 and no target has been fixed 
for 1992-93

(c) and (d) i he State Government of 
Assam provides financial assistance to the 
Consumer cooperative institution and the 
Government of India supplemented the ef
forts of the various State Governments in
cluding Assam through a Centrally Spon
sored Scheme forthe development of Urban 
Consumer Cooperatives The scheme was 
in force till 31 3 1992 and has since been 
transferred to the State sector The financial 
assistance given by Government of India 
covers assistance to set up small sized retail 
outlets, large sized retail outlets and Depart
ment stores An amount of Rs 136 56 lakhs 
has been released for setting up 90 units in 
the State up to 31 3 1992

Prime Minister’s Visit to France

*30 SHRI P M SAYEED 
SHRI BRISHIN PATEL

Willthe PRIME MINISTER be pleased 
to state

(a) whether during his recent visit to 
France he held talks with French leaders on 
hilateral and maltilateral issues including 
supply of ennched uranium to India,

(b) if so. the details of issues discussed 
and the outcome thereof,

(c) whether any agreement/treaty was 
signed during the visit,

(d) if so. the broad details thereof,

(e) whether he also met Non-Resident 
Indians residing in France,

(f) whether they have shown any inter
est to invest in India, and

(g) if so, the expected quantum of in
vestment from them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTfci ,N AL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a)and(b) Yes, Sir 
The two sides agreed to strengthen relations 
in the economic, commercial, technologial, 
defence, scientific and cultural fields The 
two sides exchanged views on multilateral 
issues such as NPT and bilateral nuclear 
cooperation and the Indian side reiterated its 
well known position Regional issues such 
as European integration, South Asia etc 
were also discussed The two sides agreed 
on the need for strengthening of the global 
role of the UN

(c) and (d) An Agreement for the Avoid
ance of Double Taxation and the Prevention 
of Fiscal Evasion with respect to Taxes on 
Income and on Capital was signed The 
Agreement was signed by Secretary, Deptt 
of Economic Affairs from the Indian side and 
by his counterpart from the French side The 
Treaty is expected to bring down present 
rates of corporate tax levied on French 
companies in India and vice versa, consid
erably

(e) to (g) The Prime Minister met Non- 
Resident Indians in the reception hosted by 
our Ambassador in Pans They showed inter
est, in general in investing in India However, 
no specific quantum of investment was indi
cated by anyone
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[Translation]
Chemical Fertilizers

*31. SHRI RAJESH KUMAR:
SHRIMATI BHAVNA CHIKHLIA:

Will the PRIME MINISTER be pleased 
to state:

(a) the details of various chemical fertil
izers produce^ *n the country at present and 
the existing production in respect of each of 
these fertilizers;

(b) whether the Government have

encouraged production of fertilizers of two 
grades only; and

(c) if so, the precise policy of the Union 
Government in this regards?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (SHRI CHINTA,MOHAN: (a) The 
details of various majoi chemical fertilizers 
produced in the country at present and the 
existing production (from April to October. 
1992) in respect of each of these fertilizers, 
is given bellow:-

('000'M l j

Name of the Product Production 
(April - October, 1992)

UREA

Ammonium Sulfate

Calcium Ammonium Nitrate

Ammonium Chloride

DAP

SSP

NP/NPK

20.7.20 7

1515:15

17:17:17

“! 0:26:26

12:32*16

14:35:14

7340.3 

303.2 

251.9

69.0

1685.8

1399.4

174.4

233.0

441.4

170.1 

142.6

20.8
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(WD'MT)

Name of the Product

19 1919 

14 2814 

28 28

16 20 

23 23

20 20

TOTAL

(b) No, Sir

(c) In views of reply to (b) above 
question does not arise

Development fo Khadi and Village 
Industries in Bihar

*32 SHRI MOHAMMAD ALIASHRAF 
FATMI Will the PRIME MINISTER be 
pleased to state

(a) whether the amount of grants pro
vided during 1990 91 and1991-92fordevei- 
opment of Khadi and Village Industries m 
Bihar is less than the amount of grants 
provided during 1988 89 and 1989 90 and

(b) if so, the reasons therefore

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY DEPARTMENT 
FO SMALL SCALE INDUETRIES ADN 
AGRO AND RURAL INDUSTRIES) AND

Production 
(April - October, 1992)

99 4 

00 0 

216 5 

59 7 

1567 

398 8

13163 1

THE MINISTER OF STATE IN THE MINIS
TRYOF COMMERCE (PROF P J KURIEN)
(a) and (b) Grants are provided to every 
State for meeting rebate on Khadi/Polyvas- 
tra sale, and a part fo the capital expenditure 
as per the patterns of assistance of the 
Commission to KVI Boards and directly aided 
institutions The details of the total grants 
provided in Bihar are as under

Year Total Grants 
(Rs in Lakhs)

1988 89 518 57

1989-90 506 24

1990 91 483 52

1991-92 451 71

The reduction in 1991 -92 is on account 
of reduction on Khadi sales as well as exis
tence of rebate arrears
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(English}

Impact of Maarstricht Treaty on 
Indian Exports.

*33. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state:

(a) Whether the Government have 
assessed the impact of the Maastricht T reaty 
on Indian exports;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTIES AND AGRO 
AND RURAL INDUSTRIES AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE(PROF. P.J. KURIEN): (a) 
The Maastricht Treaty does not have any 
direct bearing on Indian export to Member 
States of the European Community.

(b) and (c). Do not arise.

[Translation]
Subsidy to Fertilizer Industry

*34. SHRI SUKH DEO PASWAN: 
SHRI NITISH KUMAR:

Willthe PRIME MINISTER of be pleased 
to state:

(a) the quantum of subsidy due to 
fertilizer industry as on October 31,1992;

(b) whether some of the fertilizer units 
are closed for non-availability of subsidy 
during the current year;

(c) If so, the details thereof; and

(d) the remedial steps proposed to be 
taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAL AND FERTILIZ
ERS (SHRI CHINTA MOHAN): (a) The 
amount of subsidy due to the fertilizer units 
as per claims received from the units and 
pending as on October 31,1992 was Rs. 
1340.62 crores.

(b) and (c) As per the information avail
able with the Government, no major nitroge
nous or phosphatic fertilizer unit was closed 
during the current year on account of non
payment of subsidy dues. The Fertilizer 
Association of India have reported that as at 
the end of October, 1992, 28 units in the 
medium and small scale sector producing 
single superphosphate, a phosphatic fertil
izer, were closed forvarious reasons includ
ing liquidity problem caused by imposition of 
ceiling on subsidy, delay in recognition of 
cost escalation and delay in disbursement of 
subsidy dues.

(d) Within the available budgetary allo
cations, ̂ efforts are continuously made to 
clear the subsidy dues expeditiously.

Evaluation of New Industrial Policy

*35. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government have made 
any evaluation of the New Industrial Policy;

(b) if so, the details thereof; and

(c) the number of the public sector 
undertakings in which capital investment by 
private sector is being made as a conse
quence of the New Industrial policy ?



THE MINISTER OF STATE IN THE (b) The prospects are very
MINISTRY OF INDUSTRY (DEPARTMENT encouraging as per the details given
OF INDUSTRIAL DEVELOPMENT (SHRI- bellow;
MATI KRISHNA SAHI). (a) Yes, Sir.
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(c) As per information available, partial 
disinvestment of equity in 30 Central Gov
ernment public undertakings has been made 
in favour in institutional investors.

[English]

Construction of Roads Under 
J.R.Y.

*36. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS
TER be pleased to state:

(a) whether there is any discrepancy in 
the cost of construction Of roads per km. 
under the Jawahar Rozgar Yojna in various 
States;

(b) if so, the remedial action proposed to 
be taken m this regard;

(c) whether any norms have been laid 
down forthe construction of such roads;

(d) if so, the details thereof;
«>

(e) whether any evaluation of the work 
done has been made by any Central 
agency;and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTEMENT OF RURAL 
DEVELOPMENT)(SHRI G. VENKAT 
SWAMY) (a) to (?). The cost of construction 
of roads under Jawahar Rozgar Yojana (JRY) 
varies from State to State as it depends on a 
number of State specific factors, such a, type 
of construction undertaken (i.e. brick laying, 
metalling, black topping), type of soil, availa
bility of constriction material etc. The reme
dial action for discrepancies in the cost of 
construction of roads (per K.M.) under J.R.Y. 
is, therefore, not required.

As regards norms laid down for con* 
struction of rural roads, the roads constructed 
under JRY are to be as per the Minimum 
Needs Programme (MNP) criteria. All vil
lages with a population of 1500 and above 
and 50% of the villages in the population 
group of 1,000 -1,500 were to be connected 
with all - whether roads by the end of the 
Seventh Five Year Plan, Asthe population in 
the hilly tribal, coastal and desert areas is 
sparse and the settlements are located at 
long distances from each other, MNP norms 
for roads for these areas for the Seventh 
Plan were as under:-

Hill Areas:

i) 100% linkage during the time frame of 
10 years to villages with population 500.

it) 50% linkages during the time frame of 
10 years to villages with population between 
200 - 500.

Tribal, Coastal and desert areas:

(i) 100% linkage during a time frame of 
10 years to villages with population over 
1000.

(ii) 50% linkage during 10 years time 
frame to villages with pollution between 500 
-1000.

Tho evaluation of roads constructed 
under JRY has not been made by any 
Central Agency so far.

Payment of Commission by Mahanagar 
Telephone Nlgam Ltd.

*37. SHRI AMAL DATTA:
SHRI RUPCHAND PAL:

Willthe PRIME MINISTER be pleased 
to state:
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(a) whether as per the Auditors’ Report 
in the Sth Annual Report of the Mahanagar 
Telephone Nigam Ltd for 1990-91 it pai a 
huge amount as Commission/brokerage, and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H R BHARDWAJ)
(a) and (6) The Auditors in their Report an
nexed to the Balance sheet and Profit and 
Loss Account of M/S Mahanagar Telephone 
Nigam Limited (MTNL), for the year ended 
31st March, 1991, mter-aiia, reported that 
The Company has paid Rs 14,57,25,000 
(net amount after reimburse mentby Depart
ment of Telecommunications is Rs 
5,52,75,000) as brokerage/ commission 
(front end fees) to nationalised banks and 
their subsidiaries on private placement of 
bonds

Pricing System in Super Bazar

*38 SHRI DEVENDRA PRASAD 
YADAV 

SHRI ARJUN CHARAN 
?SETHI

Will the PRIME MINISTER be pleased 
to state

(a) whether m Supper Bazar the prices 
shown in the rate list and actually charged 
from the customers are different

(b) if so, the details thereof, and

(c) the remedial measures proposed to 
be taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES , CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED) (a) 
to (c) According to the pricing policy of the 
super Bazarthe packaging and pricing of the

comodities like pulses and spices procured 
from the market is done by lots Every lot will 
be sold at the Maximum Retail Price (MRP) 
marked thereon the Super Bazar has also 
issued instructions to their branches to en
sure that prices being charged are as per the 
rate list displayed and printed on the packs

Industries in Gujarat

*39 SHRI HARISINH CHAVDA Will 
the PRIME MINISTER be pleased to state

(a) »he number of proposals received by 
the Union Government from Gujarat during 
each of the last three years for setting up 
industries,

(b) the number of proposals approved 
and the number of those reject during the 
above period,

(c) the reasons for not approving these 
proposals, and

(d) the steps taken by the Government 
for the speedy disposal of the pending pro 
posals ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
MATI KRISHNA SAHI) (a) 142,136 and 118 
Industrial Licence applications were received 
during 1990,1991 and 1992 (upto October) 
respectively for setting up industries in 
Gujarat

(b) Out of the above applications 170 
were approved and 183 were rejected/other
wise disposed of

(c) The main reasons for rejection of 
applications are (i) existence of adequate 
capacity in the proposed line of manufac
ture, (ii) raw material constraints, (m) pro
posed location not being in conformity with 
the Government’s locational policy, etc
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(d) All efforts are made to dispose of the 
applications for grant of letters of intent within 
the stipulated time limits

Industries in Backward Areas

*40 SHRI RAMASHRAY PRASAD 
SINGH Will the PRIME MINISTER be 
pleased to state

(a) whetherthe Union Government have 
offered the industrial houses, multi-national 
companies and non resident Indians to set 
up industries in the backward areas of the 
country under the New Industrial Policy,

(b) if so the details thereof, and

(c) their reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
MATI KRISHNA SAHI) (a) No Sir

(b) and (c) Do not arise

Revival of Hindustan Fertilizers in 
West Bengal

231 SHRI SAN AT KUMAR&ANDAL 
Will the PRIME MINISTER be pleased to 
state

(a) The steps taken by the Union Gov
ernment for revival of the Hindustan Fertiliz 
ers Corporations plants located in West 
Bengal and

(b) The details regarding the re-employ- 
ment of the staff working there and the 
utilisation of plant and machinery installed 
therein ’

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FWRTIL- 
IZERS (DR CHINTA MOHAN) (a)and(b) 
An end to-end survey of durgapur Fertilizer

plant and Hafdia fertilizer protect was got 
conducted by reputed consultants The 
consultants had recommended that Durgapur 
unit could be revamped with an investment 
ofRs 171 30 crores (updated to Rs 213 15 
crores in 1990) and the Haldia fertilizer proj
ect could be revamped at an estimated cost 
of Rs 500 crores (1988 pnces) As the 
investment suggested by the consultants 
was very high which, if made, would make 
the plants economically unviable, no deci
sion could be taken Since Durgapur plant is 
in production, question of re employment of 
the staff and non-utilisation of plant and 
machinery does not arise

Tea Industry in Assam

232 SHRI UDDHAB BARMAN Will 
the PRIME MINISTER be pleased to state

(a) whetherthe Government are aware 
of the hardships being faced by Tea industry 
in Assam due to insurgency and export 
market crunch and

(b) if so the measures taken to over 
come the difficulties ’

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI SAL 
MAN KHURSHEED) (a) Estimated produc 
tion of tea in Assam dunng January 1992 to 
September 1992 was 4 64 M Kgs higher 
overthe corresponding period of last year 
However, lesser off-take of teas by CIS 
countries in the current year has adversely 
affected the overall export of tea from India 
including teas of Assam origin However, 
exports to areas other than CIS have been 
higher

(b) Government has been encouraging 
diversification of tea export by sponsoring 
industry delegation to vanous countries 
Trade protocols have also been entered into 
with some of the CIS countries including 
Russia Other countries are being persuaded
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Allocation of Funds for Household 
Latrines

233. DR KRUPASINDHU BHOI: Will 
the PRIME MINISTER be pleased to state: 
the total amount earmarkedto provide house
hold sanitary latrines under the Central Rural

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H.PATEL ). 
State-wise details of funds earmarked to 
provide sanitary latrines during 1992-93 are 
given in the Statement attached.

STATEMENT

(Rs. In lakhs)
S.No StateAJTs Funds provided under CRSP dunng 

1992-93
1 Andhra Pradesh 102.00

2 Arunachal Pradesh 5 00

3 Assam 37 00

4 Bihar 181 00

5 Goa 5 00

6 Gujarat 50.00

7 Haryana 17.00

8 Himachal Pradesh 16.00

9 Jammu & Kashmir 20.00

10 Karnataka 82.00

11. Kerala 74.00

12. Madhya Pradesh 121.00

13. Maharashtra 132.00

14 Manipur 5.00
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(Rs. to lakhs)

S  No State/UTs Funds provided under CRSP during
1992-93

15 Meghalaya 5 00

16 Mizoram 500

17 Nagaland 5 00

18 Orissa 63 00

19 Punjab 18 00

20 Rajasthan 67 00

21 Sikkim 55 00

22 Tamil Nadu 111 00

23 Tripura 8 00

24 Uttar Pradesh 221 00

25 West Bengal 109 00

26 A & N Islands 5 00

27 Daman & Diu 5 00

28 Lakshadweep 5 00

29 Pondicherry 500

30 Delhi 6 00

31 Chandigarh 5 00

32 Dadra & Nagar Haveli 500

TOTAL 1500 00
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[Translation

Privatisation of Maharashtra State 
Transport Corporation

234 SHRIMATIPRATIBHA DEVIS- 
INGH PATIL Willthe MINISTER OF PLAN
NING AND PROGRAMME IMPLEMENTA
TION be pleased o state

(a) whether the planning Commission 
has asked the Government of Maharashtra 
for the pnvatisation of Maharashtra State 
Transport Corporation, and

[EnglishJ
Production ol Tea

235 SHRI JITENDRA NATH DAS 
Will the PRIME MINISTER be pleased to 
state

(a) the production of tea from the tea 
gardens managed by Tea Trading Corpora
tion of India in West Bengal during the last 
three Years,

(b) income and expenditure in each of 
such gardens during the above period, and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a) No, Sir

(b) Does not anse

(c) the development works undertaken 
to improve the condition of these gardens 
dunng the above period ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a) The production of 
tea in tea gardens managed by Tea Trading 
Corporation of India Ltd in West Bengal 
during the last three Years is as follows -

(Production in Kgs)
1989-90 1990-91 1991-92

Looksan

Pashok

Vah

Tukvar

Potong

522253

141277

102361

79253

506429

139181

104907

78153

461745

121327

81622

78144

’ Provisional

(b) The income and expenditure in each follows • 
garden during the last three years is as
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(Rs./Lakhs)

76

1989-90 1990-91 1991-92"

Income exp. Income Exp. Income Exp.

Looksan 184.10 113.29 181.67 129.67 119.79 136.83

Pashok 69.45 79.62 70.43 96.73 56.53 103.64

Vah

Tukvar 51.04 64.24 56.42 73.52 35.37 78.98

Potong 35.31 33.46 37.37 41.33 34.40 40.94

•Provisional

(c) During the last three Years, 3 gen
erator sets, 4 tractors with trraiiors, 3 new 
withering froughs, one new CTC machine 
and one newpuivenzing machine have been 
provided to the gardens managed by Tea 
Trading Corporation of India Ltd. to improve 
tea production in these gardens.

Reclamation of Non-Forest Land

236. SHRI SANDIPAN BHAGWAN 
THORAT: Will the PRIME MINISTER be 
pleased to sate:

(a) whether the Government have for
mulated any comprehensive plan for recla
mation of non-forest land;

Development Board (NWDB) underthe newly 
created Department of Wastelands Devel
opment has adopted a broad strategy for 
sustainable development of non-forest 
wastelands aimed at checking land degra
dation, putting such lands to sustainable use 
and increasing biomass production espe
cially of firewood and fodder.

The following schemes have been pro
posed for implementation during the remain
ing part of the Eighth Five Year Plan.

1) Integrated Wastelands Development 
Scheme.

2) Investment Promotional Scheme.

(b) if so. the details thereof; and

(c) the details of the achievements made 
so far and the target fixed for current year 
and Eighth plan, State-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE
VELOPMENT (COL. RAM SINGH): (a) to
(c) The reconstituted National Waster lands

3) Technology Development Scheme.

4) Support to Non-Government Organi
sations/Voluntary Associations for Waste
lands Development.

5) Scheme for Promotional and Critical 
support Services.

6) Wastelands Development Task 
Force.
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These schemes are under discussion 
with the Planning Commission.

During the current Year the Board is 
implementing the ongoing scheme under 
which no scheme exclusively for develop
ment of non-forest wastelands was 
envisaged. No State-wise targets were 
fixed.

[Trans/at/on]

schemes and representations received dur
ing the period 1st January, 1991 to 30th 
October, 1992 from the Government of 
Karnataka in regard to the supply of drinking 
water in various villages of Karnatakas;

(b) the action taken so far in each case 
;and

(c) the funds provided for the supply of 
drinking water in various villages dunng the 
afore said period?

Supply of Drinking Water in Village 
of Karnataka

237. SHRI RAMCHANDRA VEER- 
APPA. Willthe PRIME MINISTER be pleased 
to state*

(a) the details of the various proposals,

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H PATEL): (a) 
Dunng the period from 1st January 1991 to 
30th October 1992, the following scemes / 
Proposals were received from the State Govt, 
of Karnataka :-

S No Scheme

(Rs. In lakhs)

Estimated Cost

1 Regional water supply scheme to Alwandi and 8 villages in Raichur 90.00 
district

2 Regional water supply scheme to Arshangi and 4 villages in Raichur 29.22 
district

3. Integrated water supply and sanitation project for 1000 villages in 10 
distncts (250 villages in Phase I and 750 villages in Phase II) for 
World Bank Assistance.

38,800.00

(b) The two schemes at SI. No. 1
and 2 above were withdrawn by the State 
Govt, for being taken upon under the Mini
mum Needs Programme. As regards the 
Project for World Bank assistance, this is 
under consideration in the Ministry of Rural 
Development as perthe norms and require

ment of World Bank.

(c) Central Assistance is not re
leased on scheme-wise/village-wise basts. 
Funds are released to the State Govt, as per 
the Annual allocation under Accelerated 
Rural Water Supply Programme for imple
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mentation of the schemes for which techni
cal clearance is given by the central Govt pr 
the State Govt under the powers delegated 
to them During the aforesaid penod, a total 
assistance of Rs 47 0 crores was provided 
to the State Govt of Karnataka for supply of 
drinking water in rural areas

Restructuring of Rural Develop
ment Programme

238 SHRI BHAGWAN SHANKAR 
RAWAT Will the PRIME MINISTER be 
pleased to state '

(a) whetherthe Government propose to 
restructure the Rural Development Pro
grammes , and

(b) if s o , the details thereof ’

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHI H PATEL) (a) 
and (b) There is no proposing at present 
under consideration to make any basic 
change in the major Rural Development 
Programmes However Government is 
considering revamping of the programmes 
wherever necessary after discussion with 
the Planning Commission and Ministry of 
Finance

Houses Rural Labourers

239 SHRI VIJOY KUMAR YADAV 
Will the PRIME MINISTER be pleased to 
state

(a) whether the Government have any 
All India Scheme for providing houses to the 
rural labourers,

(b) if so, the name of the agency or 
organisation constituted forthe implementa
tion of this scheme

(c) the State-wise details of the housing 
facility provided to the rural labourers so far, 
and

(d) the time by which the housing prob
lem of the rural labourers is likely to be 
solved’

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI GVENKATSWAMY) (a) No, 
Sir There is non scheme at present for 
providing houses exclusively to the rural 
labourers Some rural labourers are how
ever, being covered under the Indira Awaas 
Yojana

(b) Does not anse

(c) Does not arise

(d) Does not arise 

[English]

Restructuring of Public Sector 
Undertakings of Maharashtra

240 SHRI RAMCHANDRA MARO 
TRAOGHANGARE Willthe PRIME MINIS
TER be pleased to state

(a) whether some foreign consultants 
have been hired by the Government to pre
pare a detailed restructuring plan for some of 
the public Sector Undertakings located in 
Maharashtra with the aim to prune their 
workforce and shed some loss making ac
tivities in order to increase their efficiency,

(b) if so, the details of these undertak
ings,

(c) whether the funds have been pro
vided bv the World Bank forthe consultancy 
,and
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(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) to(d) Information is 
being collected and will be laid on the table 
of the House.

[Translation]

Tea Plantations and Production In 
Uttar Pradesh

241 MAJ GEN (RETD ) BHUWAN 
CHANDRA KHANDURI Will the PROME 
MINISTER be pleased to refer to reply given 
on April 3.1992 to USQ No 6089 and state*

(a) whether the Government have re
cently conducted a survey in other parts of 
Dehradun and Garhwal districts of Uttar 
Pradesh to ascertain the possibilities of 
production and development of tea in these 
areas,

(b) if so. the details thereof,

(c) the total tea production in this region 
and the area covered by the tea plantations; 
and
o

(d) the efforts being made by the Gov
ernment for preservation and development 
of tea plantations in these regions ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE(SHRI SALMAN 
KHURSHEED) (a)and(b) Subsequent to 
the techno-economic survey of the Doon 
Valley tea undertaken by the Tea Board in 
1986, the Government of Uttar Pradesh 
conducted a survey on the possibilities of tea 
cultivation in Uttar Pradesh during 1988*89. 
rnis Indicated that around 56950Ha. of land 
would be suitable for tea cultivation. The

identified area is spread over 14 districts of 
the State.

(c) The present area under commercial 
cultivation of tea in Uttar Pradesh is around 
876 Ha. and the production during the year 
1990 was around 534000 Kgs.

(d) Steps have been initiated jointly by 
Tea Board and the Government of Uttar 
Pradesh for rejuvenation of teh existing plan
tations and development of new plantations 
in Uttar Pradesh This include, request to the 
Government of Uttar Pradesh for allotment 
of 20 Ha of land for a private party to start 
demonstration plantation in the Kumaon 
region A request has also been made to the 
Govt, of Uttar Pradesh for providing irriga
tion facilities for the existing tda plantations 
in the Dehradun area since inadequate irri
gation has been identified as one of the 
constraints in the development of the tea 
industry In the Dehradun region.

Modernisation of Heavy Engineer
ing Corporation Ranchi

242. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
state*

(a) whether the Officers Association of 
Heavy Engineering Cooperation, Bihar have 
demanded an amount of rupees 960 crores 
for the modernisation of the Corporation;

(b) if so, the action taken by the Govern
ment in this regard,

(c) whether any expert committees was
appointed to suggest measures for improv
ing the condition of the Heav  ̂Engineering 
Corporation; “

(d) if so. the recommendations of the 
Committee;

(e) whetherthe Union Government have
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implemented the recommendations of the 
Committee, and

(f) if not, the reasons therefor ?

THE MINISTER OF SJATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES (SHRI 
P  K THUNGON) (a) No. Sir

(b) Does not anse

(c) and (d) Yes, Sir The Expert Com
mittee headed by Dr D V Kapoor, former 
Secretary, Heavy Industry in its interim re
port has recommended as under •

(i) Release of Rs 66 50 crores far ar
ranging urgent inputs, part payment of out
standing bills and customs duty, etc

(ii) Assistance in securing orders from 
major customers like SAIL, Railways and 
VSP

(hi) 50% excise and 100% sales tax 
remission for 1992-93 and 193-94 to be 
allowed a interest free loan to be paid in five 
yearly equal instalments commencing 1994-
95

(iv) Waiver of electricity duty till 1995-
96

(v) Cutting down of fixed costs including 
administrative and maintenance costs on 
township and

(vi) Further VRS in 1992-93 for 2000 
more persons, etc

(e)and(f) With a view to implement the 
intenm recommendations of the Committee, 
the Government have taken certain meas
ures such as over and above the existing 
budget provision, an additional amount of

Rs 30 crores in being provided in Revised 
Estimates , Cash credit limit has been re- 
storedtoRs 150 crores upto30.9 1993 plus 
a further guarantee for the bridge loan to be 
taken from SBI, all possible assistance in 
regard to secunng orders in extendedto the 
company as and when any such request is 
received from them , directives have been 
issued to the company for cutting down the 
fixed CDsts including administrative and 
maintenance costs on township and release 
of funds to the company under VRS for 
further rationalisation of manpower etc

Ban on Import of Computers

243 SHRI GOVINDRAO NIKAM Will 
the PRIME MINISTER be pleased to state

(a) whetherthe Government propose to 
lift embargo on the import of computers

(b) if so. the details thereof,

(c) whether it is also being lifted from the 
Import of V C Rs V C Ps etc, and

(d) whether the Government have made 
any study in this regard and its impact on the 
domestic mdustnes thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a) and (b) Impart of 
computer system, including personal com
puters of C I F value below Rs 1 5 lakhs is 
permitted against a licence

(c) Being consumer electronic goods 
VCRs and VCPs etc are allowed to be 
imported against an import licence

(d) Review of Import and Export Policy 
is a continuous process and corrective 
measures are taken as and when consid
ered necessary, in consultation with the 
technical authorities who are in touch with 
trade and industry
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[English]
Concessions to Nepal

244 SHRI MANORANJAN BHAKTA 
SHRI GEORGE FERNANDES

Will the PRIME MINISTER be pleased 
to sate

(a) whether any agreement has been 
signed between India and Nepal recently 
regarding package of concessions to Nepal 
on liberalised terms and

(b) if so, the mam feature thereof ?

THE DEPUTY MINISTRY IN THE 
MINISTRY OF COMMERCE (SHRI SAL 
MAN KHURSHEED) (a)and(b) The Joint 
Communique signed during the visit of In 
dian Prime Minister to Kathmandu from 
October 19 21 1992 provides inter alia for 
improvement in the previsions of the Indo 
Nepal Treaty of Trade/Transit 1991 as Be 
iow

i The procedure relating to grant of 
preferential treatment for the Nepalese 
manufactured articles into Indian market 
without payment of duty and quantative 
restrictions will been simplified

n Nepal to Nepal movement of Nepal 
ese vehicles and goods through India will be 
allowed without cash deposit or bond sys 
tem

in Movement of Nepalese private com 
mercial vehicles from Nepal border to Cat 
cutta/Haldia and back will be allowed, and

iv The Facility will be provided to the 
Nepalese importers to make payments in 
freely convertible currency in addition to the 
existing systme of payment in Indian rupees 
for import of such goods as HMGN may 
choose

Disinvestment of shares of Public 
Sector Undertakings

245 SHRI TARIT BARAN
TOPDAR 

PROF MALINI BHAT- 
TACHARAYA 

SHRI BASUDEB ACHARIA 
SHRI AJOY MUKHO-

PADHYAY

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government have 
launched a fresh round of disinvestment of 
shares of public sector undertakings

(b) if so the details thereof

(c) whether the assessment of such 
shares has been made if so the details 
thereof and

(d' to whom these shares are being 
sold ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART 
MENTOF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) to (d) In 1992 93dis 
investment of shares of 8 Central Public 
Sector Undertakings was made by calling 
open tenders from companies /Banks insti 
tutions mutual funds registered brokers or 
any other legal entity or person acting indi
vidually or jointly who are permitted to buy/ 
sell shares in India in responsed to the 
advertisement, 286 bids were received in 
time Taking into account the referral price 
which was fixed on the recommendations of 
three Merchant Bankers, the Government 
sold 12 87 crores of shares in the 8 PSEs 
realising Rs 681 95 crores The names of 
the successful bidders to whom the shares 
were sold are given below
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1.BankofBorada.

2. Bank of India Mutual Fund.

3. General Insurance Coipn. of India.

4. GIC Mutual Fund.

5. Housing Development & Finance 
Cropn.

6. Life Insurance Corpn. of India

7. LIC Mutual Fund.

8. LN Shroff & Company.

9. Punjab National Bank.

10. PNB Mutual Fund.

11. SBI Fund Management Ltd.

12. Unit Trust of India.

[Translation]
Surplus Staff in Government 

Offices of Gujarat

246. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have iden
tified the surplus staff in some Central Gov
ernment Departments, and if so. the Depart
ment wise number of such staff in Gujarat;

(b) whether the Government have re- 
ceivedthe report of Special Committee which 
was constituted to go into the question of 
absorption of such employees;

(c) if so, the details of the suggestions 
and recommendations made by this Com
mittee the action taken by the Govern
ment so far in this regard; and

(d) if not, by when the report of this 
Committee Is likely to be submitted to the 
Government andthe reasons for the delay in 
this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Surplus staff are 
identified in Central Government Depart
ments from time to time and are redeployed 
in accordance with the CCS (Redeployment 
of Surplus Staff) Rules. 1990. The number 
of surplus staff in Gujarat who are awaiting 
redeployment at present is 21. They are from 
the Office fo the Development Commissioner 
(Small Scale Industries), Ministry of Indus
try.

(b) No Special Committee was consti
tuted to go into the question of absorption of 
such employees.

(c) and (d). Do not arise.

[English]
Ind o-C h in a  R e la tio n s

247. SHRI SUBASH CHADRA NA YAK: 
SHRI K.P. SINGH DEO:

Will the PRIME MINISTER be pleased 
to state the steps taken/proposed to be take n 
by the Government to strengthen furtherthe 
bilateral relation with China in various spheres

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Since the visit of the 
then Prime Minister Shri Rajiv Gandhi to 
China in 1988, there has been a marked 
improvement in India China relations. The 
high-level political dialogue with China on 
matters of mutual concern has gathered 
momentum as whiteness by the recent high
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level visits of the Chinese Premier Mr. Li 
Peng to India in December 1991 and that of 
our former President Shri R. Venkatstraman 
in May this Year, in addition Rakhsa Mantrt 
Shri Sharad Pawar, Walfare Minister Shri 
Sitaram Kesari and Human Resources 
Development Minister Shri Arjun Singh have 
visited China this year. The Joint working 
Group on the boundary question has heiffive 
meetings so far, and has made steady prog
ress in its discussions aimed at reducing our 
differences on the boundary question in order 
to arrive at a fair, reasonable and mutually 
acceptable settlement. The scale of scien
tific, technical, cultural, educational and trade 
and economic ties had been steadily ex
panded and we have moved onto many new 
areas as well such as defence exchanges. 
Border trade has resumed after more than 
30 years and our consulate General in 
Shanghai will become functional shortly. 
Government is sincerely committed to fur
ther developing friendly, mutually beneficial 
and good neighborly relations with China.

Indian Council of World Affairs

248. DR. SUDHIR RAY: Will the 
PRIME MINISTER be pleased to sate:

(a) whetherthe Government ar aware of 
the present plight of the Indian Council of 
World Affaires;

(b) if so, the details thereof;

(c) whether the Government are con
templating to take over this world famous 
institution; and

(d) if so, when and the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS(SHRI 
EDUARD FALETRO): (a) and (b) Govern
ment have seen representations/reports to

the effect that there has been deterioration 
in the management and standards of the 
iCWA and of staff grievance regarding sal
ary and allowance entitlements.

(c) and (d) Government are considering 
various measures for revitalizing the func
tioning of the Indian Council of World Affairs.

Indo-lsraeli Ministerial Meeting

249. SHRI D. VENKATESWARA RAO 
: Will the PRIME MINISTER be pleased to 
state:

(a) whether the Minister of State for 
External Affairs met the foreign Minister of 
Israel in New York recently;

(b) if so, the bilateral and multilateral 
issues discussed and the outcome thereof;

(c) whether any agreement was signed 
during the meeting ;

(d) if so, the details thereof; and

(e) the impact of this meeting on Indo- 
lsraeli relations ?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS)(SHRI 
EDUARDO FALEIRO): (a) Yes. Sir.

(b) A review was made of possible 
avenues of cooperation like Science & Tech
nology. Agriculture, Culture, Aviation, Solar 
Energy and Health. The Israeli Minister 
described the progress of the Middle East 
peace talks. Both Ministers considered the 
progress in the multilateral talks on econ
omy, environment, water, refugees and arms 
control in which several countries, including 
India,are taking part.

(c) No, Sir.

(d) Does not arise.
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(e) This was the first meeting between 
Ministers dealing with foreign affairs of the 
two countries after establishment of diplo
m at relations. The Israseli Foreign Minister 
is expectee to pay a visit to India, the dates 
of which have not yet been determined. The 
Indian Minister of State was invited to visit 
Israel.

Growth Centres

250. PROF. SUSANTA
CHAKRABORTY: Will the PRIME MINIS
TER be pleased to state:

(a) the number of growth centres to be 
developed in the country, location and State- 
wise ;

(b) the number of such centres to be 
developed during 1st phase; and

(c) the critena adopted for selecting

places for setting up such centres ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAH I): (a) and (b). The 
Government, in June, 1988, announced the 
Growth Centre Scheme under which it is 
proposed to develop 70 growth centres 
throughout the country during the Eighth 
Five Year plan period. So far, location of 65 
growth centres have been identified and 
announced, the names of which are given in 
the enclosed statement.

(c) The criteria followed for selection of 
growth centres are locations away from cit
ies , proximity to Districts/Sub-divisional 
head-quaiters and access to basic infras
tructural facilities like National/State high
ways, railheads, power, water supply, tele
communication, health and educational 
institutions, etc.

STATEMENT

No of Growth Centres Allocated - 70 
No of Growth Centres Selected - 65

NAME OF THE GROWTH CENTRE DISTRICT

1 2

ANDHRA PRADESH (4)

° I.Hindpur Anantapur

2.Khammam (Vemsoor Mandal) Khammam

3.0ngole Prakasam

4.Vizianagaram- Bobbili Vizianagaram

ASSAM (3)

5.Jakhalbanda Nageon
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NAME OF THE GROWTH CENTRE DISTRICT

1 2

6. Rangjuli Goalpara

BIHAR (6)

7. BHAGALPUR Bhagalpur

8. Dharbanga Dharbanga

9. Hazaribagh Hazaribagh

10. Jasoria Aurangabad

11, Muzzafarpur Muzzafarpur

12 PurneaKasba Pumea

Goa (1)

13 Electronic City Verna Plateau

GUJARAT (3)

14 Gandhidam Kutch

15 Palanpur Banaskantha

16 Vagra Bharuch

HARYANA (2)

17 Bawal Mohmdergarh

18. Julana Jind

HIMACHAL PRADESH (1)

19 Kangra Kangra

JAMMU & KASHMIR (2)

20. Ganderbal Snnagar
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NAME OF THE GROWTH CENTRE DISTRICT

1

21. Sambha 

KARNATAKA (3)
o

22. Dharwad

23. Raichur

24. Hassan 

KERALA (2)

25. Alleppey-Pathanamthitta

26. Kannur-Koxhikode-Malappuram 

MADHYA PRADESH (6)

27. Borai

28. Champura

29. Ghirongi

30. c Kheda

31. Satlapur

32. Siltara

MAHARASHTRA (5)

33. Akola

34. Chandrapur

35. Dhule

36. Ratnagiri

37. Nanded

2

Jammu

Dharwad

Raichur

Hassan

Allepey Pathanamthitta 

Kannur-Koxhikode-Malappuram

Durg

Guna

Bhind

Dhar

Raisen

Raipur

Akola

Chandrapur

Dhule

Ratnagiri

Nanded
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NAME OF THE GROWTH CENTRE ' DISTRICT

1 2

MANIPUR (1)

38 Kanglatongbi Senapati

NAGALAND (1)

39 Dimapur Kohima

ORISSA (4)

40 Chatrapur Ganjam

41 Chiplima Sambalpur

42 Choudwar Cuttack

PONDICHERRY (1)

43 Karaikal Pondicherry

PUNJAB (2)

44 Bhatinda Bhatinda

45 Pathankot Gurdaspur

RAJASTHAN (5)

46% Abu Road Sirohi

47 Bhilwara Bhilwara

48 Bikaner Bikaner

49 Jhalawar Jhalawar

50 Dholpur Dholpur

TAMIL NADU (3)

51 Erode Periyar
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NAME OF THE GROWTH CENTRE DISTRICT

1 2

52 Mayiladuthurai-Poomphar Thanjavur

53 Tirunelveii 
(Gangal Kondan Nanur Block) Kattabomman

TRIPURA (1)

54 Champamura-Joginder Nagar Moley Nagar West Tripura

UTTAR PRADESH (8)

55 BACHAULI-BAZURG Jhansi

56 Banthara Shajahanpur

57. Chaudharpur Moradabad

58 Dibiapur Etawah

59 Khurja Bulandshahr

60 Mungra Satharia Jaunpur

61 Sahjanwa Gorakhpur

62 Shivrajpur-Padampur PaunGarhwal

WEST BENGAL

63 Dubrajpur Birbhum

64 Jalpaiguri Jalpaiguri

65 Malda Malda

*' Figures in brackets shown against each State indicated the number of growth centres 
allocated to that State

Mining and Allied Machinery PRIME MINISTER be pleased to state
Corporation

(a) whether the request of Mining and
251 SHRI HARAOHAN ROY Will the Allied Machinery Corporation Ltd (MAMC),
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Durgapurfor acceptance of their offers for 
package -I and II of the Coal Handling plant 
of North Madras Thermal power Station of 
Tamil Nadu Electricity Board against global 
tender and Package *1 Group C of Coal 
Handling plant for Raichur TPS Unit aided by 
OCF, Japan was taken up with the Govern
ment of Tamil Nadu and Karnataka, 

o

(b) if so, the details thereof, and

(c) the response fo these two States’

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) Yes, Sir

(b) The respective State Government 
were requested to consider placing these 
orders on MAMC

(c) While no response from State Gov
ernment of Karnataka was received, the 
State Government of Tamil Nadu’s offer to 
get the approval of ADB for placing the order 
on MAMC forthe project was not successful 
due to non provision of liquidity damages 
cla jse as per the specifications

Liberalisation Drive in States

252 SHRI BAPU HARICHAURE 
SHRI VIJAY NAVAL PATIL

Will the PRIME MINISTER be pleased 
to state

(a) whetherthe process of liberalisation 
initiated by the Union /Government has not 
been followed so actively by the State Gov
ernments ,

(b) whetherforeign investors interested 
to invest in India are hesitant owing to the 
continuing controls and regulations at the 
State level, and

(c) if so, the erection of Union Govern
ment in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAHI (a) The State Gov
ernment have welcomed the New Industrial 
Policy In the implementation of the policy 
measures, the response from the States 
has, in general been encouraging Steps for 
more effective monitoring of implementation 
is setting up of industries have been sug
gested to the State Governments

(b) No, Sir

(c) Does not arise

Allocation for Khadi and Village 
industries Commission lor 1990-91

253 SHRI RAM NAIK Will the 
PRIME MINISTER be pleased to sate

(a) the total amount sanctioned and the 
amount available after 20% economy cut 
ordered by the Union Government during
1990-91 forthe Khadi and Village Industries 
Commission under non-plan expenditure

(b) the actual expenditure against the 
reduced grant dunng 1990-91 ,

(c) the reasons forthe excess sxpendi- 
ture incurred by the KVIC if ant,

(d) whether excess expenditure was 
incurred for purchase of vehicles and crea
tion of higher posts, and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND
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THE MINISTER J F  STATE IN THE MINIS
TRY OF COMMERCE) (PROF. P.J. 
KURIEN): (a) The total amount sanctioned 
and the amount made available to Khadi and 
Village Industries Commission (KVIC) dur
ing 1990-91 under non-plan administrative 
expenditure was Rs. 15.00 Crores.

(b) The actual expenditure incurred by 
KVIC during 1990-91 was Rs. 20.41 Crores.

(c) to (e). According to KVIC, the excess 
expenditure incurred was not for purchase of 
vehicles and creation of higher posts but 
because of sanction of additional instalments 
of dearness Allowance and extension of 
pensionary benefits to its employes irre
spective of their date of retirement, conse
quent to Court orders.

Employment Opportunities in Small 
Scale Sector

254. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to sate:

(a)whether the Government have set 
any targets for enhancement of employment 
opportunities in the small scale Sector;

(b) if so, the details thereof; and

(c) the target of exports by this sector 
during the current plan?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS
TRY OF COMMERCE) (PROF. P.J. 
KURIEN): (a) to (c). At the end of VIII plan, 
this sector is targeted to provide employ
ment opportunities to 150 Persons. The 
additional employment to be generated is 
targeted to be 24.50 lakhs during the Eighth 
Plan period. Exports from this sector are

targeted to reach Rs. 20000 crores at the 
end of the VIII Five Year Plan.

Per Capita Annual Consumption 
Growth

255. SHRI RUPCHANDMURMU: Will 
the MINISTER OF PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the per capita annual consumption 
growth in Eighth Plan period in veiw of the 
projected growth rate of 3.8 percent, per 
year for goods and services available for 
domestic consumption?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-COMVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Accord
ing to the Eighth Five Year Plan document 
the growh rate of gos domestic product(at 
factor cost) is expected to be 5.6 per cent 
over the Eighth Plan. In per capita terms it is 
projected to grow at 3.8 percent assuming a 
pollution growth of 1.8 per cent per annum. 
Private final consumption expendiure is 
projected to grow at the rate of 5.3 per cent 
per annum which corresponds to a growth of 
3.5 per cent per annum in domestic per 
capita consumption.

[Translation]

National Resources Centres fo 
Rural Sanitation

256. SHRI SURENDRA PAL PA
THAK: Will the PRIME MINISTER be pleased 
to sate: o

(a)whether the Government have re
ceived any suggestion from any State Gov
ernment, voluntary organisation or any other 
social originations for setting up of National
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Resources Centres for rural sanitation; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMEN 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
RATEL): (a) No. Sir.

(b) Does not arise.

[English]
Bench of Calcutta High Court in 

North Bengal

257. SHRI PIUS TIRKEY:
SHRI AMAR ROY PRADHAN:

Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe Union Government are 
contemplaing to establish a Division Bench 
of Calcutta High Court in North Bengal;

(b) if so, the state at which the matter 
stands at present;

(c) if not, the reasons thereof; and

(d) the number of cases pending for 
judgment for more than five years in Calcutta 
High Court?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H.R. BHARDWAJ)
(a) to (c). The Chief Minister of West Bengal 
have been requested to discuss the matter 
with the Chief Justice of the Calcutta High 
Court and to suggest the name of an agreed 
place for locating the Bench of the High 
Court in North bengal.

(d) 1,10,082 cases were pending over 5

years in the Calcutta High Court as on 
31.12.1991.

[Translation]

Scghemes for Khadi and Village 
Industries Uttar Pradesh

258. SHRI HARIKEWAL PRASAD; 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Government have for
mulated any scheme forthe development of 
Khadi and village Industries in Uttar Pradesh

(b) whether any financial assistance 
has been givenforthis propose during 1991 - 
92 ; and

(c) if so, the details hereof head-wise ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY(DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS
TRY OF COMMERCE) (PROF. P.J. 
KURIEN): (a) As far as KVIC is concerned it 
has so far undertaken development of Khadi 
and 27 village industries coming under its 
purview in Uttar Pradesh. More village in
dustries are being taken tor implementation. 
Programmes in U.P. State are being imple
mented by the U.P State Khadi and V.l. 
Board, 711 Registered institutions and 4126 
cooperatives. The production of Khadi and 
village industries in U.P. during 1990-91 was 
Rs. 370.27 crores (Khadi Rs. 60.30 crores 
and V.l Rs. 309.97 crores) and provided 
employment to 9.57 lakh persons (Khadi 
5.51 lakh persons and V.l. 4.06 lakh per
sons)

(b) and (c) KVIC disbursed the following 
funds forthe development of khadi and vil
lage industries in Uttar Pradesh State during
1991-92:
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(Rs. in crores)

Khadi V.l

Grant Loan Grant Loan

1991-92 18.16

Implementation of D.W.C.R.A. in 
Bihar

260. SHRI CHHEDI PASWAN: Will 
the PRIME MINISTER be pleased to state:o

(a) the number of districts in Bihar where 
Development of Women and Children in 
Rural Areas schemes have been starfed;

(b) the work done in these districts dur
ing the last year; and

(c) the names of the districts in Bihar 
where the Government propose to start these 
schemes ?

o
THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMEN 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
RATEL): (a) The number of Districts in Bihar 
where Development of Women and Children 
in Rural Areas (DWCRA) has been started is 
23.

(b) During 1991 -92the number of groups 
formed is 468 and the number of members 
benefited are 8694.

(c) The named of the districts in Bihar 
where DWCRA has been taken up during 
the year 1992-93 are Dumka and East 
Singhbum.

Priority to Infrastructure Develop
ment

261. SHRI RAM TAHAL CH-

1.60 0.47 7.84

OUDHARY: Will the PRIME MINISTER be 
pleased to state:

(a) whetherthe Government are giving 
priority to the inf restructure development for 
the industrial development of various States;

(b) if so, the steps taken by the Govern
ment in this regard, specially in Bihar;

(c) the amount allocated for the setting 
up of various development centres in Bihar; 
so far; and

(d) the amount proposed to be sanc
tioned during 1992-93 ?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAHI): (a) The Govern
ment are pursuing a "Growth Centre u 
Scheme for promoting industrialisation 
through creation of infrastructural facilities. 
Under this Scheme, it is proposed to set up 
70 growth centres throughout the country.

(b; Bihar has been allotted 6 growth 
centres.

(c) and (d) In a project cost of Rs. 30 
crores per growth centre, the Central Gov
ernment's share is Rs. 10 crores. The amount 
is released in instalments only after the de
tailed project reports for the growth centres 
are appraised and approved. No moneyhas 
been released to Biharas the project reports 
have not been appraised.



[EngfiS’i] (d) This suggestion was endorsed by
other member countries.

New Role for NAM
(e) India will continue to play a construc-

262. SHRI VUAY NAVAL PATIL: Will tive role to further strengthen NAM in changed
the PRIME MINISTER be pleased to state: World scenario.
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(a) whether a new role is to be assigned 
to the Non-Aligned Movement (NAM) due to 
radical changes in the World scenario;

(b) if so, the salient features thereof;

(c) whether India proposed a new role 
for the NAM during the recent Sunlit at 
Jakarta;

(d) if so, the response of other member 
countries thereto; and

(e) the role proposed to be played by 
India to strengthen NAM in the changed 
world scenario ?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) and (b). The 
recent Tenth Non Aligned Summit at jakarta 
re-emphasised the continuing relevance of 
NAM. It was agreedthat NAM would need to 
address its unfinished agenda and pursue 
issues such as development, general and 
complete nuclear disarmament and removal 
of the last vestiges of colonialism , while 
simultaneously beginning to address new 
issues on the International agenda such as 
the restrucunng and revitalization of the UN, 
human rights, environment and international 
terrorism.

(c) India suggested at the Jakarta 
Summit that it was imperative that the Move* 
ment concentrate on issues that unite rather 
than divide the Movement and that it should 
address both its unfinished agenda and the 
new and emerging priorities on the interna
tional agenda.

Code of Conduct for Judges

263. DR. RAJAGOPALAN 
SRIDHARAN: Will the PRIME MINISTER 
be pleased to state:

(a) whetherthe Government are exam
ining any code of conduct for High Court 
Judges;

(b) if so. the details thereof and the 
stage at which the matter stands at present;

(c) whetherthe Advocates Associations 
and other public organisation have been 
consulted in this regard; and

(d) if so, the details thereof7

THE MINISTER OF-STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) No Sir.

(b) to (d) Does not arise.

[Translation]

Corruption Charges Against Civil 
Servants

264. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleased to state:

(a) the number of officers of Indian 
Administrative Service, Indian Police Serv
ice, Indian Foreign service, Indian Forest 
Service and Indian Accounts and Audit 
Service that have been charged with corrup
tion since January 1991 till date; and
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(b) the names and designations of the 
officers of Bihar Cadre against whom such 
charges have been levelled together with 
the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES ADN PENSIONS (SHRIMATI 
MARGARET ALVA) (a) and (b) All India 
Services and various Central Services are 
controlled by different Cadre Controlling 
Authorities In respect of these services . 
disciplinary authority also vests with the 
respective Cadre Controlling Authority only 
Further in case of All India Services, under 
the present scheme of things the Central 
Govt as well as the respective State Gov
ernments bofh act as disciplinary authorities 
for the periods when the officers work with 
their respective affairs Since this Informa
tion is not monitored centrally by the Govt of 
India it would not be possible to give these 
details immediately

[English]
Funds to State* Under Rural 

Development Programme

265 SHRI DHARMABHIKSHAM 
Wilt the PRIME MINISTER be pleased to 
state the allocation made to States underthe 
Rural Development Programmes dunng
1992-93, State-wise the Programme-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMEN 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H 
PATEL) The State-wise and Programme- 
wise allocations underthe major rural devel
opment programmes viz Integrated Rural 
Development Programme (IRDP), Jawahar 
Rozgar Yojana (JRY), Accelerated Rural 
Water Supply Programme (ARWSP) and 
Central Rural Sanitation Programme (CRSP) 
during the year 1992 93 are given in the 
enclosed statement
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[Translation]

Essential Commodities to M.P

266 DR LAXMINARAYAN PAN- 
DEYA Will the PRIME KIINISTER be pleased 
to state

(a) whetherthe distribution of various 
foodgrains, edible oils and kerosene oil under 
the Public Distnbution^ystem^5 Madhya 
Pradesh is not being dona in proportionate to 
the population of the State,

(b) if so, the reasons therefor, and

(c) the reasons for not allotting Kero
sene oil quota for industrial sector to Madhya 
Pradesh ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISRIBU- 
TION (SHRIKAMALUDDINAHMED) (a)to
(c) Allocations of PDS items are normally 
made on a month to month basis taking Into 
account the socks in Central Pool seasonal 
factors and inter se rec uirements of States/ 
U Ts PDS allocations are supplemental in 
nature and are not intended to moot the total 
demand of any State/UT Allocations of 
PDS items are not mad j  on population basis 
except in the case of k vy sugar In case of 
levy sugar, allocations are made, generally 
on a uniform norm of 425 grams per capita 
monthly availability to the projected popula
tion as on 1.10 1986

Allocation of kerosone is made in bulk to 
theStates/U T Administrations for distribu
tion to the consumers ir the State Allocation 
of Kerosene for industrial use is made by 
State Governments out of the quota allotted 
to them

[English]

Over Charging by Certain Drug 
Companies

267 DR ASIM BALA:
SHRI RUPCHAND PAL- 
PROF SUSANTA

CHAKRABORTY 
SHRJ MOHAN RAWALE

Will the PRIME MINISTER be pleased 
to refer to the reply given to Unstarred 
Question No 2104 on July 22,1992 regard
ing Overcharging by ccrtam drug companies 
and state

(a) whetherthe instances of overcharg
ing in the prices of formulations by various 
drug manufacturing companies have since 
been examined

(b) if so, the details thereof,

(c) the reaction of the Government 
thereto, and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRYOF CHEMICAL ADN FERTILIZ
ERS (DR CHINTA MOHAN) (a)to(d) The 
cases of overcharging, wh.ch have come to 
the notice of the Government, are under 
exam ration

[Translation]

Fertilizer Selling Acencios in 
Haryana

268 SHRI DHARAMPAL SINGH 
MALIK Will the PRIME MINISTER be 
pleased to sate.

(a) the number of agencies working in 
the State of Haryana for selling the chemi
cals and fertilisers
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(b) the number of agencies working 
under co-operative societies; and

(c) the details of the programmes 
launchedformakingthe distribution of chemi
cals and fertilisers more effective with a view 
to facilitate the farmers ?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZES (OR. CHINTA MOHAN): (a) and (b). 
There are 6082 agencies selling fertilisers in 
Haryana, out of which 2329 are in the coop
erative sector.w

(c) The State Government has ensured 
that every part of the State has adequate 
number of sale outlets whether in private or 
in cooperative sector. Presently, at least one 
sale point is available within a radius of 5 
kms Registration certificated are liberally 
granted to those who are willing to sell fertil
isers and no registration certificate is re
quired for a quantity upto 10 tonnes by any 
sasle outlet

[English]
Implementation of Technologies

269. KUMARIPUSHPA DEVI SINGH: 
Will the PRIME MINISTER be pleased to 
sate

(n)whether there is a wide gap between 
the Bio-technology adopted in the Labora
tory and the implementation of those tech
nologies;

(b) if so, the steps taken to bridge and 
gap, and

(c) the steps taken to implement those 
w technologies in the field?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS

TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP- 
MENT) (SHRI RANGARAJAN  
KUMARAMANGALAM): (a) Yes. S ir;

(b) Lab technologies are validated by 
mounting pilot scale experimentation to build 
prototypes. Feild demonstrations ar initiated 
in promising cases. The Department seeks 
involvement of the Industry and other or
ganisations like Biotech Consortium India 
Ltd. (BCIL) for the transfer of technology.

(c) The Department associates Indus
try's representatives and BCIL for possible 
transfer of developed technologies. Wher
ever Industry shows interest to be involved 
in the technology development from the 
beginning, they are associated with the insti
tutions/ laboratories on appropriate terms.

Expendlure on Micro Level Plan
ning Through Voluntary Agencies

270. SHRI SYED SHAHABUDDIN: 
Will the MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) whether the Planning Commission 
has decided to spend a large sum of money 
for micro level planning through voluntary 
agencies;

(b) if so, the amouat allocated for the 
propose for the year 19S&-93.

(c) the purpose and object of the expen
diture ;

(d) the names of the voluntary agencies 
selected, State-wise and the exact tasks 
allotted to each;

(e) whether similarexpenditure has been 
undertaken In the past, and
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(f) if so the expenditure dunng each of 
the last three years ?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO* 
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON CONVENTIONAL ENERGY 
SOURCES (SHR» SUKH RAM) (a) to (c) 
Since 1962 the planning Commission has 
been giving financial support to academic 
institutions research bodies and voluntary 
agencies for research and training work 
Some assistance has also been provided for 
institution development and for strengthen 
mg of planning machinery since 1972 Dur 
ing the Eighth Plan to has been decided to 
revamp the scheme for decentralised plan 
mng and to involve voluntary agencies in 
Key sectors of planning so as to make plan 
implementation participatory in nature In 
this regard three schemes have been formu 
lated and are being processed

(d) to (f) So far, no voluntary agency has 
been selected As indicated above the plan 
ning Commission has been giving financial 
assistance for the purposes of research 
tanning institution building and decentral 
ised planning The year wise expenditure for 
the last three years is shown in the table 
below

TABLE Expenditure on research tran 
mng institution building and decentralised 
planning

(Rs in crores)

1989 90 1990 91 1991 92

3-09 2 26 1 62

[Translation]

Krlshnamurthy Committee Report 
on Disinvestment

271 SHRI MRUTYUNJAYA NAYAK 
Will the PRIME MINISTER be pleased to 
state

(a) whetherthe Government have since 
received the final report of Kr.shnamurthy 
Committee regarding disinvestment of shares 
of public sector undertakings

(b) if so the details thereof, and

(c) the action being taken / proposed to 
be taken by the Government on the recom 
mendations of the Committee *>

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART 
MENT OF PUBLIC ENTERPRISES tSHRI 
P K THUNGON) (a) The fcnal report has not 
been received

(b) and (c) Do not arise

Requirement of Edible Oils in Bihar

272 SHRI SURYA NARAYAN YADAV 
Will the PRIME MINISTER be pleased to 
sate

(a) the total requirement of edible oils in 
Bihar

(b) the actual quota of these oils pro 
vided to Bihar during the last three years

(c) whether the Government propose to 
increase the quota of edible oils of Bihar 
and

(d) if so the details thereof ?
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HE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON- 
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED)
(a) The Government of Bihar have not made

1992 Last demand made was in February 
1991

(b) The quantities of edible oils alloca
tion to and leafed by Bihar during the last

any demand for edible oil during the year there oil years (nov to O ct) are as under ■

Year Allocation Lifting

1989-90

1990-91

1991-92

10700 MTs 

5000 MTs 

6000 MTs

688 MTs 

353 MTs 

630 MTs

(c) and (d) There is still 700 MTs of 
edible oil lyumg in STC depot at Patna which 
Govt of Bihar has repeatedly been requested 
to lift

[English]

Visit of Ministerial Delegation from 
Iran

273 SHHiCHANDRESH PATEL Will 
the PRIME MINISTER be pleased to sate

(a)whether any Ministerial Delegation 
fjom Iran visied India recently and hold talks 
with Indian leaders

(b) if so the bilateral and multi lateral 
issues figured in the delegation s talks with 
Indian leaders and the outcome thereof

(c) whether any agreement was signed 
between the two countries and

(d) If so the details thereof ’

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) Yes Sir

(b) The Iranian delegation led by For 
eign Minister velayati exchanged views with 
Indian leaders on a wide range of bilateral 
issues covering economic and cultural 
exchanges as well as consular matters The 
two sides also reviewed th regional and 
international situation They agreed to en 
hance cooperation, both bilaterally and n 
international fora

(c) Yes, Sir

(d) The Memorandum of Understand
ing signed after the sixth Session of the Indo- 
Iraman Joint Commission contains decisions 
taken by the two sides to intesify bilateral 
cooperation in various sectors, including 
trade industry, agriculture, transportation 
and culture

Export of Sandalwood

274 SHRIGURUDAS KAMAT Wilt
the PRIME MINISTER be pleased to state

(a) whether the government propose to 
export sandalwood to various countries,

(b) if so, the details thereof, and
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(c) the countries to which the sandal
wood is likely to be exported?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and(c). Theexport 
of sandalwood in the form of togs & billets, 
chips, powder, dust and flakes is prohibited 
as perthe present Export Inport Policy, 1992- 
97. However, handicrafts made out of san
dalwood and machine finished sandalwood 
products are permitted for export under S.No 
21 (i) and (ii) of part V of Negative List of 
Export of EXIM Policy 1992-97 as these are 
value-added items.

The export of sandalwood being banned 
as stated above, there is no specific pro
posal of the Government to export to any 
country.

[Translation]

Wasteland Development

275. SHRI RAMKRISHNA 
KUSMARIA:
SHRIMATI BHAVNA 
CHIKHLIA:

SHRI DEVI BUX SINGH:

Will the PRIME MINISTER be pleased 
to state.

(a) the extent to which the success 
achieved so far by the National Wasteland 
Development Board in planting activities, 
development of nurseries and afforestation;

(b) the target fixed for the afforestation 
and Plantation for 1991 under the 20 point 
programme and the extent to which it has 
been achieved; and

(c) the year-wise details of the assis
tance provided to Madhya Pradesh. Gujarat 
and Uttar Pradesh by National Wasteland

Development Boaid during the last three 
years andaiiocattanmade in the Eighth Five 
Year Plan for the propose ?

THE MINISTER O F STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE
VELOPMENT) (OOL. RAM SINGH): (a) 
Tree planting/afforestation over an area of 
10.640 million hectares and the distribution 
of 265.50 crore seedlings have been 
achieved upto 1991-92.

(b) Forthe year 1991 -92a target of 1.05 
million hectare for affores&tion and 150 crore 
seedlings for distribution was fixed. Against 
this as area of 1.004 million hectare was 
covered under afforestation and 138.46crore 
seedlings distributed upto Match 1992.

(c) The details of allocation of funds on 
afforestation and tree planting activities, 
including the funds provided by the National 
Wastelands Development Board to Madhya 
Pradesn, Gurarat and Uttar Pradesh during 
the last 3 years from 1989-90to 1991-92 are
asfollows:-

State Allocation
(Rs. in lakhs)

Gujarat 12482.69

Madhya Pradesh 14851.07

Uttar Pradesh ' 20678.16
---- L --------------

With the setting up of the new Deport
ment of Wastelands Development from July, 
1992, the National Wastelands Develop
ment Board has been reconstituted and 
palced underthe newly created Department 
of Wastelands Development in the Ministry 
of Rural Development. An outlay of a sum of 
Rs. 26.40 crores has been earmarked to the 
reconstituted National Wastelands Devel
opment Board during the current year. For 
the remaining period of the Eighth Five Year
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Plan commencing from 1993-94, Plan pro
posals of the Department of Wasteland 
Development have been submitted to the 
Planning Commission

[English]

Drug Licencing Policy

276 SHRI RAJNATH SONKAR SHAS- 
TRI Will the PRIME MINISTER be pleased 
to state

(a) whether due to unfavourable drugs 
licensing policy, medicines are in short sup
ply and spurious drugs are playing havoc 
with the innocent people of this country, and

(b) • if so. the remedial steps taken 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN) (a) No in
stance of shortage or spurious drugs, due to 
licensing constraints, has come to the notice 
of the Government

(b) Does not arise

Solar Energy

277 SHRI SHRAVAN KUMAR
PATEL 

KUMARI FRIDA TOPNO

Will the PRIME MINISTER be pleased 
to state

(a) whether the Government have re- 
ceived proposals from vanous State Gov
ernments and Union Terntories regarding 
new schemes for harnessing solar energy 
both through solar thermal and photo-voltaic 
systems during the current year,

(b) if so, the salient features of these 
schemes, State-wise,

(c) the total solar energy proposed to 
be harnessed dunng the current plan, year- 
wise,

(d) the modes of utilisation thereof,

(e) the steps taken/proposed to be 
taken by the Government to harness further 
the solar energy,

(f) whether tfie Government have ex
plored the possibility of promoting solar 
energy in the State of Orissa, and

(g) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a)and(b) 
The Government is implementing Solar 
Thermal & Photovoltaic Programmes for 
demonstration and utilisation of solar energy 
in the country Low grade solar thermal 
devices and solar cookers are being made 
available to the user under the Extension 
Programme with central subsidy Pho
tovoltaic systems are being installed in 
unelectrified and remote villages undecthe 
demonstration programme These pro- ' 
grammes are being implemented through 
the State Nodal Agencies and/ or Electricity 
Boards in their respective States

Thd Solar Thermal extension Pro
gramme and S»olar Cookers Programme are 
drawn on an annual basis giving the State 
Nodal Agencies the physical targets and 
financial allocation for the subsidy The 
State-wise targets for the year 1992*93 for 
these programmes are given in the en
closed statements I and II respectively The
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Government meets the cost of photovoltaic 
modules for the photovoltaic systems to be 
installed by the State Agencies A request 
for providing photovoltaic modules of 1265 
KW for the installation of PV system has 
been received from the States forthe current 
year Statement III giving these requests is 
enclosed

(c) It is proposed to install 2,75,000 m 
collector area under the low grade solar 
thermal devices and sell 3,00,000 solar 
cookers during the current plan period It is 
also proposed to install photovoltaic sys
tems of total capacity of about 2 7 MW during 
the same period The targets tor these 
systems for each year are drawn on the 
basis of the funds allocated under the An
nual Plan tor that year

(d) Solar Thermal Devices are used to

meet the heat energy requirements includ
ing for cooking whereas photovoltaic sys
tems are being used mainly for lighting, 
water pumping, television, communication 
and small power plants i'i rural areas

(e) Efforts are being made for the 
development of new solar technologies & 
applications so that demonstration and utili
sation programmes could be taken up in 
future for techno-economically proven tech
nologies and applications besides continu
ing the present programmes

(f) and (g) Both the solar thermal and 
photovoltaic programmes are being imple
mented in the State of Orissa The achieve
ments made by the State under these pro
grammes are given in the Statements IV and 
V
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Achievement by the State of Orissa in the area of Solar Thermal Programme
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j  STATEMENT IV

SI No Systems Nos
1 Industrial Solar Water 

Heating Systems 97

2 solar Air Heating Systems ?

3 Solar Stills 399

4 Solar Cooker 769

STATEMENT V

Achievements by the State of Orissa in the area of Solar Photovoltaics
1 Streett lights in village 950

2 Solar Water Pumping Systems 50

3 Commumty'Solar lighting systems 40

4 Domestic lighting systems 100

5 Community televisions 28

6 Villages level small power plants 5 (Total capacity 33 6 KW)

During current year Solar Photovoltaic 
modules with a total capacity of about 20 KW 
are being provided to the State of Orissa for 
various photovoltaic systems

Growth Centres to Improve non farm 
Employment Opportunities

278 SHRI R SURENDER REDDY 
Will the PRIME MINISTER be pleased to 
state

(a) whether in the wake of steady in 
crease in the proportion of non agricultural 
employment in rural areas the Federation of 
Indian Chambers of Commerce and Industry

has urged the Government to speed up the 
implementation of growth centres to improve 
the nor farm employment opportunities

(b) if so the suggestions received by 
the Government in this regard and

(c) the action taken/being taken by the 
Union Governmont thereon'?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
MATI KRISHNA SAHI) (a)to(c) In a paper 
titled Towards rural prosperity the Federa
tion of Indian Chambers of Commerce and
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Industry have referred to the need to support 
developmental activities in the non-farm 
sector of the rural areas by promoting the 
growth centre concept. Government have 
already selected 65 growth centres in con
sultation with the State Governments. Proj
ect reports in respect of 28 centres have 
already been approved for implementation. 
A sum of Rs. 44.00 crores has been released 
to the approved centres.

Wasteland Development

279. SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA:

Will the PRIME MINISTER Be pleased 
to state:

(a) whether the Government have 
contemplated to lay emphasis or strong nodal 
agencies at State levels to develop Waste
land;

Year

1989-90

1990-91

1991-92

Total

[TranslationJ

Diversion of Funds Meant for Bhopal 
Gas Victims

280. SHRI KHELAN RAM JANGDE: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the funds received by the 
Government of Madhya Pradesh for provid

(b) whether involvement of non-gov- 
ernmental and voluntary organisations are 
playing any role to make the Wastelands 
Development Programme a success:

(c) if so, whetherthe Government have 
rendered any help to such organisations; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE
VELOPMENT): (COL.RAM SINGH): (a) to
(c). Yes, Sir.

(d) The details of central assistance 
provided to the non governmental and vol
untary organisations during the last three 
years are as under:-

Amount Released 
(Rs. in lakhs)

295.95

535.19

521.304

1352.444

ing relief to Bhopal gas victims have been 
spent on other works; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) and (b). 
As per the reports received, funds received 
by the Government of Madhya Pradesh for 
providing relief and rehabilitation to the
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Bhopal gas victims have not been spent on 
other works

National Drinking Water Mission

281 SHRI CHHITUBHAIGAMIT Will 
the PRIME MINISTER be pleased to state

(a) whetherthe Government have intro- 
duced a National Drinking Water Mission 
Scheme in the State of Gujarat,

(b) if so. the targets fixed and achieved 
under the said Mission during the last three 
years

(c) the targets fixed under the Eighth 
Five Year Plan, and

(d) the funds allotted to the State during 
the last years to cover the villages left with
out source7

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
YeslSir Under Rajiv Gandhi National Drink
ing Water Mission schemes for drinking 
water supply have been taken up in Mini 
Mission Districts of Dangs, Kachchh. Jam
nagar and Dharampur Taluk, Defluoridation

and Desalination of water and water har
vesting structures in Gujarat.

(b) Details of targets fixed and achieved 
during the iast three years are as per state
ment given below

(c) Targets for the Eighth Five Year Plan 
include

(i) Coverage of the entire rural popu
lation with safe drinking water fa
cilities,

(ii) coverage of all no source hamlets 
and habitations,

(hi) augmenting the level of water sup
ply in partially covered villages,

(iv) schemes for control of excess fluo
ride, desalination and water con
servation, water quality surveil
lance

(d) A sum of Rs 51-17 crores was 
allotted to the State during the last three 
years from 1989-90 to 1991 -92 for coverage 
of villages without source as well as aug
menting the level of water supply in partially 
covered villages

STATEMENT

Name of Scheme No of villages 
to be covered

No of villages 
covered during the 

last 3 years 
•

1 Mini Missions

Dangs 254 57

Jamnagar 205 156

Kachchh « 98 85
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Name of Scheme No.of villages 
to be covered

No. of villages 
covered during the 

last 3 years.

Dharaimpur 237 51

2. Sub Missions

No. of Plants approved No. of plants 
commissioned 

so far.

Defiuoridation Plants 11 A

Desalination Plants 12 11
Amount Sanctioned Amount Spent 

(Rupees in crores)

Water Harvesting 
Structure 3.16 2.69

[English]

Age Limit For Entry In Government 
Service for Women

(b) Does not arise.

(c) There is no such proposal under 
consideration.

282. SHRI K.V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have 
since decided to raise upper age limit for 
entry in Government service for women upto 
35 years;

(b) if so. the details thereof; and

(c) if not, the stage at which the matter 
stands at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir.

Visit of President of Sri Lanka

283. SHRI P.M. SAYEED:
SHRI SHARAD DIGHE:
SHRI RAJENDRA KUMAR 

SHARMA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the President of Sri Lanka 
visited India recently;

(b) if so, the bilateral issues that figured 
in his talks with Indian leaders and the out
come thereof;
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(c) whether any issue of common inter
est to SAARC countries was also discussed 
during his visit,

(d) if so, the outcome thereof, and

(e) the agenda for the next SAARC 
Summit alongwith the venue and the time by 
which it is likely to be held?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) and (b) His 
excellency Mr Fanasinghe Premadasa, 
October 1 *3.1992 m his capacity as Chair
man of the Sixth Summit of SAARC The 
visit provided a useful opportunity for discus
sions covenng international, regional and 
bilateral issues On the bilateral side discus
sions covered various issues such as the 
ethnic question in Sri Lanka, the repatriation 
of Sri Lankan refugees from India, and prac
tical problems faced by fishermen of both 
countries as well as bilateral cooperation in 
trade, industry, culture etc

(c) Yes. Sir Issues of common interest 
to SAARC countries were also discussed 
during President Premadasa’s visit, such as 
Poverty Alleviation. SAARC preferential 
Trading Arrangement (SAPTA), coopera
tion to combat terrorism, etc

(d) On “ poverty alleviation" for which a 
Regional Commission has been established 
under SAARC, PM promised to study the 
interim report of the Commission and con
vey our reactions upon it in due course On 
SAPTA, on which one country has reserva
tions, PM said that India would go along with 
the unanimous view On Terrorism, Presi
dent Premadasa appreciated Indian efforts 
to pass enabling legislation to implement the 
SAARC Convention, ratified by all Member 
States in 1988, through our Parliament, during 
the current Winter Session Both leaders

agreed on the importance of encouraging, 
wherever practicable, informal meetings 
among SAARC Heads of State and Govern
ment without any fixed agenda.

(e; The Seventh SAARC Summit will 
be held at Dhaka on December 12*14,1992 
It is expected to consider, inter alia, recom
mendations towards a more business like 
and functional approach to SAARC Summit 
meetings and a Plan of Action for observing
1993 as SAARC Year of the Disabled Per
sons in addition to the subjects mentioned 
above

[Translation]

Production and Export of Tobacco

285 SHRI DEVi BUX SINGH
SHRI RAMKRISHNA

KUSMARIA 
SHRIMATIBHAVNACHIKHLIA 
SHRI M W S  MURTHY

Will the PRIME MINISTER be pleased 
to state

(a) the quantity of tobacco produced in 
the country during 1991 -92. State-wise and 
its present stock,

(b) the value of tobacco exported during 
1991 -92 against the target fixed, and

(c) the names of the countries to whom 
it has been exported?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a) The figures for 
production of tobacco state-wise for 1991-
92 are available only for some states, which 
are given below
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State 1991-92 
(Provisional Million Kg)

Andhra Pradesh 2100

Karnataka 46 0

Gujarat 200 0

Tamil Nadu cfi 6

West Bengal 90

(Source Tobacco Board)

Details of present stock are not available

(b) the value of tobacco exported during 
1991 92 is Rs 342 69 crores (US $ 145 25 
million) against a target of Rs 325 18 crores 
(US$138 49 million)

(c) The names of countries *

UK, Belgium, Germany, Irish REP, 
Netherlands, Greece Italy, Switzerland, 
Finland, Portugal. Sweden Czechoslova
kia, Russia, Poland, Saudi Arabia Israel, 
Yemen, Jorden, Dubai, Bahrain, Kuwait, 
Bangladesh, Singapore, Srilanka, Malaysia, 
South Korea, Maldives, Indonesia, Vietnam, 
Philippines, China, North Korea, Egypt, Libya, 
Djibouti, Senegal, Tanzania, Mozambique, 
Australia, Newzealand, USA, Papua New 
Guinea and Nicargua etc

[English]
Indians In Afghanistan

286 SHRI ARJUN CHARAN SETHI 
SHRI D VENKATESWARA 

3 RAO
SHRI SYED SHAHABUDDIN 
SHRI ANANTRAO DESHMUKH 
SHRI SURYA NARAYAN 

YADAV.

Will the PRIME MINISTER be pleased 
to state

(a, the number of Afghan Nationals of 
Indian origin who have come to India after 
the recent incidents of attack on them,

(b) the details of assistance rendered 
by the Government for their well-being,

(c) the steps taken/proposed to be 
taken by the Government fortheir safe return 
to Afghanistan,

(d) whetherthe Government have taken 
up with Afghanistan the questions of their 
return to that country and the regularisation 
of the flow of these persons from Afghani* 
stan to India,

(e) if so, the outcome thereof,

(f) if not. the reasons therefor, and

(g) the number of Indian nationals re
siding n  Afghanistan as on April 1,1991, 
April 1,1992 and October 1,1992?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI EDUARDO FALEIRO): (a) 15,568 
Afghan nationals have entered India be* 
tween June and October 25,1992.

(b) Government are in touch with some 
representatives of Afghan nationals of In
dian origin and will render all assistance 
considered necessary when required.

(c) to (f). Government expect these 
Afghan nation who have sought temporary 
refuge in India, to return as soon as the 
situation permits. Government are in touch 
with the Government of Afghanistan in this 
regard. The Afghan authorities have ex
pressed readiness to take all possible steps 
to safeguard the lives and properties of 
Afghan nationals of Indian origin.

(g) The number of Indian nationals 
residing in Afghanistan as on April 1,1991, 
April 1,1992 and October 1,1992 according 
to information available to our Embassy, 
was 125,118 and 21 respectively.

[Translation]

Cement factories In North East states

287. SHRI RAM BACAN: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to 
set up some cement factories in North East 
States:

(b) if so, whether the site for setting up 
of these factories has been selected;

(c) if so, the details thereof; and

(d) the detail of investment and produc
tion potential of each factory?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAHI): (a) The Bokajan

Cement factory of Cement Corporation of 
India in Assam is proposed to be expanded 
by 2 lakh tonnes per annum capacity with 
split grinding units in Tripura, Mizoram, and 
Arunachal Pradesh.

(b) The site for the grinding unit in 
Tripura and Mizoram has been finalised.

(c) The grinding unit in Tripura is pro
posed to be located at kumarghat, District 
North Tripura and that in Mizoram is'pro- 
posed to be located at Bairabi, District Aizwal.

(d) Out of total project cost of Rs. 81.80 
crores (base Sept. ’91) the investment in 
Tripura will be Rs. 8.47 crores, in Mizoram 
Rs. 8.24 crores, and in Arunachal Pradesh 
Rs. 7.77 crores. The balance will be in
vested in Bokajan (Assam). The production 
potential of each grinding unit will be 0.5 lakh 
tonnes per annum. Balance clinker will be 
grounded at Bokajan itself.

[English]

Allocation for Science and Research

288. SHRI TAR IT BARAN TOPDAR: 
SHRI JANARDAN MISRA:
DR. ASIM BALA:
SHRI M.V. CHAN

DRASEKHARA MUR- 
THY:

SHRIMATI BHAVNACHIKHLIA: 
SHRI K. PRADHANI.
SHRI V. SREENIVASA 

PRASAD:
DR. SUDHIR RAY:
SHRI SYED MASUDAL HOS- 

SAIN:
DR.RAMESHCHANDTOMAR: 
SHRI ATAL BIHARI VAJPAYEE: 
SHRI PARAS RAM BHARDWAJ: 
SHRI DEVI BUX SINGH:
SHRI SHANKERSINH 

VAGHELA:
SHRI ARVINDTRIVEDI:
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(a) whether the Government have re
duced the provisions of funds for science 
and research activities in Eighth Five Year 
Plan;

(b) if so, the details thereof,

(c) whether some of the projects are 
proposed to be dropped for lack of funds,

(d) if so, the details thereof, and

(e) whetherthe Government propose to 
earmark more funds forthis work to facilitate 
the completion of projects in tiPne?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY, 
(DEPARTMENTS OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM) (a)to(c) There is 
an increasing trend in the Plan allocations for 
Science and Technology The Plan alloca
tion for Science and Technology during the 
8th Five Year Plan is approximately Rs 
9180 Crores The corresponding allocation 
during the Seventh Five Year Plan was Rs 
4063 Crores

The emphasis has always been given to 
completion of projects on time New projects 
are taken up based on their priority

(d)and(e) Does not arise 

[ Translation]

Growth Rate of Bihar

289 SHRI LAL BABU RAI Will the

(a) whetherthe growth rate of Bihar is 
less as compared to other States,

(b) if so, the reasons thereof,

(c) State-wise integrated growth rate 
during each of the last three years, and

(d) the steps proposed to be taken to 
increase the growth rate of Bihar?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES(SHRI SUKH RAM) (a)to(c) A 
Statement giving the Statewise annua 
growth rates of Net State Domestic Producl 
and All Indian Net National Product at con 
stant prices for the years 1987-88 to 1990 91 
is given below Growth rates differ among 
the States for various reasons, like historical 
uneven development of infrastructure, in
dustry and entrepreneurship in various re
gions and year to year variations in rainfall 
and the subsequent droughts and floods

(d) The Government of Bihar have been 
implementing development plans for increas
ing the growth rate The plans include in
vestment for development of agriculture, 
industry, infrastructure, irrigation, rural de
velopment, education and health etc In 
addition, some programme to generate di
rect employment and income to the poor are 
also under implementation Such develop
mental programme will be re-enforced dur
ing the Eighth Five Year Plan (1992-97)
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Note: Growth rates are worked out from 
the estimates of Net State Domestic Product 
at constant (1980-81) prices for all the States 
except Madhya Pradesh which are at con
stant (1970*71) prices. Estimates of Madhya 
Pradesh are not comparable with other States 
Mizoram does not prepare estimates of NSDP 
at constant prices and therefore excluded in 
the above comparison.

Sources: Directorates of Economics & 
Statistics of respective State Governments 
for State estimates and Central Statistical 
Organisation for All India income (net na
tional product at factor cost).

[English]

Cooperation in Science and 
Technology

290. PROF. MALINI BHATTACHAR- 
AYA: Will the PRIME MINISTER be pleased 
to state:

(a) whether there is any agreement 
between India and Venezuela for coopera
tion in science and Technology and

(b) if so, the details thereof?

THE MINISTER OF STAVE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENTS OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

A Memorandum of Understanding 
(MOU) on Scientific Cooperation between 
the Government of the Republic of India and 
the Government of the Republic of Vene
zuela was signed In Caracas on 3rd April 
1987.

(b) The MOU provides for (a) exchange

of information on

- technical and scientific matters.

- organisational and management 
matters,

- existing training facilities in both coun
tries;

(b) exchange of experts, technicians, 
scientific researchers and professors within 
specific projects and programmes; (c) 
provision for training of S&T personnel in 
agreed upon fields and grant of research 
fellowships; (d) execution of joint research; 
and (e) other forms of technical and scien
tific cooperation agreed upon between the 
two Governments.

[Translation]

Tea export

291. SHRIMA DAN LAL KHURANA: 
SHRI VILAS RAO NAG- 

NATHRAO GUNDE- 
WAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether tea export during 1992-93 
has been comparatively less as compared to 
the same period during 1991 -92;

(b) the quantity and amount of tea 
exported during 1991-92 vis-a-vis in 1992-
93 till date; and

(c) the measures adopted by the Gov
ernment to cover up this decline in tea 
export?

THE DEPUTY MINISTER IN THE 
MINISTR\ OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) Yes, Sir.
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(b) Tea exported from April to Septem
ber, 1992 during the year 1992-93 is esti
mated at 68.522 Million Kgs. valued at Rs. 
381.81 crores as compared to 102.87 Million 
Kgs valued at Rs. 570.32 crores during the 
corresponding penod in the year 1991 -92.

(c) Government has been encouraging 
diversification of tea export markets by spon
soring industry delegations to various coun
tries. Trade protocols have also been en
tered Into with some of the CIS countries 
including Russia. Othercountries are being 
persuaded to buy higher quantities of Indian 
tea indicating to them the price and quality 
competitiveness of our tea.

[English]

Quota of Essential Commodities to 
States

293. SHRI PRAKASH V. PATIL: 
SHRI K.V. THANGKABALU: 
SHRI N.J. RATHVA:
PROF. ASHOK ANANDRAO 

DESHMUKH:
SHRI P.C THOMAS:
SHRI SHRAVAN KUMAR 

PATEL:
SHRIMATI SURYA KANTA 

PATIL:
SHRI SHIVLAL NAGJIBHAI 

VEKARIA:
SHRI SHIVARAJ SINGH 

CHAUHAN:

Will the PRIME MINISTER be pleased 
to state:

(a) the quantity of rice, wheat, sugar, 
edible oil and kerosene allocated this yearto 
each state so far;

(b) the quantity of aforesaid goods

allocated during 1992-93;

(c) whether the Union Government 
have received any proposal to increase fur
ther the quantity of aforesaid goods;

(d) if so, the details thereof;

(e) whetherthe Government propose to 
increase the quantity of said goods; and

(f) if so, the quantity of each item to be 
increased and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): (a) 
The quantity of rice, wheat, levy sugar, ed
ible oils and kerosene allotted to the State 
Governments/UT Administrations in 1992 is 
given in the enclosed Statement-I

(b) The quantity of rice, wheat, edible 
oils, levy sugar and kerosene allotted to the 
States during the 9 months of 1992-93 (April- 
December, 1992) is given in the enclosed 
statement- II.

(c) to (g). Demands for increased allo
cations of foodgrains are received from 
States/Ut-Administrations of PDS item from 
times to time. Allocations are made to the 
State Governments/UT Administrations are 
made to the State Governments/UT Admini
strations on a monthly basis taking into 
account the stocks in Central Pool, demand 
received from all the States/UTs and inter-se 
requirements of States/UTs and seasonal 
factors. PDS allocations are supplemental 
in nature and are not intended to meet thê  
total requirements of any State/UTs.
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Compensation to Bhopal G*»s Victims action taken by the Government thereon?

294. SHRI SHARAD YADAV: Will the 
PRIME MINISTER be pleased to state:

(a) whether the process of disburse* 
ment of compensation to the Bhopal gas 
victims have commenced;

(b) If so, the amount of compensation 
disbursed so far;

(c) if not, the reasons for delay in the 
disbursement of compensation; and

(d) the time by which it is likely to be 
commenced?

THE MINISTER OF STATE OF THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTAMOHAN): (a)to(d). A 
total of 514 cases have been decided by the 
Welfare Commissioner. According to the 
procedure devised by the Welfare Commis
sioner, a period of 60 days is to elapse before 
disbursement is made. The amount of 
compensation awarded is Rs. 2.18 crores.

Generation of Clean Energy

295. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Prime Minister has 
recently given a call for the generation of 
clean energy;

(b) if so. the details thereof and the 
steps taken/proposed to be taken by the 
Government for the generation of clean 
energy;

(c) whetherthe Government have re
ceived several letters/ representations from 
Members of Parliament for resorting to use 
of alcohol in petrol; and

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES(SHRI SUKH RAM): (a) Renew
able and non-conventional energy sources, 
such as Sun, wind and small hydro are non- 
polluting. Generation of energy from these 
sources can be termed as generation of 
clean energy. While inaugurating the sec* 
ond on 29.10.92 at New Delhi the Prime 
Minster stressed the need of harnessing of 
non-conventional energy sources so that the 
requirements of energy are met to the extent 
possible without adding to the pollution.

(b) Government has taken a number of 
steps for harnessing non-conventional en
ergy sources in different parts of the country. 
For the promotion and utilisation of renew
able energy systems and devices, many of 
the State Governments have set up full 
fledged nodal energy agencies. Promotion, 
development, demonstration and dissemi
nation activities in the area of non-conven
tional energy sources are being undertaken 
by these energy agencies and other institu
tions involved in the NRSE programmes. 
Financial incentives such as, subsidy, soft 
term loans and fiscal incentives in the form 
depreciation allowance and relief in sales 
tax, excise duty and custom duty are pro
vided to the sures and manufacturers of 
Renewable Energy Sources. In addition, 
publicity and awareness campaign are also 
being undertaken.

(c) A Member of Parliament has written 
to the Prime Minister suggesting greater use 
of ethanol for transportation sector which 
would also improve economics of sugar 
industry apart from saving foreign exchange 
on import of petroleum products.

(d) if so, the details thereof and the (d) A peoject entitled alcohol fuel
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substitution in automobile fleets monitoring- 
demonstration trials* is currently under im
plementation for demonstrating use of 10% 
an hydrous denatured ethanol blgnded with 
90% petrol for use in cars/jeeps. Delhi 
Administration and Indian Oil Corporation 
are cooperating with ITI Delhi for smooth 
conduct of this experiment and demonstra
tion. Basic infrastructure for storage and 
mixing of petrol with denatured ethanol has 
been set up at petrol filling station of Delhi 
Admn. at Mall Road, Delhi. Field trials are 
expected to commence soon. Oil Coordina
tion Committee under Ministry of Petroleum 
is at Present preparing a report on the use of 
petrol blended with 3% Methanol

The Ministry of Non-Conventional En
ergy Sources under its programme an Alter
nate Fuels for Surface Transportation has 
already conducted two trial operations and 
demonstrations on use of ethanol and metha
nol in diesel buses of the Delhi Transport 
Corporation achieving about 14 percent 
diesel replacement and about 30 per cent 
reduction in smoke emission.

Issue of Passports

296. DR. AMRIT LAL KALIDAS 
PATEL:

SHRI V. DHANANJAYA 
KUMAR:

DR. ASIM BALA:
SHRI SUKHENDU KHAN: 
SHRI CHANDUBHAI

DESHMUKH:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of passport applications 
received and the number of passports is
sued between July 1. 1992 and till date, 
Passport Office wise;

(b) whetherthe Government have is
sued new guidelines for the issue of pass
ports recently;

(c) if so, the details thereof;

(d) whetherthe Government propose to 
open any new passport office in the country; 
and

(e) if so, the details thereof, state-wise?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) A statement is 
enclosed

(b) and (c). Government constantly 
reviews procedures with a view to issuing 
fresh guideline from time time as neces
sary. Recent guidelines cover sale of sup
port application forms through designated 
Post Offices, making passports valid for all 
countries and the streamlining of procedures 
for miscellaneous services and duplicate 
passports.

(d) and (e). Government is reviewing 
the network of passport offices with a view to 
improving the provision of passport serv
ices. The review would considerthe need for 
additional passport offices, their location and 
priority, as also the availability of necessary 
additional financial and manpower resources.
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Bagassie Based Newsprint Units In 
Maharashtra

298. SHRI DHARM ANNA MONDAYYA 
SADUL: Will the PRIME MINISTER be 
pleased to state:

(a) whether Letter of Intent for setting 
up a bagassie based newsprint unit at 
Nimgaon in Solapur district, Maharashtra 
was issued in August, 1990 but the same 
has not been set up till now;

(b) if so, the reasons therefor; and

(c) the time by which the unit is likely to 
be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI); (a) to (c). M/s. 
Western Maharashtra Development Corpo
ration were granted a letter of intent in 
August, 1990 to set up a newsprint unit for a 
capacity of 1.15 lakh tonnes at Nimgaon, 
Teh Madha, Distt. Solapur in Maharashtra 
based on the use of bagasse as raw 
material. The State Government have now 
decided to implement the project in the 
Assisted sector in collaboration with M/s. 
Orient Paper Industries Ltd. and an agree
ment between State Industrial and Invest
ment Corporation of Maharashtra, M/s 
Western Maharashtra development Corpo
ration and M/s. Orient Paper Industries Ltd. 
has been signed on 24th June, 1992. It is 
proposed to set up the project for a higher 
capacity of 1.35 lakh tonnes per annum for 
the manufacture of both newsprint and writ
ing and printing paper. The State Govern
ment has informed that the project is ex
pected to be commissioned soon.

Shares of Public Sector Undertakings

299. DR. SUDHIR RAY: Willthe PRIME 
MINISTER be pleased to state:

(a) the mettiodology adopted for selling 
the shares of public sector undertakings;

(b) the role of brokers and middlemen in 
selling these shares and;

(c) the precautions taken to prevent the 
cornering of shares by vested interests?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLiC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) In 1992-93 in the first 
tranche of disinvestment of shares of 8 PSEs 
the method of open tender was adopted. 
Notice inviting tenders from not only institu
tions but also individuals was published in 
major Hindi & English Newspapers, calling 
for sealed bids. The shares were sold to the 
valid successful bidders whose offer price 
was higher than the referal price.

(b)and(c). Do not arise, in view of the 
procedure adopted as indicated at (a).

Production of Caproiactum

300. PROF. K.V. THOMAS:
SHRI P.C. THOMAS:

Willthe PRIME MINISTER be pleased 
to state: *

(a) the total production and consump
tion of caproiactum in the country;

(b) the quantity caproiactum imported;

(c) whetherthe import duty on caproiac
tum is reduced;

(d) if so, the details thereof;

(e) whetherthe reduction in the import 
duty of caproiactum has affected very badly 
the Fertilizers and Chemicals Travancore, 
Kerala;
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(f) the quantity of caprolactum held up 
in the storages of the Fertilizers and Chemi
cals Travancore; and

(g) the steps proposed to be taken in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS(DR. CHINTA MOHAN): (a) 
and (b). As per available information the 
production consumption and import of 
caprolactum in the country is as under:

(in tonnes)

Year Production Consumption Import

1990-91 26,300 84.200 49.400

1991-92 46,400 77,400 14.800

1992-93 30,200 45.200 21.400
(April to 
Oct.)

(estimated) (estimated)

(c) and (d). The import duty on caprolac
tum was reduced from 80% to 50% in the 
Budget for 1992-93.

(e) to (g). On account of reduction in 
customs duty as also subsequent fall In the 
international price of caprolactum. FACT 
has been lately, facing difficulty in marketing 
its caprolactum. Due to stiff competition 
from imported caprolactum available at much 
cheaper prices. FACT is forced to sell it 
below its remunerative price. As on 31.10.92 
, FACT had an accumulated stock of 7880 
tonnes of caprolactum. FACT has repre
sented to the Government for reviewing the 
customs duty leviable on imported caprolac
tum and raw matenals used for its manufac
ture

[Translation]

Small/Heavy/Medium Industries In 
Madhya Pradesh

301. SHRI PHOOL CHAND VERMA: 
SHRI B.L. SHARMAPREM: 

Will the PRIME MINISTER be pleased 
to state:

(a) the details of the small, medium, and 
heavy industries in public sector in Madhya 
Pradesh at present;

(b) whether any request has been made 
by Government of Madhya Pradesh to the 
Union Government to provide electricity at 
cheaper rates for these industries, and

(c) if so. the action taken by the Union 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON). (a) Five Central PSEs 
have their registered offices in Madhya 
Pradesh.

There are:

1. NEPALtd.

2. Northern Coal Fields Ltd.

3. M.P. AshokHotal Coal Fields Ltd.
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4. NTC(M.P.) Ltd.

5. South Eastern Coai Fields Ltd.

(b) and (c), The information is being 
collected and will be laid on the Table of the 
House.

[English)

Export of Agriculture Product

302. SHRI N.K. BALIYAN:
DR. LAXMINARAYAN PAN- 

DEYA:
PROF. RITA VERMA:

Will the PRIME MINISTER be pleased 
to state:

(a) the steps proposed to be taken by 
the Government to boost the export of agri
cultural and processed food products;

(b) whetherthe Government propose to 
bring out any policy paper on the export of 
agricultural goods; and °

(c) if so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a)to(c). Govern
ment is keen to promote export of agricul
tural commodities However, it is the policy 
of the Government to do so in a manner that 
domestic availability of items of mass con
sumption is not affected. Government have 
already taken a series of measures to im
prove policy environment for exports, which 
is a continuous process. These measures 
have been further re-inforced by the Import- 
Export Policy which has come into force with 
effect from I st April, 1992, foraperiodof five 
years. Scientific steps taken or proposed to 
be taken to encourage exporters of agricul
tural commodities are as below:

(I) short-term steps: Schemes for 
market development, product pro
motion, quality upgradation, pack
aging improvements, competitive 
pricing, market intelligence, devel
opment of infrastructure, removal 
of constraints and simplification of 
procedures.

(ii) Long-Term Steps: Increasing pro
duction and productivity, penetra
tion into new markets, product 
development promotion of export 
oriented processing industries, 
improving credibility and image of 
Indian food products.

[Translation]

Permanent Ration Cards to Slum 
Dwellers

303. SHRI JANARDAN MISRA:
SHRI ARVIND TRIVEDI:

o

Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe permanent ration cards 
have been made available to all the inhabi
tants of slums in Delhi;

(b) if so, the details thereof; and

(c) if not, whether the Government 
propose to take any concrete measures to 
provide permanent ration cards to them with
out delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). Inhabitants of slums in Delhi are being 
issued permanent ration cards. The cards 
issued to Jhuggie dwellers bear a distinct 
colour mark. Apart from this, there is no
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difference in the entitlement of specified 
Food Articles and the validity period of these 
cards. The issue of cards to jhuggie jhonpri 
dwellers has now been made a continuous 
exercise.

Tanneries fn Public Sector in Mahar- 
ashtra

304. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTER 
be pleased to state*

(a) the details of tanneries in Public 
Sector in Maharashtra and their location 
thereof;

(b) whether the Government propose to 
take over these tanneries to undertake their 
expansion and development, and

(c) if so, the details thereof:
o

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPR1SES)(SHRI 
P.K. THUNGON). (a) There is no Central 
Public Sector Enterprise in the State of 
Maharashtra engaged in the manufacturing 
and of tannery products.

(b)and(c) Do not arise.

[English]

Ban on Certain Benefits to Government 
Servants

305. SHRI SHANKERSINH VEGHELA: 
Will the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whetherthe National Development 
Council has recommended a ban on certain 
financial benefits to Central Government

employees in their recent meeting held in 
September, 1992;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
The NDC did not meet in September, 1992. 
However, certain recommendations on 
austerity have been made by the NDC 
Committee on Austenty. The implications 
are/under study. Details will be made avail
able after decision in the appropriate lorum.

Desecration of Indian Tri-Colour In 
Birmingham

306. SHRI HARI KISHORE SINGH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Pro-Khalistani groups in 
U.K desecrated Indian tri-colour Flag at the 
residence of Indian Assistant High Commis
sioner of India in Birmingham on Independ
ence Day; and

(b) if so, the details thereof and the 
steps taken by the Government in the mat
ter?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) A group of over 30 Sikhs belonging 
to the Babbar Khalsa and other pro- Khalis- 
tani groups interrupted the Independence 
Day Celebrations at the residence of the 
Indian Assistant High Commissioner in Bir
mingham, removed the National Flag,
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smashed the photographs of Gandhtji and 
Nehruji and raised anti-Indian, pro-Khalis- 
tani and pro-Pakistani slogans. Later, two of 
the intruders were apprehended by the Bir
mingham police.

The Government has taken upthe matter 
with the British authorities who have assured 
us of cooperation in apprehending the cul
prits and also promised us adequate secu- 
rity arrangements so that such incidents do 
not recur in the future.

National Quality Council

307. SHRI DATTATRAYA BAN-
DARU:

SHRIMATI DIPIKA H.
TOPIWALA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government 
propose to set up a National Quality Council 
as an apex body governing the essential 
parameters of product standards, quality 
systems, quality testing laboratories and 
accredition bodies;

(b) if so, the details thereof; and

(c) the time by which this Council is 
likely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The matter of setting up of the Na
tional Quality Council isunderconsideratlon 
of the Government.

Paradeep Phosphate Ltd.

308. DR. KARTIKESWAR PATRA: Will 
»r.e PRIME MINISTER be pleased to state:

(a) whether the Paradeep Phosphate 
Limited is running in loss;

(b) If so, the reasons thereof; and

(c) the steps taken/proposed to be 
taken to make It a viable unit?

THE MINSTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Yes Sir; Paradeep Phosphates Ltd. has 
accumulated losses of Rs. 125.02 crores as 
on 31.3.1991, though it has registered a net 
profit of Rs.13.21 crores (Provisional) during 
1991-92. The losses were mainly due to 
poor capacity utilisation on account of inade
quate availability of phosphoric acid and 
ammonia and industrial relations problems.

(c) With better availability of raw mate
rials and achieving higher capacity utilisa
tion, rationalisation of manpower, economy 
measures and capital restructuring, the 
Company could be made available unit.

Rehabilitation Programme of Haldla 
Unit

309. SHRI SATYAGOPAL MISRA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have sent 
programme of rehabilitation of the Haldia 
Unit of Hindustan Fertilizers Corporation 
Limited to Bureau of Industrial Finance and 
Reconstruction;

(b) if so, the reasons thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) to (c). 
Government has not sent any programme of 
rehabilitation of the Haidia Project to Board
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for Industrial and Financial Reconstruction 
(BIFR). However, the management of Hin
dustan Fertilizer Corporation Limited (HFC) 
have made a reference of th^ Company to 
the BIFR. The BIFR in their hearing on 
12.11.1992 have declared HFC as a Sick 
Company.

Claim Courts for Bhopal Gas Victims

310. SHRI CHANDRA JEET YADAV: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of claim courts pro
posed to be set up for the Bhopal gas victims;

(b) the number ot courts that have 
actually started functioning and the number 
of claims that have been decided by each of 
the courts, and

(c) the reasons for delay in setting up 
the remaining claim courts and the period by 
which these are likely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN)- (a)to(c). 40 
Claims Courts are proposed to be set up for 
the Bhopal Gas Leak Disaster victims. 16 
Courts have already started functioning and 
the number of cases decided by them so far 
is 514 The requisite number of judicial

officers to be appointed as Deputy Commis
sioners have not yet been released by the 
High Court Of Madhya Pradesh. The Wel
fare Commissioner has been delegated 
powers to recruit retired persons, in case the 
High Court Is not able to provide the requisite 
number of judicial officers.

Exports, Imports and Balance of Trade 
and Payments

311. SHRI NIRMAL KANTI CHATTER- 
JEE: Will the PRIME MINISTER be pleased 
to state the latest figures of exports, imports, 
balance of trade and balance of payments 
for 1991 -92 and upto October 1992?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): The export, import 
and balance of tradef igures are compiled by 
the Directorate General of Commercial Intel
ligence and Statistics on monthly cumulative 
basis and are available upto the period April- 
August 1992. The Balance of payment 
figures are compiled on financial year basis 
by the Reserve Bank of India and are avail
able upto the period 1991-92.

The figures of exports, imports, balance 
of trade and balance of payments during the 
financial year 1991-92 and dunng April- 
August 1992 are given below:

{ValueRs. Crores)

1991-92 1992-93
(April-August 1992)

(i) Exports 43978 19985

(ii) Imports 47813 26562

(«0 Balance of Trade -3835 *6577

(iv) Current Account
Deficit 8251 —
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Exploitation of Ocean Resources

312 SHRI ANANTRAO DESHMUKH 
SHRI SARAT CHANDRA PAT- 

TANAYAK

Will the PRIME MINISTER be pleased 
to state

(a) whetherthe Government have taken 
any steps to exploit various ocean resources,

(b) if so, the details thereof,

(c) whetherthe Government propose to 
import technology forthe purpose, and

(d) if so, the details of the agreement 
signed, if any, in this regard7

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
OCEAN DEVELOPMENT) (SHRI RANGA- 
RAJAN KUMARAMANGALAM) (a) Yes 
Sir The Government has initiated system
atic survey exploration and assessment of 
living and non-living resource potential in 
different parts of the Arabian Sea and Bay of 
Bengal A first order survey of the distnbu 
tion of the deep seabed polymetallic nodules 
in the Central Indian Ocean has also been 
completed Technology demonstration for 
desalination, harnessing of wave energy, 
determination of potential fishery zones and 
identification of drugs and chemicals from 
the sea have also been taken up

(b) As a result of survey India has been 
allotted a mine site of 150,000 sq km in the 
Central Indian Ocean for further exploration 
and exploitation of polymetallic nodules 
Placer deposits in the near shore areas of 
West Coast (Kerala and Maharashtra) and 
East Coast (Tamil Nadu, Andhra Pradesh 
and Orissa) have been identified An experi

mental wave eneigy plant at Vizhmjam har
bour in Kerala has been established in Octo
ber 1991 A scheme for the use of remote 
sensing technology for delineation of poten
tial fishery zones has also been in operation

(c) there are, at present, no proposals 
to import technology

(d) Does not arise 

[Translation]

Drinking Water Supply Scheme In Uttar 
Pradesh with World Bank Aid

313 SHRI RAJENDRA AGNITHOTRI 
Will the PRIME MINISTER be pleased to 
state

(a) whether Government propose to 
undertake a new drinking water supply 
scheme in Uttar Pradesh with the assistance 
of World Bank,

(b) if so, the details thereof, and

(c) the area proposed to be covered 
under new schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP 
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
Yes, Sir

(b) The project which is still at the pre 
appraisal state is an integrated one with the 
basic estimated cost of Rs 251 79crores for 
rural water supply, environmental sanitation 
including construction of pour flush latrines, 
pavements, sullage drains, refuse bins etc, 
health and hygiene education, community 
participation, training etc

(c) The proiect will cover 3321 villages 
in 28 distncts in the State
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[English]
Hike in Cement Prices

314. SHRIMATI KRISHNENDRA
KAUR (DEEPA):

PROF. PREM DHUMAL:

Will the PRIME MINISTER be pleased 
testate:

(a) whether the Associated Cement 
Companies Ltd. (ACC) has hiked the ce
ment prices unreasonably without anycorra- 
sponding increase in the cost of production;

(b) if so, the reasons therefor;

(c) whetherthe Government have insti
tuted any inquiry in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAHI): (a)to(d). During the 
current year, there have been fluctuations in 
cement prices on account of market de
mand, input costs, excise duty, etc. In the 
recent months there has been a general 
trend of falling prices. Monopolies and 
Restrictive Trade Practices Commission 
(MRTPC) a quasi-]udicial body, has insti
tuted an enquiry against ACC Ltd. under 
Section 10(b) and Section 31 oftheMRTP 
act in order to examine whether the com
pany has increased cement prices unrea
sonably.

CMs, Conference on Rural Develop
ment

315. SHRI SHARAD DIGHE:
SHRI RAJENDRA KUMAR

SHARMA: *
SHRI SANDIPAN BHAGWAN 

THORAT:

SHRI R. JEEVARATHINAM:

Will the PRIME MINISTER be pleased 
to state:

(a) whether a conference of Chief 
Ministers on rural development was held 
during October 1992; to review the progress 
of distribution of surplus land, maintenance 
of land records and various aspects of rural 
development;

(b) if so, the subjects discussed there 
in; and

(c) the steps taken/propose to imple
ment the recommendations so made in the 
conference?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENTKSHRI G .VENKAT 
SWAMY): (a) Yes, Sir, a Conference of 
Chief Ministers on Rural Development was 
held on 9th October, 1992 to review the 
progress or distribution of ceiling surplus 
land, maintenance of land records and vari
ous aspects of rural development.

(b) The subjects discussed in the 
Conference included:

1) Rural Poverty and poverty allevia
tion programmes;

2) Land Reforms and land Records;

3) Rural Employment-Jawahar 
RozgarYojana;

4) integrated Rural Development 
Programme; °

5) Rural Water Supply

6) Rural Sanitation
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7) Rural Housing

8) Drought Prone Areas and Desert 
Development Programmes and

9) Development of Wastelands.

(c) The Chief Ministers appreciated and 
welcomed the decision of the Government to 
increase the allocation for rural development 
from Rs. 10,000 crores in the 7th Plan to Rs. 
30.000 crores in the 8th Plan. On ceiling of 
surplus land and other matters of iand Rec
ords, the Chief Ministers were of the view 
that a substantial part of the ceiling land had 
been locked up in litigation in the Courts of 
Law and wanted suitable measures to be 
devised to see the cases were quickly dis
posed of by the Court so that the lands could 
be distributed to the rural poor. The Confer
ence also emphasized the need for follow up 
action to see that the lands distributed to the 
cultivators are properly utilised and ade
quate support given to them for thi^purpose. 
The Chief Ministers were advised to take 
special interest and initiative in pursuing all 
litigation cases regarding land distribution 
for their successful conclusions.

State Governments are taking suitable 
steps to implement the decisions taken in the 
Conference.

[Translation]

Allotment of FPS and Kerosene Depots 
In Delhi

316. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state:

(a) the number of cases for allotment of 
fair price shops and kerosene depots pend
ing in the Deptt. of Food and Civil Supplies, 
Delhi Administration;as on Oclober31.1992; 
and

(b) the time by which these are likely to 
be disposed of?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). Delhi Administration has reported 
that 28 cases relating to Fair Price Shops 
and 10 relating to Kerosene Oii Depots were 
pending as on 23.11.1992. They have re
ported that efforts are made to finalise the 
allotment expeditiously. However, due to 
representations and counter representations 
from applications and consumers in some 
cases, they are unable to specify a definite 
time frame for disposal of such cases.

PM’s Invitation to French Leaders

317. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Prime Minister invited 
the President and the Prime Minister of 
France to visit India during his recent visit to 
that country; and

(b) if so, the response of France thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b) The invitations have been accepted 
in Principle.

Funds for Digging of Wells In Bihar 
i

318. SHRI RAM LAKHAN SINGH * 
YADAV: Will the PRIME MINISTER be 
pleased to state the number of wells dug 
under the million be pleased to state the 
number of wells dug under the million wells 
scheme in Bihar during the last two years.
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district-wise and the amount spent thereon 
from Jawahar Rozgar Yojana fund?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI G. VENKAT SWAMY)' The

Year No. of wells dug

1990-91 17884

1991-92 50836

number of dug weds constructed, districtwise, 
under Million Wells Scheme (MWS), which 
Is a sub-scheme of Jawahar Rozgar Yojana 
(JRY), is not monitored at the Central level. 
However, the number of wells dug in Bihar 
and amount spent thereon during the last 
two years is as under:-

Amount spent 
(Rs. in lakhs)

6878 67 

7764.30

Growth Centre In Slvnl (M. P.)

319. KUMARIVIMLA VERMA’ Will the 
PRIME MINISTER be pleased to state

(a) whether the Union Government 
have received any proposals from the State 
Government or public representatives of 
Madhya Pradesh for setting up of Industrial 
growth centre at Sivm,

(b) if so, the details thereof, and

(c) the action taken by the Union Gov
ernment thereon’

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI). (a) The Govern
ment had received a proposal from the 
Hon’ble Member of Parliament who has 
raised this Question for setting up a growth 
centre in Seoni District, Madhya Pradesh.
%

(b) It was, inter-alia, indicated in the 
proposal that Seoni District was located on 
the National Highway between Jabalpurand 
Nagpur and Nagpur Districts and was rich in 
forest and agricultural resources.

(c) In view of the fact that based on well 
iatd-sdown criteria, Madhya Pradesh has * 
already been allotted six growth centres all 
of which have been selected and announced 
in consultation with the State Government, It 
was indicatedthatnoadditional growth centre 
would be possible in the State

Monitoring Cell for Utilisation of Funds

320. SHRI KRISHAN DUTT SUL- 
TANPURI: Will the Minister of PUNNING 
ANDPROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the composition of the cell to monitor 
and check the utilisation of funds allocated to 
States/during the Eighth Five Year Plan;

(b) whetherthe Government propose to 
involve 'gram panchayats' for the better 
implementation of the schemes; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY
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SOURCES (SHRI SUKH RAM): (a) to (c). 
Monitoring of the progress of State Plans is 
carried out by the concerned specialised 
(Divisions of the Commission as well as the 
State Plans Division.

The Gram panchayats are already in
volved in the implementation of schemes, 
hparticularly of rural development. An ex
ample is the Jawahar Rozgar Yojana. More
over, It isforthe state Governments to asso
ciate the Gram Panchayats more and more 
In development activity.

Decline In Industrial Production

321. SHRI SHIBU SOREN:
SHRI D. VENKATESWARA 

RAO:

 ̂ Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe general Index of Indus- 
tnal production has declined by 1.9 percent 
as compared to the industrial production 
during last year;

(b) if so, the main reasons for the 
decline in the industrial production; and

(c) the remedial steps taken/proposed 
to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHIR- 
MATI KRISHNA SAHI): (a) No. Sir. Accord
ing to the index of industrial production 
complied by the Central Statistical Organi
sation, the latest figure available for the 
.current financial year upto July, 1992 shows 
average rate of industrial growth of (+) 2.1 % 
during April-July, 1992 overthe correspond
ing period last year. Even the figure for the 
12 month period August, '91 - July, ’92 shows 
the average industrial growth rate of (+)

1.4% overthe previous corresponding pe
riod.

(b)and(c). Do not arise.

[English]
Recommendations of Sub-Committee 

on Austerity Measures

322. SHRI VILAS MUTTEMWAR: Will 
the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether a Sub-Committee of the 
National Development Council on Austerity 
Measures has submitted its report recently;

(b) if so, the salient recommendations 
of the sub-Committee; and

(c) the time by which the recommenda
tions are likely to be implemented and the 
amount of budget deficit likely to bd covered 
as a result thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Yes, 
Sir.

(b)and(c). The implications are under 
study. The question of implementation would 
arise once decision is taken in the appropri
ate forum.

Investment by NRI/ Multinational 
Companies

• 323. DR. G.L. KANAUJIA: Will the 
PRIME MINISTER be pleased to state:

(a) the total amount invested by the 
N.R.IS and other multinational companies in
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India after introduction of New Industrial 
Policy; and

(b) the details of the industrial sectors 
where the investment has been made by 
them?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-

MATI KRISHNA SAHI): (a) The total amount 
of direct foreign Investment proposed by 
foreign companies as well as by NRIs In the 
foreign collaboration approvals issued after 
the announcement of the New Industrial 
Policy totals Rs. 33688.5 million till 30th 
September. 1992.

(b) The details of the industrial sectors 
where this investment has been proposed 
by them is given in the enclosed statement
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Export of Electronic Products

325 SHR! K PRADHANI Will the 
PRIME MINISTER be pleased to state

(a) whether there is a vast scope for 
increasing for export of electronic goods 
from the country,

(b) if so, the possibility explored so far,

(c) the new electronic products identi
fied for export, and

(d) the schemes drawn up for Eighth 
plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM) (a)to(c) Yes. Sir 
Major steps to explore the export markets 
are, participation in specialised international 
trade fairs by the electronics industry, Semi
nar/Conferences to create greater anare- 
ness about the Indian electronics industry 
and Contact Promotion Programmes spon
sored by the promotional agencies to estab
lish contacts with potential buyers in target 
countries

A list of electronic Items having export 
potential is given in the enclosed statement

M

(d) To encourage software exports. 
Software Technology parks (STPs) as 100% 
Export Oriented Units have been set up in 
various parts of the country

In the area of Electronic Hardware 
export*, the Government of India, Ministry of 
Corr.f!*»x* vide their Notification No 42 
(N 8V92-97, datedthe 14th September, 1992, 
published in the Gazette of India, has noti

fied  the Electronic Hardware Technology 
park(EHTP) Schemefor building up a strong 
electronic industry in the country with focus 
on enhancing Its export potential and devel
oping an efficient electronic industry in the 
country

STATEMENT

Electronic Items Having Export Potential

(a) Computers, Computer peripherals 
and Related Items

Personal Computers (PC,PC/
XT, PC/AT)

Pnnters

Floppy Disk Drives

Monitors

Keyboards

Mother Boards, Memory Mod
ules

(bj Components and Materials

- Capacitors

- Resistors

Semi -conductor Devices

Monochrome Picture Tubes 
(36 cm and 51 cm screen size)

Colour TV Picture Tube

Deflection Components (for 
Monochrome & Colour TV applications)

TV Tuners

Printed Circuit Boards
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Magnetic'̂ apes (audio/video) 

Roppy Diskettes 

Audio/Video Tape Housing 

Switches

Audio Tape Deck Mechanism 

Ferrites

Permanent Magnets 

Transformers 

Telescopic aerials 

CopperCladlaminates 

Hybrid Micro Circuits 

Silvered Mica Plates 

Connectors

(c) Communication abroad andCasting 
Items

Equipment

Antennas

Satellite Communication 

Telephone Instruments

Electronic Private Automatic 
Branch Exchange (EPABX) Systems

change)

equipment

RAX (Rural Automatic Ex<

2MB Primatry PCM 

Two way Communication

(d) Consumer Items

Monochrome & Colour TV sets

Recorders

nations

thereof

Cassettes

Audio systems/Audio Cassette 

PA Systems

Radio (FM/AM) and itscombi- 

Watches/Clocks.Modules 

Pre-recorded ° Audio/Video

(e) Computer Software and Consul 
tacny Services

(f) Electronic Instruments 

Uninterrupted Power Supplies 

Milk Analyser 

Oscilloscopes 

Telecom Test Equipment 

Electromedical Equipment 

Office Equipments

National Accreditlon Board

326. PROF. RAM KAPSE: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Govemmentproposeto 
set-up a National Aocredition Board;

(b) if so, the details thereof; and

TV Broadcasting Equipment (c) the functions ofthe proposed Board?
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL
SUPPLIES,CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI KAMALUD- 
DIN AHMED): (a) to (c). The matter of 
setting up of the National Accredition Board 
is under consideration of the Government.

Cine Colour Positive Rim Unit in 
Udhagamandafam

327. DR.(SHRIMATI) K.S. SOUNDA- 
RAM: Willthe PRIME MINISTER be pleased 
to state:

(a) whether the Union Government 
have received any proposal for setting up a 
unit for manufacture of cine colour positive 
film at Udhagamandalam in Tamil Nadu;

(b) if so, the details thereof ; and

(c) the action taken by the government 
in this regard?

THE MINISTER OF STAJE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI): (a) Yes, Sir.

(b)and(c). M/s. Hindustan Photo Films 
had submitted a Feasibility Report in March, 
1983 for setting up of a project for the manu
facture of cine colour films and colour paper 
with an annual capacity of 8 million sq. 
metres and 2 million sq. metres respectively 
in technical collaboration with M/s. Agfa 
Gavert of Belgium, at an estimated total cost 
of Rs. 208.29 crores. The project was not 
cleared for implementation due to resource 
constraints.

[Translation]
Import of Colour Picture Tube* end 

Manufacturing

328. DR. P.R. GANGWAR: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe colour picture tubes are 
being Imported at present;

(b) if so, the figures of the import made 
during the year 1991-92; and

(c) the names of the companies in 
which such picture tubes are manufactured 
for exports?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). The 
demand for picture tubes is being met indi
genously at present. However, in case of 
any shortfall in indigenous production due to 
unforeseen circumstances. Government may 
consider the possibility of permitting import 
of picture tubes to bridge the gap between 
demand and supply. Based on the data 
available on production/export of Colour TVs/ 
Colour Picture Tubes, the import of Colour 
Picture Tubes is estimated as 50,000during
1991-92.

(c) The names of the Indigenous com
panies which are manufacturing & exporting 
colour TV picture tubes are given below:-

1. M/s. JCT Electronics Ltd.

2. M/s. Uptron Colour Picture Tubes 
Ltd.

3. M/s Samtal Colour Ltd.

[English]
Extension of Essential Commodities 

Act, 1955
329. PROF. ASHOK ANAND RAO 

DESHMUKH:
SHRI ANNA JOSHI:
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WHI the PRIME MINISTER be pleased 
to state:

(a) the demands made by the traders 
on the extension of Essential Commodities 
Act, 1955 after its expiry date; and

(b) the details thereof and the reaction 
of the Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL
SUPPLIES,CONSUMER AFFAIRS AND 
PUBLICDISTRIBUTION (SHRI KAMALUD
DIN AHMED): (a) and (b). Traders Organi
sations had represented to Government 
that validity of the Essential Commodities 
(Special Provisions) Act, 1981 should not be 
extended after its tenuro expire on 31.8.1992. 
The following are the main points generally 
face as arguments against the continuation 
of the Special Provisions:-

(a) Ted- bailable nature of offences 
leads to harassment.

(b) Mandatory punishment ô  a mini
mum of 3 months is harsh.

(c) Appeal against order of confiscation 
State Government instead of judicial author
ity is not proper.

(d) Summary trail in special Courts.

(e) Supply and production sentries have 
now changed.

(d) Seizure ail items rather than only 
those items in respect of when contravention 
of the Act has occur.

After considering all aspects and views, 
an ordinance was promulgate by the Presi
dent on 27.8.92 to extend the validity of the 
Essential Commodities (Special Provisions) 
Act, 1981 for a further period of 5 years w.e.f 
1.9.92. However, an amend was made to

provide that no officer betow the rank of an 
officer incharge of a police station, or any 
police critter authorise by him in this behalf 
in written, small arrest any person accused 
of coming an defence punishable under the 
Essential Commodities Act,1955.

Land Title Corporation

330. SHRI ZAINAL ABEDIN: Will the 
PRIME MINISTER be pleased to state:

(a) Whether the Wadhwa Committee 
appointed by the Planning Commission 
suggested the establishment of a Land Title 
Corporation;

(b) If so, the steps taken by the Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DERARTMENT OF RURAL DEVELOP
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). Wadhwa Committee of the Planning 
Commission suggested the establishment 
of a 'Land Title Corporation’ in case the 
States are reluctant to take the responsibility 
of guaranteeing title to land on account of 
financial burden or due to administrative 
reasons.

The entire issue of introduction of a 
system of State Guaranteeing title to land in 
the country is stiil under examination of this 
Ministry.

Haldia Fertilizer Plant

332. SHRI BASUDEV ACHARIA: 
SHRI SUDHIR GIRI:
SHRI SUKHENDU KHAN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the unions of Haldia Fertil*
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izer Plant submitted any proposal for mak
ing the Unit viable;

(b) if so, the details thereof; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MIISTRY OF CHEMICALS AND FERTILIZ
ERS (DR.CHINTA MOHAN): (a) to (c). Yes, 
Sir. These proposals have been discussed 
with the representatives of workers. How
ever, the final outcome would depend upon 
the technical and financial viability of the 
proposed investments and availability of 
funds through budgetary sources.

Bedthl Hydro-Electric Project

333.SHRIMATI CHANDRA PRABHA 
URS: Will the Minister of Planning and Pro
gramme Implementation be pleased to state:

(a) whetherthe Government of Karna
taka has sent a revised Bedthi Hydro-Elec
tric Project to the Planning Commission for 
its clearances;

(b) if so, whether the project has been 
cleared; and

(c) if not, the reasons and the time by 
which it is likely to be cleared?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, 
Sir.

(b)and(c). Do not arise.

Export of Rico to Cuba

334. SHRI AJOY MUKHOPADYAY: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government have since 
decided to export rice to Cuba;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIIS
TRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) to (c): Yes, Sir. An agree
ment between Food Corporation of India 
and Emoresa Cubana Importadora De Al- 
imentos Alimport Habana, Cuba was signed 
on 30.9.92 for export of 10,000 MT of rice to 
Cuba. 10,177.188 MT of rice have sice been 
exported.

(Translation)

Registration Act,1908

335. SHRI SANTOSH KUMAR GANG- 
WAR: Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe Union Government have 
received any proposals from the Govern
ment of Uttar Pradesh to remove Article 30 
(2) ad to make an amendment in Section 28 
of the Registration Act. 1908; and

(b) if so, the action taken in this regard 
so far and the time by which it is likely to be 
done’

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS: (SHRI H.R. BHARDWAJ):
(a) Yes Sir.
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(b) The proposal is under consideration 
in consultation with the Inter-State Council 
and a decision in the matter will be taken In 
due course.

[English}

New Drug Policy

336. SHRI V. SOBHANADREESWARA 
RAO VADDE: Willthe PRIME MINISTER be 
pleased to state:

(a) whetherthe Government propose to 
introduce new drug policy soon;

(b) if so, the salient features thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) to (c). A 
background note on the changes being 
considered in the Drug Policy, 1986 has 
been placed on the Table of both the Houses 
of Parliament on 12.8.1992f orconsideration 
of the Honourable Members and for getting 
their views/suggestions.

Allocation of Natural Gat to Fertiliser 
Plante

337. PROF.UMMAREDDY VE- 
NKATESWARLU: WiU the PRIME MINIS
TER be pleased to state:

(a) whetherthe Government propose to 
reduce Natural Gas allocations to Fertiliser 
Plants in the country;

(b) if so, the details thereof;

(c) the names of fertiliser plants pres
ently utilising the Natural Gas and the quan
tities thereof; and

(d) the likely effect of the reduction on 
the eixisting fertiliser plants?

THE MINISTER OF STATE IN THE . 
MINISTRY OF CHEMICALS AND FERTIL
ISERS (DR.CHINTA MOHAN): (a) and (b). It 
is proposed to maintain supplies to the fertil
iser plants as per cotractual obligations, 
subject to availability of gas from the reser
voirs being as estimated.

(c) The details are given in the enclosed 
statement below.

(d) Does not arise in view of the reply 
given against parts (a) and (b).
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(Translation)

Production of Tobacco and the 
Markets

338 SHRI RAT1LAL VARMA
DR RAMESH CHAND TOMAR

Will the PRIME MINISTER be pleased 
to state

(a) the target fixed by the Government 
forthe production of tobacco for 1992,

(b) whetherthe target so fixed is likely to 
be achieved in the current year,

(c) whetherthe Government have iden
tified new markets forthe export of tobacco 
and

(d) if so, the details thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a) Production target 
is fixed oly for Flue Cured Virginia Tobacco 
Target fixed for production of PCV tobacco 
for the year 1992 is 124M Kgs

(b) Yes. Sir

(c) Yes, Sir

(d) In its report (1990) the Committee on 
Long Term Strategy for FCV Tobacco iden
tified, intera'a, the followtg countnes as 
potential new markets France, Portugal, 
Spam, Aus* alia, Tunisia. Morocco, Finland, 
Norway. I.idoesia, and Philippines

Ip addition, Vietnam anfl Japan could 
also be potential markets *

Loss Making Heavy Idustries

339 SHRI BARE LAL JATAV Will the 
PRIME MINISTER be pleased to state

(a) whether most of the Idustnal units of 
Department of Heavy Industry are running tn 
losses,

(b) If so, the details of the units 
running in losses, and

(c) the remedial steps being taken by 
the Government in this regard7

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) and (b) Out of 49 
operating Undertakes under the Depart
ment of Heavy Industry, 26 Undertakings 
are running in losses A statement of these 
Udertakings is enclosed

o
(c) The performance of these compa 

nies is being reviewed by the Government 
from time to time with a view to bnngmg 
about an improvement in their performance 1 
through rationalisation of man-power, 
icreased productivity, reduction in sundry 
debtors and inventory and balancing invest
ments wherever possible, for better utilisa
tion of facilities 19 sick PSUs as per list have 
been referred to BIFR as per Sick Industrial 
Companies Act

(English)

Invitation by Prime Minister of 
Pakistan

340 SHRI ANNA JOSHI Willthe PRIME 
MINISTER be pleased to state

(a) whetherthe Prime Minister of Paki
stan extended any invitation to the Prime 
Minister of India to visit Pakistan for the 
bilateral talks on various pending issues, 
and

(b) if so, the response of the Govern
ment thereto7
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THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAfRS(SHRI 
EDUARDO FALEIRO): (a) and (b). The Prime 
Minister had received an invitation from the 
Prime Minister of Pakistan, which is under 
consideration.

Support Price for Coffee and Collection 
of Export Duty

341. SHRI V. DHANANJAYA 
KUMAR'.Wiil the PRIME MINISTER be 
pleased to state:

(a) whetherthe Government are intend
ing to fix a support price for coffee;

(b) whether there is any proposals to 
give subsidy to coffee growers to compen
sate fall in prices; and

(c) if so, the details thereof ad if not, the 
reasons therefor7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) No Sir.

(b) and (c). As por the provisions of the 
Coffee Act, 1942, the Coffee Board is re
quired to market in separate auctions for 
domestic ad export purposes, the coffee 
delivered by the growers to the common 
surplus pool ad distribute the realisation 
amongst the growers in proportion to the 
quantity ad quality of the coffee delivered by 
the respective growers.

Ever smce the subpension of quotas 
underthe International Coffee Agreement in 
1989,the prices have been falling. Inorderto 
compensate this and to give relief to the 
growers, the Government had reduced the 
Central Excise Duty on Coffee during 1990 
from Rs. 105 per quintal to Rs. 50 per quintal. 
The repayment of crop loans granted by the 
Coffee Board during 1969-90 was resched
uled. Further, the Minimum Release Price

(MRP) of Coffee is being revised every year. 
As such, at present there is no proposal to 
give any compensation to the coffee grow
ers.

Green Blood from Crabs

342. SHRI KADAMBUR M.R. JAN- 
ARTHANAN: Willthe PRIME MINISTER be 
pleased to state:

(a) whether any project is being planned 
by National Institute of Oceanography to 
extract green blood fromcrabs as reported in 
daily •• Times of India” dated October 1,1992; 
and

(b) if so, the details of the project and 
the targets fixed therefbr?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFF AIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL
OPMENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Only some pre
liminary discussions have been initiated by 
the Government of Orissa in this regard.

(b) Does not arise.

Separate cell for Star Houses

34J. SHRI SARAT CHANDRA PAT- 
TANAYAK: Will the PRIME MINISTER be 
pleased to state:

(a) whetherthe Government propose 
to set up a separate cell forthe Star Houses; 
and

(b) if so, the details thereof7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and (b). No Sir.
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There is no such proposal to set up a sepa
rate ceil for Star Houses.

Restriction on Private Trade of 
Foodgrains

344. SHRI SIVAJI PATNAIK: Will the 
PRIME MINISTER be pleased to state:

(a) whether as a result of the removal of 
State level restrictions of the private trade of 
foodgrains there are reports of rampant 
hoardings by farmers and traders; and

(b) if so, the manner m which the Gov
ernment propose to run the Public Distribu
tion System effectively?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED)* (a) 
and (b). With a view to maintaining availabil
ity of supplies and to exercise a check on 
unwarranted rise i the prices of foodgrains 
on account of any propensity to heard on the 
part of traders the Central Govt, advised the 
State Govts./UT Administrations, early in 
1992, to fix uniform stock holding limits of 
rice and wheat separately not exceeding 
250 quintalsforwholesalers, 50quintals for 
retailers, and a suitable limit for rice mills and 
roller flour mills. These limits were fixed by 
the State Govts, under the Essential Com
modities Act, 1955. These limits are re
viewed from time to time keeping in view the 
prevailing price and food situation. After a 
review the Central Govt, has advised the 
State Govts, that they may now consider to 
liberalise the stock limits on wheat and nee

The implementation of the Public Distri
bution System vests with the State Govts / 
UT Administrations. States/UTs have been

* taking action against persons found to be 
idulgmg in hoarding and other mal-practices 
in respect of essential commodities under 
vanous control. Orders issued under on

Essential Commodities Act, 1955 and simi
lar relevant legislations.

{Translation)

Pending Cases in Courts and Vacant 
Posts of Judges

345. SHRI GAYA PRASAD KORI: 
SHRI KRISHAN DUTT 

SULTAN PURI:
SHRI GUMAN MAL 

LODHA:
SHRI LALIT ORAON:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of cases, criminal and 
civil, separately, lying pending in various 
High Courts and Supreme Court as on date;

(b) the number of cases out of them 
pending for more than one, three, five, ten, 
twenty, thirty and fifty years, category-wise 
andcourt-wise:

(c) whether there is any time limit for 
disposig them;

(d) if so, the details thereof;

(e) if not, the reasons therefor;

(f) the number of vacant posts of judges 
in various High Court and Supreme Court 
and the date since when these are lying 
vacant.

(g) the time by when these posts are 
likely to be filled up?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM
PANY AFFAIRS (SHRI H R. BHARDWAJ).
(a) and (b). The information is being col
lected and will be laid on the Table of the 
House.
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(c) to (e). It is not practicable to impose 
time limit for the disposal of cases as it 
depends upon various factors.

(f) The information is furnished in the

enclosed Statement.
(g) The process of consultation among 

the concerned constitutional authorities is 
on. It is not possible to indicate the time by 
when these posts are likely to be filled up.
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{English)

Manufacturers of Pesticides

346 SHRI NAWAL KtSHORE RA! Will 
the PRIME MINISTER be pleased to state

(a) the particulars of maufacturers of 
chemical pesticides in the country indicating 
quantities and names of pesticides manu
factured during 1991 -92;

(b)the total marketable value of these 
products during the las* three years,

(c) the import value of ingredients used 
in this maufacture.

(d) the total export value of other pesti
cides during the last ttree years, and

(e) the total value of imports of pesti
cides during the last three years?

THE MINISTER OF STATE IN THE 
MIISTRY OF CHEMICALS AND FERTILIZ
ERS (DR CHINTA MOHAN) (a) to (c) 
There are over 400 units engaged in the 
manufacture of chemical pesticides and 
formulations in the coutry The major chemi
cal pesticides marketted by them include 
DDT. BHC. Malathion, Endosulphan, Mono- 
crotophos, Methyl Parathion, Dimethoate, 
DDVP Phosalone, Qumalphos, Synthetic 
Pyrethroids, Carbendazim, Mancozeb, Iso- 
proturon, Butachlor, Aluminium Phosphide 
and Zinc Phosphide Details of production 
by individual units, marketable value of dif
ferent pesticides ad value of imported ingre
dients used in production of these pesticides 
are not maintained

(d)and(e) Details of imports ad exports 
of insecticides are published in the “Monthly 
Stafstics of the Foreign Trade of India” 
brought out by the Directorate 
General,Commercial Intelligence and Sta
tistics, Calcutta, copies of which are avail

able in the Parliament Library

Harness of Non-Conventional Energy 
Sources in Gujarat

347 DR K D JESWANI Will the PRIME 
MINISTER be pleased to state

(a) the new areas of Gujarat which are 
to be included for harnessing of Non-Coven- 
tional Energy Sources during current plan 
period.

(b) the area of Gujarat which are already 
harnessing Non Conventional Eergy 
Sources

(c) the number of projects implemeted 
in these area, and

(d) the amount allocated for and spent 
on these projects?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a) Installa
tion of different types of non-convetional 
systems and devices is widespread in all the 
districts of Gujarat Dung the Eighth Five 
Year Plan, Gujarat Energy Development 
Agency(GEDA) is proposing to establish 100 
MW capacity wind farms in the coastal ar
eas The State is also considering setting up 
of 30 MW solar thermal power plant in the 
district of Kutch A biomass gasifier pilot 
plant of 500 MW capacity is proposed to be 
established in Kutch district of Gujarat by 
GEDA The project would be supported by 
630 hectare energy plantation grown in the 
revenue waste lands During the Eighth Five 
Year Plan the State is proposing to extend 
the integrated rural energy planning pro
gramme in the five more blocks so as to 
cover all the districts of Gujarat The State is 
also proposing to take up 32 numbers of
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Urjagram projects These proposals are to 
be considered once received

(b) and (c) VarioLS types of non-con- 
ventional energy systems ad devices have 
been installed in different districts/areas of 
the State of Gujarat The status of installa
tion of these systems and eevices in the

State Is given at the enclosed statement

(d) During the fast three years an amount 
of Rs 39 99crores were allocated to Gujarat 
for promotion ad utilisation of various types 
of non-conventional energy systems and 
devices The allocated amout has been util
ised
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[Translation] THE MINISTER OF STATE IN THE
MINISTRYOF INDUSTRY (DEPARTMENT 

Industrial Development Centres OF INDUSTRIAL DEVELOPMENT} (SHRI*
MATIKRISHA SAHI) (a) The Government,

348 SHRI SURESHANAND SWAMI in Jue, 1988, anounced the Growth Cetre
Will the PRIME MINISTER be pleased to Scheme for dispersal of industries by crea-
state tion of infrastructural facilities Under the

Scheme, 70 growth centres are proposed to
(a) the purpose of setting up industrial be set up throughout the country during the

Development Centres and their number as Eighth Five Year Plan period The numberof
on 30th October, 1992, State-wise, growth centres allocated Statewise is as in

the enclosed statement
(b) the target fixed for establishing the

Industrial Development Centres during the (b) The growth centres are proposed to
financial year 1992-93,and be set up during the Eighth Five Year Plan

There are no year-wise targets
(c) the estimated amount likely to be (c) Each grwoth centre is estimated to

spent thereon, location wise? cost Rs 25 30 crores

STATEMENT

GROWTH CENTRES ALLOCATED TO STATES

(a) STATE No of Growth Centres

1 Adhra Pradesh 4

2 Assam 3

3 Bihar 6

4 Gujarat 3

5 Haryana 2

6 Jammu & Kashmir 2

7 Karnataka 3

8 Kerala 2

9 Madhya Pradesh 6

10 Maharashtra 5

11 Orissa 4
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STATE No of Growth Centres

12 Punjab 2

13 Rajasthan 5

14 Tamil Nadu 3

15 Uttar Pradesh 8

16 West Bengal 3

61

(b) State/Union Territory
No of Growth Centres

1 Arunachal Pradesh 1

2 Goa 1

3 Himachal Pradesh 1

4 Manipur 1

5 Meghalaya 1

6 Mizoram 1u

7 Nagaland 1

8 Pondicherry 1

9 Tripura 1

9

Total number of Growth Centres
(a) + (b) 70
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[English]

Friendship and Co-operation Treaty 
with European Community

349 SHRIYS RAJASEKHAR REDDY 
Will the PRIME MINISTER be pleased to 
state

(a) whether India propose to sign a 
treaty with the European Community similar 
to the Indo-Soviet treaty of friendship and co
operation and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO) a) No. Sir

(b) Does not anse

Bench of Supreme Court

350 SHRI GUMAN MAL LODHA Will 
the PRIME MINISTER be pleased to state

(a) whether the Government are cosid- 
ermg any proposal for establishment of a 
Bench of Supreme Court in South India,

(b) whether the Government propose to 
divide the Supreme Court in two parts viz 
Constitutional Courts and Appellate Courts, 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H R BHARDWAJ)
(a) According to Article 130 of the Constitu
tion, the Supreme Court shall sit in Delhi or 
in such other place or places as the Chief 
Justice of India may, with the approval of the 
President, from time to time, appoint No 
proposal has been received from the Chief 
Justice ol India in this regard

(b) and (c) No. Sir The recommenda
tions of the Law Commission for splitting the 
Supreme Court into Constitutional Court and 
Court of Appeal or Federal Court of Appeal 
were considered, in consultation with the 
Chief Justice of India It was decided not to 
accept the said recommendations

Trade with China

351 SHRI MANIKRAO HODLYA 
GAVIT Will the PRIME MINISTER be 
pleased to state

(a) whether India and China have agreed 
toexplore/open new areas of trade between 
the two countnes. and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a) Yes.Sir

(b) The new areas would be

- (i) Inclusion of non-traditionai 
items such as Electronic com
ponents and Computer soft
ware, telecommunication 
equipments and other engi
neering products like Pharma
ceutical machinery, pollution 
control equipments, automo
bile components photocopiers 
in the trade protocol,

(ii) Establishment of joint ven
tures. and

(in) Participation in tenders, for 
projects to be financed by 
World Bank. Asian Develop
ment Bank, and other Interna
tional Financial Organisation 
in either country, as well as 
jointly contracting projects and
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establishing Joint venture In 
third country.

Bilateral Relations with SrIUnka

352 SHRI K P SINGH DEO Will the 
PRIME MINISTER be pleased to state

(a) whether the government propose to 
extend any existing agreement/accord with 
Shri Lanka

(b) if so the details thereof and the 
steps taken'proposed to be taken by the 
Government to strengthen furtherthe bilat
eral relations with SnLaka,

(c) whether any new agreement/accord 
is proposed to be signed with that country in 
order to promote good neighbourly relations.
and

(d) if so the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a)to(d) There is no 
proposal to extend any existing agreement/ 
accord with Shri Lanka or to sign any new 
agreement'accord with that country

There are continuous efforts to further 
strengthen relations between India and Sri 
Lanka as manifested by the state visit to 
India of the President of Sri Lanka from 
October 1 3,1992 and the setting up of the 
Indo Sri Lanka Joint Commission at the level 
of Foreign Ministers last year

Power Through Non-Conventional 
Energy Sources

353 SHRI GOPI NATH GAJAPATHI 
Will the PRIME MINISTER be pleased to 
state

(a) whether the Govermet have any 
proposal to generate additional power

through Non-Convetwnal Energy Sources,

(b) if so, the details thereof,

(c) whether the Goverment have formu
lated any scheme to generate additional 
powerthrough wind energy during the Eighth 
Plan,

(d) if so, the details thereof, State-wise,

(e) the steps proposed to be taken by 
the Government to generate more power by 
promoting wind energy in various coastal 
States during the Eighth Plan.State-wise, 
and

(f) the number of wind mills proposed to 
be set up during the Eighth Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNIG AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) (a)and(b) 
It is proposed to take up during the Eighth 
Plan powergeneration projects ot about 300 
MW aggregate capacity, based on wind 
energy, small hydro and solar energy in
cluding private sector projects

(c) and (d) During the Eighth Plan, an 
aggregate wind power capacity of 100 MW is 
proposed to be set up, including private 
sector projects No State-wise targets have 
been fixed Wind power projects would be 
implemented in different States/UTs depend
ing upon technical feasibility and availability 
of funds

(e) The Ministry of Non Conventional 
Energy Sources has been implementing the 
wind energy programme comprising wind 
surveys, wind pumps and wind power gen- c 
eration in different parts of the country .in
cluding coastal States
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Steps taken to promote wind power 
generation include indentation of poten
tial sites whrough wind surveys, setting up of 
demonstration projects with central assis
tance to State agencies and attracting pri
vate sector participation by making available 
tax benefits such as acceletated deprecia
tion at the rate of 100% in the year of instal
lation excise duy exemption, and, customs 
duty exemption of specitied components for 
phased manufacture of wind electric gen 
erators Loans at concessional rate of inter
est are also available to private entrepre
neurs through the Indian Renewable Energy 
Development Agency (IREDA)

Certain State Electricity Boards are of 
fermg various facilities to encourege the 
private sector such as wheeling and banking 
of energy generated from wind power proj
ects and purchase of surplus energy at rea 
sonable rates Industries are, therefore able 
to generate wind power at windy sites in the 
State and avail of the energy generated at a 
location jof their chice after deduction of 
nominal wheeling charges The energy so 
generated can also be banked in the gnd for 
a certain period Some States also provide

capital subsidies and exemption from sales 
tax

(f) During the Eighth Plan, it is proposed 
to set up 400-500 grid-connected wind elec
tric generatirs of 200-250 KW unit size ag
gregating to 100 MW capacity, including 
private sector projects 4000 wind pumps 
and 500 battery chargers

Export of Tea

354 SHRI AMAR ROYPRADHAN 
SHRI JITENDRA NATH DAS

Will the PRIME MUSTER be pleased 
to state

(a) the total quantity of tea exported 
during each of the last three years, and

(b) the quantity of tea exported from 
Assam West Bengal Ni'gin and other 
places7

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL 
MAN KHURSHEED) (a) Total quantum of 
tea exported from India during last three 
years is given below

Year Qty of Tea exported M Kgs
1989-90 211 76
1990 91 199 17
1991 -92(Est) Q 210 39

(b) Exports of tea from India by origin of 
production of different tea growing estates/ 
districts cannot be quantified because teas 
are exported mainly in blendedformeitherm 
bulk or packet In the process teas of differ 
ent origin are mixed and thus at the point of 
export, it is not possible identify the origin of 
teas

Violation of Companies Act

(a) the details of the companies/finan
cial institutions those have violated section 
113 of the Companies Act, 1956 in Shares 
and debenture transfers during the last three 
years

(b) wnether the Government have initi
ated anv legal proceedings against those 
companies/institutions, and

355 SH R IM V VS  MURTHY Will the 
PRIME MINISTER be pleased to state (c) if so, the details thereof’



THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) to (c): During the last 3 years eding 
31.3.1992, one prosecution under Sec. 113 
of the Companies Act has been filed.

The Stock Holding Corporation of India

293 Written Answers AGRAHAYANA 4,

Limited (SHCIL), in its Annual Report for the 
year ending 31.3.1991, stated that the age- 
wise analysis of securities pending registra
tion beyod the statutory period of two 
months prescribed under Section 113 
of the Companies Act,1956 was as 
under:-

,1914(£4K4) Written Answers 294

No. of companies wherein sucurities are pending registration Delay of—

more than 180 days 71 companies

more than 150 days 25 companies

more than 120 days 100 companies

more than 90 days 118 companies

more than 60 days 175 companies

Total: 489 companies

The actual number of companies in
volved in delay, as per records of SHCIL, 
was 289 companies (200 companies are 
figuring in delays of different periods). The 
Department of Company Affairs ordered 
mspectio of share transfer records of these 
companies in June, 1992 andforfiltng prose
cutions under Section 113(2) of the Act. So 
far, inspection reports o 111 companies have 
been received by the Department, out of 
which no delay in transfer of shares was 
noticed in respect of 31 companies. The 
Department has ordered prosecutions un
der Section 113 of the Act in respect of 57 
companies and no action was considered 
necessary in the facts and circumstances 
and minor delays involved in repsect of the 
remaining companies. Further, prosecution 
has been filed under Section 113 of the Act 
against 4 companies during the period from 
1-4-1992 and onwards arising out of the 
routine inspections under Section 209A of 
the Act.

[Traslation]

Prices of Fertilizers

356. SHRIMATIKESHARBAISONAJI 
KSHIRSAGAR: Will the PRIME MUSTER be 
pleased to state:

(a) whether as a consequence of the 
rise in prices of gas during the last two years, 
the per-unit production cost of Urea, Super
phosphate and Potash has also gone up;

(b) whether the Government have 
approved a new company of Tata and Birla 
which is likely to start to sell Urea on in
creased rates; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) The per
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unit production cost of urea has increased in 
gas based urea plants due to rise in price of 
gas since January,1992 Gas is not utilised 
lor the manufacture of Single Super
phosphate Potash Is not produced in the 
country

(b) and (c) M/s, Tata Chemicals Ltd 
(Promoted by Tatas) and M/s Chambal 
Fertilizers and Chemicals Ltd (promoted by 
Birtas) are implementing Babrala (U P) and 
Gadepan (Rajasthan) projects respectively, 
for production of urea These projects are 
likely to start production during 1993-94 As 
the price of urea is controlled at present, the 
sale price to farmers cannot exceed the 
statutory price prescribed by the Govern
ment

(English)

Import of Palmolein

357 SHRIMATI VASUNDHARARAJE

Financial year
1989 90

1990 91

1991 92

(c) and (d) Import of edible oils depends 
on a number of factors, such as gap between 
dumand and supply, prices of oil in domestic 
as well as international marKet, prospects of 
tuture crops of edible oilseeds etc During 
theftnancial year 1992 93, a quantity of 0 30 
lakh MTs has already been imported till 
15 11 1992

Decanalisation of DAP Import

358 SHRI SANAT KUMAR MANDAL

Will the PRIME MINISTER be pleased to 
state

(a) whether there has been shortage of 
palmolein in the country,

(b) if so, the quantum of palmolein 
imported during each of the last three 
years,

(c; whether the Govemmet propose to 
increase the import of palmolein in view of its 
growing demand and

(d) if so. the details thereof for the year
1992-93’

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON 
SUMER AFFAIRS AND PUBLIC DISTRI 
BUTION (SHRI KAMALUDDIN AHMED) (a) 
and (b) No, Sir The quantity of palmolein 
imported during the last three years is as 
under

Import
2 93 lakhs MTs 

5 38 Lakh MTs 

1 07 Lakh MTs

Will the PRIME MINISTER be pleased to 
state

(a) the impact of decanalisation of di 
ammonium phosphate import on domostic 
industry and

(b) the reaction of the Government to 
the pressure by U S based multinational 
fertilizer lobby as reported in daily 'Financial 
Express” dated September 27.1992’
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THE MINISTRY OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN) (a) Follow- 
ing decanalisation of import of di-ammonium 
phosphate (DAP), indigenous DAP units are 
faced with price disadvantage vis a vis 
imported DAP

(b) It is totally incorrect to say that deca 
nalisation of DAP was done at the mstace of 
any outside agency

Proposal from Assam Regarding 
Intensive Sanitation Project

359 SHRI UDDHAB BARMAN Will 
the PRIME MINISTER be pleased to state

(a) whether the Government have re 
ceived any proposals regarding intensive

Sanitation Project in Kamrup district of 
Assam, and

(b) if so, the details thereof and the 
reaction of the Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H PATEL) (a) 
Yes Sir

(b) The Central Government has ac
corded technical approval for implementa
tion of the scheme in principle Phase I of the 
scheme to be implemented in two years has 
been approved at an estimated cost of Rs 
441 31 lakhs This involves costruction of 
21 000 household sanitary toilets and 63 000 
other sanitary facilities at a total cost of Rs 
411 57 lakhs to be shared as follows

(Rs in Lakhs)

Assistance from United Nations 30 40
Children Fund

Central Government 30 40

Government of Assam 30 48

Beneficiary contribution 320 29

411 57

The UNICEF will also contribute a sum 
of Rs 29 74 lakhs towards advocacy train 
mg administration and establishment 
charges

Rural pipe Water Supply Schemes

361 SHRI JITENDRA NATH DAS 
Will the PRIME MINISTCR be pleased to

state

(a) the details of Rural Pipe Water Supply 
Schemes pend ng with the Union Govern 
ment

(b) the time by which these are likely to 
becloared and
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(c) the financial outlay provided for the 
same?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
No scheme is pending with the Central 
Government in respect of Arunachal Pradesh, 
Assam, Haryana, Himachal Pradesh, Jammu
& Kashmir, Manipur, Nagaland, Orissa, 
Punjab, Tripura, West Bengal, Andaman & 
Nicobar Islands,Chandigarh, Dadra& Nagar 
Haveli and Delhi

The details of pending Pipe Water 
Supply Schemes for Kerala, Karnataka,

Mizoram and Meghalaya are given in the 
enclosed statement

Information in respect of the remaining 
States/ Union Territories is being 
compiled

(b) The decision of the Central Govern
ment forthe pending schemes will be con
veyed to the cocemed States by 31 121992

(c) No separate financial outlay is pro
vided for individual schemes The cost of 
schemes cleared by the Central Govern
ment is met out of the normal annual alloca
tion under Accelerated Rural Water Supply 
Programme (ARWSP) etc
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Visit of President of Uganda

362 SHRI SANDiPAN BHAGWAN 
THORAT Will the PRIME MINISTER be 
pleased to state

(a) whether the President of Uganda 
visited India recently,

(b) if so, the bilateral and multilateral 
issues figured in his talks with Indian leaders 
and the outcome thereof, and

(c) the impact of this visit on trade and 
economic relations between the two coun
tries?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) Yes, Sir

(b) During the visit discussions were 
held on matters of mutual interest in the 
bilateral and multilateral sphere Both sides 
agreed that greater scope exists for the 
promotion of trade and economic coopera
tion between the two countries A Frame
work Agreement was reached on the re
scheduling of Uganda’s debt to India

The two sides had a fruitful exchange of 
views on the chaging world scenario

(c) Both sides have agreed to further 
cooperate on trade and economic relations 
It has been decided to set up a Joint Commit
tee to ensure smooth functioning of our 
bilateral cooperation in various economic 
sectors Setting up of a Joint Business Council 
has also been proposed

[Translation]

Recommendations of Jaswant Singh 
Commission

363 SHRI BHAGWAN SHANKAR 
RAWAT Will the PRIME MINISTER be 
pleased to state

(a) the time by when the Government 
propose to take the decision on the recom
mendations of the Jaswant Singh Commis
sion,

(b) whether the Government have 
agreed in principle with the recommenda
tions of the Commission,

(c) the State Governments which have 
not agreed in principle to the recommenda
tions of the Commission,

(d) the difficulties being faced by the 
Government for the enactment of an appro
priate Legislation as per the recommenda
tion of the Commission,

(e) the reasons for which the Union 
Government are insisting on the State Gov
ernments for providing details of the pro
posed division benches, and

(f) whether such procedure was also 
adopted for the establishment of division 
benches before the reorganisation of States?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW,JUSTICE AND COM
PANY AFFAIRS (SHRI H R BHARDWAJ)
(a) to (e) The Jaswant Singh Commission 
made recommendations for establishment 
of Benches of Allahabad, Madhya Pradesh 
and Madras High Courts Specific recom
mendations of the Commission were re
ferred to the concerned State Governments 
for views and comments in consultation with 
the Chief Justices of the respective High 
Courts No specific, complete proposal has 
been received from any of these State 
Governments

Entire expenditure of the High Court 
and its Benches are met from the Consoli
dated Fund of respective States Judges 
have to be deputed to the Benches and its 
day to-day administration has to be looked
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afterby the Chief Justices of the High Courts 
The Government of India, therefore, con
sider it necessary to have specific views of 
the State Governments and the High Courts 
regarding the feasibility and desirability of 
establishing High Court Benches and par
ticularly regarding its location

It is not possible to inoicate the time by 
when the Government would take decision 
on the recommendations of the Jaswant 
Singh Commission

(f) Out of the existing High Court Benches 
at twelve places in different States only one 
Bench viz Lucknow Bench was established 
before the reorganisation of States in 1956 
The Bench at Lucknow started functioning 
consequent on the promulgation of the United 
Provinces High Court (Amalgamation) Or
der dated 19th July, 1948

Criteria for Allocation of Fund to States 
under J.R.Y.

365 MAJ GEN (RETD) BHUWAN 
CHANDRA KHANDURI Will the PRIME 
MINISTER be pleased to state

(a) the norms forthe allocation of funds 
to vanous States or districts under the 
Jawahar Rozgar Yojana,

(b) whether development or backward
ness of various districts is kept in view at the 
time of allocation of funds,

(c) if not, the reasons therefor,

(d) if so, the reasons for the less alloca

tion of fundsforthe hilly backward districts of 
Uttar Pradesh as compared to the other 
districts during 1992-93, and

(e) the year-wise arid distnct-wise 
amount allocated to Uttar Pradesh during 
the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI G VENKAT SWAMY) (a) to
(d) The allocation of resources among the 
States/Union Territories (UTs) under 
Jawahar Rozgar Yojana (JRY) are made on 
the basis of proportion of rural poor in the 
State to the total rural poor in the country

Allocation of resources underthe Yojana 
to the districts, after providing for the ear
marked sectors of Million Wells Scheme 
(MWS) and Indira Awaas Yojana (IAY), is 
made on the index of backwardness formu
lated on the basis of percentage of agricul
tural labourers to the mam workers in the 
rural areas, percentage of SCs’/STs popula
tion to the total rural population and inverse 
of agricultural productivity in the weights of 
20 60 20 6% of the funds earmarked for IAY 
are distributed on the basis of number of 
SCs/STs in a district and the distribution of 
20%funds earmarked for MWS is to be done 
by the State Governments on the basis of 
irrigation potential of the distncts

Special allocations were made by the 
Governmenttothe desert and hill distncts of 
Uttar Pradesh, Rajasthan and Gujarat in 
view of their backwardness and the need for 
more employment during 1989-90 In such 
cases, the per-capita allocation for hilly/desert 
district was taken at the highest for any 
district in that State and the district allocation
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was fixed on that basis subject, however, to 
a minimum of Rs 2 SO crores and a maxi
mum of Rs. 10 00 crores Since the re
sources in subsequent years have been 
allocated in the same proportion, additional 
assistance to these districts continues

under JRY.

(e) The Centra!funds allocated/released 
to the district in Uttar Pradesh and JRY 
during the iast three years is given in the 
enclosed statement.



to 
the

 
Go

vt
 

of 
Ut

ta
r 

Pr
ad

es
h 

un
de

r 
JR

Y 
du

rin
g 

the
 

pe
rio

d.

Written Answers

«\i

AGRAHAYANA 4,1914 (SAK4) WMmAtmmm 314

8 8 ^ 8 8 3 8 5 5 2 8H  M  H  I U  s i

S S S s S B S a - S S Sh  n  s s h i  n

<0

I  I  3  I  I
s  i  b  I  |
s s <2 a 3

T- c\i



19
89

-9
0 

19
90

-9
1 

19
91

-9
2

315 Written Answers NOVEMBER 25,1992 Wrmm Answers 316

to
58 g>co 00-  c\i
3  2

CM ^in  cmCvi oiNin co

§  «  S  5» So &
3
00

a> at o>

g i t 05 in CM CM r -S  N C» N  ^
a  s  £  geg in ^  n 15: - 8g» m oo

cooo *-
£  s

«NJ 18
3OQ CTt

RSCO
£
£

jC(0J=
W

,S»
<

55
£ f < 2 £ £ ! 2 C : ® 2 » 8 c i a i $ 3 t i



19
89

 
90 

19
90

-9
1 

19
91

-9
2

317 Written Answers AGRAHAYANA 4,1914 {SAKA) Written Angers 318

S  in 5> S  o
r- N trt <D
8  3  8  3

S  ® 8  £  $
3  <5 8  §  8n  i/i (o n  is 8

o
§

O 00'Sf r—in to n  h»CO Q 1/5 00
CM 2  h» N

C*J
a
8to

5? 5
CM
CM

CDTf
CM

(D
CO
o>o>r̂ -

CM
£

5= 55
J  m

g_ &  t  E
co £

3 8 < M ® < M P » c o c * j c o c $

Sr
ta

pu
r 

10
76

 
75 

10
67

 
44 

49
0 

38



198
9-9

0 
199

0-9
1 

199
1-9

2
319 Wr&ton Answers NOVEMBER 25,1992 Written Answers

n u n

*»
s* s  I § 8 5 8 8 8 8 8 8 8 8H  s  s  n  i H  s 12

16
43

 
11

27
.5

6 
10

42
.1

0



19
89

-9
0 

19
90

-9
1 

19
91

-9
2

321 WrttmnAnswm AGRAHAYANA4,1914 (54/M) WrtttttiAnswws 322

J  N  *•Ok 0  «g § § 3 8 S 5 5 S S & R 8* M i t  $ g M <D
N

k f2 3 R
s  «  $CM CM r -

«•>
8 £ i $ $ i 8  5 ? S £ ? 3H  H  H  I ; H mo

CM

§  $  5  «  I

si s g s S s i S s i t s R s i s s a i d



Industrial Development Centres In Uttar centres for Uttar Pradesh have been sent for
Pradesh appraisal.
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366. SHRI VISHWANATH SHASTRI: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government have for
mulated any scheme to set up Industrial 
Development Centre in Gazipur, Uttar 
Pradesh:

(b) if so, the details thereof;

(c) if not, thejreasons therefor;

(d) the total number of industrial devel
opment centres sanctioned for Uttar Pradesh 
by the Government so far;

(e) whether all these development 
centres sanctioned by the Government have 
been set up in Uttar Pradesh; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAH1): (a) The Government 
have no proposal to set up any growth centre 
underthe Growth Centre Scheme in Gazipur, 
Uttar Pradesh.

(b) Does not arise.

(c) and (d). States/ Union Territories 
were allocated growth centres based on a 
combined criteria of population, area and the 
extent of industrial backwardness. Based on 
this criteria, and in consultation with the 
StatelGovemment, Uttar Pradesh has al
ready been allocated 8 growth centres.

(e) and (f). The growth centres are set 
up after the detailed project reports sent by 
the State Governments ore appraised and 
approved. The project reports for the growth

Delicensing of Industries

367. SHRI GOVINDRAO NtKAM: Will 
the PRIME MINISTER be pleased to stale:

(a) whetherthe Government propose to 
delicence Entertainment, Electronics. News
print and Coal industries in view of the liberal 
industrial policy;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI
MATI KRISHNA SAHI): (a) to (c). Review of 
the list kept undercompulsory licensing is an 
integral part of the continuing liberalisation 
of the Industrial Policy.

(English)

Rural Housing

368. SHRI PAWAN KUMAR BANSAL 
: Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe Government have 
prepared a new scheme for rural housing;

(b) if so, the details thereof; and

(c) the provision made/proposed to be 
made for those rural f amttss who have shifted 
to villages on acquisition of Jhelr land or for 
any other reason?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI 0. VENKAT SWAMY): (a)
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and (b) No. Sir However the Government 
of India is contemplating a new scheme for 
rural housing, the details of which are being 
worked out

(c) Does not anse

Loss Making Public Sector Companies/ 
Corporations

369 SHRI RAM KAPSE Will the 
PRIME MINISTER be pleased fo state

(a) whether some public sector 
companies/corporations are running in 
loss

(b) if so the details of such companies/ 
 ̂corporations and losses suffered by each of
* themduring 1991-92 in terms of productivity,

(c) the reasons for their incurring such 
losses and

(d) the remedial measures taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART 
MENT OF PUBLIC ENTERPRISES (SHRI 
P K THUNGON) (a) and (b) 109 Central 
PSEs incurred losses during 1990 91 upto 
which period only the information is avail 
able The Company-wise list is available at 
PageS 47 of Volume I of Public Enterprises 
survey 1990*91 placed before the Parlia
ment on 5 3 1992 The information for 19 1
92 is under completion and will be due for 
submission before the Parliament during the 
next Budget Session

(c) The general reasons for their incur
ring such losses are- surplus manpower, 
outdated technology, lack of proper work 
culture, cut throat competition from Private 
Sector etc

(d) improving the performance of Cen
tral Public Sector Enterprises is a continu
ous process Enterprises is a continuous 
process Enterprise specific action is taken 
by the concerned administrative Ministry/ 
Department and the enterprises to improve 
the performance Some of the measures 
taken ana modernisation and rehabilitation 
plan, financial managerial and organisa
tional restructuring, change in product-mix 
energy conservation, technological upgra 
dation, signing of MOU with Government, 
etc

[Translation]

Integrated Development of Basic 
Structure for Small Scale Industries

370 SHRIN J RATHVA Willthe PRIME 
MINISTER be pleased to state

(a) whether the Government propose to 
chalk out any plan for the integrated devel
opment of the basic structure of the small 
scale industries set up in rural and backward 
areas

(b) if so the time by which this action 
plan is likely to be finalised

o

(c) the number of persons belonging to 
the tribal rural and backward areas of Gujarat 
likely to be benef itted as a result thereof, and

(d) the places of Gujarat where this 
plan is likely to be executed?

THE MINISTER OF STATE IN THE MINIS
TRY OF INDUSTRY (DEPARTMENT OF 
SMALL SCALE INDUSTRIES AND AGRO 
AND RURAL INDUSTRIES AND MINIS
TER OF STATE IN THE MINISTRY OF 
COMMERCE (PROF PJKURIEN) (a) to
(d) A draft Scheme of Integrated Infrastruc
tural Development (including technological 
back-up services) for small scale industries 
in rural and backward areas has been pre



pared and included In the Eighth Five Year 
Ran (1992*97) proposals In pursuance of 
policy measures for promoting and strength
ening small, tiny and village enterprises 
announced on 6th August. 1991. The draft 
scheme is under finalisation in consultation 
with the concerned authorities In the Centre 
and State/U.T. Governments including the 
State of Gujarat

(English)
Viable Alternatives In Marketing Opera

tions

371. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS
TER be pleased to state:

(a) whether the MMTC is looking out for 
any viable alternatives in marketing opera
tions to make optional use of its huge infra
structure and expertise;

(b) If so, the details of new areas identi
fied in this context;

(c) whetherthe MMTC has approached 
international manufacturers and trading 
companies to explore the possibilities of 
marketing collaborations; and

(d)the reaction/response frojp the Inter
national/Foreign organisations ̂ .ongwith the 
details of agreements, if any, signed in this 
regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) Yes. Sir.

(b) In addition to the existing lines of 
activities, such as minerals, metals, fertiliz
ers, etc., the new areas of activities identified 
are In the fields of agro, manne, gems and 
Jewellery, textiles, leather and chemicals.

(c) and (d). Yes. Sir. Proposals tor set

327 W rtlM AflBw en

ting upjoint ventures with buy-back arrange
ments and Investment proposals having 
import substitution angle are being explored. 
These efforts have not so far led to any 
agreements being concluded.

Farmers Living Below Poverty Line

372. PRO F. SUSANTA  
CHAKRABORTY: WIN the PRIME MINIS
TER be pleased to state;

(a) the number of farmers living below 
the poverty line State-wise;

(b) the details of schemes Implemented 
by the Union Government so far to Improve 
the living standard of these farmers;

(c) the extent to which the success has 
so far been achieved under these schemes; 
State-wise?

THE MINISTER O f STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
As per 43rd Round of NSS (1987-88) about 
196 million people in the rural areas were 
living below the poverty line. Overwhelming 
majority of these people depend on agricul
ture or activities related to land. State-wise 
number of farmers living below the poverty 
line is not available.

W rttfnA nsw n  328

(b) and (c). The major poverty allevia
tion programmes of Integrated Rural Devel
opment Programme (IRIP) and Jawahar 
Rozgar Yojana (JRY) aim at improving the 
living standard of people below the poverty 
line. The farmers who are below the poverty 
line also ars recipients of the baneflts under 
these programmes. The MOP Is a setf- 
empioymenK programme In which both 
subsidy and oecflt are H a nded. Under. 
JRY, supplementary wage tmployment Is 
given to me wgeveo popwanon.

NOVEMBER25,1992



According to the Concurrent Evaluation and 500 numbers of wind battery chargers,
of IRDP carried out during 1969,28% of the ft is also proposed to take up power genera-
beneficiaries had crossed the poverty line of tton projects of about 300 MW aggregate
Rs. 6,400. So far, about 40 miHlon families capacity based on wind energy, small hydro
have been assisted under IRDP and about and solar energy; including private sector
2546 million mandays of employment were projects,
generated under JRY.
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[Translation]
Popularisation of Non-Convent ionai 

Energy Sources

373. SHRI RAM SAGAR: Will the 
PRIME MINISTER be pleased to state:

(a) whether there is any proposal under 
the consideration of the Government for the 
popularisation of Programmes relating to 
harness of Non-Conventional Energy 
Sources; and

(b) if so, the details thereof? *

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM)- (a) and (►) 
For harnessing non-conventional energy 
sources Government has taken up a com
prehensive programme of research, devel
opment, demonstration and dissemination 
of vanous renewable energy systems and 
devices in thecountry. Various programmes 
for popularising of non-conventional energy 
sources are taken up on the basis of Annual 
Plans and Eighth Five Year Plan proposals 
and provisions. During the Eighth Five Year 
Plan it is proposed to take up installation of 
7.5 lakh numbers of biogas plants, 100 lakh 
numbers of improved chuihas, 2.75 lakh 
square meter of solar thermal collector area, 
3.00 lakh numbers of solar cookers, 25000 
numbers of solar photovoltaic lighting sys
tems, 600 numbers of sowp photovoltaic 
water pumps, 4000 numbe/£©> wind pumps

[English]

Voluntary Retirement in Mining and 
Allied Machinery Corporation

374. SHRI HARADHAN ROY: Will the 
PRIME MINISTER be pleased to state:

(a) whether a number of workers of 
Mining and Allied Machinery Corporation, 
Durgapur have submitted Voluntary Retire
ment applications;

(b) if so, whether all the workers have 
been paid their legal dues including Volun
tary Retirement benefits;

(c) if not, the reasons therefor; and

(d) the steps taken by the Government 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K.THUNGON): (a) Yes, Sir.

(b) and (c). M.A.M.C. have informed 
that the employees who have retired under 
Voluntary Retirement Scheme have been 
paidtheir entitled dues comprising of Notice 
Pay, Leave Salary and Ex-Gratia. Provident 
Fund (PF) has also been paidto 555employ
ees out of 828 employees. Gratuity is being 
paid to those who have vacated their quar
ters ano '^ined No Demand Certificates 
from all (departments. The balance PF and 
gtutvity cues are being arranged by the 
company.



331 Written Answers NOVEMBER 25.1992 Written Answers 332

(d) The company has been advised by 
the Government to paythe outstanding dues

[Translation]

Expenditure on Rural Development 
Programme in Uttar Pradesh

375 SHRI HARIKEWAL PRASAD Will 
the PRIME MINISTER be pleased to state

(a) the total amount proposed to be 
spent on the rural development programmes 
in Uttar Pradesh during 1992,

(b) the amount proposed to be spent on 
education and health

(c) whetherthe amount allocated during

Scheme

the last year was used in fuH by the Uttar 
Pradesh Government; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
The details of the amount proposed to be 
spent through Centrally sponsored rural 
development programmes In Uttar Pradesh 
during 1992-93 are given in the enclosed 
statement

(b) The amount allocated to Health In 
Uttar Pradesh for majorCentrally Sponsored 
Schemes for 1992-93 is as under -

Allocation(Rs m Lakhs)

1 National Malaria Eradication Programme 291 58

2 National Leprosy Eradication Programme 215 00

3 National Programme for Control of Blindness 165 55

4 National T B  Control Programme 17200

The release of funds of Education to 
State Governments is made Keeping in view 
the proposals received from various State 
Governments the capability of the State 
Governments to utilise the funds and the 
availability of funds with Govt of India The 
anticipated expenditure in 1991-92 on op
eration Black Board in Uttar Pradesh is Rs 
412 37 lakhs Information for the year 1992-

93 is not available

(c) The amount allocated to Uttar 
Pradesh during the last year for major rural 
development programmes was utilised al
most fully as per details given in the en
closed statement

(d) Does not arise



an
d 

ut
ihs

ed
 

fo
r v

ar
iou

s 
ru

ra
l 

de
ve

lo
pm

en
t 

pr
og

ra
m

m
es

 
m 

Ut
ta

r 
Pr

ad
es

h 
du

rin
g 

the
 

ye
ar

 
19

91
-9

2a
nd

19
92

-9
3

333 WrMmAntmn AGRAHAYANA4,U14<*WM) WMMMMWm 334



335 Written Answers NOVEMBER 25,1092 WrMten Answers 336

Assistant* for Initiation of Hand- 
Pumps In Orissa

376. SHRI SRIKANTA JENA: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government of Orissa 
has sought financial assistance for Installa
tion of hand pumps ft the rural and drought 
affected areas;

(b) if so, the details thereof; and

(c) the number of the hand pumps in
stalled so far in these areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H.PATEL): (a) 
No. Sir.

(b) and (c). Do not arise.

(English)

Export of Sandalwood from Tamil Nadu

377. DR.RAJAGOPALAN
SRIDHARAN: Will the PRIME MINISTER 
be pleased to state

(a) whether the Government of Tamil 
Nadu has asked the Central Government to 
permit the export of Sandalwood from the 
State to overseas recently;

(b) if so, the details thereof ; and

(c) the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) Yes, Sir.

(b) Hon'ble Chief Minister of Tamil Nadu 
has addressed a letter on 1.8.92 to the

Hon'ble Prime Minister for lifting the ban on 
export of sandalwood In all forms (Including 
logs and billets) ao that the State Govern
ment can hope to compete on a global scale 
to get a competitive price for sandalwood, tt 
has also been requested that if, for any 
reason this is not possible, the provisions for 
exporting sandalwood in the form of powder, 
chips, dust and flakes not exceeding 50 
grams may be retained in the new Export 
and Import Policy 1992-97.

(c) A meeting was convened of the 
concerned Departments to examine the 
above proposal. It has x been decided m 
consultation with the Ministry of Environ
ment & Forests and Office of the Develop
ment Commissioner (Handicrafts) to retain 
the ban on export of sandalwood in the form 
of logs, billets, powder, chips, dust and flakes 
on environmental grounds. Export of sandal 
wood in otherforms, namely, handicrafts, oil 
and other value added items is freely permis
sible subject to fulfilment of certain condi
tions.

(Translation)

Number of Posts in Sindrl Fertiliser 
Unit

378. SHRI LALIT ORAON: Will the 
PRIME MINISTER be pleased to state:

(a) the number of sanctioned posts in 
technical and non-technical cadres under 
category 1,2,3 and 4 in Sirfdri Fertilizer plant 
(Bihar), categorywise;

(b) the number of posts reserved for 
scheduled tribes and scheduled castes out 
of them in each category;

(c) the number of the officers and work
ers belonging to general category, sched
uled castes and $cheduled tribes appointed 
against the existing sanctioned posts In the 
aforesaid cadres; and *
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<d) category-wise details of the vacant 
posts reserved for scheduled castas and 
scheduled tribes and by when these ate 
likeiytobeflBedup?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL
IZERS (OR. CHINTA MOHAN): (a) The 
number of sanctioned posts In technical and 
non-technicaJ cadres in categories A.B.C 
and D in rasped of Sindri Unit of Fertilizer 
Corporation of India Limited (FCI) is given 
below:

Category of post No. of Sandioned posts

• Technical Non-Technical

Group A 243 84

Group B 261 69

Group C J 1485 463

Group D 504 167

(b) Whenever posts are filled up by 
dired recruitment or promotion the reserva
tion for Scheduled Castes and Scheduled 
Tribes, as prescribed in the Presidential 
Diredive is being followed by the Sindri Unit 
of FCI

(c) The total number of employees, 
numtfer of employees belonging to general 
category and SC and ST in different catego
ries of posts in the Sindri Unit of FCI are 
given below:

Number in position

Technical Non-Technical

Category Total NO. No. of employees Total No. No. of emp-
ofpost of emplo- General SCS STS of empl- loyees

yees. ployees Gen SC ST

Group A 202 182 15 5 61 49 10 2

Group B 264
o

252 7 5 99 92 6 1

Group C 1666 1470 127 69 566 SM  • 27

Group D 431 210 152 69 292 171 7 7

(d) Due to excess manpower and strin- outside is being done in Sindri unit except in
gent finandalposltion.no recruitment from critical areas. Thsistona, aaamdwhen all
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vacant posts are filled up reservation pre
scribed in the Presidential directive will be 
followed

(English)

Registration of Companies

379 SHRI SYED SHAHABUDDIN Will 
the PRIME MINISTER be pleased to state

(a) The number of companies regis
tered under the Companies Act as on Apnl
1,1991 and April 1,1992,

(b)the number of companies registered 
during 1991-92,

(c) the number of companies whose 
names were struck down from the register 
during 1991-92, and

(d) the break-up of the companies as on

April 1,1992 aiongwith the State in which 
their head ofnoe is located?

THE MINISTER OF STATE IN THE 
MINSITRY OF LAW, JUSTICE AND COM
PANY AFFAIRS {SHRI H.R. BHARDWAJ):
(a) As on Apnl 1,1991, the total number of 
224452 companies limited by share were at 
work and on April 1,1992the number of such 
companies at work was 250361

(b) During the year 1991-92, 26145 
companies limited by shares were regis
tered

(c) A total number of 201 companies 
were reported to have ceased working dur
ing the year 1991-92, out of which the 
names of 108 companies were struck off 
under Section 560 of the Companies Act and
93 companies went into liquidation

(d) The state-wise break-up of the 
companies limited by shares as on April
1,1992 is given in the enclosed statements

STATEMENT

State-wise break-up of companies limited by shares at work as on April,1992

SI No State/Union Territory No

1 Andhra Pradesh 13309

2 Assam 2135

3 Bihar 4213

4 Gujarat 16187

5 Haryana 2737

6 Himachal Pradesh 1114

7 J * K 994

8 Karnataka 11146
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Sf No State/Union Territory No

9. Kerala 4689

10 Madhya Pradesh 6163

11 Maharashtra 56846

12 Manipur 89

13 Meghalaya 153

14 Nagaland 185

15 Orissa 2591

16 Punjab 6249

17 Rajasthan 5675

18 Tamil Nadu 20301

19 Tripura 40

20 Uttar Pradesh 12022

21 West Bengal 35197

22 Andaman & Nicobar Island 10

23 Arunachal Pradesh 90

24 Chandigarh 2397

25 Dadra and Nagar Haveli 37

26 Delhi 43891

27 Goa 1114

28 Daman & Diu »1
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SI.No. Stats/Union Territory
N o ...

29. Mizoram

30. Pondicherry 753

Grand Total: 250361

Outlay to Croat* Additional Irrigation 
Potentiality In Orissa

380 OR. KRUPASINOHU BHOI: Will 
the PRIME MINISTER be pleased to state:

(a) the total amount of outlay fixed for 
1992*93for the Rural Developments create 
additional irrigation potentiality through dif
ferent sources in Orissa;

(b) whether the funds allocated for the 
purpose has been released to the State 
Government; and

(c) if so, when and the steps taken by the 
Government of Orissa in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAI H.PATEL):(a) 
Under the two major centrally sponsored 
rural development programmes i.e, the Inte
grated Rural Development Programme 
(IRDP) and the Jawahar Rozgar Yojana 
(JRY) no separateoallocation is made for 
irrigation. However, under the Million Wells 
Schema, which is a sub-scheme of JRY, 
20% of the state allocation is earmarked for 
provision of irrigation wells to small and 
marginal farmers belonging to SC/ST and 
freed bonded labourers. The total funds allo
cation under the Million Wells Scheme to 
Orissadunng 1992-93were Rs.25.54crores.

Under the IRDP subsidy is given by the 
Central and State Government to the target 
group consisting of people below poverty 
line to purchase productive income generat
ing assets. Minor irrigation, community, irri
gation and irrigation schemes for individuals 
are sponsored under this programme. The 
amount allocated fpr the entire programme 
to Orissa (Centre* State) for 1992-93 is Rs. 
31.98 crores. Break-up of outlay for irrigation 
has, however, not been fixed by the centra) 
Government.

(b) and (c). Central funds earmarked 
under Million Wells Scheme were released 
to the State Government^ first April, 1992.
So far expenditure to the tune of Rs. 20.58 
crores has been incurred by the State 
Government. During the year 15,374 wells 
have been constructed and 11,363 wells are 
under progress. Similarly, under IRDP an 
amount of Rs. 9.04 crores out of Rs. 16 
crores from Central Share has been re
leased to Orissa for the programme during 
the current year so far.

[Translation]

Proposal to scrap the Public Distribu
tion System

381. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUTAM:

Will the PRIME MINISTER be pleased 
to state:
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(a) the total population covered under 
the Public Distribution System in the coun
try;

(b) the rural population thereof ;

(c) whether the Union government have 
received any proposal to do away with the 
Public Distribution System completely;

(d) if so, whetherthe Union Government 
have examined the proposals; and

(e) if so, the steps betng taken by the 
government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED):
(a) to (e). The entire population of the coun- 

, try is entitled to the benefits under the Public 
Distribution System, of which nearly 3/4th 
are rural population. The State Governments/ 
UT Administrations have been advised to 
issue ration cards to such families, as may 
have been left out.

The Central Government is not examin
ing any proposal to completely do away with 
the Public Distribution System.

[English]

Production of Edible Oils

382. SHRI SUBASH CHANDRA 
NAYAK: Will the PRIME MINISTER be 
pleased to state:

(a) whether steps are being taken to 
increase the production of edible oils;

(b) if so. the State-wise target fixed 
dunng each of the last three years; and

(c) the steps taken to achieve these 
targets?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED);
(a) to (c). No State-wise target for edible oils 
has so far been fixed. However, some of the 
steps taken to increase production of edible 
oils in the country are as under

1. Two centrally sponsored schemes
namely National Oil Seeds Development 
Projects (NDDP) and Oilseeds Production 
Thrust Projects (OPTP) which were operat
ing till 1989*90 have been merged during
1990-91 into a single scheme namely 
Oilseeds Production Programmes (OPP). 
This scheme provides essential assistance 
to the States for production and distribution 
of quality seeds, plant protection measures 
including supply of plant protection chem- 
icsla and equipments and organising dem
onstration of advanced technology, with 
particular reference to
mustard.groundnut.soyabean and sunflower.

2. Supporting oilseeds projects of the 
NDDB.

3. A Technology Mission on Oilseeds 
was established in May, 1986for harnessing 
the best of production, processing and 
management technologies.

4. Intensification of research efforts for 
increasing the production of oilseeds.

5. Increasing the areas under non-tradi- 
tional oilseeds crops like soyabean and 
sunflower and exploitation of oilseeds of tree 
and forest origin, rice bran^tc.

65Setting up of necessary processing 
and infrastructural facilities to keep pace 
with the production programme of oilseeds.

7. Assistance for oil paimdevelopment.

8. Better Incentive to proDucers through
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fixation of minimum support prices of major 
oilseeds.

9 Identification of equipments for mod* 
emisation of processing units, custom duty 
concession on imports of certain equipments

10 Funding research anddeveiopment 
programmes undertaken by various Institu
tions for fuller exploitation of oil from oil 
bearing matenals

(Translation)

Economy Measures

383 SHRI MAHESH KANODIA' Will 
the PRIME MINISTER be pleased to state

(a) the details of the economy meas
ures adopted by his Ministry for minimising 
the expenditure, and

(b) the results achieved therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED) (a) 
and (b) Vanous steps have been taken to 
effect economy in expenditure which include 
abolition of posts, reduction mT A expenses, 
surrendering of telephones etc As a result, 
considerable savings are likely to be ef
fected during the current financial year

51% Equity Approval to Industries
e>
384 DR LAXMINARAYAN PANDEYA 

Will the PRIME MINISTER be pleased to 
state

(a) the names of the industries granted
51 per cent equity approval of foreign ex
change under foreign technical collabora
tion entered into without prior approval*)! the
Government,

(b) whether the percentage of countries 
capital invested tn indigenous industries is 
likely to be effected adversely as a result 
thereof, and

(c) if so, the remedial steps proposed in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI)-(a) The names of the 
industries eligible tor grant of 51 per cent 
foreign equity approval, with or without 
foreign technical collaboration, by the Re
serve Bank of India under automatic ap
proval scheme is given in the enclosed state
ment

(b) No, Sir After the announcement of 
the New Industrial Policy, a total of 7336 
Industnal Entrepreneurs Memoranda, en
visaging total investment of Rs 176493 
crores have been filed till 31 st O ct, 1992 by 
Entrepreneurs wishing to set up industries in 
the country.

(c) Does not arise

List of Industries

1 Metallurgical Industries

(i) Ferro alloys

(ii) Castings and forgings

(hi) Non-ferrous metals and their
alloys

(Iv) Sponge Iran and peHetisa- 
tion.

(V) Large diametarsteei welded 
pipes of over300mm diameter 
and staWees Meet pipes
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(vi) Pig iron-

2. Boilers and Steam Generating
Plants

3 Prime Movers (other than elec
trical generators)

(i) Industrial turbines

(ii) Internal combustion engines

(in) Alternate energy system like 
solar wind etc and equipment 
therefor

(iv) Gas/hydro/steam turbines 
upto 60 MW

4 Electrical Equipment

(i) Equipment for transmission 
and distribution of electricity 
including power and distribu
tion transformers, power relays, 
HT-switch gear synchronous 
condensers

(n) Electrical motors

(in) Electrical furnaces, mjdus 
trial furnaces and induction 
heating equipment

(iv) X*ray equipment

(v) Electronic equipment, com
ponents including subscribers’ 
and telecommunication equip
ments

(vi) Component wires for manu
facture of lead-in wires

(vu) Hydro/steam/gas genera
tors/generating sets upto 
60MW

(vin) Generating sets and pump
ing sets based on internal 
combustion engines

(ix) Jelly-filled telecommunica
tion cables

(x) Optic fibre

(xi) Energy efficient lamps and

(xii) Midget carbon electrodes

5 Transportation

(i) Machanised sailing vessels 
upto 10,000 DWT including fish
ing trawlers

(ii) Ship ancillanes 

(m)

(a) Commercial vehicles, public 
transport vehicles including 
automotive commercial three 
wheeler jeep type vehicles, 
industrial locomotives

(b) Automotive two wheelers 
and three wheelers

(c) Automotive components/ 
spares and ancillanes

(iv) Shock absorbers for 
railway equipment and

(v) Brake system for rail
way stock and locomotives

6 industrial Machinery

(i) industrial machinery and 
equipment
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All India Judicial Stevie*

385. SHRI RAM VILASPASWAN: Will 
the PRIME MINISTER be pleased to state:

(a) whethertheGovernmentproposeto 
set up an All India Judicial Service under the 
Union Public Service Commission in view of 
the Supreme Court’s judgement dated No
vember 13,1991 and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) and (b). The Government has filed a 
Review Petition on 9.1.1992 against the 
Supreme Court’s judgement. The same is 
yet to be disposed of by the apex court.

[English}
Imprisonment of Indians In Sharjah

386. SHRI V.S. VUAYARAGHAVAN: 
SHRIMATI GEETA MUKHER-

JEE:
SHRI THYIL JOHN ANJALOSE:

Will the PRIME MINISTER be pleased 
to state:

(a) Whether the Government are aware 
of the recent reports regardingjmprison- 
ment of some Indians In Sharjah for staging 
a play; and

(b) If so,the steps taken bytheGovem- 
ment for their early release?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO): (a) Yes, Sir.

(b). Every effort is being made to pro
vide some relief to those detained. Our 
Ambassador has continued to pursue this

matter. He is touch with the local authorities 
at all appropriate levels. The matter has also 
been raised with the UAE Ambassador in 
Delhi and during bilateral Foreign Office 
discussions. Our Consul General in Dubai 
and other consular officials have visited the 
detainees In the Jail. The matter is still 
subjudice. An appeal has been preferred on 
behalf of the accused, which will come up for 
hearing shortly.

Tea Industry

387. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Government are aware 
that tea industry is passing through a crisis; 
and

(b) if so, the steps taken by the Govern
ment to meet this situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) The Tea industry 
is facing problems on account of reduced 
purchases by the CIS countries, which were 
major buyer of Indian tea during the previous 
years. There has also been a loss of produc
tion to the extent of 28.59 million kgs during 
the period January to September, 1992 as 
comparedtothe corresponding period of the 
previous year.

(b) Government has been encouraging 
diversification of Tea export by sponsoring 
industry delegations to various countries. 
Trade protocols have also been entered Into 
with some of the CIS countries including 
Russia. Other countries are being persuaded 
to buy higher quantities of Indian tea indicat
ing to them the price and quality competitive
ness of our tea.

Import of Palmoleln
388. SHRI PALA K.M. MATHEW: Will 

the PRIME MINISTER be pleased to state:



(a) the quantity of Paimolien/PalmoH 
imported from January, 1992till October 31, 
1992, State-wise;

(b) the details of the agencies which 
imported for Kerala;

(c) whether any complaint has been 
received by the Union Government regard
ing import of Paimolien by Kerala; and

(d) if so, the details thereof and the 
action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED); (a)
The quantity of paimolein imported directly 
by the St at© under a scheme of direct import, 
State-wise, is;

353 Written Answers AGRAHAYANA4

States Quantity (MTs)

Gujarat 5,952

Kerala 14,921

Maharashtra 8,000
(approx.)

Tamil Nadu 18,000
(approx.)

West Bengal 7,894

(b) Government of Kerala had nomi
nated the Keraia State Civil Supplies Corpo
ration Ltd. as its agent for import of Pal- 
moiein on its behalf and this State Corpora
tion imported Paimolein through the sup
plier M/S Power and Energy Private Ltd., 
Singapore.

(c) and (d). In the news items of 'Pio
neer’ (Delhi Edition) dated 9th January and 
10th January, 1992 it was alleged that Pai
molein for Kerala was being purchased on a

higher price and without consulting the STC 
in the matter of prices. The matter was taken 
up with the Government of Kerala who contra
dicted the newspaper reports and termed It 
ascaseless.

Electrification of Villages In Assam

389. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state;

(a) the number of villages in Assam 
which have been electrified through non- 
conventlonal energy sources;

(b) the number of villages proposed to 
be electrified through non-conventional 
energy sources during the Eighth Five Year 
Plan;

(c) the amount allocated tothe State for 
the creation of non-conventional energy 
sources during the Eighth Five Year Plan; 
and

(d) the details regarding the generation 
of non-conventional energy by means of 
solar energy in the State?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Four 
villages in District Karbi Anglong, N.C Hills 
and Kamrup have ben electrified through 
solarphotovolaticpower plants in Assam. In 
addition to this. 20 villages have been pro
vided with solar photovolatic street lighting 
systems.

(b) The State Government proposes to 
electrify 30 villages using solar photovola- 
taic during the Eighth Pian.

(c) A sum of Rs. 201 .OOJakh have been 
allocated to the State, under State sector,

1914 (SAKA) Written Answers 354
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utilisation of non-conventional energy 
sources during the Eighth Five Year Plan

(cf) The State of Assam is covered 
under solar photovoltaic demonstration and 
utilisation programme Solar photovoltaic 
lighting systems, water pumping systems 
community television/lights small village 
level power plants, etc are installed as a 
part of this programme in remote and unelec 
tnfied areas There are 33 domestic lighting 
systems, 2 community lighting systems, 2 
community televisions and 100 street fight
ing systems tn the State The State has 4 
small centralised SPV power plants with 
total capacity of about 2 5 Kw

Prime Minister's Visit to Nepal

390 SHRI P M SAYEED 
SHRI RAJESH KUMAR 
SHRI ATAL BIHARI VAJPAYEE 
SHRI SHANKERS1NH 

VAGHELA 
SHRI B VENKATESWARA 

RAO
SHRI SHARAD DIGHE 
SHRI GEORGE FERNANDES 
SHRI MANORANJAN BHAKTA 
SHRIMATI SHEELA GAUTAM 
SHRI BHOGENDRAJHA 
SHRIMATHI BHAVNA 

CHIKHLIA 
SHRI SHIBU SOREN 
SHRI SIMON MARANDI

Will the PRIME MINISTER be pleased 
to state

(a) whetherthe visited Nepal recently,

(b) the bilateral and multilateral issues 
that figured in his talks with Nepalese lead 
ers and the outcome thereof

(c) whetherany agreement was signed 
between the two countries,

(d) if so, the details thereof,

(e) whether the issue of terrorist ele
ments attempts to use Terai region in Nepal 
as a transit base for their operations in India 
wastaken up with the Nepalese leaders, and

(f) If so the outcome of the discussion 
in this regard’

THE MINISTER OF SJATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) Yes, Sir, Prime 
Minister paid an Official goodwill visit to 
Nepal from October 19-21,1992 at the invi
tation of the Rt Hon’ble Gtrija Prasad Kolrala, 
Prime Minister of Nepal

(b) to (d) The Indian and Nepalese 
delegations led by the two Prime Ministers 
held detailed discussions on issues of com 
mon interest During the course of these 
meetings, as also the earlier discussions at 
the official level that preceded the visit of the 
Prime Minister of India number of decisions 
were taken and steps finalised with a view to 
further strengthening and expanding bilat 
eral cooperation

A Joint Communique was signed di/r 
ing the Visit enlisting the areas of coopera 
tion between the two countries

Trade

It was agreed to improve and simplify 
the regime for export of Nepalese goods to 
India through a number of provisions These 
included - The existing proforma clearance 
system will be abolished and will be replaced 
by a system of Certificate of Origin to be 
Issued by HMG/N

In determining the eligibility of a Nepal
ese product for access to the Indian market 
free of customs duties and quantitative re
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striction, Nepalese labour content will also 
be included.

If the total Percentage of the three 
components, i.e. the Nepalese labour con
tent, the Nepalese material content, and the 
Indian material content, exceeds 50 percent, 
the product will have duty free and quota free 
access to the Indian market.

The above provisions will cover all 
Nepalese exports to india, except for a small 
negative list of items, for which this facility 
will not be available. Both sides have also 
agreed on procedures to ensure that the 
Certificate of the Origin system is efficiently 
and properly implemented.

A number of other issues relating to 
Indo-Nepal trade have also been resolved. 
These are listed below-

Movement of Nepalese private com
mercial vehicles from the Nepalese border 
to Calcutta/Haldia and back will be allowed 
on such vehicles being duly authorised by 
the Nepal Transit and Warehousing Com
pany Ltd. or Nepal Transport Corporation or 
HMG/N and the necessary undertaking being 
given by them to the Indian customs authori
ties.

Nepal may import goods from India by 
payment in freely convertible currency, in 
addition to the existing system of payment in 
Indian Rupees, forthe import of such goods 
as HMG/N may choose. The Indian exporter 
will be entitled to all the export benefits made 
available by India for such exports in freely 
 ̂convertible currency.

Nepal-to-Nepal- movement of Nepat- 
ese vehicles and goods through India will be 
allowed without cash deposit or band sys
tem upon the necessary undertaking given 
by the Nepalese customs authorities.

Stand-by Credit

The Government of India have further 
agreed to enhance the revolving stand-by 
credit facility extended to Nepal from the 
level of (1C) Rs. 35 crores to Rs. 50 crores. 
The term of this agreement will be extended 
from one year to three years. The special, 
concessional interest rate of 7 percent p.a. 
for this credit will also be maintained during 
this period.

Joint Ventures

The liberalised guidelines of the Gov
ernment of India for investment in joint ven
tures abroad by Indian entrepreneurs would 
greatlysimplifytheproceduresforsetting up 
such ventures in Nepal. Together with the 
Certificate of Origin system, this will promote 
Nepalese exports to India as also the indus
trialisation of Nepal and local employment 
opportunities.

Water Resources Corporation

Both sides have agreed on a time frame 
for investigations, preparation of project 
reports etc. on the Kamali, Pacheswar, 
Sapta Koshi, Budhi-Gandaki, Kamala and 
Bagmati Projects, as also in the installation) 
of flood forecasting and warning systems, 
the construction of flood protection embank
ments and on power exchange. It was also 
agreed to explore the possibility of private 
sector participation in setting up of hydel 
Projects. Both the Governments agreed to 
give priority to undertake Papcheswar and 
Budhi-Gandaki projects. It was also agreed 
that supply of water to Nepal under the 
Sharada Barrage Agreement will be main
tained

B.P. Koirala Nepai-lndia Foundation

This foundation was jointly inaugurated 
by the two Prime Minister during the visit 
which provides an institutionalframework for
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promoting academic, cultural and technical 
exchanges and cooperation between India 
and Nepal, the specific thrust areas being 
agricultural research, science and technol
ogy, health, technical training, developmen
tal and area studies and women's studies.

Indian Aid Projects In Nepal

Both sides noted with satisfaction that 
the various on-going Indian Projects includ
ing the establishment of the B.P. Koirala 
Institute of Health Science at Dharan, the 
setting up of a new wing of the Bir Hospital in 
Kathmandu, the renovation of the Jayanagar- 
Janakpur-Bizaipur railway, the setting up of 
a telephone exchange at Rangeli and some 
new road projects like Biratnagar-Bhadra- 
pur and Chatara-Birpur roads were being 
implemented smoothly.

In response to a request from HMGN, 
Goi will take up a new project, the construc
tion of 17 bridges on the western sector of 
the Kohalpur-Mahakali section of Mahendra 
Rajmarg.

An Indo-Nepal high level Task Force 
will be set up to ensure successful comple
tion of the above mentioned projects as also 
took into any new Indian Aid Project's In 
Nepal that might be proposed such as B.P. 
Koirala Ophthalmic Institute and the pro
posal for linking the Kohalpur-Mahakaii 
section of the Majendra Ranmarg to the 
Tankpur Barrage.

His majesty the King of Nepal has ac
cepted an invitation from our Prime Minister 
to visit India at a mutually convenient date. 
The Prime Minister of Nepal has also ac
cepted our invitation to visit India at a con
venient date in future.

(e) Yes, Sir.

(f) His Majesty’s Government of Nepal 
has assured us that they will take necessary

steps to curb anti-Indian terrorism through 
and from Nepal

[Translation]
Employment Opportunities to Rural 

People

391. SHRI MOHAMMAD A il 
ASHRAFFATMI:

SHRI GAYA PRASAD KORI:

Will the PRIME MINISTER be pleased 
to state:

(a) whether various empioyment-ori- 
ented programmes have not provided enough 
employment opportunities to rural popula
tion;

(b) If so, the reasons therefore;

(c) the remedial steps proposed in this 
regard; and

(d) the various employment-oriented 
schemes being implemented during the last 
two years and the progress made in this 
regard State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAM BHAI H. 
PATEL): (a)to(c). Integrated Rural Devel
opment Programme (IRDP) and Jawahar 
RozgarYojana(JRY)aretwo majoremploy- 
ment oriented programmes. Since the in
ception of IRDP about 40 million families 
have been assisted so far. The target for 
1992-93 is to assist an adcttloMl 18.75 lakh 
famines. This It considered adequate at the 
given level of budgetary support for the 
programme.

The almaf JRY is to generate additional 
gaiflfulemployment for the unemployed and 
under employed persons In the rural areas



by creating Job Opportunities. About 2546 (d) The progress achieved State-wise
mflBon mandays of employment has been inIRDPandJRY.duringthelasttwoyearsis
generated during the last three years (1989- given In the enclosed Statement.
90 to 1991-92) under this programme.
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[English]

Publication of India's Map Without J&K

392. SHRI SRIBAILAV PANK3RAHI: 
SHRI GEORGE FERNANDES: 
SHRI MANORANJAN BHAKTA:

Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe Government are aware 
of the rece nt reports regarding UN's publica
tion of India’s map without Jammu and 
Kashmir on the front cover of its recent 
report;

(b) if so. the reaction of the Government 
thereto and the steps taken by the Govern
ment in the matter;

(c) whetherthe Government have stud
ied/examined the UN report on 'Integrating 
Development and population Planning in 
India';

(d) if so, the response of the Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a)to(d). Yes. Sir. 
The Government of India has examined the 
UN Publication “Integrating Development and 
Population Planning !n India” which errone
ously omits depicting Jammui Kashmir as a 
part of India on its front cover as also con
tains other errors. The Government of India 
had taken up. as soon as the publication had 
come to its notice in August this Year, the 
erroneous depiction of India's borders with 
the senior most officials of the Untied Na
tions concerned with this publication.

Government of India have received a 
reply apologising forthe errors and providing

an assurance that necessary steps wiU be 
taken to correct them.

[Translation

Losses Incurred by IDPL

393. SHRI SUKHDEO PASWAN: 
SHRI NITISH KUMAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whetherthe Indian Drugs and Phar
maceuticals Limited is running in loss con
tinuously forthe last three years;

(b) if so, the loss incurred by IDPI in 
each of the last three years; and

(c) whetherthe IDPL has been declared 
as a sick unit?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir.

(b) The net losses incurred by Indian 
Drugs & Pharmaceuticals Limited during the 
last three years were as under:

Years RsJCrotes

1989-90 42.74

1990-91 88.26

1991-92 (Provisional) 112.38

(c) Yes. Sir. As per the statutory re
quirements. IDPL has been dedared as a 
sick industrial company by Hit Board for 
Industrial and Financial ReconatrudJon 
(BIFR) under Sections 3(1)(Q)fl!8k* Indus
trial Companies (Special ^ovtelona) Ad. 
1985.
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[English]

Improvement in P.O.S.

394 PROF RASA SINGH RAWAT 
DR AMRIT LAI KALIDAS 

PATEL 
DR KRUPASINDHU BHOI

Will the PRIME MINISTER be pleased 
to state

(a) the improvement made in the Civil 
Supplies and Public Distribution System in 
the light of the suggestions made in the last 
conference of Chief Ministers and Food 
Ministers, and

(b) the State-wise number of Fair Price 
Shops being run in the rural areas under 
Public Distribution System as on October
31,1992 and the State-wise names and 
quantity of items allotted and distributed 
under this system during the last three 
months’

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED) (a) 
The 13th meeting of the Advisory Council on 
Public Distribution System was held in Au
gust, 1991 Chief Ministers of all the States/ 
UTs were specially invited to attend this 
meeting, alongwith the Ministers of Food 
and Civil Supplies in the States/ UTs, who 
are members of the Advisory Council Based 
on the suggestions made m this meeting, 
the Prime Minister launched a scheme on 
1st January, 1992 to Revamp the PDS in 
about 1700 blocks Identified in consultation 
with the States/UTs States/UTc initiated 
measures to improve the functioning of the 
PDS, which included opening of additional

Fair Price Shops, issuing of ration cards to 
the entire population, creation/hiring of addi
tional storage capacity, arrangements for 
delivering PDS commodities atthedoor steps 
of Fair Price Shops, setting up of village/ 
shop level Vigilance Committees of benefici
aries to supervise the supply and distribu
tion of PDS commodities and inclusion of 
tea, iodised salt, pulses and soaps for distri
bution through PDS outlets in the identified 
Blocks State Governments/UT Administra
tions have reported significant overall prog
ress in implementation of these proposals 
The Central Government set apart 2 million 
tonnes of foodgrains for allocation to the 
identified Blocks in addition to the normal 
allocations being made to the States/UTs 
The Central Government has decided to 
issue rice and wheat meant for distribution in 
the RPDS Blocks with effect from 1st June 
1992 at reduced Central Issue Prices, which 
are lower by Rs 50 per quintal than the 
normal CIP for PDS with the stipulation that 
the End Retail Prices in RPDS Blocks should 
not exceed the CIP of rice and wheat by 
more than 25 paise per kg

(b) A statement showing the Statewise 
number of Fair Price Shops as on 31 3 1992 
in rural areas is given in the Statement-I The 
commodities, which are allocated by the 
Central Government for distribution through 
PDS are rice, wheat, levy sugar, imported 
edible oil, kerosene and soft coke Many 
State Governments and UT Administrations 
have reported that commodities like pulses, 
tea, iodised salt and soaps are also being 
distributed by them through PDS, outlets A 
statement showing the allocation and offtake 
of wheat, levy sugar, imported edible oils 
and kerosene for the months of August, 
September and October, 1992 are given in 
the enclosed statement-II
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No-Source Problem Villages In Gujarat

395 SHRI HARISINHCHAVDA Wilt 
the PRIME MINISTER be pleased to state

(a) the number and particulars of no
source problem villages identified in Gujarat 
under Rajiv Gandhi National Drinking Water 
Mission,

(b) the nitpiber of problem villages 
covered during 1991 -92 and,

(c) the time by which the remaining 
villages are likely to be covered under this 
Mission?

THE MINISTER OF STATE IN THE 
MINSITRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
The details of the fresh survey to identify the 
status of water supply in rural habitations are 
under compilation Out of the No Source 
Problem Villages identified in the survey 
carried out in 1985,28 No Source Problem 
villages remained to be covered as on
1 41992

(b) 24 No Source Problem Villages 
were covered during 1991 -92 3 No Source 
Problem Villages have been covered so far 
in 1992-93

(c) The remaining 25 No Source Prob 
tem Villages are likely to be covered by 
March, 1993

Privatisation of Transport Sector

396 SHRI RAMASHARAY PRASAD 
SINGH Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state

Lr
(a) whether the Planning Commission 

has asked all the State-run-transport Corpo
rations toabandontheirfleelsxpafuton plans,

discontinue toss making routes and retrench 
surplus staff to pave the waytorpriva&tsation 
otthe transport sector, and

(b) if so, the details thereof and the 
reaction of the State Government thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL EN ERGY 
SOURCES(SHRI SUKH RAM) (a)and(b) 
In accordance with the Objectives enunci
ated in the 8th Five Year Plan, the Planning 
Commission have asked the State Govern
ments that while formulating the 1993-94 
Annual Plan, they may take action to

(0 Improve efficiency of State Road 
Transport Undertakings (SRTUs)

(ii) SRTUs should gradually make 
room for the private sector in this 
area of passenger transport, ex
cept in those cases where the pri
vate sector is unlikely to play a 
significant role, and

(ill) The SRTUs should not, therefore, 
go in for expansion

The Planning Commission have not 
asked (the state Govts to go in for retrench
ment of surplus staff No reference have 
been received in the Planning Commission 
from State Governments in this connection

©
Economic Liberalisation

397 SHRIR SURENDERREDOY: WW 
the PRIME MINISTER be pleased to stale

(a) whether the Implementation of 
economic reforms eapedafly relating to in
dustrial HberaMtaUonanddetegtMalion is tardy 
as reported In the 'Economic Times’ dated 
August6,1992;
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(b) If so, the reasons therefor; and

(c) the steps taken or proposed to be 
taken to accelerate the implementation?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI): (a) No, Sir.

(b) Does not arise.

(c) (i) A Facilitation Cell has been set up 
in the Ministry of Industry to assist the entre
preneurs, both domestic and foreign.

(ii) A Conference of Industries Minis
ters of States was held in New Delhi on 
16.10.92 to evolve effective mechanism for 
monitoring implementation of the New In
dustrial Policy.

[Translation]

Apex Posts Lying Vacant in Public 
Sector Undertakings

398. SHRI RAM BADAN:
SHRI SUBRATA MUKHER- 

JEE:
SHRI HARADHAN ROY:

Will the PRIME MINISTER be pleased 
to state:

(a) the number of apex posts lying 
vacant In the public sector undertakings as 
on date;

(b) the number of such posts likely to be 
filled up during 1992-93 and the names of 
the undertakings to which those relate; and

(c) the names of those undertakings in 
which the apex posts were filled up during
1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) As per available 
information as on 1.11.92, there are 28 apex 
posts of Chief Executives )part-time Chair- 
man/Chairman-cum-Managing Director/ 
Managing Director) vacant in Central Public 
Sector Undertakings.

(b) On the basis of available informa
tion. a list indicating names of Public Sector 
Undertakings and apex posts likely to be 
filled up during the period 1.11.92 to 31.3.93 
is given in the the enclosed Statement-1.

(c) During the period 1.4.91 to 31.3.92 
appointments to 61 apex posts of Chief 
Executives in Public Sector Undertakings 
were approved by the Government. A list 
indicating the names and the posts is given 
in the enclosed Statement -11.

STATEMENT

$1. No. Designation/Name of PSU

1. CM D ,
National Textile Corporation ( U.P.) Ltd.

2. MD,
U.P. Drugs & Pharmaceuticals Ltd.

3. Chairman-cum-Managing Director
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SI.No. Designation/Name ofPSU

Fertilizers & Chemicals Travancore Ltd.

4. C M D
Hindustan Vegetable Oils Corpn.

5. CM D
NTC(APKKM)Ltd

6. MO
Hindustan Newsprint Limited

7. MD
Rajasthan Drugs and Phar.naceuticals Ltd

8. C M D
Gas Authority of India Ltd

9. C M D
North Eastern Regional Agricultural MKTG. Corpn.

10. MD
Orissa Drugs & Chemicals Ltd.

11. Chairman & Managing Director 
Madras Fertilizers Ltd.

12. CM D
Bengal Immunity Ltd.

13. CM D
National Jute Manufacturing Corporation

14. Chairman-Cum-ManagerDir.
Projects & Equipment Corporation of India Ltd.

15. C M D
Manipur State Drugs & Pharmaceuticals Ltd.

16. C M D
Indian Telephone Industrss

17. MD
Nagaland Pulp & Paper Co. Ltd.
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SLNo. Designation/Nam* ofPSU

18. Chairman-Cum-Managing Dir. 
National Seeds Corpn. Ltd.

19. MD
Bieoco Lawrie Ltd.

20. MD
Staff Farms Corpn. of India Ltd.

21. Chairman
Oil & Natural Gas Commission

22. C M D
Hindustan Photo Films Mfg. Co. Ltd.

23. CMD
Dredging Corpn. of India Limited

24. MD.
Hotel Corporation of India

25. MD
National Fertilizers Ltd.

26. C M D
National Hydro-Electric Power Coipn. Ltd.

27. MD
Bharat Leather Corporation of India Ltd.

28. C M D
Hindustan Organic Chemicals Ltd.

29. C M D
Hindustan Steel Works Ltd.

30. C M D
National Mineral Development Corporation

31. MD
Hindustan Packaging Limited

32. C M D
Madras Refineries Limited
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SI No Designation/Name of PSU  
•

33 C M D
Rural Electrification Corporation Ltd

34 C M D
Rites Rail India Technical & Economic Services Ltd

35 MD
Tea Trading Corporation of India

36 MD
Bharat Pumps & Compressors Ltd

37 MD
Bharat Wagon Engineering Co Ltd

38 MD
Paradeep Phosphates Limited

39 C M D
Nathpa Jhakri Power Corp Ltd

40 C M D
Lubrtzol India Ltd
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tfie urban areas. Average cost of each toots 
is estimated to be Rs. 2000/- of which 90%
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[English]

Tools to Rural Artisans

399. SHRI PRABHU OAYAL 
KATHERIA:

SHRI BALRAJ PASSI: 
SHRIMATI DIPIKA H.

TOPIWALA:
SHRI CHETAN P.S.

CHAUHAN:
SHRI VILAS MUTTEMWAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have 
launched a Scheme in some districts of the 
country for providing modern tools to ail 
traditional rural artisans;

(b) if so. the details thereof;

(c) whether the Government propose to 
extend the scheme to other districts of the 
country;

(d) if so, the details thereof. State -wise.
and

(e) the amount allocated and the num
ber of persons likely tc be benefited under 
the scheme during the current year, State- 
Wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT)(SHRI UTTAMBHAI H. 
PATEL): (a) Yes. Sir.

(b) This programme is a part of IRDP 
and its objectives are to enhance the quality 
of the product, increase the production and 
the income of traditional rural artisans by the 
use of modern hand tools in their crafts. This 
will also reduce drudgery in the work. This 
will reduce the migration of rural artisan to

would be Central Government share and 
10% would be contribution by the artisan

(c)and(d>. 57 districts in the country are 
being covered in the first phase during 1992-
93. It is . however, proposed to cover 50 
districts in the second phase during 1993-
94. Gradually the scheme will be extended 
to the remaining districts.

(e) A sum of Rs. 18.00 crores has been 
allocatedforthis programme as a whole and 
the number of beneficiaries to be covered 
are one lakh during 1992*93 under the 
scheme.

Extradition of Former Chairman of 
Union Carbide

400. PROF. MALINI BHAT-
TACHARYA:

SHRI SHARAD DIGHE:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government propose to 
seek the extradition of the former Chairman 
and other Officials of the Union Carbide 
(India) Limited in connection with the trial on 
Bhopal Gas Tragedy;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTR YOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a)to(c). The matter 
is under examination.

Visit of Leaders From AbfMd

401. SHRICHANDRESHPATEL: Will 
the PRIME MINISTER be pleased to 
stale;
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(a) whether a number of leaders/dele
gations from foreign countries visited India 
during the last three months; and

(b) if so, the outcome thereof, visit- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO); (a) Yes, Sir.

(b) The information is being collected 
and will be laid on the Table of the House.

Tea Auctions in Calcutta, Siliguri, 
Guwahati and Cochin

402. SHRI SHARAD YADAV: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Russian buyers pulled 
out of the recent tea auctions in Calcutta, 
Siliguri, Guwahati and Cochin;

(b) if so, the reasons therefor;

(c) its overall impact on the tea industry 
and tea exports in the international market; 
and

(d) the steps contemplated by the 
Government to avoid slump in the tea Indus* 
try in the country’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) During the current 
Russian year buyers have not been actively 
participating at tea auctions centres in India 
to the extent they used to participate in the 
past.

(b) Reasons are primarily attributable 
to disintegration of the erstwhile USSR, 
change in terms of payment from rupee to 
convertible currency in protocols signed 
between India and some of the CIS coun

tries, foreign exchange problems being faced 
by some of the CIS countries etc.

(c) As a result of reduced purchase by 
Russian Federation and other CIS coun
tries, there has been decline in exports of tea 
from India during the current year.

(d) Government has been encouraging 
diversification of Tea exports by sponsoring 
industry delegations to various countries. 
Trade protocols have also been entered into 
with some of the CIS countries including 
Russia. Other countries are being persuaded 
to buy higher quantities of Indian tea indicat
ing them the price competitiveness and 
quality of our tea.

[Translation]

N.D.C. Committee on Medical Educa
tion

403. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Government have set 
up any Committee of National Development 
Council on medical education;

(b) if so. whether the Committee has 
presented its report;

(c) if so, the details of the main recom
mendations in the report; and

(d) the Action proposed to be taken by 
the Government on in respect of these 
recommendations?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTERS OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES(SHRI SUKH RAM): (a) Yes. Sir
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(b) No, Sir.

(c)and(d). Do not arise.

[English]

Development of Electronic Sound 
System Industry

404. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to state:

(a) whether there is any lack of innova
tion and development in electronic sound 
system industry; and

(b) if so, the steps taken/proposed to 
ensure future growth of this industry and 
scope for exports of electronic sound sys
tems?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STTE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM); (a) and (b). No, 
Sir. As a result of liberal industrial and trade 
policy, this industry is witnessing growth 
both in domestic and export markets. Stan
dard value based Input-output norms under 
Duty Exemption Schdme have been revised 
to help boost its export. Under the Industrial 
licensing Policy, the units are eligible, for 
automatic approval of technical foreign col
laborations, which may help industry in in
corporating latest technology.

[Translation]

Production of Urea

405. SHRI PHOOL CHAND VERMA: 
SHRIB.L. SHARMAPREM:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Union Government 
have formulated a scheme for raising the 
production of Urea in view of its increasing 
demand;

(b) if so, the details thereof; and

(c) the position of its demand and 
supply as on October 31,1992?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) and (b). 
in view of the increasing demand of urea, 
Government have initiated steps to increase 
its production. Three new ammonia-urea 
gas based plants one each at Babrala (U. P), 
Shahjahanpur (U.P.), and Gadepan( Ra
jasthan), are currently under implementa
tion in the private sector and for them gas 
allocation has already been made. In addi
tion, gas allocation for expansion of IFFCO’s 
ammonia-urea plant at Aonla (U.P.) expan
sion of NFL's ammonia-urea plant at Vijaipur 
(M.P and one medium sized ammonia-urea 
plant in Krishna -Godavari Basin (A.P.) has 
also been indicated.

Creation of further urea capacity will 
largely depend upon the availably of natu
ral gas and other petroleum feedstock.

(c) The position of urea demand and 
supply as on October 31,1902 was as fol
lows:
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(lakh tonnes)

ECA allocation during Availability as Sales upto
1992-93(1 10 92to on 31 101992 31 10.1992

31 3 1993)

88 01 23 55 9 00

Development Works in Public Sector 
Undertakings of Maharashtra

406 s h r iv il a s r Ao n a g n a t h r a o

GUNDEWAR Will the PRIME MINISTER 
be pleased to state

(a) the details of the main developmen
tal works undertaken during the last two 
years in various public sector undertakings 
in Maharashtra,

(b) whether there is any proposal to set 
up any new public sector undertakings m 
Maharashtra during the Eighth Five Year 
Plan,

(c) if so, the details thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) Enterprise, specific 
development works are being undertaken by 
different public enterpnses fromtimeto time 
The capital expenditure incurred on expan
sion, development and replacement during 
last two years in each of the Central PSEs 
having its registered Office in the State of 
Maharashtra is given m the statement en
closed

(b) to (d) Setting up of new Protects or 
expansion of existing projects m the central 
public sector are decided keeping into con
sideration the techno-economic feasibility of 
the projects and availability of the sources 
together with the balanced regional develop
ment of the country
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[English) (b) whether Indian companies engaged
in consumer products have failed to create 

Captive Power Plants of Sindri Fertilizer their own markets or promote their sales as
Unit a result thereof; and
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407. SHRI K.V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state:

(a) whether the captive Power Plant of 
the Sindri Unit of the Fertilizer Corporation of 
India is in urgent need of revamping to meet 
the power requirement of the unit;

(b) whether all the revamping schemes 
for the captive Power Plant at Sindhri has 
been kept in abeyance for fund constraints; 
and

(c) if so, the time by which the funds for 
revamping are proposed to be released to 
the Sindri unit?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) to (c). 
The Fertilizer Corporation of India Ltd. (FCI) 
is carrying out revamping of their Sindhri unit 
at an estimated cast of Rs. 16.23 crores, 
which includes a provision of Rs. 10.078 
crores for revamping of their captive power 
plant. So far the company has spent Rs. 
3.30 crores on the scheme and further work 
is held up for want of funds.

No time frame can be indicated at this 
stage regarding the release of funds in view 
of the overall found constraints.

Multinationals in Consumer Products

408. SHRI SHANKERSINH VAGHELA: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of multi national compa
nies earning profits in consumer oriented 
products;

(c) if so, the steps taken by the Govern
ment to encourage Indian companies en
gaged in this field?

THE MINSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI* 
MATI KRISHNA SAHI): (a) A large number 
of Indian companies with foreign equity 
participation are engaged in consumer prod
ucts and are operating successfully in the 
Indian market.

(b) No, Sir. A number of India compa
nies without foreign equity participation are 
operating successfully and profitably in In
dian market.

(c) Does not arise.

Industrial Growth Centres by Private 
Sector

409. SHRI GURUDAS KAMAT: 
SHRI HARADHAN ROAY:

Will the PRIME MINSTER be pleased to 
state:

(a) whether the Government proposed 
to hand over the development of industrial 
growth centres in backward areas to the 
Private Sector; and

(b) if so, the reasons and the details 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI): (a) and (b). The 
Central Government has made a sugges
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tion to the State Governments to explore the 
possibility of involving the private sector in 
the establishment of growth centres. This 
suggestion has been made in view of the 
overall resources constraint. It would also 
enable the growth centres to raise resources 
from the market more easily.

NAM Summit, Jakarta

410. SHRI D. VENKATESWARA 
RAO:

SHRI VILAS MUTTEMWAR:

Will the PRIME MINISTER be pleased 
to state:

(a) the issueS raised and the consen
sus reached/decisions arrived at the recent 
Non-Aligned Movement (NAM) Summit in 
Jakarta, Indonesia;

(b) the tole played and the achieve
ments made by India at the Summit;

(c) the foliow-up action taken/ to be 
taken by the Government on the decisions 
arrived at the Summit;

(d) whether the issue of recent happen
ings in Bosnia HeZegovina was raised dur
ing the summit; and

(e) if so, the decision taken on the 
issue?

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) A wide range of 
issueS of particular interest to developing 
countries were discussed at the recent Non- 
Aligned Summit in Jakarta. These included 
disarmament, development, decolonisation, 
human rights, environment, international 
terrorism, restructuring and revitalisation of 
the UN, conflict situations and other issues. 
The Summit took a series of decisions on 
these while reaffirming the continuing rele

vance of the Movement, defining Its future 
role and prioritising its concerns. These are 
reflected in the Jakarta Communique and 
Jakarta Declaration.

(b) India played an important role in 
deliberations and helped forge a consensus 
on several important issues including contin
ued relevance of NAM and also its future 
agenda.

(c) Follow-up action on the decisions 
arrived at the Summit is being coordinated 
by the Non-Aligned Coordinating Bureau 
based In New York, of which India is a 
member.

(d) Yes, Sir.

(e) After considerable debate the 
Summit adopted a paragraph on Bosnia 
Herzegovina calling for an end to the "ag
gression* as also an end to atrocities, in 
particular “ethnic cleansing” Support was 
also extended to the UN and EC peace 
initiatives.

Losses by Engineering Projects Lim
bed

411. SHRI ANANTRAO DESHMUKH: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Engineering Projects 
(India) Ltd. has been incurring continuous 
losses since 1988-89;

(b) if so, the reasons therefor;

(c) whether the Government have 
conducted any inquiry to assess the reasons 
of these continuous losses; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT
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OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P K.THUNGON) (a)and(b) EPI has been 
maktng operating profit (before interest & 
depreciation) since 1984-85 However, ft 
has been incurring not losses after interest 
and depreciation The reasons for losses is 
incidence of heavy interest on Government 
loans and loans taken from banks in earlier 
years

(c)and(d) One-man Committee headed 
by Shn B Swammathan was appointed to 
conduct the inquiry irto losses incurred by 
EPI The Committee’s report has since been 
received which is under examination

Industrial Projects for Uttar Pradesh

412 SHRI RAJENDRA AGNIHOTRI 
Will the Minister of PLANNING AND PROG- 
AMME IMPLEMENTATION be pleased to 
state

(a) the details of the industrial projects 
for Uttar Pradesh approved by the Union 
Government during 1991 and 1992 till date,

(b) whether any of these projects so 
approved has been reviewed; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINSITTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES(5HRI SUKH RAM) (a) The 
details of the Central Sector Industnal Proj
ects for Uttar Pradesh approved by the Un
ion Government during 1991 & 1992 till date 
are given in the enclosed statement

(b) No, Sir

(c) Does not arise
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[English]

Safety Measures in Chemical Plants

413 SHRIMATI KRISHNENDRA
KAUR (DEEPA)

SHRI RAM SINGH KASHWAN

Will the PRIME MINISTER be pleased 
to state

(a) whetherthe Government propose to 
introduce modern safety measures in chemi
cal plans in view of the recent ammonia gas 
leakage at N F L Plant at Pampat, and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN) (a)and(b) 
Safety measures in chemical plants are 
governed by the provisions of the Factories 
Act, the Environment Protection Act and 
other related laws there is no proposal to 
further enhance the existing safety require
ments

[Translation]
Unauthorised Factories in East Delhi

414 SHRI GOVINDA CHANDRA 
MUNDA Will the PRIME MINISTER be 
pleased to state

(a) whether some Unauthorised facto
ries using fake 1 S I trade mark are being 
run in the East Delhi,

(b) if so the details thereof,

(c) whetherthe Government propose to 
take any step to check this, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF P J  KURIEN) (a) 
According to Delhi Administration and the 
Bureau of India Standards, no such case has 
been brought to their notice.

(b)to(d) Does not arise 

Employment Opportunities In Bihar

415 SHRI RAM LAKHAN SINGH 
YADAV Will the PRIME MINISTER be 
pleased to state

(a) the names of ongoing schemes for 
providing employment m rural areas of Bihar.

(b) the amount allocated to Biharforthis 
purpose dunng the last three years, and

(c) the targets fixed and achieved dur
ing the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRIG VENKATSWAMY) (a) 
Two major poverty alleviation programmes 
of Government of India viz , Integrated Rural 
Development Programme (IRDP) and 
Jawahar Rozgar Yojana (JRY) are being 
implemented in all the States/Union Territo
ries including Bihar for providing employ
ment opportunities in the rural areas

(b) and (c) The performance under 
IRDP is monitored in terms of families as
sisted whereas under JRY it is monitored in 
terms of mandays of employment gener
ated The funds allocated, the target fixed 
and achieved under IRDP and JRY in re
spect of Bihar during the last three years is 
as under •
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Priority in Powtr and Irrigation Sectors the ‘Financial Express', New Delhi dated the
In Annuai Plans of States September 151992;
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416. SHRI GEORGE FERNANDES: 
Will the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) whether the Planning Commission 
Jias asked all the States to continue giving 
priority in the power and irrigation sectors in 
their annual plans for 1993-94; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CON VENTIONAL ENERGY
SOURCES (SHRI SUKH RAM): (a)and(b). 
Yes, Sir. While formulating their Annual 
Plans for 1993-94the States were advised to 
accord, among others, priority to strengthen
ing of infrastructure facilities i.e. energy, 
transport, communication and irrigation in 
order to support the process of growth in a 
sustainable manner. Concern was also 
expressed on inadequate funding in the past 
of projects, particularly, in irrigation and 
power. The States were requested to exer
cise restraint and care in starting new proj
ects so long as sufficient funds were not 
available for projects already in hand. A 
request was made to fund on going projects 
fully.

Checking the Mushroom Growth of 
Computer Institutions

417. SHRI SANAT KUMAR 
MANDAL.Will the PRIME MINISTER be 
pleased to state:

(a) whether attention of the Govern
ment has been invited to the news item 
regarding computer courses appearing in

(b) N so. the facts in his regard and 
reaction of the Government thereto; and

(c) the seps taken by the Government 
to check the growth of such computer insti
tutions all over the country?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN  
KUMARAMANGALAM): (a)to (c). Yes, Sir. 
in order to check the mushrooming of such 
computer training institutions, the Govern
ment of India, Department of Electronics 
vide Resolution dated August 16.1990 have 
announced a scheme under which private 
sector training institutes meeting the de
fined quality and service standards are given 
accreditation for conducting specified level 
of computer courses: 'O' (Foundation), "A* 
(Advanced Diploma), 'B* (graduate) and 'C' 
(Post Graduate). The scheme is imple
mented through two professional bodies- 
Computer Society of India (CSI) and Institu
tion of Electronics & Telecommunication 
Engineers (IETE). These professional bod
ies conduct examinations for various level of 
courses and the successful candidates are 
awarded certificates/diplomas.

[Translation]

Eradication of Poverty in Rural Areas

418. SHRI CHHITUBHAIGAM1T: Will 
the PRIME MINISTER be pleased to sate:

(a) whether the target in regard to 
eradicate poverty of the rural area has not 
been achieved;
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(b) if so, the details thereof and the 
reasons therefor;

(c) the target fixed during the Seventh 
and Sixth Five Year Plans and the progress 
made in this regard; and

(d) the outlines drawn for eradication ot 
poverty during the Eighth Five Year Plan in 
the rural areas and the target fixed therefor, 
State-wise?

THE MINISTER OF STATE IN THE 
MINISTR Y OF RURAL DEVELOPMENT

(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH. PATEL): (a) 
to (c). The target in regard to eradication of 
poverty under the major rural development 
programmes viz. Integrated Rural Develop
ment Programme (IRDP) and Jawahar 
Rozgar Yojana (JRY) have been nearly 
achieved.

The details of targets fixed during the 
Sixth and Seventh Five Year Plans and also 
in 90-91 and 91 *92 and the progress made 
in this regard, pertaining to IRDP and JRY 
are shown below:
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(d) During Vlllth Plan 180 Lakh Fami

lies are proposed to be assisted under IRDP 
and the target fixed for 1992-93 is 18.75 lakh 
families. The State wise target fixed for 
1992-93 is given in the enclosed statement. 
The statewise target for Vlllth Plan has not 
yet been finalised.

As regards JRY Statewise targets for 
1992-93 and VIII Plan period have not yet 
been finalised. However, at national level, 
during VIII Plan it is proposed to generate 
about 1000 million mandays of employment 
per year.
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[English]
Amount o( Compensation to Bhopal 

Gas Victims

419 SHRI VILAS MUTTEMWAR Will 
the PRIME MINISTER be pleased to state

(a) the exact amount of compensation 
to the gas victims of Bhopal Tragedy decided 
by the Supreme Court, and

(b) the amount so far paid by the Gov
ernment to these victims upto October, 1992 
and the number of the beneficiaries involved 
in this?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN) (a) In its 
Oroer of 14/15 2 1989 the Supreme Court 
directed Union Carbide Corporation lUCC) 
and Union Carbide India Limited (UCL) to 
pay compensation of US $ 470 million

(b) A total of 514 cases have been 
decided by the Welfare Commissioner 
According to the procedure devised by the 
Welfare Commissioner, a period of 60 days 
is to elapse before disbursement is made 
The amount of compensation awarded is 
Rs 2 18 crores

Pak's Raising Kashmir Issue at theUN 
General Assembly

420 SHRI SHRAVAN KUMAR PATEL 
Will the PRIME MINISTER be pleased to 
state

(a) Whether Pakistan raised Kashmir 
issue at the 47th Session of the General 
Assembly held in September. 1992 and

(b) if so the details thereof and the 
response of Indian delegate thereto’

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) Yes, Sir

(b) in his statement at the 47th UNGA 
22 September 1992, the Leader of the Paki
stani delegation made a number of refer
ences and allegations against india in the 
context of the situation in Jammu and Ka
shmir The Iradm representative effectively 
countered all the allegations made and also 
highlighted Pakisan’s open interference in 
India's internal affairs and support for terror
ism in Jammu and Kashm r

Upgradation of Cement Units

421 KUMARIPUSHPA DEVI SINGH
SHRI DHARMABHIKSHAM

Will the PRIME MINISTER be pleased 
to statp

(a) whether the Government have for
mulated any plan to upgrade some cement 
units in the country,

(b) if so, the cement units identified fo r 
the purpose,

(c) the funds earmarked for the expan 
sion of those units

(d) whether the Government have 
sought World Bank assistance for the pur 
pose and

(e) if so, the amount expected to be 
obtained from the World Bank’

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
MATI KRISHNA SAHI) (a)to(e) Govern 
ment have been providing all support to the 
cement industry for modernisation activities 
like conversion of wet process plants to 
semi dry/dry plants with or without precalci-' 
nators, energy conservation, pollution con 
trol, etc World Bank has already extended 
two lines of credit of US Dollar 200 million
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and 300 million, respectively, for restruc- 
turng and modernisation of the cement in
dustry. Under the former, ACC, Birla Jute, 
KCP, India Cements, Hira Cements, Kaly- 
anpur Cements and Century Cements have 
been benefited. Under the second line of 
credit of US $ 300 million, loans have been 
extendedtoTISCO, ACC, Century Cements, 
Gujarat Ambuja Cements and Lakshmi 
Cements.

OIC’s Communique on Kashmir

422. SHRI M.V. CHAN
DRASEKHARA MUR- 
THY:

SHRI V. SREENIVASA 
PRASAD:

Will the PRIME MINISTER be pleased 
to state:

(a) whether attention of the Govern
ment has been drawn to the news item 
regarding reference to Kashmir in the recent 
communique issued by the Coordination 
Meeting of Organisation of Islamic Countries 
(OIC) as reported in the 'Hindustan Times’ 
dated September 29,1992;

(b) if so. the reaction of the Government 
in this regard

(c) whetherthe Government propose to 
take up the matter with the OIC; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a) Yes, Sir.

(b) An official statement on September 
29,1992 described the stand taken by the 
OIC as 'one sided', unacceptable, preju
diced and irrelevant and

(c) and (d) The views of th£ Govern

ment of India have been made clear to all 
participants In the meeting and the OIC 
secretariat.

[Translation]

Special Import Licence Scheme

423. SHRIMATIBHAVNA CHIKHLIA: 
SHRI RATILAL VARMA:
SHRI PRABHU DAYAL KATH- 

ERIA:
DR.RAMESHCHANDTOMAR:

Will the PRIME MINISTER be pleased 
to state:

(a) the criteria fixed for obtaining li
cence under the special import licence 
scheme:

(b) the names of consumer goods which 
are likely to be allowed to be exported; and

(c) the category of businessmen/ trad
ers likely to be benefitted from the above 
scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a)to(c). The detailed 
scheme for issue of Special Import Licences 
has been notified vide Public Notice No. 64/ 
(PN)/92-97 dated the 21 st October, 1992. a 
copy of which is available in the Parliament 
Library.

[English]

Fertilizer Policy

424. SHRI. K. PRADHANI:
KUMARIFIRIDATOPNO:
SHRI N.J. RATHVA:

Will the PRIME MINISTER be pleased 
to state:
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(a)whetherthe Government propose to 
adopt a new policy on fertilize;

(b) If so, the time by which it is going to 
be announced;

(c) whether the fertilizer industry is 
proposed to be given autonomy; and

(d) the other changes proposed to be 
made therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN); (a) to(d). 
As regards autonomy for the fertilizer indus
try, the industry already stands de-licensed 
and the obligations from the industry relate 
primarily to maintenance of quality and 
observance of environmental standards. As 
regards prices, phosphatic and potassic 
fertilizers have already been de-controlled, 
whereas nitrogenous fertilizers continue to 
remain under price and movement control. 
No other policy changes are currently under 
consideration of the Government.

Distribution of Land

425. SHRI ZAINAL ABEDIN: Will the 
PRIME MINISTER be pleased to state;

(a) whether any survey has been con
ducted to ascertain the percentage of the 
distributed land reverted to the original 
owners State-wise;

(b) if so, details thereof;

(c) the reasons contributing to such 
incidents; and

(d) the measures proposed to be taken 
In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). Central Government have not 
undertaken any survey to ascertain the per
centage of re-distributed land revertedto the 
original owners in the country. However, an 
empirical study conducted by Lai Bhadhur 
Shastri National Academy of Administration. 
Mussorie has revealed that on an average 
90.3% of allotted land continues to be in 
possession of the allottees in the country. 
The findings of the study, Statewise are 
given in the enclosed Statement.

(c) The main reasons contributing to 
such incidents as revealed in the above 
mentioned study are; forcible eviction of the 
allottee by original owner, the allotted land 
got involved in litigation, allottees sold the 
land as they had no means to cultivate it. 
allotted land was never taken physical pos
session of being unfit for cultivation and 
allottees sold the land due to migration or 
residing in another village.

(d) The States/UTs have been advised 
through the conferences of Chief Ministers’ 
and Revenue Ministers' held from time to 
time to undertake spot verification whether 
the surplus land allotted to the beneficiary is 
still under his possession. N the allottees 
have been dispossessed, necessary action 
to restore the possession be taken Immedi
ately ar.d action against those found indulg
ing in dispossession of the aUoIlM to  also 
taken
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State /  U. T. Percentage of Persons with whom
Physical Possession Continues
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STATEMENT

1. Andhra Pradesh 87.64

2. Assam 61.44

3. Bihar 95.21

4. Gujarat 95.89

5. Haryana 69.23

6 Himachal Pradesh <§>

7. Jammu & Kashmir 100.00

8. Karnataks 98.35

9. Kerala 99.83

10. Madhya Pradesh 92.68

11. Maharashtra 96.24

12. Manipur <8>

13. Orissa 96.97

14. Punjab 62.50

15. Rajasthan 32.79

16. Tamil Nadu 87.79

17. Tripura 83.78

18. Uttar Pradesh 95.33

* 19. West Bengal 96.82

20. Dara & Naga Haveli @
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State / U. T. Percentage of Persons with whom
Physical Possession Continues

21. Delhi @
/

22. Pondicherry (g>

Total 90.30

Programme for Utilisation of Ocean 
Resources

426. SHRIMATIGIRUA DEVI: Will the 
PRIME MINISTER be pleased to state:

(a) the salient features of the pro* 
gramme carried out during the Seventh Plan 
period to exploit and utilise the ocean re
sources and the results achieved, thereof ;

(b) the Seventh Plan outlay for exploit
ing the ocean resources and the actual 
amount spent thereon;

(c) the ocean resources/minerals iden
tified for exploitation, and

(d) the programme, if any, formulated to 
exploit the ocean resources during the Eighth 
Plan

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) {SHRI RANGARAJAN  
KUMARAMANGALAM)- (a) The Seventh 
Five Year Plan Programmes of the Depart
ment of Ocean Development included sur
vey and assessment of the living and non
living resources of the Arabian Sea, Bay of 
Bengal and the Central Indian Ocean, as
sessment of wave energy potential, marine 
chemicals, drugs from the sea.

(b) An expenditure of Rs. 20.51 crores 
against an allocation of Rs. 39 crores under 
Plan and Rs. 26.20 crores under Non-Plan 
against an allocation of Rs. 32.11 crores was 
incurred during the Seventh Plan period.

(c) As a result ot survey placer deposits 
on West Coast (Kerala and Maharashtra) 
and East Coast (Tamil Nadu, Andhra Pradesh 
and Orissa) and polymetallic nodule depos
its in the Central Indian Ocean have been 
identified. Polymetallic nodules contain, 
besides manganese, iron, nickel, copper 
and cobalt.

(d) During the Eighth Five Year Plan it 
is proposed to intensify survey and explora
tion, run the pilot plants for extractive metal
lurgy of polymetallic nodules and carry out 
research and development for test mining. 
Two more wave energy plants at Thangas- 
sery in Kerala and Mus Point in Car Nicobar 
Islands are proposed to be established. 
Development of technological aids for har
nessing coastal ocean resources are also 
envisaged.

Special Fund From Sale of Equity

427. SHRI RAMCHANDRAGANGARE: 
Will the PRIME MINISTER be pleased to 
state’

(a) whetherthe Standing Conference of 
Public Enterprises (SCOPE) has urged the 
Union Government to create a special fund
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from the money raised through sale of equity 
of public sector undertakings,

©
(b) if so, the details thereof, and

(c) the reaction of the Government 
thereto’

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P K THUNGON) (a) to (c) The Standing 
Conference of Public Enterprises (SCOPE) 
has suggested in one of their Board meeting 
held on 19 8 1991 that the funds generated 
by disinvestment of public sector undertak 
ings equity should be used specifically for 
revamping upgradation and modernisation 
of Public sector undertakings and should not 
be used to cover the budgetary deficits 
Government have noted the suggestions of 
the SCOPE As per the announcement 
ftwdtf by the Finance */*nister m his Budget 
Speech for 1992 93 Rs 1,000/-crores 
raised by way of further sale of shares of 
Public Sector Undertakings during 1992 93 
are proposed to be contributed towards 
National Renewal F und which will be used 
tor retraining redeployment, rehabilitation, 
etc of the affected workers as a result of 
modernisation and rationalisation

[Translation]

Implementation of Million Wells 
Schemes

428 SHRI SANTHOSH KUMAR 
GANGWAR Will the PRIME MINISTER be 
pleased to sate

(a) whether the million wetls scheme is 
being implemented by the State Govern
ment as per directions issued by the Union 
Government

(b) if so, the details of the directions,

(c) whether the Union Government 
propose to review the directions, and

(d) if so, the action taken/being taken in 
this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRIG VENKATSWAMY) (a) 
and (b) Yes Sir, The States/UTs are to 
implement the Million Wells Scheme (MWS) 
as per guidelines laid down in Jawahar 
Rozgar Yojana (JRY) Manual Details of 
guidelines prescribed in the (JRY) Manual 
for the implementation of MWS is given in 
the enclosed statement

(c) and (d) The Government of India 
has now taken up Concurrent Evaluation of 
Jawahar Rozgar Yojana through independ
ent institutions/organisations to assess its 
impact in the rural areas in relation to the 
stated objectives of the programme In the 
Concunent Evaluation, which has already 
been launched the impact of the programme 
on the type of assets created including that 
of wells under MWS its usefulness to the 
society in general and to the poorer sections 
of the community, in particular, and the 
contribution of the JRY to the welfare of the 
families below the poverty line are the mam 
points for the evaluation

The Government will restructure the 
programme if the results of the Concurrent 
Evaluation warrant it

STATEMENT

Million Wells Scheme (MWGS

1 The Million Wells Scheme launched
with the objective of providing open 
irrigation wells free of cost to poor, 
small and marginal farmers belong 
mg to SCs/ STs and freed bonded 
labourers from the year 1988-89,
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will be continued from out of the 20 
per cent resources earmarked for 
MWS. The State Governments will 
allocate MWS resources to the 
districts with reference to the un
irrigated iand with potential for well 
irrigation held by Scheduled Castes 
and Scheduled Tribes. The alloca
tion is intended for open wells only 
and tube wells and bore wells are 
not to be taken up under this provi
sion. Where wells are not feasible 
due to geological factors, the 
amounts allotted under Million Wells 
Schemes may be utilised for other 
schemes of minor irrigation like 
Irrigation tank, water harvesting 
structures and also for the develop
ment of lands of Scheduled Castes, 
Scheduled T ribes and freed bonded 
labourers including ceiling surplus 
land and hoodan lands etc. allotted 
to them. The amount cannot be 
diverted for any other schemes nor 
for categories other than Sched
uled Castes, Scheduled Tribes and 
freed bonded labourers.

2. Where due to geophysical reasons, 
after digging an open well up to 
some depth, blasting is required to 
be undertaken because of the hard 
layer of stones or rock, and thereaf
ter a small bore is required to be 
drilled to obtain sufficient quantity 
of water for irrigation purposes, the 
entire operation maybe funded from 
the scheme provided the out flow 
from the MWS funds is such that 
the wage to material ration of 60:40 
is maintained. There is no objec
tion to supplementary material costs 
being met from any other public/ 
private source.

3. Where in a particular financial year, 
the amount can be spent under 
Million Wells Scheme only to the

extent of. say, 60% of the alloca
tion, the State Govt./UT Admini
stration should take up a larger 
programme so that 100% utilisa
tion of allocation of tunds in that 
particular year is possible and the 
incomplete works are completed 
during the next financial year within 
atotal period of 12 monthslromthe 
start of each individual work.

3.1 Cost-area norms for works

3.2 The cost/area norms In regard to 
works under MWS will be decided 
upon by a Committee comprising 
of Chief Secretary, Secretary (Rural 
Development), Secretary (Plan
ning), Secretary (Irrigation) and 
Chief Engineer. Minor Irrigation, of 
the State.

4. Registration of wells/lrrigation
Source

4.1 Each well/irrigation source con
structed under the scheme will be 
located in the holding of the bene
ficiaries and an entry to that effect 
will be made into the revenue rec
ords.

5 • Category not Eligible for Assistance
under Million Wells Scheme

5.1 The beneficiaries who have already 
been assisted under IRDP for minor 
irrigation should not be given assis
tance underthis programme. There 
is, however, no bar In providing 
assistance to those IRDP benefici
aries who were not assisted for 
minor irrigation.

6. Implementing Agency

6.1 The beneficiaries themselves will 
be asked to undertake the con
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struct ion of their wells through their 
own labour and the local labour for 
which they wiil be paid. In no case, 
the work will be entrusted to a 
contractor by the project authori
ties.

7. Provision Regarding Failed Wells

7.1 Definition of failed well

The norms for determining failure of 
different types of groundwater structures 
including well failure on account of bad quality 
waters and the quantum of assistance for 
failed weils shall be as indicated hereunder:

Faiiure due to poor yield:*

(a) If a dugweH constructed for a 
minimum diameter of 2 mis. and a minimum 
depth of 10 mts.has a yield of less than 2 
litres per second for continuous working 
duration of at lease 2 hours per 24 hours in 
"Rabbi" (to ensure proper recuperation over 
24 hours period), it may be considered to be 
a completely failed well.

Failure of wells due to bad quality of 
water:*
(b) A well may be considered to 

beacompietely failed well due to bad quality 
water when the quality of water is such that 
all or anyone of the three parameters viz 
electrical conductivity, residual sodium car
bonate or boron is of a high value than 
indicated below
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Structural Failure of Wells

(c) A dugwell may be considered to 
have failed due to structural failure if during 
e novation any unidentified sub-surface 
strata caves in to cause collapse of side 
wells to such an extent that re-excavation 
would be necessary for successful! comple
tion of the well or where a sheet rock or 
basement rock is met with, which would 
makef urtherdigging futitle due to non-availa
bility of aquifer down below.

Certifying Agency:-

7.2 Each State Govt, will constitute a 
team of officials for each area in its 
jurisdiction on a district or block 
basis to be designated as Certify
ing Agency forthe purpose of cer
tifying failure of wells. Each such 
team would consist of at least one 
technical person viz. Hydrogcalo- 
gist or Agricultural Engineer, an
other government official from the 
Block Development Office or De
partment of Agricultureoranyother 
Department connected with Minor 
Irrigation Programme.

Satisfaction of the DRDA regarding fail
ure of wells and quantum of assistance:-

7.2 If the DRDA comes to the conclu
sion that a wall has failed, it will 
secure a cert.ficate to that effect 
from the Certifying Agency defined 
in clause (ii) above. If the failure of 
a well is established by the Certify
ing Agency on the basis of norms 
indicated above, compensation 
shall be provided to the extent of 
100 percent of the expenditure 
actually incurred by the farmer 
towards digging of well.

8.1 The list of the beneficiaries shall be 
passed on to the Project Director of 
the DRDA so that those intending 
to install a fitting device may be 
given preference under the IRD 
Programme.

9. Provision for Land Development

9.1 Provisions contained in paras 19.5 
to 19.9 (supra) regarding land 
development will be applicable 
under the Million Wells Scheme 
too.

10. Monitoring and Supervision

10.1 The Collector along with the Proj
ect Director of the >' L)A shall be 
incharge of the monitoring and 
supervision of the programme in 
the district. They shall also be 
responsible for maintenance of 
accounts a ** taking such steps 
which are necessary' for speedy 
implementation of the project. The 
State level t  nitoring will be the 
responsibility of the Project Ap
proval Board of the State. The 
State Secretary of the Rural Devel
opment Department will perform 
the nodal functions of the scheme.

[English]

Raising of Kashmir Issue by Pakistan at 
NAM Summit

429. SHRI ANNA JOSHI:
DR. AMRIT LAL KALIDA k 

PATEL:
SHRI SHANKER SINH 

VAGHELA:

8. Provision for Lifting Device.
Will the PRIME MINISTER be pleased 

to state:
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(a) whether Pakistan raised Kashmir 
issue during the recent Non-Aligned Move- 
ment (NAM) Summit in Indonesia;

(b) if so. the reaction of Indian delega
tion thereto; and

(c) the steps taken/proposed to be 
taken by the Government to counter such 
moves by Pakistan at various international 
fora?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS(SHRI 
EDUARDO FALEIRO) (a) Yes. Sir.

(b) The Indian delegation exercised the 
right of reply and stressed that Kashmir is 
and shall forever remain an integral and 
inseparable part of India. The Siima 
Aoreement provided the frame work from 
any related issues which Pakisthan may 
wish to discuss with India. The Indian dele
gation also pointed out that Pakistan had 
violated the traditions of NAM in raising 
bilateral issue in alorum where traditionally 
only issues which unite the Movement were 
discussed.

(c) The Government of India has and 
will continue to take all steps to rebuff any 
move by Pakistan to raise the Kashmir issue 
at any international fora.

Incentives to Small Scale Sector

430. SHRI V.DHANANJAYA KUMAR: 
Wilt the PRIME MINISTER be pleased to 
state:

(a) the special provisions made by the 
Government for augmenting the production 
in small scale sector;

(b) whether any special benefits like 
exem pt; in taxes, interest, ®ubsidy on fi
nance* n  <d marketing facilities are provided 
in respect of small scale industries; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIESANDTHE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KUR1EN): (a) 
to(c). For augmenting the production in the 
small scale industrial sector, Government 
have already announced anumber of incen
tives and concessions such as exemption in 
excise duty, concessional rate of interest on 
loans upto. Rs. 2 lacs, maiketing facility of 
their products through NSIC and SSIDCs, 
reservation of items for exclusive manufac
ture. reservation of items for purchase, price 
preference in purchase from the small scale 
sector, etc.
e

Anti-Dumping Legislation

431. SHRI SARAT CHANDRA PAT- 
T£NAYAK: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government propose to 
introduce anti dumping legislation by the 
overseas manufacturers; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) and (b). The 
Indian Customs Traffic Act, 1975 was 
amended in October, 1982 to enable Gov
ernment to take measures against dumped 
imports by levying anti-dumping duties. The 
Act empowers the Government to impose 
anti-dumping duties in these cases in which 
damped imports are found to be causing 
material* injury to the domestic industry. 
Before such a duty can be imposed, an 
authority designated by Government has to 
make a finding on the existence of dumping 
and injury. The designated authority shall 
normally initiate an investigation only upon
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receipt of a written request by or on behalf of 
the affected domestic industry.

Government has notified the desig
nated authority before whomthe application 
has to be filed and has put in place detailed 
procedures to enable the domestic industry 
to lodge complaints against dumped im
ports.

[Translation]

Export of Hardware

432. SHRI SURENDRA PAL 
PATHAK.'Will the PRIME MINISTER be 
pleased to state:

(a) whether the Indian Information 
Technology Industry have sent any sent 
scheme for the consideration of the Govern
ment to encourage the export of hardware;

(b) if so, the details thereof;

(c) the action taken by the Government 
thereon; and

(d) the measures being taken by the 
Government to encourage the hardware 
industry’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHID): (a) to (d). Government 
has been receiving suggestions from the 
Information Technology Industries from time 
to time on various issues and the sugges
tions are receiving due consideration. 
However, there has been no scheme, as 
such, given by the Indian Information Tech
nology Industry to encourage export of hard
ware in the recent past.

The principal recent measure taken by 
the Government to er courage the hardware 
industry has bepn the introduction of a 
comprehensive scheme of Electronic Hard

ware Technology Parks (EHIP) to encour
age the electronic hardware industry includ
ing Computer Hardware Industry. The 
scheme is patterned on the lines applicable 
to Export Processing Zones or 100% Export 
Oriented Units. No value addition require
ment has been stipulated in the EHTP 
scheme and higher sale in Domestic Traffic 
Area is allowed on higher value addition.

[English]

Assignments to Retired Judges

433. SHRI GUMAN MAL LODHA: Will 
the PRIME MINISTER be pleased to state:

(a) the number of retired Judges of High 
Courts and Supreme Court who have been 
given assignments in Commissions and 
Tribunals or any other place by the Central 
Governments or the State Government;

(b) whether theGovernment propose to 
prohibit such appointments;

(c) whether the Law Commission has 
also recommended for prohibiting re-appoint
ment of Judges; and

(d) the number of Judges of Schedules 
Caste and Scheduled Tribes functioning in 
different States and Supreme Court of India 
at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H.R. BHARDWAJ):
(a) The information is being collected and 
will be laid on the Table of the House.

(b) No. Sir.

(c) No, Sir.

(d) According to the information re
ceived from the Registeries of High Courts, 
there were thirteen Judges of Scheduled
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Caste and seven Judges of Scheduled Tribe 
in the High Courts as on 27th July, 1992. 
There is one Judge of Scheduled Caste In 
Supreme Court of India.

Million Wells Scheme in Orissa

434. SHRI K.P. SINGH DEO: 
KUMARIFIRIDA TOPNO:

Will the PRIME MINISTER be pleased 
to state:

(a) whether Government have made 
any evaluation on the implementation of 
'million wells scheme’ in Orissa;

(b) if so. the details thereof ;

(c) the funds allocated to the Govern- 
ment of Orissa during 1992-93; and

(d) the target fixed and achieved forthe 
digging of wells during 1992-93 and the 
number of wells dug so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI G. VENKAT SWAMY): (a) 
No. Sir.

(b) Does not arise.

(c) For the year 1992-93 an amount of 
Rs. 2554.35 lakhs have been allocated for 
implementation of Million Wells Scheme 
(MWS) in Orissa.

(d) Under MWS, no physical ta.gets 
are fixed as MWS is a package of pro
grammes where in schemes of mmonrriga- 
tion like irrigation tanks, water harvesting 
structures and development of lands of 
Scheduled Castes and Scheduled Tribes 
and freed bonded labourers are also permit
ted, if wells are not feasible due to geological 
factors, 15574 wells are reported to have

been constructed so far in the State during 
1992-93.

Gobar Gas Plants

435. SHRI GOPI NATHGAJAPATHI:Will 
the PRIME MINISTER be pleased to state:

(a) the total number of Gobar Gas 
Plants Installed in Orissa during the last 
three years;

(b) whether the Government have laid 
emphasis on the installation of Gobar Gas 
Plants during Eighth Plan;

(c) if so, the target set by the Govern
ment for Orissa during the current plan 
period; and

(d) the details of assistance being given 
by the Union Government forthe instal
lation of Gobar Gas Plants in various 
States, State-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) A total 
of over 38,590 family type biogas plants 
(gobar gas plants) and six community and 
institutional biogas plants have been set up 
in the State of Orissa during the last three 
years, i.e. 1989-90 to 1991-92 under the 
Centrally Sponsored Schemes, namely 
National Project for Biogas Development 
and Community, Institutional and Night-Soil 
Based Biogas Plants Programme, respec
tively.

(b) Yes, Sir.

(c) Targets for setting up of biogas 
plants are being fixed for different States and 
Union Territories including the State of Orissa 
on an annual basis. Forthe Year 1992-93,
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a target of setting up of 11,000 family type 
biogas plants and one community or institu
tional or night-soil biogas plant has been 
allocated to the State nodal agency Be* 
sides, Khadi and Village Industnes Commis
sion is also setting up biogas plans in the 
State

(d) The financial assistance sanctioned 
during the period April to October, 1992 to 
different State nodal departments or agen
cies for installation of family type biogas 
plants andcommumty, institutional and night* 
soil biogas plants are g iven in the statement
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Assistance to Kerala under Rural Water 
supply Schemes

436 PROF K V THOMAS Will the 
PRIME MINISTER be pleased to state

(a) whether Government of Kerala has 
requested for central assistance fqr 15 
schemes under Rural Water Supply 
Schemes, and

(b) if so. the reaction of the Government 
thereto,

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP
MENT) (SHRI UTTAMBHAIH PATEL) (a) 
The Government of Kerala has requested 
for technical clearance of the Central Gov
ernment for 15 schemes under Accelerated 
Rural Water Supply Programme

(b) Out of 15 schemes revised cost of
2 schemes for assistance by the Nether
lands Government has been approved One 
scheme for Kozhinjampara and adjoining 
villages costing Rs 73 75 lakhs has been 
approved by the State Government under 
the powerdelegatedtothem The remaining 
12 schemes including 1 Water Supply 
Scheme to Kundra and adjoining panchayat 
for bilateral assistance by the Dutch authori 
ties are under technical scrutiny

Alleged Irregularities in Scooter India 
Ltd.

437 SHRI AMAR ROYPRADHAN Will 
the PRIME MINISTER be pleased to state

(a) whether hundred of fans in the 
Scooters India Ltd were rejected due 1o the 
negligence on the pan of the management 
as reported in the Hindi daily Reshtriya 
Sahara’ dated August 30,1992,

(c) whether the Government propose, 
to conduct any inquiry in this regard,

(d) if so, the details thereof, and

(e) if not, the reasons therefor’

THE MINISTER OF STATE IN THE 
MINIS! RYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES (SHRI 
P K THUNGON) (a) No, Sir

(b)to(e) Do not arise

Technical Credit to Russia for Export of 
Tobacco o

438 SHRI M W S  MURTHY Will the 
PRIME MINISTER be pleased to state

(a) whether the Government have any 
proposals to extend technical credit to Rus
sia for export of tobacco, and

(b) if so, the details thereof’

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED) (a)and(b) Thelndo- 
Russia. i Trade Protocol for 1992 envisages 
grant of technical credit by India to Russia 
upto the limit of US $ 285 million Out of this, 
US $ 125 million has been granted for export 
of several commodities including tobacco 
from India The Russians have now sought 
grant of further US $ 75 million as technical 
credit for the purchase of several commodi
ties including tobacco

[Translation]

Impact of New Industrial Policy

439 SHRI GOVINDRAO NIKAM Wilt 
the PRIME MINISTER be pleased to state

(b) if so the details thereof (a) whether the Union Government



487 Written Answers NOVEMBER 25,1992 Written Answers 488

have received any complaints from some 
State Governments regarding negative 
impact of the New Industrial Policy on back
ward States;

(b) if so, the details thereof, and the 
names of States where the impact is nega
tive; and

(c) the remedial steps proposed by the 
Government in this regard?,

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI- 
MATI KRISHNA SAHI): (a) to (c). At the 
conference of Industry Ministers of States 
and Union Territories held in New Delhi on 
October 16th, 1992, representatives of some 
of the State Governments had expressed 
concern relating to regional disparities and 
lack of infrastructural facilities. The trend of 
Industrial Entrepreneurs Memoranda filed 
so far, however, clearly indicates that entre
preneurs are showing interest to locate proj
ects in backward areas. Out of the 6581 
lEMs filed during the period from August, 
1991 to August, 1992,38.5% oftheiEMsare 
for backward areas. Moreover, the Growth 
Centre Scheme of the Central Government 
aims to promote industrialisation of the 
backward areas of the country.

Indo-Netherlands Joint Trade Council

440. SHRI N. J. RATHVA: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Government have re
ceived the report of the fifth meeting of Indo- 
Nstherlands Joint Trade Council;

(b) if so, the details of the main recom
mendations made therein;

(c) the efforts being made for mutual 
cooperation between the two countries 
alongwith the respective fields of mutual

assistance; and

(d) the details of the fields in which the 
trade is likely to be formulated?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL- 
MAti KHURSHEED): (a) The Report of the 
5th Meeting of the Indo-Netherlands Joint 
Business Council has been received.

(b) Some of the recommendations are:-

(1) Greater potential exists for India’s 
export to Netherlands in certain 
identified areas.

(2) There is scope for increased Neth
erlands investment in India in some 
sectors.

(3) Netherlands being centrally located 
can be a gateway for movement of 
goods and services throughout the 
European market;

(c) A important initiative in mutual coop
eration between the two countries is the 
proposal to set up a Trade Promotion Office 
in Rotterdam following a Memorandum of 
Understanding signed between The Fed
eration of Indian Exporters Organisation and 
CBI of Holland which generally aims at pro
motion of Indian Exports.

(d) While future export trends cannot be 
accurately guaged, Indian exports to the 
Netherlands in the current year include items 
such as textiles, garments, fabrics, yam, 
fruits and nuts, tea, cofee, tobacco, basmati 
rice, fottwear and non-metallic mineral 
manufactures.

[English]
Indo-Vietnamese Relations

441 .SHRIMATIVASUNDHARARAJE: 
Will the PRIME MINISTER be pleased to 
state:
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(a)the steps taken/proposed to betaken 
by the Government to strengthen further 
bilateral relations with Vlestnam;

(b) whether the Government have re
ceived any specific proposals from Vietnam 
in this regard; and

(c) if so, the response of the Govern
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO). (a) Relations with 
Vietnam have been strengthened by ex
change ofhigh level visits, during the visit of
H.E. Do Muoi, General Secretary of the 
communist Party of Vietnam, in September 
1992, India and Vietnam agreed to broaden 
the areas of cooperation with emphasis on 
joint ventures in the fields of oil exploration, 
minerals, agriculture, hotel industry and 
marine products. Subsequently, a memo* 
randum of understanding for cooperation 
with Vietnam in the fields of Agricultural 
Research and Education has been signed.

(b) Yes, Sir.

(c) Government of India has examined 
the specific proposals made by Vietnam. A 
counter draft for an Agreement on Avoi- 
dence of Double Taxation has been for
warded to the Vietnamese authorities. Addi
tional information from Vietnam has been 
sought regarding a proposed Agreement on 
Shipping.

Research Laboratories under CSIR

442, PROF. SUSANTA 
CHAKRABORTY: Will the PRIME MINIS
TER be pleased to state;

(a) the number of research laboratories 
functioning under Council of Scientific and 
Industrial Research;

(b)thenumberof prototypes developed 
by these laboratories during the last three 
years; and

(c) the investment on research and 
development of these Laboratories?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
ANDD MINISTER OF STATE IN THE MIN
ISTRY OF SCIENCE AND TECHNOLOGY 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMEN OF OCEAN DEVELOPMENT 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM): (a) There are 40 Laboratories/Insti
tutes, functioning under the aegis of CSIR.

(b) The number of processes, including 
Prototypes, developed by these Laborato
ries during the last three years is 160.

* (c) The total investment on these labo
ratories (including the headquarters) for the 
last three years is Rs. 763.34 crore. This 
include expenditure on Salaries, Pension, 
GPF/CPF, Advances, Contingencies, Main
tenance, Staff Quarters (their construction 
and maintenance) and other miscellaneous 
items together amounting to about 66 per
cent of the total investment.

[Translation]

Technical and Non Technical Post In 
HECL, Ranchi

443. SHIR LALIT ORAON: Will the 
PRIME MINISTER be pleased to state:

(a) the number of sanctioned posts in 
technical and non-technical cadres under 
category I, Ii, III and IV in the heavy Engi
neering Corporation Limited, Ranchi.

(b) the number of sanctioned posts for 
Scheduled Castes and Scheduled Tribes 
out of them in each category;
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likely to be filled up, category-wise?(c) the number of officials belonging to 
general category. Scheduled Castes and 
Scheduled Tribes appointed against the 
existing sanctioned posts in the aforesaid 
cadres; and

(d) the details of the reserved posts 
lying vacant and the time by which these are

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (d). The details are 
given in the enclosed statement.

STATEMENT

(a) The number of sanctioned posts in technical and non-technical cadres under category 
■> I. II. Ill & IV in HEC are as under;

Category Sanctioned posts

Technical Non-Technical

1. 2.761 962

II. 1,486 705

III. 6,683 1372

IV. 2099

(b) This is as per the fixed percentage 
earmarked under the rules for Scheduled 
Castes and Scheduled Tnbes Categories in 
relation to the total in-take of the persons 
from time to time.

(c) The number of officials belonging to 
general category, Scheduled Castes and 
Scheduled Tribes appointed against the 
existing sanctioned post* In the aforesaid 
cadres are as under:-

General Category Scheduled Scheduled
ffactoc A —i—

I. 3532 60 1*1

II. 1924 25 m

III. 5871 475 1706

IV. 117 263 I71f
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(d) The details of the reserved posts lying vacant are as under -

Category Scheduled Castes Scheduled Tribes
I 94 25

II -

III 216

IV 51

It has ben informed by HEC that the 
man power strength of the Corporation was 
frozen by the Board of Directors as on 
1 11 1980 At present there are no physical 
vacancies available in HEC in any category, 
therefore, the question of filling up the back
log of reservation for SC & ST does not arise

[English]

Free Legal Aid

444 SHRIKALKADAS WillthePRIME 
MINISTER be pleased to state

(a) whether those persons are being 
provided free legal aid by High Courts whose 
income is upto Rs 6000/- per annum,

(b) if so, whether the Government pro
pose to raise this limit to Rs 12,000/- per 
annum, and

(c) if so, the details thereof and the 
stage at which the mattor stands at present?

A

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW JUSTICE AND COM
PANY AFFAIRS (SHRI H.R BHARDWAJ):
(a) Yes, Sir The present Income celling It, 
however, not applicable In case of persons 
belonging to Scheduled Castes, Scheduled 
Tribes, Vimukta Jalis. nomadic Tribes, 
'’'omen and children

(b) and (c) There is a proposal for 
enhancing the income limit to Rs 9,000/- per 
annum or sch other amount as may be 
prescribed by the respective State Legal Aid
& Advice Boards

Target under MNP

445 SHRI SYED SHAHABUDDIN Will 
the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state

(a) the item-wise National and State- 
wise targets under the Minimum Needs 
Programme fixed for 1992-93,

(b) the achievements made under the 
programme during 1991 -92 and 1992-93 till 
date and the cumulative achievement since 
its inception,

(c) the sanctioned/actual expenditure 
on the programme for 1991 -92 and 1992-93, 
and

(d) the cumulative expenditure on the 
programme since Ms inception upto 1991- 
02, item-wise and State-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF
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NON-CONVENTIONAL EN ERGY 
SOURCES (SHRI SUKH RAM): (a) to (d). 
Information is being collected and \$H be laid 
on the table of the House.

[Translation]

Setting up a Commission for Science 
and Technology

446. SHRI RAMSA3AR: Will the PRIME 
MINISTER be pleased to state:

(a) whether the Government propose to 
set up a commission comprising of experts 
to formulate guidelines for Science and 
Technology so as to boost the morals of 
scientists; and

(b) if so, the details thereof’

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMEN OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Gov
ernment is committed to encourage, pro
mote and utilize Science and Technology for 
national development. In this context, keep
ing in view various policy changes intro
duced so far and the mechanisms available, 
efforts have also been in place to stimulate 
progress of science and technology and the 
working environment for the scientific per
sonnel.

Financial assistance for Purchase of 
Mobile Vans in Gujarat

447. SHRI MAHESH KANODIA: Will 
the PRIME MINISTER be pleased to state:

(a) the amount of financial assistance 
provided by the Union government for the 
purchase of mobile vane In order to reach

farflung areas under public distribution sys
tem in Gujarat during 1991 -29;

(b) the number of mobile vans pur
chased by the Gujarat Government during 
1991 *92; and

(c) the amount demanded by the Gov
ernment of Gujarat for the purchase of mobile 
vans during 1992-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHIR KAMALUDDIN AHMED): (a) 
and (b). The Central Government did not 
receive any proposal from the GovernmenU 
of Gujarat seeking financial assistance for 
purchase of mobile vans during 1991-92.

(c) No proposal has been received from 
the State Government during the year 1992- 
93.

Quota of SCs/STs in Convernment 
Services

448. SHR RAM VILAS PASWAN: Will 
the PRIME MINISTER be pleased to state 
the special steps taken by Union Govern
ment to fill up the unfilled quota of Scheduled 
Casts and Scheduled Tribes in Government 
services’

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): Special Recruitment 
Drives to fill up the backlog of reservations 
for Scheduled Castes andScheduledTribes 
in Minlsteries/Departments of the Central 
Government have been undertaken in 1989,
1990 an 1991. Simultaneously, Special 
Recruitment Drives. In a similar manner, 
have also been carried out in respect of 
Public Sector Undertakings, banks and In
surance Corporations.
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[English)

Trade Relations with Bangladesh

449. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe Government propose to 
improve further trade relations with Bangla
desh;

(b) if so, specific steps to so far taken in 
this direction; and

(c) the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): (a) Yes. Sir.

(b) and (c). The steps being taken in this 
regard include relief in customs duty wher
ever possible, participation in trade fairs, 
exchange of trade delegations and dialogues 
at official and business levels.

The impact of these measures would be 
evident from the following trade figures:-

the quantity of palmolien/Palmoil imported 
by the State Trading Corporation from Janu
ary 1992 till date?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL
MAN KHURSHEED): During theperiodfrom 
January, 1992till date, State Trading Corpo
ration has imported quantity of approx. 71126 
MTs of RBD Palmolein.

[Translation)

Financial Assistance for purchase of 
Mobile Vans In Assam

451. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state:

(a) the amount of financial assistance 
provided by the Union Government during
1991 -92 for the purchase of Mobile Vans to 
reach remote areas under Public Distribu
tion System in Assam;

(b) the number of Mobile Vans pur
chased by the Government of Assam with 
the Central Assistance during 1991 -92; and

(In Rs. crores)

Year Total Trade

1987-88 201.60

1988-89 276.47

1989-90 477.63

1990-91 578.73

1991-92 823.60

Import of Palmolein

450. SHRI PALA K M. MATHEW: WIN 
the PRIME MINISTER t» pleased to state

(c) (he amount sought for the purchase 
of Mobile Vans during 1992-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CONS- 
MER AFFAIRS AND PUBLIC DISTRIBU
TION (SHRI KAMALUDDIN AHMED): (a) 
The Central Government did not provide any 
financial assistance for purchase of mobile 
vans to the Government of Assam during the 
year 1991-92.

(b) Does not arts#.

(e) No proposal from the M e  Govern
ment hte been received so far lor the year
1992-91
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Loan Licences

452. SHRI RAJESH KUAMR:
SHRIMATJSHEELA GAUTAM:

Will the PRIME MINISTER be pleased 
to state:

(a) the details of the loan licences ob
tained by the Indian Drugs and Pharmaceu
ticals Ltd. for preparing formulation during 
each of the last three years;

(b) the names of the products produced 
during the said period and the rate of pay
ment made per packet;

(c) the year-wise total savings made in 
comparison to the cost standards by IDPL 
during the last three years; and

(d) the reaction of the Government tn 
this regard’

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) As re
ported by Indian Drugs & Pharmaceuticals 
Limited, the company did not manufacture 
any formulation on loan licence during the 
last three years.

(b) to (d). Do not arise

Development of Poorvanchal area of 
U.P.

453. SHRI HARIKE WAL PRASAD: Will 
the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state*

(a) whether the Union Government 
provide any amount tor the development of 
Poorvancal area pt lhtar Pradesh;

the State forthis purpose during each of the 
last three years;

(c) whetherthe Government propose to 
increase the said the amount.

(d) if so. the details thereof; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL EN ERGY 
SOURCES (SHRI SUKH RAM): (a) No. Sir.

(b) to (e). Do not arise.

Rural Development Programme tn 
Rajasthan

454. PROF. RASA SINGH RAWAT: 
Will the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased 
to state:

(a) the details of the development pro
grammes in Rajasthan and the amount allo
cated for each of these during each of the 
last three years under the Rural Develop
ment and Planning and Programme Imple
mentation;

(b) the amount sought by the State 
Government, the amount provided by the 
Union Government and and the amount 
spent therefrom;

(c) the details of the persons benefited 
by such programmes;

(d) whether analysis ana review of all 
such development programmes Is made; 
and

(b) if so. the year-wise amount given to (e) I so. the details thereof?
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THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
The major Rural Development Programme 
being implemented in the State of Rajasthan 
are the Integrated rural Development Pro

gramme (IRDP) and Allied Programmes 
Jawahar Rozgar Yo/na (JRY), Drought Prone 

uArea Programme (DPAO), and Desert De
velopment Programme (DDP). The outlays 
proposed by the State Govt, and allocation 
made in respect of IRDP, JRY and DPAP 
during the last three years in the State Plan 
sector were:-

Year proposed outlay Allocation (Rs. in lakhs)

1989-90 8295.00 4533.17

1990-91 5915.00 4575.38

1991-92 6545 81 4471.47

In addition to the State Plan sector allocations, the Centre provided the following amounts for 
the above mentioned Programmes and DDP also (which is fully funded by the Centre)

Year Allocation (Rs in lakhs)

1989-90 15889.71

1990-91 16058.54

1991-92 15954.63

The total expenditure in respect of these programmes during the last three years is given 
below

Year Expendttum
(Rs lakhs)

1989-90 1fi210.1t

1990-91 2596641

1881-92 21420.M

(c) The details of number of persons/ orated under MOP and JRY during the last
families assisted and the employment gen- three yea» ii given below:
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years

1999-90 1990-91 1991-92

(1) IRDP & Allied Programmes

IRDP (No of 159039 135604 131986
persons assisted)

(u) JRY 443 77 506 01 387 63
(Employment Generated 
in lakh mandays)

Drought Prone Area Programme 
(DPAP) and the Desert Development Pro
gramme (DDP) ar area development pro
grammes benefit to individuals are not 
monitored under these programmes

(d) and (e) The system of Concurrent 
Evaluation of IRDP has been introduced 
under which data are collected by the inde
pendent research institutions for the entire 
country on a sample basis The findings of 
the latest concurrent evaluation suggest that 
the IRDP has been on the whole successful 
in terms of providing incremental income to 
the poorfamilies The number of households 
able to cross the poverty line has, however, 
been relatively small

[English]

Demand of Ethyline Chemicals by 
1 Gujarat

455 SHRI HARISHINH CHAVDA 
DR AMRIT LAL KALIDAS

Wilt the PRIME MINISTER be pleased 
to state

(a) the quantity of ethyline chemicals 
demanded by Gujarat from the proposed 
Gandhar Project,

(b) whether on receipt of ethyline the 
State Government propose to set up down
stream Industnes on large scale, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR CHINTA MOHAN) (a) to (c) 
The Government of Gujarat had asked for 
the supply of Ethylene from the Gandhar 
Complex of VCM, PVC alongwith Chlor- 
Alkali The quantity of PVC and VCM pro
posed to be manufactured was 1,50,000 
tonnes per annum and 1,70,000 tonnes per 
annum respectively

State Plan for 1993-94

456 SHRI RAMASHRAY PRASAD 
SINGH 

DR C SILVERA

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state

(a) whether the Planning Commission 
recently held a meeting with the Cheff Minis
ters of the Stats to determine the size of the 
State Plan tor 1903-04;
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(b) if so, the outcome of the discussions 
held in the meeting,

(c) whether the Planning Commission 
has decided to have a comprehensive re
view of the Plan, and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO
GRAMME IMPLEMENTATION AND MIN 
ISTER OF STATE IN THE MINISTRY OF 
NON-CON VENTIONAL ENERGY
SOURCES (SHRI SUKH RAM) (a)to(d) As 
part of the exercise to formulate Annual Plan
1993-94, the meetings of Deputy Chairman 
with Cheif Mmisters/Governors/Lt Gover 
nors started on 2nd November, 1992 Till 
21st November, 1992 discussions for 20 
States and U Ts have been completed and 
their Plan sizes fixed These meetings will be 
followed by Working group discussions at 
the official level Review of the State Plans is 
an integral par of the Annual Plan exercise 
The review is done both at the Deputy Chair
man s and officials levels

The Working Group discussions have 
started only 21 st November 1992

[Translation]

Enclaves between India and Bangla
desh

457 SHRI RAM BADAN.Willthe PRIME 
MINISTER be pleased to state

(a) whether the Government held any 
talks wt*h the Government of Bangladesh for 
the exchange of enclaves between the two
countries,

(b) if so, the details thereof, and

(c) the number of enclaves in respect of 
which negotiations ar going on with Bangla
desh?

THE MINISTER OF STATE IN TEH 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO) (a)and(b) Yes, Sir 
The issue figured in discussions held during 
the visit of Bangladesh Pnme Minister to 
India (May 26-28,1992) and Foreign Secre
tary’s visit to Dhaka (August 21-23 1992) 
Both sides agreed that the time was oppor
tune after the leasing of Tin Bigha.tomove 
towards the resolution of outstanding issues 
with regard to the implementation of the 
Indo BD Land Boundary Agreement, 1974

(c) The proposal on exchange of en
claves involves the following

Indian Enclaves in Bangladesh
Enclaves No Area
Exchangeable Enclaves 119 17,157 72 acres

Non-exchangeable Enclaves 11 3,799 35 acres

Bangladesh Enclaves in India
Exchangeable Enclaves 72 7,160 85 acres

Non-exchangeable Enclaves 23 5,128 52 acres
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[English]

Rise In Prices of Essential Commodi
ties

458. SHRI KALKA DAS:
SHRI DHARMABHIKSHAM:

Will the PRIME MINISTER be pleased 
to state:

(a) the rate of rise in prices^of Rice, 
Wheat, Sugar and edible oils between July,
1992 and November, 1992;

(b) the steps proposed to be taken to

Commodity

Rice 

Wheat 

Sugar 

Edibile Oils

(b) The Government is taking every 
possible steps to control the prices of essen
tial commodities at reasonable levels, To
wards ths end, a Cabinet Committee on 
Prices (CCP) underthe Chairmanship of the 
Union Finance Minister in functioning and 
meets at regular intervals to review and to 
take appropriate steps to control the price 
situation in the country. A special Action 
Committee of Secretaries on Monitoring of 
Prices (SACP) is also functioning for the 
same purpose Public Distribution System is 
being strengthened and streamlined to reach 
its benefits to the most needy sectors of the 
population Steps are also being taken to 
vigourously implement the provisions of EC

control prices of essential commodities; 
and

(c) the efforts be made to make Public 
Distribution System more effective?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED): (a) 
Percentage Variation in the wholesale Price. 
Prices of Rice, Wheat, Sugar and Edible 
Oils between the last week of July 1992 
(25.7.92) and November, 199  ̂(7.11.1992 
latest available) is given below:

Percentage Variation in 

7.11.92/25.7.92

+ 1.5

-  4.6

-  0.1 
-  1.0

Act and other regulatory laws to punish those 
whoa re indulging tin anti social activities 
including hoarding, black marketing etc. 
Imports of scarce items such as Pulses, 
Wheat. Rice, Edible oils etc. are being ef
fected to make their easy availability in the 
market. There has been a higher production 
of Kharif Group and nearly record production 
of Edibile oilseeds. As a result of all these 
measures, the annual rate of inflation in 
terms of WPI has gonodown form 10.4% as 
on 25.7.1992 to ft. 1% as on 7.11.1992.

(c) Strengthening and Streamlining the 
Public Distribution System (PDS) is a con
tinuous process. Government has revamped
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the PDS w.e.f. 1.1.1992to improve the reach 
of the scheme to remote, tribate, hitly and in
accessible areas, for which about 1700blocks 
have been identified in various States/UTs. 
Under this scheme, action plan for imple
mentation by StateS/UTs include opening of 
additional FPS in identified areas, issue of 
additional ration cards, door step delivery of 
PDS commodities to FPS, setting up of vig
ilance level committees at the Village level, 
creation of additional storage capacity, intro
duction of additional Commodities through 
PDS outlets in these areas etc.

In addition to the normal allocation ot 
foodgrains being made to the States/UTs 
from normal PDS, the Government has 
decided to allot 2 million tonnes of additional 
food grains for distribution to these identified 
areas.

[Translation]

Return on Networth of Fertilizers Units

459. SHRNITISH KUMAR:
DR. MAHADEEPAK SINGH 

SHAKYA:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government have de
cided to increase the rate of return on net- 
worth of new industrial units producing fertil
izers from existing 12% to 16%;

(b) if so. whether it is proposed to imple
ment this criteria on all the fertilizers produc
tion units uniformally;

(c) if not the reasons thereof;

(d) whether the cost of fertilizers pro
duction is likely to go up as a result thereof; 
and

(e) if so, the scheme prepared by the 
Government to make available fertilizers to 
the farmers at cheaper rates?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) No. Sir.

(b) to (e). In view of reply to part (a) 
above, question does not arise.

[English]

Commission agents o f IDPL

460. SHRI DEVENDRA PRASAD 
YADAV: Will the PRIME MINISTER be 
pleased to state:

(a) whether the Indian Drugs and Phar
maceuticals Limited appoints commission 
agents for its institutional sales to Central 
government and State Government Hospi
tals and institutions run by Union and State 
Governments; and

(b) if so, the total sales of the IDPL and 
the commission paid to the agents during
1989-90,1990-91 and 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): (a) Yes. Sir.

(b) The details of institutional Mies and 
commission pakfby IncftanOnjgii Pharma
ceuticals Limited during the p a if 1989-90 
to 1991-92 are as under:

________  (RsAakhs)
Year Institutional Bale* Commission pak/to M M uHonal
_______________________________ Agents____________________

1989-90 48S4 92.82
1990-91 4881 93.26
1991-2 9______ 3480_______________88.80*
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12.00hrs.

RE: DEMONSTRATION BY INDUSTRIAL
& AGRICULTURAL WORKERS AT BOAT 

CLUB TO EXPRESS THEIR SENTI
MENTS AGAINST THE NEW ECO
NOMIC, INDUSTRIAL AND TRADE 
POLICIES OF THE GOVERNMENT.

(Interruptions)

[English]

MR. SPEAKER: Shri Basudeb Acharia.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Shrimati Geeta Mukherjee is 
one who has participated in the demonstra
tion. (Interruptions)

SHRIMATI GEETA MUKHERJEE 
(Panskura): I want to place before you that 
lakhs and lakhs of people have come here to 
oppose the economic policy of the Govern
ment. (Interruptions)

SHRI RAM NAIK (Bombay North): Sir, I 
have given a notice of breach of privilege. 
(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
We have given a notice for Adjournment. 
(interruptions)

MR. SPEAKER: Please take your seats. 
You know that we have been calling the 
Members to express their views on the floor 
of the House. We can do it one after the 
other. But if ail of you stand up, it is very 
difficult to call the names. I had called the 
name of Shri Basudeb Acharia but nobody 
has headed. So, please, one afterthe other, 
you can do it. I am allowing Shri Pathak also. 
But it is not necessary all the time to say that 
i am doing it. Let us follow a procedure.

SHRI LAL K. ADVANI (Gandhi Nagar): 
Sir......

MR. SPEAKER: I will allow after this.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, we have given a notice for Adjournment.

SHRI RUPCHAND PAL (Hooghly): Sir, 
what about our notice regarding Adjourn
ment’  (Interruptions)

MR. SPEAKER: Please take your seats 

(Interruptions)

MR. SPEAKER: Mr. Acharia, you sit 
down. If you help yourself, that would be 
better You shall have to speak one after the 
other. If you do not want to help yourselves, 
then call of you get up. I am ready to have a 
discussion on the discussion which we have 
immediately after the Question Hour for one 
hour, may be tomorrow or day after tomor
row as to how we do it here.

SHRI RUPCHAND PAL: Sir, we are 
asking as to what happened to our notice 
regarding Adjournment. (Interruptions)

MR. SPEAKER: Please take your seat. 
I am trying to hê p you. Don’t sit down only 
when I raise my voice. Even without that, you 
should do, it Is more graceful. It is you who 
are taking the time. You can do It one after 
the other. But if all of you stand up together, 
then it is difficult. Please help yourselves, 
help me and the Housa also.

(Interruption̂

SHRI BASUDEB ACHARIA (Bankura): 
Sir, today, more than ten lakh workers from 
all over the country have come and as
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sembled at the Boat Club. They are demon* 
s tr in g  there.

Sir, the workers, the people all over the 
country as also, we, the Members of Parlia
ment, have been raising in this very House 
that the Government has adopted this policy 
on the direction of the International Mone
tary Fund, the World Bank and the multi
national Corporations. They are changing 
the basic policy of our country. The Sick 
Industry Act has been amended. They have 
declared 58 public sector undertakings as 
sick. Those 58 public sector undertakings 
have been referred to the Board of Industrial 
and Financial Re-construction (BIFR).

The Budgetary support which all these 
public sector units received last year, the 
Government have refused to give this budg
etary support to all these public sector units 
this year.

The Prime Minister has announced a 
number of times that the public sector units 
which were at the commanding heights of 
the economy, that position will not be there. 
They are gradually privatising them. They 
have opened the doors of our country to 
foreign multinational corporations. They have 
changed their industrial and economic poli
cies.

If the 58 public sector units which have 
been referred to the BIFR are closed down, 
and if the budgetary support which all these 
public sector units received last year is not 
given to them this year, then what will hap
pen to them. (Interruptions) They have not 
received a single paisa from the Govern
ment this year. Four lakh workers have been 
thrown out of employment.

MR. SPEAKER: You have to draw the
attention of the Government Regular speech • 
is not required. H you want a regular discus
sion on this, you give a regular notice. We will 
look into it.

SHRI BASUDEB ACHARIA: What was 
there in the election manifesto of the Con
gress (I)? What did they declare before the 
election? It was there in the election mani
festo of the Congress(l) that when they came 
to power, ten million unemployed youths 
would get employment. That was their as
surance; that was there in their election 
manifesto. Instead of employing ten million 
unemployed youths, they are now planning 
to throw four lakh workers out of employ
ment.

MR. SPEAKER: This cannot go on like 
this. Please Shri Basudeb Acharia, you hear 
me first. You must hear me first. You know 
there are other Members who want to raise 
important issues. If you are making a regular 
speech on the broad policies of the Govern
ment 0* India.....

SHRI BASUDEB ACHARIA: I am not 
making a long regular speech.

MR. SPEAKER: You please hear me 
first at least what I am saying. You don’t have 
the patience also to hear me what I am 
saying. I am trying to accommodate all other 
Members also. If you make a long speech on 
the entire policies of the Government of 
India, you will not get a reply from the Gov
ernment in this kind of a debate.

SHRI BASUDEB ACHARIA-1 will finish 
it. They are now selling out the country’s 

.independence to the IMF and the World 
Bank. Our economic independence is in 
danger; our political independence is also in 
danger; our Independence and sovereignty 
is also in danger now.

We had a fight of tho woikers and the 
peasants in oureountry. Twice the people of 
our country observed strikes and bandhs 
throughout tho country against the anti
people, policy, against the anti-working class 
policy of the Government. And they are 
selling out this country.
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MR. SPEAKER: I am now allowing Mr. 
Somnath Chatterjee.

SHRI BASUDEB ACHARIA: The Minis
ter is here. He should explain the policy of the 
Government which the Government has 
adopted at the dictate of the IMF and the 
World Bank.

MR. SPEAKER: Now whatever he is 
saying will not go on record.

(Interruptions) **

MR. SPEAEKR: I am allowing Mr. 
Somnath Chatterjee; and he will speak on 
behalf of all of you. There are other Members 
also. I want to give them a chance also.

SHRI SOMNATH CHATTERJEE 
(Bolpur): I am happy that the hon. Prime 
Minister is here.

SHRIMATI GEETA MUKHERJEE 
(Panskura): I also want to take one minute.

SHRI SOMNATH CHATTERJEE: For 
18 months, this Government has been im- 
plementipg its policies, new economic pol
icy, new industnal policy, trade policy.

I request the hon. Prime Minister to 
appreciate why lakhs of workers have come 
from all over India and are now at the Boat 
Club. They are demonstrating there; they 
are expressing their feelings against these 
policies. These policies have not brought 
about any improvement in the economic 
conditions of the people of this country. The 
people are facing greater problems. There is
a price rise, unabated price rise. There is a
stagnation in the industry, stagnation in the
agriculture. Workers are losing their jobs, 
VRS is being pushed through the throats of 
these workers. There is no new employment
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anywhere. The multi-nationals are coming 
in. IMF and World Bank's influence over our 
economic policies is very discernible. There 
is no hide and seek about it any longer.

The Exit Policy is threatened to be intro
duced. You can fund money for putting into 
the National Renewal Fund. That is not for 
giving a job but for taking a job. There is no 
plan, no policy, only we have heard what 
they have said about training and redeploy
ment which is totally absent anywhere. 
Therefore, the result of thispolicy has been 
disastrous for this country.

The country is going backwards. 
There is dwindling in exports. The foreign 
exchange reserve is artificially being boosted 
by borrowing money from aboad. Therefore, 
the country is facing the acute economic 
situation. The workers are already suffering 
and they will be the victims of this policy. 
Therefore, I appeal to the hon. Prime Minis
ter not to belittle this, do not ignore the 
feelings and sentiments of lakhs of workers 
who have taken the trouble of coming from 
all over the country to represent before this 
Government, demand from this Government 
that these policies should be reversed.

Sir, on the floor of the House, represent
ing these people, we demand solemnly that 
the Government seriously consider that this 
anti-people anti-working class policy should 
be firstly reversed and to have a proper 
consultation and discussion. A new policy 
should be adopted which will be in tune with 
our national ethes and our policies and pro
grammes.

MR. SPEAKER: I think, you are on a 
different point.

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): No, on the same point.

*4Not recorded.
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[Translation]

Mr. Speaker, Sir, today lakhs of working 
class people, the builders of the nation who 
make major contribution to national wealth 
have poured into the capital from all over the 
country. The hon. Prime Minister is present 
in the House. The new economic policies of 
the Government havfi put millions of workers 
into the dock, os much so that they have 
been compelled to pour into the capital to 
seek redressal of their grievances.

For the past one and a half years, we 
have been receiving initiations and daily 
counsels at the feet of experts of the I.M.F. 
and the World Bank. The hon. Prime Minister 
should not break the hearts of the working 
class and he should give an immediate 
assurance today itself that he would hold 
talks tomorrow itself with the representatives 
of the Trade Unions present in the capital on 
the economic policies being pursued by this 
Government so that announcement can be 
made at the rally to the effect that the Prime 
Minister has complete faith and trust in the 
working class of this country. The economic 
policies pursued by the Government have so 
far indicated that the Prime Minister neither 
has faith in the workers nor does he care for 
them. Leave apart other things, certainly a 
message of trust and concern should ema
nate from the hon. Prime Minister and he 
should make an announcement to the effect 
thattheGovernmentwould hold talks with all 
the leaders of the trade unions gathered in 
the capital on the issue of Government’s 
economic policies which affect millions and 
millions.

Today, the Government should also 
clarify its stand on the Rehabilitation Re
newal Fund. It is not yet dear as to the 
discipline in which training would be im
parted and the employment opportunities 
envisaged, which It nil. Much it said about 
capital mobility. Capital can be transferred 
througn cheques, but a family which has

been deprived of its source of livelihood, 
cannot be transferred through cheques. The 
recently introduced rehabilitation schemes 
are meaningless except on paper. The 
Government should also convince as to how 
they are going to do it.

Sir, workers participation in manage
ment should replace the ongoing privatisa
tion programme. Privatisation won’t bail us 
out of the situation. The example of Kamani 
Tube is before us. The workers shared that 
sick unit running in losses and made profits 
when it was handed over to them....... (Inter
ruptions) I don’t want to deliver a long speech. 
The Government also says that it proposes 
to privatise railway ticket sales and also 
good trains. Even public lavatories have 
been privatised. One rupee has to be paid to 
use public lavatories. Tax on use of lavato
ries in a country where even two square
meals are not available........ (Interruptions).
The Government should make an announce
ment in the House with regard to workers’ 
participation in management.

Our second demand is that if capital 
plays a pivotal role in generation of wealth, 
so does the sweat of workers. The National 
Front Government has made an announce
ment in this regard. We had introduced a Bill 
regarding labour participation in manage
ment with the maximum support of all parties 
and the left parties had lent tremendous 
support. Our Bill is still there and the Govern
ment should convey a positive message, it 
should also see to it that the Bill is passed in 
this session. Sir, if this announcement Is not 
made, then the toiling masses of this country 
will firmly raise their voice agalnand put forth 
their demand before you. It should be an
nounced today Used. This has become the 
policy of the working class, our industries 
and also our labourers titd farmers. One 
fails to understand the praises showered on 
the Industrial policy, wherein the small scale 
industries have taken aback seat. Even Shri 
Advanlgot enchantedfora while, but now he
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has been disillusioned. They went to as far
as America and said....... (lnterruptions)$uch
an industrial policy should be formulated 
which would make even the industrialists 
say that it is an excellent slaughter house or 
for that matter, a major high tech slaughter 
house. If they don't require it, the Govern
ment may use it. The small scale industries 
will be wiped out soon. The Government 
should concede the demand of the working 
class and make an announcement in this 
regard. This would be a major step towards 
winning the confidence of the working class,
in the noble task of building a new India......
(iInterruptions)

[English]

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, already some of my col
leagues have mentioned the principal issues 
on which this demonstration is taking place.
I am marching straight from Lai Quila to Boat 
Club and the rally has come here. I have 
seen lakhs of people, with anger in their 
eyes, agony in their mind about losing their 
jobs and getting our country completely 
immersed in a debt trap.

Therefore, 1 would like the Prime Minis
ter to have a look at them, not only calling 
them here to discuss, but also to have a look 
at them and then decide that he must change 
this policy if he wants to give any peace to 
these workers, peasants, as well as khet 
mazdoors who are marching.

MR. SPEAKER: I want to bring to your 
notice that yesterday you wanted to discuss 
a very important issue We have fixed that 
important issue for discussion and now you 
want to have a regular discussion on this 
topic which cannot be allowed. There are 
other matters which I have to allow. I am 
allowing Shri Harin Pathak to speak.

SHRI SURYA NARAYAN YADAV 
(Saharasa): We have given notice of an

Adjournment Motion. (Interruption$

MR. SPEAKER: Please sit down.

(Interruptions)

SHRI BASUDEB ACHARIA: We have 
given notices. (Interruptions)

(Interruptions)

MR. SPEAKER: Please sit down.

(Interruptions)

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore): This is not the place only to carry 
out bureaucratic decisions...... (Interrup
tions)

SHRI BHOGENDRA JHA (Madhu- 
bam): Let the Prime Minister say something 
on this issue so that the message goes to the 
workers of this country....... (Interruptions)

MR SPEAKER: If you all sit down, lean 
help you. Please sit down first.

(Interruptions)

[Translation)

SHRI SURYA NARAYAN YADAV 
(Saharasa): Members of the workers’ Union 
are sitting on a dhama.

(Interruptions)

[English]

MR. SPEAKER: Please do not shout 
like this. Do you want the House to be 
adjourned?
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(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): We have given a notice for Ad
journment Motion. Let the Prime Minister 
respond. (Interruptions)

MR. SPEAKER: Well, the leaders should 
see that their Members take their seats. I 
should be allowed to regulate the House.

(Interruptions)

[Translation]

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, the Prime Minister is present in 
the House.

(Interruptions)

[English)

MR SPEAKER: Shri Surya Narayan 
Yadav, you have to go back to your seat. You 
go back to your seat. This is not correct.

(interruptions)

SHRI SOMNATH CHATTERJEE: 
May I request the Prime Minister to say 
something on this?.......(Interruptions)

MR. SPEAKER: Please take your seats. 
I can help you.

(Interruptions)

SHRI RUPCHAND PAL (Hooghly): We 
want to censure the Government....... (Inter
ruptions)

ITranslation)

[English)

MR. SPEAKER: Shri Surya Narayan 
Yadav, please sit down. You are going be
yond a certain limit. I will take action against 
you if you do not go back to your sent.

(Interruptions)

[Translation)

SHRI SUYA NARAYAN YADAV: Mr. 
Speaker, Sir, please allw us alos to speak. 
Members of teh workes union are sitting on 
a Dharma.

MR. SPEAKER: Please take your seat.

[English]

MR. SPEAKER: I will allow each and 
every Member to speak on this point pro
vided you give me a regular notice. Do you 
want the matter which you raised yesterday 
to be discussed on the floor of the House or 
not?

(Interruptions)

[ Translation]

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, We have also given notice. 
Please allow us to speak.

[English]

MR. SPEAKER: Shri Surya Narayan 
Yadav, you are not keeping quiet. I have 
noted what you have been doing. If you had 
given me a notice and H you want that the 
matter which you wanted to discuss today 
should not be discussed. I can take up this 
matter.

(Interruptions)
SHRI SURYA NARAYAN YADAV: Mr. 

Speaker, Sir, we have given a notice. SHRI RUPCHAND PAL: We have given
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a notice for Adjournment Motion (Inter
ruptions)

MR SPEAKER I can take up the Ad
journment Motion

(Interruptions)

[Translation]

SHRI SURYA NARAYAN YADAV Mr 
Speaker, Sir, please allow us also to speak, 
we have given a notice

[English]

MR SPEAKER Shn Surya Narayan 
Yadav, you keep quiet I have noted what 
you have been doing without understanding 
Yesterday you wanted that certain matter 
should be discussed In the House and I have 
fixed that matter for discussion today Do 
you want that matter to be discussed or not’

notices for tomorrow, day after tomorrow or 
for any day you may like it can be taken into 
consideration

SHRI VISHWANATHPRATAP SINGH 
Lakhs of workers from all over the country 
have come to the capital So, please give a 
patient heanng to the workers’ problem till 2 
p m and take up other topics thereafter. 
(Interruptions)

MR SPEAKER There has been an 
assault on an hon Member He has given 
those photographs to me and they are with 
me You are not in possession of these 
documents, but I have them with me It also 
calls for our attention

(Interruptions)

SHRI VISHWANATH PRATAP SINGH 
Please refer the matter to the Privileges 
Committee

(Interruptions)

SHRI BASUDEB ACHARIA (Bankura) 
That is at 2 P M (Interruptions)

MR SPEAKER So, you want that matter 
to be discussed today If you want this matter 
to be discussed, please give me a notice as 
Mr V P Singh has said and then I will 
consider it

(Interruptionf)

[Translation]

MR SPEAKER Please allow me to 
speak First, I said it in English Now, I will 
say In Hindi You yourself had yesterday 
demanded a discussion on a matter of public 
importance I accepted your notice and piaoed 
the discussion on the agenda. Today you are 
giving a notice to adjourn the House If you 
forget what you taid yesterday and start 
giving notices, how will it do’  You can give

MR SPEAKER I am doing just that, but 
you should allow me at least to listen to it

(Interruptions)

[English]

SHRI BASUDEB ACHARIA (Bankura) 
You can refer this matter to the Pnvileges 
Committee (interruptions)

MR SPEAKER I cannot talk to each 
one of you.

[Translators

Listen, this matter is not before you ttis 
with me t need some time for It, taking 
everything intoconsideratlon You should do 
justice to that hon. Member also If he has 
sent me photographs showing him being 
beaten up by some one, I will look into it You 
are getting agitated, because you are not 
aware of it
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{Interruptions)

SHRI RAM VILAS PASWAN (Rosera): 
We Know that jt is a serious matter. Please 
refer the matterto the Privileges Committee. 
The hon. Member should not have any ob
jection to it... (Interruptions)

[English]

SHRI BASUDEB ACHARIA: We are 
demanding that the Prime Minister should 
speak. Why is he not responding?

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): The Prime Minister should re
spond. (Interruptions)

MR. SPEAKER: Mr. Paswan should 
go to his seat.

(Interruptions)

[Translation]

MR. SPEAKER: You see, the Prime 
Minister is sitting there to listen to you. He will 
speak, if you request him to do so, but first of 
all, you should create an atmosphere so that 
he may speak. (Interruptions)

[English]

SHRI TARIT BARAN TOPDAR (Bar- 
rackpore)' They do not care for the working 
class of the country.

SHRI SUDARSAN RAY CHAUDHURI 
(Serampore): The Prime Minister should 
respond (Interruptions)

MR. SPEAKER. Please sit down. Every 
time you are shouting Ilka this.

{Interruption)

SHRI NIRMAL KANTI CHATTERJEE: 
Let the Prime Minister respond. You kindly

admit the adjournment motion, as Shri Vish- 
wanath Pratap Singh has suggested. That 
can be a way out. (Interruptions)

MR. SPEAKER: I will allow two or three 
Members to speak. Later on, we will go to the 
next topic.

(Interruptions)

SHRI SUDARSAN RAY CHAUDHURI: 
This is a very serious situation.

MR. SPEAKER: Is it the wish of the 
House that we continue with tnis point a little 
longer and then Mr. Harin Fathak will be 
called to speak?

[Translation]

SHRI LOKNATHJI: Please speak. All of 
you please sit down. Shri Loknathji only will 
speak..... (Interruptions)

SHRI MADAN LAL KHURANA (South 
Delhi):Shri Pathak has given a notice. He 
should be allowed to speak first. (Interrup
tions)

[English]

SHRI RUPCHAND PAL: Let the Prime 
Minister respond, Sir........(Interruptions)

MR. SPEAKER: Somnathji. you should 
ask your members to resume their seats......

(Interruptions)

SHRI BASUDEB ACHARIA: Sir. the
Prime Minister should respond......(Inter-
niptlons)

MR. SPEAKER: Well, these are very 
Important matters and you are legitimately 
raising them on the floor of the House. The 
only thing Is you please follow the procedure
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which will help you also If all the time every- 
body is standing up and speaking, one does 
not know what you really want and how do 
you want.......(Interruptions)

MR. SPEAKER: Somnathji, what is the 
demand of your party, please let me know. I 
cannot hear everybody, let me hear you.

SHRI SOMNATH CHATTERJEE: Sir, I 
had made a request that this is an important 
matter and I hope the Government is not 
taking it lightly.

MR. SPEAKER: No, certainly not. That 
is why the Prime Minister is sitting here.

SHRI SOMNATH CHATTERJEE: Sir, 
so many workers have assembled here to 
express their feelings and sentimenis. There 
are some very basic issues they are raising. 
Therefore, we expect that when the Prime 
Minister is here, there should be some re
sponse to this as to whether the Government 
has any thinking on this at all or whether 
these workers will have to go back with a 
feeling that they have come to Delhi and the 
Government is totally insensitive and they 
are assigned to their own fate and they have 
to find out a solution on the streets. Is that the 
decision of this Government or what is the 
feeling these people will have and will go 
back with? Therefore, I expected that when 
the hon. Prime Minister is here, when he has 
been kind enough to spend some time even 
after 12 o’clock, he should kindly respond to 
this..... (Interruptions)

MR. SPEAKER: Somnathji. i have 
understood you.

SHRI SOMNATH CHATTERJEE: 
And, Sir, I can assure my friends here that we 
have nothing against them. We 6hail support 
immediate reference of the matter to the 
Privileges Committee. Why it it not being 
done? Let it be done and let the Prime 
Minister respond to thto.

[Translation]

SHRI MADAN LAL KHURANA: That 
means you will not allow our Member to 
speak.

MR. SPEAKER: Please listen to me. 
I am allowing him.

[English]

Somnathji, I want to know one thing. Do 
you want the Prime Minister to respond 
immediately or you want some Members of 
yours to speak’

SHRI SOMNATH CHATTERJEE: Some 
Members to speak.

MR. SPEAKER: O.K., how many 
Members?

SHRI SOMNATH CHATTERJEE: Shri 
Lokanath Choudhury from CPI wants to 
speak, Shn Chitta Basu is there, Shri Saikia 
is there, Shrimati Suseela Gopalan is there. 
Fourorfive persons will speak, Sir  (inter
ruptions)

[Translation]

MR. SPEAKER: I am speaking, please 
listen.

SHRI ANNA JOSHI (Pune): We are just 
wasting the time in this manner. How can the 
business of the House be transacted here?

MR. SPEAKER: Look, I am assisting
you.

SHRI MADAN LAL KHURANA. Once 
you have called the name of a Member, let 
him speak.

MR. SPEAKER: I am trying to help you, 
please co-operate.

(Interruptions)
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[English}

MR. SPEAKER: See, if you do not help 
me, I cannot help you.......(Interruptions)

MR. SPEAKER: I have already allowed 
the representatives of many of the parties to 
speak on this.

(Interruptions)

[Translation]
o

MR. SPEAKER: You please sit down. I 
am speaking to you.

(Interruptions)

MR. SPEAKER: How can I speak to all 
of you? I am speaking to you. I do not speak 
much. (Interruptions)

[English]

MR. SPEAKER: I am trying to help you.

SHRI SOMNATH CHATTERJEE: We 
are also trying to help you. But on this issue 
we are not going to be divided. We want to 
say that this is a matter where Members' 
rights are involved. Let it go immediately to 
the Privileges Committee. We do not mind.

(Interruptions)

[Translation]

MR. SPEAKER: Please do not inter
rupt.

[English]

SHRI SOMNATH CHATTERJEE: Sir, 
Let Shri Pathak’s issue be taken first. I will be 
happy.

(Katwa): Sir, if you want let Shri Pathak’s 
issue be taken first.

MR. SPEAKER: It is not like this. You 
are adopting a different position.

[Translation]

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, Please dispose off his 
issue first then you may take up the other 
issue.

(Interruptions)

[English]

MR. SPEAKER. Shri Paswan, you are a 
very senior and seasoned member. All of 
you are very good parliamentarians. You 
forget this’

(Interruptions)

MR. SPEAKER: I will allow two-three 
more Members to speak and then if the 
Government want, they may respond. It is 
upto the Government. Shri Pathak, I am not 
going to leave the House until I hear you and 
properly finish this.

It should not be necessary for me to 
explain these things every day on thef loor of 
the House. You should take it for granted. 
Now Shri Lokanath Choudhury will speak.

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Mr. Speaker, Sir, I appeal 
to the hon. Prime Minister, through you, that 
today lakhs of workers from all over the 
country have come to Delhi. The Prime 
Minister has taken a new economic policy. 
That has already worked for one-and-a-half 
years. It is enough to realise from the expres
sion of the people outside the disaster broug ht 
by the economic policy to common man 
during the past one-and-a-half years. We

SHRI SAIFUDDIN CHOUDHURY



531 Re. Demonstration by NOVEMBER 25,1992 economic, Industrial & 532
industrial & agr. workers against new trade of Govt

are bringing temporary and unproductive 
loans. What would be the amount of struc
tural adjustment? Howto meet It? The work
ers are apprehending retrenchment. Already 
some are retrenched. The prices have gone 
so high that I would tell the hon. Prime 
Minister that the thing which was costing one 
rupee is now - costing five rupees in the 
market. This is the outcome of the economic 
policy.

The Prime Minister must take this into 
consideration and stick to the policy which 
the nation propounded under Mahatma 
Gandhi and Panditji. It is not correct to say 
that they have thrown away the Nehruvian 
models. They take the name of Pandit Nehru 
who saved this country. This is unfortunate.

i would request the Prime Minister that 
at this time, at this juncture of the country 
where very communal forces are dividing 
the country, the discontent among the work
ing people is not good. This gives them an 
opportunity to divide this country. Therefore, 
It is the responsibility of the Prime Minister 
today to keep the country united and take it 
in the path for which the country stood for. 
Therefore, the time has come for the Prime 
Minister to review the policy. He should hear 
the demands of the workers and he should 
also see what disaster his policy has already 
brought to this country. Thank you.

[Translation]

SHRI RAM NARAIN BERWA (Tonk): 
Mr. Speaker, Sir, please call Shri Pathak 
also.

MR. SPEAKER: I have already told him. 
I will listen to him also. You please sit down.

(Interruptions)

[English]

MR. SPEAKER: I will take a proper 
action in the matter.

[Translation]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, you said that 
you would listen to Shri Pathak also. I re
quest you that after Shri Lokanath Choudhury 
you should listen to him also.

(Interruptions)

MR. SPEAKER: Shri Pandeya, you 
please sit down. I have told him. I will listen 
to him also. (Interruptions)

[English]

SHRI SOBHANADREESWARA RAO 
VADOE (Vijayawada): Sir, I urge upon the 
Prime Minister to take note of the sentiments 
that are being conveyed through lakhs of 
industrial and agricultural labourers who have 
come over to Delhi to express their serious 
discontent against the new economic, indus
trial and trade polices that have been pur
sued by the present Government.

Sir, I would request the hon. Prime 
Minister to kindly bring a drastic change in 
the present policies of the Government. Till 
now, this Government is showing a step- 
motherly treatment towards the agricultural 
sector. So, the country is paying a very 
heavy price due to the Government’s negli
gence towards the agricultrual sector. Apart 
from that on the industrial front also, due to 
the present policies of this Government, the 
doors are being opened for big multi-na
tional companies and crore-patis, but small 
industries are being closed and are going to 
be closed in the future also, as a result of 
which lakhs of people are going to be ren
dered jobless, in addition to the crores of 
people who have already registered them
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selves in the Enptoyment Exchanges. Un
less labour-oriented policies are adopted, 
this country will-be going down the path of 
disaster.

MR. SPEAKER: You have made your 
points. Please conclude now.

SHRISHOBHANADREESWARA RAO 
VADDE: So. we urge upon the Prime Minis
ter to take note of these points and bring 
about the necessary changes in the policies 
of the Government.

[Translation]

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Speaker, Sir, economic policy is formulated 
for the benefit of common people. But the 
new economic policy of the Government is 
rendering the common people and particu
larly, the workers in factories jobless. Today, 
price of every commodity is rising. There is 
loot everywhere. Now the ruling party has 
turned into a looting party. It is essential to 
change such policies. Our hon. Prime Minis
ter is sitting here If he thinks that the new 
economic policy which has been adopted for 
this country will benefit the people here, he 
should rise and say that it will be advanta
geous and beneficial for the poor and the 
common people of the country. (Interrup
tions)

MR. SPEAKER: Do you want to discuss 
the economic policy during the Zero Hour? 
You must knowthat it is not proper to discuss 
economic policy during the Zero Hour.

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir, today workers 
particularly Railway Workers from all over 
the country have come here. All the Railway 
employees, the Guard Council Union, the 
Running Staff and Hawker’s Union are sit
ting on a dharna here since the 24th. One 
month back a memorandum was given to the 
hon. Minister of Railways, but he took no

action on it. Today there are a number of 
disparatities in the Department of Railways. 
The employees are being retrenched there. 
But the Government is not ready to pay any 
attention to it. The present policy of the 
Government and arbitrary changes in the 
duties of the workers are adversely affecting 
all of them. The industrial policy of the Gov
ernment is aiso against the interest of work
ers. The Government should pay attention to 
it promptly and take certain concrete action 
and the hon. Prime Minister should make a 
statement on it.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir, you give time to speak to the 
Members who make noise in the House. You 
had said that you will give time to speak to 
our party whip but so far he has not been 
given time to speak......(Interruptions)

[English]

SHRI CHITTA BASU (Barasat): Mr. 
Speaker, Sir, with all humility let me appeal 
to the Prime Minister who is here in this 
House to take a response. We want a re
sponse from the Prime Minister because of 
his assurance.

MR. SPEAKER: All members have 
asked for Government is response. Now 
why are you folding hands for that.

[English]

SHRI CHITTA BASU: Sir, the economic 
and industrial policies of the Government 
has led to unemployment, price rise, privati
sation and selling away of the sovereignty of 
the country, both economic and political. Our 
demand is thatthe Government should work 
towards the reversal of the entire policy and 
save the country from the imponding disas
ter.
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MR.SPEAKER: Is the Government in
terested in responding?

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker, Sir. very 
briefly I would like to assure the House that 
the Government is fully conscious and sen
sitive to the problems of the working class. I 
would like to repudiate in most categorical 
terms the allegations that have been levelled 
against the Govern ment. I am prepared fora 
debate if the Members so wish. We could 
have a detailed debate in which every aspect 
of the new policy, and the new reforms 
programe which we have elucidated, will be 
re-elucidated. There will be no problem on 
that score. But I would cartainly like to tell the 
hon. Members that it is not fair that when 

Osome people have come, in the name of 
those people with whom we have full sympa
thy, you are hurling charges after charges. 
This is not proper. This is not fair. I would like 
to know if any of those workers have been 
actually retrenched. I would like to meet 
them.....

SHRIMATI GEETA MUKHERJEE 
(Panskura): Yes, Sir.

(Interruptions)

SHRI P.V. NARASIMHA RAO: Please 
listen. If actually some workers fiave been 
retrenched on grounds which are not fair, I 
would certainly like to look into those cases.

SHRI NIRMAL KANTI CHATTERJEE: 
You are qualifying it.

SHRI P.V. NARASIMHA RAO: There is 
no qualification.

MR. SPEAKER: M‘r. Pathakji. 

[Tran,'<?t'pn\

SHRI RAM VIALS PASWAN (Rosera):
When there will be privatisation, what will

happen to reservation?

[English]

SHRI BASUDEB ACHARIA: Then, 
why have you stopped budgetary support?

12.45 hrs.

QUESTION OF PRIVILEGE

Alleged assault by Police Officers on 
Shri Harin Pathak, M.P. in Ahmedabad 

on 23rd November, 1992

[Translation]

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Speaker, Sir, the hon. Prime Minister is 
present here. I would like to request him to 
stay here for two minutes to listen to the 
atrocitites committed against women.

Mr. Speaker, Sir, the question is not that 
a Member of Parliament has been beaten 
before the public at a road crossing and I 
happen to be that M.P. This is not the ques
tion..... (Interruptions). I narrate the inci
dent which took place with me. Hon. Pnme 
Minister, the question is not that a Member of 
Parliament is beaten while performing his 
duties as an M.P. and the Police officer 
treated him in this manner. Unfortunately I 
am that M.P. But in this Parliament I had 
pledged to protect the poor and the women. 
I was discharging this duty of mine.

Women were organising a programme 
at 5 p.m. in Ahmedabad on 23rd. Making a 
human chain they were standing on Nehru 
bridge. I had to come here to attend the 
session of the House by the night flight. I was 
standing there as a people’s representative. 
I reached there late. Mr. Speaker, Sir, when 
I reached there I saw that some police offi
cers and personnel were illtreating the
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women. There were about 20-25 women 
and 50 youths. They forcibly pushed the 
youths in the van. There was no lady police. 
Blouses of women were torn......(Interrup
tions) Police was dragging them. How could 
I remain a mute spectator to all this. It was 
happening in my own constituency. I asked 
the police officers Jhat why they had not 
called the lady-police as the police person
nel are not behaving properly with-the la
dies. They have tofn the blouse of Subhadra 
Behan. They are taking them forcibly into the 
van. But nobody was prepared to listen. I at 
once sat near the police van. I said ihat it will 
not be allowed in the country. Bring lady 
police and if they have committed any crime 
take legal action against them and take them 
away in police van. Nobody listened to me. 
As I sat nearthe police van and said I cannot 
see injustice against the women, an S.P. Mr. 
Desai started beating me with a lathi. He also 
lathicharged the women. Women started 
running here and there. Some women came 
to save me and they were also hurt.

Meanwhile a Deputy Police Commis
sioner came to my rescue. I stood up and 
said to him that I did not want anything; I only 
wanted that lady police should be called and 
these women should be protected; if they 
would not do so then I will report this incident 
to the hon. Speaker of Lok Sabha. As soon 
as I completed this sentence, that same 
officer Mr. Desai who had done this, said — 
I categorically quote his words. “Teri Lok 
Sabha Ki Aisi -Taisi"and started beating me. 
He beat me up badly. The journalists, press 
persons, photographers were present there. 
All newspapers have reported this incident. 
Mr. Speaker, Sir, I would like to ask in the 
House as to how long the women of this 
country will have to tolerate all these things. 
I, myself said that if I had violated the law, 
shoot me. (Interruptions) It is alright that 
they beat me before the people and say “Teri 
Lok Sabha Ki Aisi-Taisi." I don’t bother about 
that but I can't remain an M.P. like this, if all 
these things happen before me then how

can I remain a mute spectator. I said that he 
should be suspended. Hon. Prime Minister, 
Sir. I am presenting these photographs be
fore you. First of all he should be suspended. 
This incident has not happened for the first 
time. Prior to it also a police officer had 
beaten the people’s representatives. He does 
not lathicharge. He insults them. I want jus
tice for women against the atrocities commit
ted on them. Now this House should see as 
to what action should it take.

SHRI LAL K. ADVANI {Gandhi Nagar): 
Mr. Speaker. Sir, I remember that earlier 
also a police officer was brought before ths 
house because he had insulted an M.P. I 
don’t rememberas what the M.P. wasdoing, 
but it had been mentioned here that the M.P. 
was discharging his duties as a Member of 
Parliament. For this reason it is highhanded
ness. Such cases are sent to the Privilege 
Committee. But the incident narrated by Shri 
Harin Pathak, M.P. from Ahmedabad con
stituency, who was discharging his duties as 
an M.P. and whatever the police officer said 
in insulting words is contempt of the Parlia
ment as well as of the M.P. Therefore, I think 
all the Members will support whatever Shri 
Harin Pathak has said and authorise you to 
true moto refer such cases to the Privilege 
Committee of the Parliament for making 
inquiry and necessary action should be taken 
and if contempt of the Parliament is proved, 
then the police officer should be awarded 
suitable punishment.

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Speaker, Sir, it is a serious 
issue. It should directly be sent to the Privi
lege Committee.

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker,Sir, you are the Speaker of the 
House and if any hon. Member is insulted 
while discharging his duties as a Member, in 
this case on an hon. Member was slapped, 
it needs no witness, therefore, we request 
you to send it directly to the Privilege Com-
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mittee and the Government should be di
rected that action should be taken against 
such a police officer so that no other police 
officer ventures to insult a Member.

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): It has been said. We had also 
heard about it yesterday. We had read about 
it in the newspaper today. We have heard 
the hon. Member himself today. What he has 
said naturally causes greatest concern to all 
of us. We have to function here. We have to 
representthe people’s views, their problems 
etc. Therefore, this is a fit case, no doubt, 
and I am sure, in your wisdom, you will 
immediately refer it to the Privilege Commit
tee.

But I request you also that there is a 
pending matter before you, Shrimati Suseela 
Gopalan’s matter. She was also assaulted in 
Kerala. That case may be disposed of early 
by you.

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): We fully agree for the 
reference to the Privileges Committee.

MR. SPEAKER: Well, we are very sorry 
that we had to hear this thing on the floor of 
this House thatthis thing happened to one ol 
the hon. Members of the House The House 
is unanimous on the action that is to be 
taken. I am also of the view that such action, 
which will not allow these kinds of incidents 
to happen in future, should be taken in the 
matter. I would go through all those things. 
As to how I have to deal with it, I will decide. 
If anything more is required from Shri Harin 
Pathak, I will take it. I will decide it properly. 
But you can rest assured that on the facts 
which are before us, the action has to be 
such as to give a message that this thing 
should not be happening to the Members.

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, in connection with 
the case, the details of which have appeared 
in the newspaper and in which it is said that 
the hon. Member has been beaten, it is our 
demand that before the evidence begins, the
S. P. should be suspended.

(Interruptions)

[English]

SHRI BASUDEB ACHARIA (Bankura): 
Sir, regarding the Public Sector Policy, the 
Prime Minister has not responded properly. 
Why is the Government not giving the mone
tary support to the Public Sector Undertak
ings7 Why has the Government withdrawn 
the Budgetary Support? The workers are not 
getting their salary. (Interruptions)

MR. SPEAKER: I will now allow Shri 
Ram Vilas Paswan.

Shri Ram Vilas Paswan, you must be on 
a different issue and not on the same issue. 
Because, if you continue, others will also 
continue. So, you must be on a different 
point. Otherwise, I will call someone else.

[Translation]

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, I want an information from 
the hon. Prime Minister through you that 
there is a provision of reservation for the 
people of Scheduled Castes and Scheduled 
Tribes in the public sector but what about 
reservation in the private sector.

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): I will state the position 
during the course of discussion. (Interrup
tions)
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SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker, Sir, on 2nd November, some people 
were gunned down by police personnel in a 
village in district Murshidabad of West Ben
gal but nothing has been done sotar against 
the culprits and no one has been given 
compensation. (Interruptions)
12.57 hr*.

(MR. DEPUTY-SPEAKER in the Chaii]
SHRI BASUDEB ACHARIA: Thousands 

of workers are not getting their salary. The 
Prime Minister has not replied properly. The 
Government have stopped the Budgetary 
Support. (Interruptions)

SHRIRUPCHADN PAL(Hooghly): Has 
this Government any sympathy forth© work
ing-class?

(Interruptions)
SHRI SUDARSANRAYCHAUDHURY 

(Serampore): The Prime Minister has re
sponded in a cavalier manner. The entire 
gamut of this policy should be withdrawn 
immediately lock, stock and barrel.

12.58 hrs.

At this stage, Shri Sudarsan
Raychaudhuri and some otherhon.

Members came and stood near the Table
( Interruptions)

SHRI SUDARSAN RAYCHAUDHURI: 
It has caused great resentmet among the 
workers. The Prime Minister has not re
sponded properly. Under the circumstances, 
we cannot sit quiet at all. Unless this policy 
is withdrawn, we cannot allow this House to 
function like this. The workers are not getting 
their salary. The Adjournment Motion shoujd 
be taken up immediately. We demand the 
withdrawal of this Policy of the Government.

(Interruptions)

13.00 hrs.

MR. DEPUTY-SPEAKER: Zero Hour is 
over. We can take up Papers to be Laid on 
the Table.

(Interruptions)
MR. DEPUTY-SPEAKER: The House 

stands adjourned for lunch to meet once 
again at 2 o'clock.

13.04 hrs.

7he Lok Sabha then adjourned for Lunch 
till fourteen of the clock

The Lok Sabha re-assembled after Lunch 
at five minutes past Fourteen of the 

Clock
[MR. DEPUTY SPEAKER in the Chait]

PAPERS LAID ON THE TABLE

Notification Under Companies Act, 
1956

[English]
THE MINISTER OF STATE IN THE 

MINISTRY OF LAW, JUSTICE AND COM
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
Sir, I beg to lay on the Table a copy of the 
Company Law Board (Fees on Applications- 
and Petitions) (Amendment) Rules, 1992 
(Hindi and English versions) published in 
Notification No. G.S.R. 767(E) in Gazette of 
India dated the 29th September, 1992 under 
sub-section (3) of section642 of the Compa
nies Act, 1956.

{Placed in the Library. See No. L.T.2704/
92]
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Notification Under Essential Commodi
ties Act, 1955 and Review on the 

Working and Annual Report of the 
National Co-operative Consumer's 

Federation of India Ltd., New Delhi for 
1991-92

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): Sir, on behalf of Shri 
Kamaluddm Ahmed, I beg to lay on the Table 
a copy each of the following Notifications 
(Hindi and English versions) under sub
section (3) of section 6 of the Essential 
Commodities Act, 1955:-

(1) (i) The Pulses, Edible Oilseeds and
Edible Oils (Storage Control) 
Third Amendment Ordor, 1992 
published in Notification No. S.O. 
612(E) in Gazette of India dated 
the 10th August, 1992.

(ii) The Pulses, Edible Oilseeds and 
Edible Oils (Storage Control) 
Fourth Amendment Order, 1992 
published in Notification No S.O. 
730(E) in Gazette of India dated 
the 1st October, 1992.

[Placed in the Library. See No. 
L.T.2705/92].

(2) (i) A copy of the Annual Report
(Hindi and F.nglish versions) of 
the National Coopeative Con
sumers’ Federation of India 
Limited, New Delhi, for the year 
1991-92 along with Audited 
Accounts

( ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Na
tional Cooperative Consumer's

Federation of India Limited, New
Delhi, for the year 1991 *92.

[Placed in the Library. See No.
L.T.2706/92].

Review on the working of and Annual 
Report of the National Facility for 

Animal Tissue and Cell Culture Pune 
for 1991-92 etc.

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP- 
MENT> (SHRI RANGARAJAN 
KUMARAMANGALAM: Sir, I beg to lay on 
the table -

(1) A copy of the Annual Report (Hindi 
and English versions) of the Na
tional Facility for Animal Tissue and 
Cell Culture, Pune, for the year
1991-92 alongwith Audited Ac
counts.

(2) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the National 
Facility for Animal Tissue and Cell 
Culture, Pune, for the year 1991- 
92.

[Placed in the Library. See No. 
L.T.2707/92].

(3) A copy each of the following state
ments (Hindi and English versions) 
showing action taken by the Gov
ernment on various assurances, 
promises and undertakings given 
by the Ministers during the various 
sessions of Eighth, Ninth and Tenth 
Lok Sabha:-



(») Statement No XXII * Ninth Session, 1987

[Placed In the Library See No L T 2709/92]

(li) Statement No XXX - Tenth Session, 1988
{Placed in the Library See No LT  P709/92]

(Hi) Statement No XXVI * Eleventh Ser.c»on, 1988
[Placed in the Library See No L T  2710/92]

(iv) Statement No XXIII - Twelfth Session, 1988 
[Placed in the I ibrary See No L T 2711/92]

(v) Statement No XXIII - Thirteenth Session 
[Placed in the Library See No LTP712/92]

(vi) Statement No XIXI - Fourteenth Sassion, 1989 
[Placed in the Library See No L » 2713/92] —

(vii) Statement No XVI • First Session, 1989 
[Placed in the Library See No L T 2714/92]

(vm) Statement No XVII - Second Session, 1990
[Placed in the Library See No LT  2715/92]

(ix) Statement No XIII -  Third Sessior, '  990 
[Placed in the Library See No LT  2716/92]

(x) Statement No XI -  Sixth Session, 1090 
[Placed in the Library S&e No LT  2717/92]

(xi) Statement No X -  Seventh Session 1991
[Placed in the Library See No L '  2718/92]-------
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(xu) Statement No IX -  First Session, 1991
[Placed in the Library See No L T 2719/92]

(xm) Statement No VI -  Second Session 1991
[Placed in the Library See No L T ^720/92]

(xiv) Statement No IV -  Third Session, 1 °>92
[Placed in the Library See No L T P721/92]
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Eighth Lok Sabha

Ninth Lok Sabha

Tenth Lok Sbha

(xv) Statement No II -  Fourth Session, 1992
[Placed in the Library See No L T 7̂22/92]
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Review on the Working of and Annual 
Report and Audited Accounts of the 
Indian Petrochemicals Corporation 

Ltd., Vadodra, etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL
IZERS (DR. CHINTA MOHAN): Sir, I beg to 
lay on theTable:-

(1) A copy each of the following papers
(Hindi and English versions) under 
sub-section (1) of section 619Aof the 
Companies Act, 1956:- 0

(t) Review by the Government on the 
working of the Indian Petrochemi
cals Corporation Limited, Vadodra, 
for the year 1991-92.

(ii) Annual Report of the Indian Petro
chemicals Corporation Limited, 
Vadodra, forthe year 1991-92 along 
with Audited Accounts and com
ments of the Comptroller and Audi
tor General thereon.

[Placed in the Library. See No. 
L.T.2723/92].

(2) (i) Acopy of the Annual Report (Hindi
and English versions) of the Indian 
Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 
1991-92 along with Audited Ac
counts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Indian 
Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 
1991-92.

[Placed in the Library. See No. 
L.T.2724/92].

(3) (i) A copy of the Annual Report (Hindi

and English versions) of the Krishak 
Bharati Cooperative Limited, New 
Delhi, for the year 1991*92 along 
with Audited Accounts.

(il) A copy of the Review (Hindi and 
English versions) by the Govern
ment on the working of the Krishak 
Bharati Cooperative Limited, New 
Delhi, for the year 1991 -92.

[Placed in the Library. See No. 
L.T.2725/92].

Report of the Comptroller and Auditor 
General of India Union Government - 
(No. 15 of 1991) (Commercial) - Heavy 
Engineering Corporation Ltd. Under 
Article 151 (1) of the Constitution.

THE MINISTER OF STATE IN THE 
MINISTRYOF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): Sir. I beg to lay on the 
Table a copy of the Report (Hindi and Eng
lish versions) of the Comptroller and Auditor 
Genera! of India- Union Government -  (No. 
15 of 1991) (Commercial) -  Heavy Engi
neering Corporation Limited under article 
151 (1) of the Constitution. [Placed in the 
Library. See No. L.T.-2726/92].

Review on the Working of and Annual 
Report, audited Accounts of Tea 

Trading Corporation of India Ltd, Cal
cutta, 1990-91 and Statement for delay 

in laying these papers.

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir. on behalf of '
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Shri Salman Khursheed, I beg to lay on the 
Table.

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on 
the working of the Tea Trading 
Coiporation of India Limited, 
Calcutta, for the year 1990-91.

(ii) Annual Report of the Tea Trad
ing Corporation of India Limited, 
Calcutta, for the year 1990-91 
along with Audited Accounts and 
comments of the Comptroller and 
Auditor General thereon.

(2) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (1) 
above.

[Placed in the Library. See No. 
L.T 2727/92].

14.07 hrs.

ASSENT TO BILLS

[English]

SECRETARY-GENERAL: Sir, I lay on 
the Table the following eight Bills passed by 
the Houses of Parliament during the last 
session and assented to since a report was 
last made to the House on the 20th August, 
1992:-

(1) The Appropnation (Railways) No. 3 
Bill. 1992.

(2) The Appropriation (Railways) No. 4 
Bill. 1992.

(3) The Jammu and Kashmir Appropria

tion (No. 2)Bill,1992.

(4) The Appropriation (No. 3) Bill. 1992.

(5) The Appropriation (No. 4) Bill, 1992.

(6) The Rehabilitation Council of India 
Bill, 1992.

(7) The Indo-Tibetan Border Police Force 
Bill, 1992.

(8) The Banking Companies (Acquisition 
and Transfer of Undertakings) 
Amendment Bill, 1992.

Sir, I also lay on the Table copies, duly 
authenticated by the Secretary- General of 
Rajya Sabha, of the following ten Bills passed 
by the Houses of Parliament during the last 
session and assented to since a report was 
last made to the House on the 20th August, 
1992:-

(1) The Constitution (Seventieth Amend
ment) Bill, 1992.

(2) The Constitution (Seventy-first 
Amendment) Bill, 1992.

(3) The Jammu and Kashmir State Leg
islature (Delegation of Powers) Bill, 
1992.

(4) The Foreign Trade (Development and 
Regulation) Bill, 1992.

(5) The Indian Ports (Amendment) Bill, 
1992.

(6) The Bhopal Gas Leak Disaster (Proc
essing of Claims) Amendment Bill, 
1992.

(7) The National Waterway (Kollam-Kot- 
tapuram stretch of West Coast Canal 
and Champakara and Udyogman- 
daiam Canals) Bill, 1992.
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(8) The Capital issues (Control) Repeal 
Bill, 1992.

(9) The Special Court (Trial of Offences 
Relating to Transactions in Securi
ties) Bill, 1992.

(10) The Army (Amendment) Bill. 1992.

14.08 hrs.

JOINT COMMITTEE ON COPYRIGHT 
(SECOND AMENDMENT) BILL MOTION 
RE. EXTENSION OF TIME FOR PRES

ENTATION OF THE REPORT

[English]

AND MINISTER OF STATE IN THE MINIS
TRY OF SCiENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP
MENT) (SHRI RANGARAJAN  
KUMARAMANGALAM): Sir, I beg to move:

"That this House do agree with the 
Twenty-second Report of the Business 
Advisory Committee, presented to the 
House on the 24th November, 1992 *

MR. DEPUTY SPEAKER: The question 
is:

"That this House do agree with the 
Twenty-second Report of the Business 
Advisory Committee presented to the 
House on the 24th November, 1992."

SHRI SHARAD DIGHE (Bombay North 
Central): Sir, I beg to move:

“That this House do extend up to the last 
day of the Budget Session 1993, the 
time for presentation of the report of the 
Joint Committee on Copyright (Second 
Amendment) Bill, 1992lurther to amend 
the Copyright Act, 1957".

MR. DEPUTY SPEAKER: The question

“That this House do extend up to the last 
day of the Budget Session 1993, the 
time for presentation of the report of the 
Joint Committee on Copyright (Second 
Amendment) Bill, 1992furtherto amend 
the Copyright Act, 1957."

The Motion was adopted

14.081/2 hrs.

BUSINESS ADVISORY COMMITTEE 
Twenty Second Report

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS

The Motion was adopted

MR. DEPUTY SPEAKER: The House 
shall now take up Matters under Rule 377. 
Shri Gopi Nath Gajapathi.

14.091/2 hrs.

MATTERS UNDEDR RULE 377

(I) Need to take steps for stopping 
Mining operation inside the 
Sim iipal wildlife sanctuary, 
Orissa

[English]

SHRI GOPI NATH GAJAPATHI (Ber- 
hampur): Sir, Mining operation in the soap
stone mines, located inside the Simiipal 
Wildlife Sanctuary in Orissa pose a threat to 
the flora and fauna of the famous park. 
Cracks, fissures, ravines, landslides and 
siltation of water resources have been in
creasing in the entire forest due to increasing 
mining operation in contravention of the 
Forest Conservation and Wildlife Protection
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Act. The Government intends to give the 
Sanctuary legal status of a national park, but 
this will be possible if the entire area is kept 
out of mining operation. Otherwise the sanc- 
tuary will be turned into a barren land and the 
entire eco-system will be distrubed and 
destroyed. Besides, the inmates of the sane* 
tuary, a large number of migratory birds, 
come every year to Simlipal as they find the 
sanctuary very safe place to stay. It is. there
fore, necessary to stop mining operation 
altogether. The mining operation is also not 
economical.

Hence, I urge the Government to prevail 
upon the State Government of Orissa, to 
stop the mining operation inside the Simlipal 
Forest.

(ii) Need to provide reservation fa* 
cility at Seonl Railway Station 
and also to introduce a Super
fast train from Jabalpur to New 
Delhi via Beena

[Translation]
KUMARI VIMLA VERMA (Seoni): Mr. 

Deputy Speaker, Sir, the headquarters of my 
Lok Sabha constituency, Seoni, isconnected 
by the metre-gauge railway line. In order to 
travel to other parts of the country, one is 
supposed to take the train from Nagpur 
(Maharashtra) or Jabalpur (Madhya 
Pradesh). Reservation quota from Seoni on 
the trains leaving from Nagpur and Jabalpur 
to Delhi-Bombay-Calcutta-Madras etc. 
should be fixed and the reservation should 
be made at the Seoni Railway Station itself. 
The public has been making a demand for it 
since long. The members of the D.R.U.C.C. 
have also made this demand at the meeting. 
The representatives of the people have also 
written a letter to the hon. Minister, but no 
progress has been made in this direction so 
far. So, there is great lesentment in the area. 
A delegation of the Members of Parliament

has met the hon. Minister in connection with 
starting a new superfast train from Jabalpur 
to New Delhi via Bina, but despite their 
meeting, the new train has not been started. 
This has caused great public resentment. 
Therefore, an action on both the matters 
should be taken in the public interests at the 
earliest.

(iii) Need to consider the proposals 
of Maharashtra State regarding 
transmission of Gas from Bom
bay High to North India

[English]

SHRI ANANTRAO DESHMUKH 
(Washim): Iwishto raise the following matter 
under rule 377.

It is learnt that Ministry of Petroleum and 
Natural Gas and ONGC ar working on a 
proposal for diversion ot the additional availa
bility of gas from Bombay High and other 
Western off-shore area to Hazira for onward 
transmission in North India. Under these 
circumstances, I would urge the Ministry of 
Petroleum and Natural Gas to consider the 
proposals of Maharashtra State also:

(1) To withhold consideration of all pro
posals involving transport of excess 
gas to Hazira.

(2) To declare Usar, District Raigad 
(Maharashtra State) as the site for 
the setting up of a second gas termi
nal immediately.

(3) Afford the Government of Maharash
tra an opportunity to present a more 
viable alternative for reduction of gas 
flaring at Bombay High and for more 
effective utilization in a shorter time 
span of the gas likely to be avaiiable.
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(Iv) Need far extending natural gas 
pipe line to Agra for Improving 
power generation and selling up 
of new Industries in Agra

[Translation]
SHRI BHAGWAN SHANKAR RAWAT 

(Agra): Sir, Agra is an international Tourism 
Centre. Many restrictions have been im
posed on the coal based industries to control 
the environmental pollution in the name of 
protecting Taj Mahai from it due to which 
unemployment is on the rise there. Almost 
no new industries are being set up there. 
Due to this reason only the Central Govern
ment has neither set up any industry there 
after the independence nor any industry is 
proposed to be set up.

Even after approving the proposal to 
provide alternative energy by the Central 
Government the Gas pipeline is not being 
laid by the Central or State Government upto 
Agra so that the industries there may get 
pollution free energy and the Taj may also be 
protected from the environmental pollution.

Permission to set-up a coal based power 
plant in Agra is not being granted and the 
setting up of a gas based power house is not 
possible without the availability of natural 
gas.

Therefore, I would like to demand the 
Central Government to provide adequate 
electricity supply as an alternative energy to 
Agra and other districts which fall under Taj 
Trapezium area. Electrification of all the vil
lages of the entire area should be done for 
the purpose of supplying electricity in these 
areas. Electricity should be made available 
to the present industries as an alternative 
energy as well as to set up new industries. 
Schemas should be prepared to improve the 
trans. jn and distribution system of elec
tricity and financial assistance should be 
provided for their implementation. The pro

posals and schemes and electricity projects 
for these areas submitted by the Uttar 
Pradesh Government and pending with the 
Centre should be cleared immediately so 
that those could be implemented without any 
further delay.

(v) Need for setting up of gas based 
power plants at Aonla, 
Shahjahanpur and Jagdishpur, 
Uttar Pradesh

SHRI RAJVEER SINGH (Aonla): Mr. 
Deputy Speaker, Sir, the Fertiliser Factory of 
IFFCO at Aonla runs by the natural gas 
supplied through HBJ pipeline. The factory ' 
has been unable to use the full supply of gas 
for the purpose. As a result of that the gas is 
wastefuliy flared up in Gujarat. To avoid such 
a situation permission should be granted to 
set up a power House based on the natural 
gas near HBJ pipeline which will give a new 
life to the glass, ceramics, foundary and to 
the fertiliser industry at Aonla (Bareilly), 
Shahjahanpur and Jagdishpur in Uttar 
Pradesh. At present, Bareilly district is one of 
the backward districts and it has been de
cided by the Government to put special 
efforts to renovate old industrial districts 
under new industrial policy. Besides remov
ing the electricity crisis it will revitalise the 
Industrial units at Aonla (Bareilly) and the 
area will also be saved from the environ
mental pollution.

Therefore, I would like to urge the Central 
Government that natural gas based power 
house each in Aonla (Barelly), Shahjahanpur, 
and Jagdishpur should be set up immedi
ately.

(vi) Need to set up industries in 
Saharasa Parliamentary Con
stituency, Bihar

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Deputy Speaker, Sir, I would 
like to give a notice under rule 377 regarding
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unemployment in my constituency Sahar- 
asa. Since there is no industry in the public 
sector or private sector in the area, the poor 
people have to go outside Saharasa to earn 
their livelihood.

I have also raised many questions in the 
house regarding setting up of industries in 
Saharasa but no scheme has been prepared 
in this regard so far. With the result unem
ployment is on the rise. The area is very 
backward and flood-affected also.

Therefore, I would like to submit that the 
Government of India should prepare a 
scheme to set up industries in Saharasa and 
implement it as soon as possible so that the 
problem of unemployment could be solved.

(vii) Need to open more LPG out
lets In divisional/district town, 
Jalpaigurl, West Bengal

[English]

SHRI JITENDRA NATH DAS (Jalpaig- 
uri): Sir, I would like to draw the attention of 
the Government to the acute crisis of LPG 
connections in the divisional/district town, 
Jalpaiguri, West Bengal. There are more 
than 10,000 applications seeking LPG con
nections pending till 1987. Only one dealer is 
operating on temporary basis there. The 
people of the area are agitated over this. The 
district administration has also brought this 
issue to the notice of the authorities con
cerned. There are so many applications for 
dealership, etc., pending, of which the 
Wholesale Consumers’ Cooperative Soci
ety is only one recommended by the district 
authority. Under the circumstances. I urge 
vpon the Minister of Petroleum and Natural 
Gas to appoint at least one more dealer in

this area, which would solve this burning 
problem of the district.

(viii) Needto announce higher pro
curement price for Narma Cot
ton

[Translation]

SHRI BIRBAL (Ganganagar). Mr. Dep
uty Speaker. Sir, last year the sale price of 
‘Narma’ cotton was Rs. 1450/- per quintal. 
But this yearthe rate is ranging between Rs. 
1075/- and Rs. 1125/- per quintal whereas 
there has been a great increase in the rates 
of fertilisers and pesticides. Apart from this 
the rate of pesticides has increased from 
20% to 25% as compared to last year.

The rates of diesel, labour and spray 
etc. have increased. Therefore, I would like 
to request the Central Government that the 
rate of 'Narma’ cotton should be at least Rs. 
2000/- per quintal.

14.19 hrs.

DISCUSSION UNDER RULE 193

Situation Affecting Agriculture and 
Farmers Interests due to Increase in Re 
Prices of Fertilizers and Wheat Import

[English]

MR. DEPUTY SPEAKER: The House 
will now take up the discussion regarding the 
serious situation affecting agriculture and 
farmers interests due to increase in the prices 
of fertilizers and import of wheat.

SHRI INDRAJIT GUPTA (Midnapore): 
Mr. Deputy Speaker, Sir, these are two top
ics which are. to some extent, intercon
nected. But each in its own right is an ex
tremely important matter - policy of the
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Government regarding import ofwtieat and 
the cut in the subsidy of fertilisers.

The entire country has been rightly 
agitated by a sudden shift, what appears to 
be a shift in the policy of a Government which 
has always assured everybody that they 
have the interests of the farmers and the 
interests of agriculture primarily at heart and 
nothing will ever be done which is detrimen
tal to the interests of the farmers. Sir, as 
citizens of this country, for the last few years, 
all of us have been proud to share the claim 
that after so many years, India has become 
self-sufficient in food and it is no longer 
necessary for us, as it was at one point of 
time, to go on depending on imports of 
toreign foodgrains particularly wheat. We 
remember those years of PL-480 when we 
went on spending large amounts of foreign 
exchange year after year in order to pur
chase wheat from US. That period has 
passed. That was like a nightmare and we 
were able to stand up with our heads held 
high and say that at least thanks to the boost 
in our production, green revolution, hard 
work of our farmers and other things. We 
have reached a stage where India is no 
longer depending on imports and we can say 
now quite proudly that we are self-sufficient 
in foodgrains. Now, all of a sudden - 1 do not 
know if it is really sudden but anyway the 
decision is sudden - we have to go in for 
substantial import of wheat. It began with 
one million tonnes but now, it has come to
2.5 million tonnes which is proposed to be 
imported from USA, Canada and Australia. 
The combined figure is 2.5 million tonnes. 
Sir, I wish Dr. Manmohan Singh was here 
because it appears to me that what is hap
pening is the first taste that we are getting of 
the so -called global free trade of which Dr. 
Manmohan Singh is a big votary power and 
a champion and it is the basic philosophy, 
after all, of the western countries, of the 
World Bank and of the IMF that we must tie

up our economy with the global economy 
and global free trade is something which we 
cannot opt out of. We cannot afford to in
dulge in luxuries like saying that we must be 
self-sufficient, self-reliant and try to stand on 
our feet and all that. These are supposed to 
be all out-of-date ideas and theories and we 
must become integrated with this global free 
trade.

Now, what is happening here? We find 
from the picture of wheat position that actu
ally we are facing a crisis and I suppose one 
can describe it only as a major crisis. Pro
duction is down, procurement is down and 
buffer stocks are down. I need not go on 
quoting Government figures here. Statistics 
are available. The question is why has the 
production gone down so much. We are not 
have any successive years of drought or 
anything. We had a good monsoon. Last 
year, we had a bumper harvest. At least, it 
was claimed that it was a bumper harvest. I 
do not know. In spite of that, production is 
stagnating. I would not say that it has de
clined very sharply but it has become stag
nant. It is not growing. As a result of that, 
procurement has also gone down and buffer 
stocks have also gone down. I think, yester
day, the hon. Minister was saying that we are 
having to import because prices here have 
risen very high in the internal domestic market 
and in order to protect the consumers from 
these very high prices, we are having to 
import wheat so that prices can come down. 
I think, according to press reports, when the 
Government first started thinking of import
ing wheat from USA, and perhaps was hav
ing some negotiations, they were hopeful 
that this US wheat would be supplied to us at 
subsidised rates. But then the world has 
changed. So many things have changed in 
the world. The balance of forces is changed 
and the United States is in no mood nowa
days 1o supply subsidised food to countries 
whom they consider to be not part and parcel 
of their world design. The result is that ths 
imported US wheat, which we are contract
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ing for, is at the rate of somewhere between 
$163 and $205 c.i.f....

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOi): That is not correctl

SHRI INDRAJIT GUPTA: Please cor
rect me, If it is not correct. The landed cost of 
that works out to so much. Here again, 
somebody says that the landed cost works 
out to Rs. 424 per quintal and some people 
say that it would be Rs. 526 per quintal. The 
exact figures and calculations can be sup
plied by the Minister. The fact is that this 
price is far far higher, much higher than the 
price at which we are asking the farmer in our 
own country to supply wheat to the market or 
to the Government for procurement pur
poses.

There was a rumour at one time - a 
couple of months ago - that the American 
attitude, rather a rigid and hard attitude, was 
due to its displeasure at the reported agree
ment or decision of the Indian Government 
to sell rice to Cuba, Cuba being a country 
against whom, the United States is practis
ing a trade embargo for the last so many 
years - 1 do not Know how many years - and 
trying to prevent any kind of food,or other 
essential supplies from reaching Cuba. It is 
a political question. Later on it was made 
clear that the Government of India is not 
selling any rice to Cuba.

Whatever it may be, the decision of the 
Cabinet taken on the 15th of January this 
year to import one million tonnes of wheat, 
was the first decision in four years. It was the 
first time that such a decision was taken in 
four years. The last time was In 1988. For the 
last four years, we have never imported any 
wheat from outside. And now, suddenly, this 
decision was taken by the Cabinet! There is 
no doubt that a lot of the wheat was being 
held back from the market in anticipation of 
getting a higher price later on. It was being

held back by traders, by merchants - by 
hoarders in other words - and also perhaps 
by a section of farmers in the more prosper
ous areas of the country where they have got 
some holding capacity. There is nothing 
strange about this, because they were all 
calculating that later on they would be able to 
get a better price. So, they were holding on. 
I don’t think the Government has been very 
vigorous or serious about trying to bring out 
any hoardedstocks. Somekindof anti-hoard
ing operations in some States were carried 
out, but they were very marginal. Most of the 
stuff which is being held back, leading to this 
rice in prices, was never tackled seriously. 
Rather, the Government has gone in for 
adopting softer option. The tough or difficult 
option would be to deal with the hoarders. 
The softer option is to go in for import, paying 
huge amounts of foreign exchange out. at 
the time when we have got an adverse trade 
balance, when everyday, the Finance Minis
try is reminding us that there is a huge 
foreign exchange deficit. Why have they 
gone for a softer option of paying out huge 
amounts of foreign exchange in order to 
import wheat, despite this adverse trade 
balance and despite the fact that the wheat 
crop has been a good one and there has 
been good monsoon?

In <991 -92, the wheat procurement was
7.7 million tonnes, that is. 3 million tonnes 
less than in 1990-91. My question is ‘Why?’. 
Why was it so much less? 3 million tonnes 
less! Some explanation has to be given for 
that. On the 1st of January this year, the 
wheat in our buffer stock was 5.27 million 
tonnes as against 9.20 million tonnes on the 
same date last year. So. the buffer stocks 
are being seriously depleted. There has been 
a combination of speculator and hoarding, 
even of movement of foodgrains from one 
State to another - whether you call it smug
gling or not, I do not know - but all this has 
combined to bring about such a situation. At 
the same time the government has an
nounced, that announcement was welcomed,
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that the Public Distribution network was going 
to be expanded and strengthened and a 
large number of PDS outlets in various States 
are going to be opened which would require 
an additional 4 million tonnes of foodgrains. 
To feed the entire Public Distribution Sys
tem; to keep it growing an additional 4 million 
tonnes is required not perhaps only of wheat 
but of all foodgrains. At the same time last 
year some 6.5 lakh tonnes of wheat was 
exported at Rs. 240 per quintal to some 
African and other countries. So, what I am 
saying, Sir, is that the whole policy appears 
to be paradoxical and it is full of all kinds of 
contradictions. We would like to know whether 
some different Departments and Sections 
inside the Government are working at cross 
purposes.

There was a headline report in the 
newspaper, which to my knowledge the 
Minister concerned has never contradicted, 
that the hon. Minister in charge of Agriculture 
and Food was in principle opposed to this 
large scale import of wheat. He is present 
here. He can clarity his position. I would like 
to know what has happened to the after
effects or aftermaths of the Green Revolu
tion̂  Is it a time for second Green Revolu
tion? If so, what are you going to do about it? 
The fact remains that the production is delin
ing. Since 1988, 54 million tonnes to 56 
million tonnes is a sort of stagnant level at 
which the production of wheat remains to
day. The Government which no doubt has 
been very panicky, did not think of concrete 
measures to stimulate production. They 
cannot, of course, stimulate production also 
because they have raised the prices of fertil
izers so much that all the farmers are suffer
ing. These two are definitely interconnected. 
Because of this Fertilizer Policy, not only 
production of wheat but production* of so 
many other crops is going to suffer heavily. 
So, we have turned from a net exporter to an 
importer within less than two years. I think it

is a matter of great concern. If this does not 
add up to a serious crisis what else does, 
please tell us.

I understand there is a problem as to 
how to satisfy the farmer and how to satisfy 
the consumers from the less affluent section 
for whom the PDS is supposed to function. 
The issue price from the PDS shops has also 
been increased. I think three times, in the 
last couple of year. The prices of wheat; the 
prices of rice issued against the ratloncard, 
from the PDS shops, are also having to be 
put up. Why? I think it is because they say” 
We are giving higher procurement prices to 
the farmers”. But, obviously those higher 
■procurement prices are not adequate to 
stimulate the farmer to part with more grain. 
He is holding back because there is some
thing wrong with the Price Policy. You can
not expect a farmer to give you grain at a 
certain price when he knows that the price 
will rise in future. The imported wheat is 
being brought at much higher price which the 
Government is paying to the American Grain 
companies. Ithinkthe immediate beneficiar
ies of this policy will not be either the Indian 
farmer or the Indian agriculture at all. but the 
immediate beneficiaries will be those people 
who will be involved in the import business 
viz. importers, exporters, shipping compa
nies, insurers, commission agents and bro
kers. So, they will of course be the immedi
ate beneficiaries but not our farmers. They 
are going to lose heavily. And the Indian 
agriculture as a whole has received a body 
blow because you had not outlined any 
measure by which in the next couple of 
years, you are going to increase production 
sufficiently or to gear up your procurement 
machine.

So, Sir, as far as this matter is con
cerned, I very strongly condemn this policy 
of the Government which has turned upside 
down the course which we were following for 
last few years. It is something which I think 
the whole community of farmers is up in
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arms against and will be more and more
opposed to It.

Then, as far as fertilizers are concerned, 
this policy of de-contorl, again we are told, 
w&s against the advise of the Agriculture 
Ministry and against the advise of the Fertil
izer Department. It has led to a steep rise in 
the prices of phosphatic and potassicfertiliz- 
ers. Last year, when it was announced in this 
House, there was a general disapproval and 
opposition. It was assured here that as far as 
the poor and marginal farmers are con
cerned, they will continue to get the fertilizers 
at the previous price, the new price, as a 
result of removal of subsidies will not affect 
the small and marginal farmers. But subse
quently, reports came from everywhere that 
it is only on paper, in actual practice, the 
small and marginal farmers are also having 
to buy fertilizers at the new and enhanced 
price. That machinery does not exist. It does 
not work. You cannot implement the deci
sion like that. Either you have to buy from the 
blackmarket or you have to buy at the origi
nal price and not at the renewed - price or the 
enhanced price.

Now,I realise that after partial abolition 
of the subsidy, there is still quite a substantial 
subsidy remaining, deficit is remaining, and 
they will continue because of the condition of 
indigenous production of fertilizers and all 
that. Allthe public sectorfertilizet companies 
are on the verge of closure. Mr. Sangma is 
sitting here behind you, he is tackling this 
problem as far as labour side of it is con
cerned. Every public sector fertilizer under
taking, whether it is Sindhri or whether it is 
GorakhpurorDurgapurorBarauniorwhether 
it is FACT, Travancore in Kerala which 
employees 10,000 people are on the verge 
of closure. They are on last gasp. Even the 
Budgetary allocations which have been made 
for these companies, have either been with
drawn or have not been given in actual fact. 
So, the life is being squeezed out of these 
factories. Sometimes, they do not even have

money to pay the salaries every month let 
alone to buy raw materials and all that. This 
seems to be a calculated policy of the Gov
ernment as far as public sector fertilizer 
concerns go. No doubt, this policy will help 
the private sector viz. Mr. Birla and others 
who run their own private sector fertilizer 
companies would be happy. I think, a Report 
was submitted by the SBb-committee on 
fertilizers - Committee on Public Undertak
ings - where there were some notes of dis
sent. It made it quite clear that the Members 
of the Committee were being pressurised in 
various ways to see that this policy was 
carried out which would directly lead to a 
closure of the public sector units.

Thousands of those workers are now. at 
this moment, at the Boat Club, demonstrat
ing because their jobs are at stake; they 
have no job security left; they do not know 
how long these factories will be allowed to 
operate.

The private sector factories, of course, 
will gain, benefit, profit But what will be the 
total picture of the fertiliser marfcet? So, my 
plea is that the subsidy which was removed 
last year - after all these subsidies are not 
permanentthings;they are temporary things; 
sometimes they are increased; sometimes 
they can be lowered; sometimes they can be 
abolished; sometimes they can be restored 
- should be restored. But, at the present 
moment, the condition which has been cre
ated, I would plead for a restoration of the 
subsidy, which was removed last year on 
fertilizers.

Don’t do all these things together. It will 
deliver a body blow to the agriculture of this0 
country. The combination of this, removal of 
subsidy plus this import of wheat is going to 
deliver a crippling blow to the agriculture of 
our country and to the farmers. And what 
have they done to deserve this, we do not 
know. These are all things which are follow
ing from the policy now on liberalisation and
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globai free trade and all that. Otherwise, how 
this thing has come about suddenly? The 
removal of subsidy, nobody hides the fact 
that it is a very strong prescription; and 
repeatedly that prescription is being admini
stered by the World Bank. The President of 
the World Bank was here only the other day. 
They are repeating all the time that without 
furthercut in your subsidy you cannot expect 
to get assistance from us. Now where that 
will stop we do not know.

Now, it is subsidy on fertilizer. Subsidy 
on food has also begun to be cut in stages, 
which means the Public Distribution System 
will be affected, which is meant for the poorer 
section of the people, not people sitting in 
this House, t am sure. You and I go and buy 
from the open market. We do not need to line 
up and stand in queues holding ration cards. 
But what about the other section of the 
community which is going to be hit by this 
constant rise in the issue price of things like 
wheat, sugar, rice, edible oil and all that. 
Therefore, these two matters must be treated 
as a single whole because they are most 
important components of our agricultural 
system as we have developed. One is fertil
izer without which there would have been no 
Green Revolution. It was not due only to 
fertilizer I know; it was a combination of 
fertilizer, good seeds and water and all that. 
But fertilizer is a very essential part of it and 
you are removing it and making it go beyond 
the reach of every average farmer. Sec
ondly, by importing wheat at these prices 
half of which even you are not prepared to 
give to our own farmers, why should we pay 
this money, this foreign exchange to these 
big American grain companies I do not know.

We can build up our production. We 
have done it already. Even two years ago, it 
was not necessary to think of import any 
more. We were in a position to feed our 
people. It is a different matter that a large

section of our people do not have the pur
chasing capacity to buy even this subsidised 
food. It is a fact, all those who are living below 
the poverty line and so on. But that is another 
problem; and we have to deal with it sepa
rately how to increase the purchasing ca
pacity of those people. But the fact is that 
whatever offtake is there was coming di
rectly from our own domestic production; 
and it was not necessary to go on saying that 
there ic a shortfall and therefore we have to 
bring in grains from outside.

Therefore, I strongly condemn this pol
icy of the Government. I demand two things. 
One is that the fertilizer subsidy cut should 
be restored. Fertilizer production in this 
country should not be allowed to go down. 
Public sector fertilizer plants should not be 
allowed to be closed down; they should be 
rehabilitated; they should be revived with the 
holp of the management and the workers 
both who are prepared to cooperate in this 
matter.

And as far as wheat is concerned, this 
contract which is being signed, I feel it is a 
thin end of the wedge; this is not the first 
contract that is going to be signed. This 
should be reviewed; it must be reconsid
ered. And I think a senior and veteran farmer 
like Mr. Balram Jakhar pits himself also 
rightly on the back that he is such an expe
rienced farmer. I do not know how this thing 
he is following. It should go against his very 
grain, thatthis government having reached a 
stage of self-sufficiency should now have to 
go and again beg for food-grains from 
America, mind you on their terms, on terms 
which they are in a position to dictate. This is 
our ill advised policy, totally against the inter
est of Indian agriculture and Indian farmer 
and the whole matter should be reconsid
ered.

I hope that the Prime Minister, the Food 
Minister and others who always claim that 
they have to make themselves free, they
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have to liberate themselves from whatever 
grip is on them, in the interest of our own 
country, that will be done. Otherwise we are 
in for somfc'.ery hard tifnes and agriculture 
and farmers in this country are going to 
suffer for n8 fault of their own, may be due to 
wrong policies here which are suffering from 
dictation by foreign agencies and that is not 
the thing which we can reconcile ourselves 
to.

The economic policy of this country 
must be determined freely by our own sover- 
eign country, by our own independent Gov* 
emment and not to be dictated by foreign 
agencies.

This is all I have to gay. I hope that the 
House will support the idea of reversing 
these disastrous policies which the Govern
ment have undertaken.

MR. DEPUTY SPEAKER: The total time 
allotted for the subject is two hours.

SEVERAL HON. MEMBERS: No, Sir, 
minimum ten hours.

SHRI SRIKANTA JENA: It is a very 
serious matter and it should continue, (inter
ruptions)

[Translation]

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker, Sir, there should be a debate 
for 10 hours on this issue. The rural areas of 
the entire country are disturbed People are 
curiously waiting for the outcome of this 
debate. I would like to submit that there 
should be a debate on this matter at least for 
two days or 10 hours..(lnterruptions)

[English]

MR. DEPUTY SPEAKER: There are a 
number of hon. Members who want to par
ticipate in this debate, therefore, those

Members who get a chance, if they cut their 
speeches short, more Members can partici
pate, because this is a very serious debate.

[Translation]

SHRI NATHU RAM MIRDHA (Nagaur): 
Mr. Deputy Speaker. Sir. for a little while I 
would like to draw your attention to that 
Government which was then supported by 
both Shri Indrajit Gupta and Shri Khurana. I 
was a Cabinet Minister in that Government 
and remained in that position for nearly 11 
months. Later, the Government was voted 
out of power by the grace of the party to 
which Khuranaji belongs. The report of Agri
culture Commission prepared by me in the 
background of the situations prevailing at 
that time and on the basis of my experience 
in the field of agriculture, will remain relevant 
for 100 years to come. Shri Indrajit Gupta 
just expressed his views saying that in this 
regard the policy of the Government is wrong. 
There has always been a difference be
tween the viewpoints of the Government and 
that of the opposition parties and this has to 
be there always. The members of opposition 
blow both hot and cold at a time. But those 
who are assigned to work.

[English]

They cannot blow hot and cold at atime.

SHRI SOMNATH CHATTERJEE: Are 
you supporting this policy?

SHRI NATHURAM MIRDHA: Yes. I am 
going to support this for very intelligent and 
hard reasons. You try to understand, you will 
also come to the same conclusion. (Interrup
tions)

[Translation]

It is not necessary that I should tread 
yourpath all the .(Interruptions). J  was
submitting and as has also been referred to
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by Shri Indrajit Gupta, the production of 
foodgrains has fallen in the last four-five 
years, it did really fall down for one year and 
in the rest of the years it has been stagnant.
At present the production of wheat Is around 
54— 55 million ton..(Interruptions)

[English)

I will explain the whole position, what is 
wrong and how it is to be corrected. If you , 
hear me, I will try to explain 
everything...(Interruptions)

[Translation]

SHRI NITISH KUMAR: Please speak 
like Two-in-6ne.. .(Interruptions)

o
[English]

SHRI NATHU RAM MIRDHA: I have not 
followed what you have said.

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): What we mean is you 
are the right person in a wrong place.

SHRI NATHU RAM MIRDHA: I know 
where I should be because, I have been for 
13 years where I claimed that I could do 
something, but when I came to the conclu
sion that I could not do anything, I had to 
return. I have tried to do something with Shri 
Charan Singh, with you and with everybody. 
We did something temporarily but we could 
not succeed permanently because there are 
so many heterogeneous elements, just like 
Shri Khorana. (Interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): When did you realise it?

SHRI NATHU RAM MIRDHA: I realised 
it when they left us.

[Translation!
There were only two Members of the 

B.J.P. in the Parliament, then its number 
rose to 36 and now it is 117. It is a great 
malady and I am here to find a remedy to this 
malady. It is, however, a political 

(Interruptions) I am ready to get my 
name changed If even a single candidate of 
the B.J.P. wins f le c t io n  next 
\\me...(lntemjptions)

[English]

MR. DEPUTY-SPEAKER: Let there be 
no cross talk. Let us hear him.

[Translation]

SHRI DAU DAYAL JOSH I: Mr. Nathu 
Ram Mirdha was saying that not even a 
single candidate of the B.J.P. would win the 
election; on the contrary, twelve candidates 
have won the election from our 
3taSie...(lnterruptions)

SHRI NATHU RAM MIRDHA: Now, I 
would like to present data on the procure
ment and production of the last four years. 
During the year 1988-89 the production was
169.9 million ton, during 1989-90, it was
172.1 million ton, during 1990-91 it was
176.1 million ton and during the year 1991 - 
92 it was 167.2 million ton. During my tenure 
as Minister the total production was 169 
million ton. At that time the production of 
wheat was 54 million ton and the procure
ment was eleven million ton as against the 
target of ten million ton. The real procure- 
ment thus exceeded the target by 1.6 million 
ton...(Interruptions) please listen me first. 
The procurement exceeded the target. 
Similarly, the procurement of rice was eleven 
and a half million ton where as the target of 
Its procurement was 10 million ton. The 
procurement was maximum during my ten
ure and so was the stock position. We pro*
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vktod foodgrains according to the demands SHRI NATHU RAM MIRDHA: I was just
and requirements of the Chief Ministers of 
different States, irrespective of their party 
affiliation. This is on record, tf our Govern
ment had not gone out of power, the coun
try's foodgrains position would have been 
very happy. I was submitting that oil and 
sugar also come under food supply. The 
maximum production of sugar in the country 
was 90 iakh ton but when I became Minister 
it rose to 103 lakh ton and now it is going to 
touch 130 lakh ton. Now, I am asked to 
explain the contradiction as to why did we 
resort to exporting? At that time there was a 
paucity of oil whereas we were having palm
oil in abundance. The position of foreign 
exchange was very poor which later on 
completely dried up. So in a bid to earn 
foreign exchange we decided to export rice 
and wheat and in return we decided to import 
oil. Under a contract we exported wheat and 
rice and by the f oreig n exchange thus earned 
we imported oil. There was a great shortage 
of oil during that period. Farmers are very 
clever. They know their economics. The 
cultivation of mustard and black mustard 
increased. Now you ask as to what is the 
cause of this stagnation. The reason is-

[English]

diversion of areas from wheat to oil seed 
crops. We have to deal with this. That is 
another philosophy.

[Translation]

Now I would like to say that we did 
export at that time. Mr. Khurana made all 
sorts of hue and cry that some irregularities 
were committed inthe export of wheat. Wheat 
and rice were exported during that time. I 
know how Khuranaji was playing a drama at 
that time.

saying that the export of wheat was consid
ered proper. Now the Sugar production has 
gone upto 130 lakh tonnes and there is no 
worry on that account. There is no question 
of exporting it. The edible oil production is 
almost okay. The production of pulses, wheat 
and rice has also gone up, but it needs to be 
further increased, because the population is 
on the rise. You may remember last year’s 
situation. There was drought during the 
months of Jyeshth and Ashadha, something 
unprecedented. Similarly, there was rainfall 
during Sawan. It was very late. The Govern
ment was very anxious. The stocks had 
depleted. Our Prime Minister Shri Narasimha 
Rao has always stressed upon the need to 
strengtnen the Public Distribution System 
(P.D.S.). The stocks got depleted, as a result 
of releasing additional foodgrains. Now, as a 
result, they were left with no option, but to 
import foodgrains. You have questioned the 
justification of importing wheat, but if they 
were brought from within the country, the 
prices would have skyrocketed. Therefore, 
the government was left with no option, but 
to import wheat. Thus, first, it was decided to 
import one million tonne and then it was 
revised to three million tonnes and now it has 
been fixed at 2.8 million tonnes. This was 
necessary to keep the Public Distribution 
System working and more imports would be 
necessary to make more foodgrains avail
able. There has been no deal with any pri
vate companies abroad, all deals finalised 
so far have been on a Government to Gov
ernment basis. We have reached agree
ments with the Governments of Australia, 
Canada, U.S.A.etc. Therefore, we had to 
purchase wheat, at the current international 
prices.

AN HON. MEMBER: You have signed 
deals with private companies.

SHRI MADAN LAL KHURANA: Aguilty SHRI NATHU RAM MIRDHA: I am sorry,
conscience Is always suspicious. your information is incorrect. I know every*
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thing. All the deals signed so tar have been 
on a Government to Government basis and 
the American Government has given us a 
huge concessions. They take less price from 
us, but sell at a higher price back home.

15.00 Hrs.

SHRI NITISH KUMAR: It's all bungling.

SHRI NATHU RAM MIRDHA: Your 
opinion is incorrect. I won’t agree with every
thing you say. The wheat purchased by the 
Government was at a reasonable price and 
there has been no bungling in it. Rather, 
wheat prices would have further gone up. if 
we hadnl imported three lakh million tonnes 
of wheat. Now you tell me whether it was a 
fair deal or not. ( have had talks with them 
and now this Government won'! import any
more wheat. Let me ta* you tom this year’s 
production is unprecedented.

[English]

Today my expectation of this year's 
foodgrains production, Kharlf and Rabi, will 
be nearly 183 or 184 million on tonnes.

[Translation]

Please listen to me. It is equivalent to 
Brahma's words. You can see for yourself 
that the production will be 184 million tonnes. 
I know this. I have got experience. Our Kharif 
production will be very good. The dams are 
full, there is enough water in the rivers and 
exceptfor the drought affected regions, more 
areas will be irrigated. What I mean to say is 
that we will have very good production this 
year. More wheat will arrive in the market. 
Let us together put pressure on the Govern
ment to fix remunerative procurement prices.

It is also essential to mention Fertilizers

here. I would like to say a couple of things in 
this regard also.

SHRI NITISH KUMAR: Only now, you 
have come to the real point.

SHRI NATHU RAM MIRDHA: Please 
allow me to speak.

[English]

Fertiliser is a very essential part of pro
duction of foodgrains and all crops.

[Translation]

According to the recommendations of 
the National Commission, the production 
should have been 180 million tonnes by the 
end of the Seventh Five Year Plan and to 
achieve that aquota of 14.000 million tonnes 
of fertilizers should have been released. 
This didn't matearialise as a result of which 
the production feel short of the target.

[SHRIMATIMALINIBHATTACHARAYA In 
THE CHAIR]

The Fertilizer prices have gone up 
because the prices of phosphate and Potash 
have gone up. Further, we have all along 
been importing phosphate and potash, and 
in future too, it will continue to be imported. 
There is no potential for the production of 
phosphate and potash fertilizer in the coun
try and hence it will continue to be an import 
item and th!s means shelling out precious 
foreign exchange. After all, how many thou
sand crores rupees of subsidy can the 
Government provide? It won’t be possible 
for the Government to make such compre
hensive arrangement and the farmers will 
have to pay for it. In the final reckoning, it is 
in the petroleum sector that the country is in 
trouble. Our consumption is 50 million ton
nes and this Increases annually by two mil-
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lion tonnes. Once, three years back, we had
achieved an annual production of 35 million 
tonnes but today, we have come back to 25 
million tonnes. We are making maximum 
efforts to hike the production. This is very 
essential for petroleum products and fertiliz
ers. Even the import of this, is a very costly 
affair. So far as the question of Naptha and 
Nitrogen fertilizer production is concerned, 
please keep it in mind that these prices have 
been reduced by ten percent. Therefore, it 
would be unreasonable to demand that 
Everything should remain cheap. How long 
can you keep it going? I know very well that, 
had your Government been In power, you 
would not have been able to do even this 
much. What I mean to say is that we should 
not lose sight at reality.

[English]

MR. CHAIRMAN: Will you please ad
dress the chair?

[Translation]

SHRI NATHU RAM MIRDHA: You know 
everything, what isthere to tell you, butthese 
people don’t understand You know every
thing and you are a brilliant Parliamentarian. 
However, now I shall address the chair. I was 
submitting that the problems in this country 
are very serious. (Interruptions)

I have never had this kind of problem 
with them before. They used to understand 
me and I used to understand them, so, there 
was no quarrel. Now, there is no need for any 
details here. What I express outside is a 
reflection of my feelings inside. There is no 
quarrel between us. They understand me 
very well and I understand them very well. I 
understand Atalji very well, but 'Atalji* and 
Khuranaji are very different from each other.

Madam Chairperson, I would like to 
submit that in the matter of fertilizers, it was 
not appropriate on the part of this Govern-

ment to double the prices of phosphatic 
fertilizers. It would not have made much of a 
difference, had they not done it. They could 
have done It after the current season, when 
D A P 's  necessity would have been over. 
Both Nathu Ram and the farmers face diffi
culty on account of the money Swindled by 
the middlemen. The Government failed to 
manage it in the proper way an  ̂conse
quently, the farmers had to pay a higher 
price. It would have been alright, had this 
been done at the proper time, after the 
sowing of the seeds and the use of D.A.P. 
The farmers would have become mentally 
prepared to pay a higher price next time and 
the middlemen would not have succeeded in 
their nefarious activities.

Therefore, it would be a wrong policy to 
hike production by providing heavy subsi
dies on fertilizers. The farmers should pay a 
reasonable price for fertilizers, on the basis 
of the cost of production. They shouldn’t 
always relay on subsidies. It is also correct 
that the farmers should get higher prices, on 
account ofthe high and ever-increasing prices 
of petroleum products, diesel, fertilizers etc.
I have been saying this right from the begin
ning and I repeat that it’s high time for the 
Government to ponder over this issue, be
cause it will be announcing the procurement 
prices soon. Before that, as an hon. Member 
stated just now, last time, the Government, 
after taking everything into consideration, 
had fixed the price of wheat at Rs. 280/- per 
quintal, but now it won’t do. It is true that last 
time, you increased the price by Rs. 50/-, 
something unprecedented, but this time the 
price should be further increased. (Interrup
tions)

What I mean is that the country’s farm
ers lost a great deal on account of the inop
portune timing of the decision. Later on, the 
government did provide a thousand rupees 
or some subsidies, but the benefits did not 
reach the rural farmers, rather, the co-opera
tive societies, middle men and others shared
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the toot. I would like to say only this much that 
the timing of the decision was inappropriate, 
which resulted in the present mess.

I explain the position to the farmers 
every day that they should not depend much 
on subsidy. At the same time, since prices of 
every commodity has gone up, the eco
nomic condition of the country deteriorated 
and prices of machines and agricultural inputs 
gone very high, it is not justified that one 
should expect getting rice, wheat, millet etc. 
at cheap rates. Now-a-days prices of agri
cultural produces are being fixed by bureau
crats sitting in air-conditioned rooms. But the 
political decision taken thereafter is more 
important and gives political colour to those 
decisions afterwards. The political leader
ship should take a bold decision. It should 
not have any weakness while taking a deci
sion. The farmer must get remunerative prices 
for his produces. (interruptions)

I have taken a lot of time. Therefore, 
without taking any more time I would urge 
the Government to give more thrust to agri
culture. We have to increase the production 
of edible oils, pulses and foodgrains. We 
would certainly succeed to increase them in 
the near future. At the same time population 
growth will also have to be controlled. Every 
year we add a population equal to Australia’s 
total population to our country’s population. 
The Members of the House and the Govern
ment will have to think over the matter. 
Today the country is passing through a cri
sis. We have made widespread changes in 
our policies and still there is a need to modify 
them. The blessings of God are always with 
us. This was the reason that the agricultural 
output was good this year. I am hopeful that 
the situation would further improve in 
future...(interruptions) The Government 
should closely study the prevailing situation 
in the world and formulate its policies ac
cordingly. How the communist party was

thrown out of powerin Russia. (Interruptions 
) I am deeply disturbed to see all this. I am 
relating the fact to you. I know a lot about 
Russia. The Government was completely 
out. ’(Interruptions) The world has changed 
but not the BJP. (Interruptions) They say 
that it is the people’s mandate, so they would 
perform ‘Kar Seva’. (Interruptions)

Stringent measures will have to be taken 
and the past mistakes will have to be recti
fied to overcome the crisis our country is 
passing through at present. During the ruie 
of Shri V.P.Singh we had imported about 18 
lakh tonnes of palm oil. It was a blunder, 
otherwise the position of edible oil would not 
have been that bad today. Mistakes have 
been committed by this side as well as that 
side. Therefore, we will have to be cautious 
in future. I think that the Government at 
present is adopting right policies. You may 
point out as many mistakes as you like, but 
these policies are right. I wanted to make this 
much submission only.

[English]

MR. CHAIRMAN: Thank you, Mirdhaji, 
fora very entertaining Intervention. Shri Atal 
Bihari Vajpayeeji will speak now.

[Translation]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Madam, I wanted this matter to 
be discussed under an Adjournment Motion. 
I am sure that there would have been a 
serious discussion had it been taken up 
under that Motion. There is a need to think 
deeply and extensively on the preyailing 
crisis of foodgrains.

Shri Madan Lai Khurana will be the 
Chief participiant in the discussion on behalf 
of our party. I rise to make only a brief 
speech. Shri Khurana deserves the credit to 
be the first Member to raise the issue of 
export and then import of wheat. He drewthe
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the cost price of their produce though theyattention of the country to the matter and 
today it has been a matter of controversy. I 
know that he wanted to speak more on that 
issue.

i am in a dilemma. The Government and 
the country are also in the same position. 
How co-ordination could be established 
between the interests of consumers and 
producers. Production is necessary. The 
production must be increased, and for this, 
the interests of the farmers will have to be 
safeguarded because if the farmer is the 
producer, he is also the consumer. He pur
chases the equipments manufactured in 
factories. The production cost of agricultural 
products is calculated and the Government 
decides the profit the farmers should get on 
the cost. But the Government nevertook into 
account the cost involved in the production 
of essential commodities in big factories and 
on what profit they sell the commodities. 
(Interruptions) You are right. Because the 
Government has no pricing policy. There 
should be some co-relation between prices 
of agricultural commodities and the items 
manufactured in factories.

The Government has to safe-guard the 
interests of the consumers. The statement 
given by the hon. Minister makes at least one 
thing evident that our agriculture is still de
pendent on rain. It means that we are not yet 
self-reliant. Whatever self-reliance we have 
attained is largely due to rain God’s grace. I 
am not among those persons who would 
oppose import of f ood-grains. I am not among 
those persons who would oppose import of 
food*grains if there is drought and there is 
real need for It in the country. But the Gov
ernment will have to prove why the recent 
import of foodgrains was necessary. Do not 
the farmers have sufficient quantity of 
foodgrains? it Is not a fact that the farmers 
were prepared to sell wheat, had thg Gov
ernment increased the prices a little more? A 
delegation of farmers met me only yesterday 
and told me that they were not getting even

have to purchase other commodities at 
comparatively higher prices. Since the 
Government has increased the prices of 
fertilizers and diesel, there will be price rise 
of different commodities and the farmers 
would naturally demand remunerative prices 
for their produce. If the Government refuses 
to give remunerative prices, the big farmers 
who can afford to store their foodgrains will 
not sell, but the small farmers cannot afford 
to do so. This creates difficulties for the 
Government.

The Government has to purchase it to 
run the distribution system because con
sumers interests cannot be ignored. The 
huge demonstration staged today was an 
expression of people’s anguish who are 
burdened heavy price rise. Now the Govern
ment is in difficulty. I would like to cite an 
example howthe policies of the Government 
are wrong. I got up to speak in the same 
context.

My friend Shri Digvijaya Singh knows it 
very welithat soyabean is produced in abun
dance in Madhya Pradesh. But the price of 
this product has fallen this year. As com
pared to its rate at Rs. 750-800 per quintal 
last yearthere has been afall in its rate to Rs. 
635 this year. Why did it happen? The Gov
ernment imported soyabean oil from Amer
ica. About 50,000 tonnes of this unrefined oil 
has been imported from that country in the 
form of help with a condition that it would be 
auctioned publicly. The hon. Ministershould 
confirm it. But so far as I know, a part of the 
money earned from this auction would go to 
the Renewal Fund. This is an evidence of 
howthe policies are related to these matters. 
Nowthe prices of soyabean has gone down. 
The farmer is suffering a loss of about Rs. 
1000/- per tonne. About 30 lakh tonnes of 
soyabean is produced in the country and the 
farmers suffer a loss of about Rs. 300 crore 
every year. This is the overall situation of this 
product in the current year in the country.
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Was it necessary to import 50,000 tonnes of 
unrefined oil this time? Could it not be 
stopped? Could no other alternative be 
found? Was the Government bound to obey 
the conditionalities of putting It In public 
auction?

If it is true that a part of the money will go 
to start Renewal Fund, have not the interests 
of the farmers been sacrificed. Sir, there is 
another instance. We import palm oil from 
Malaysia. This time we are importing 3 lakh 
tonnes of this oil from that country because 
it is essential to fulfil the requirements of 
people with the view that they have devel
oped a habit of eating fried stuff whatever 
damage it may cause to their heart. But was 
it very necessary to publicly announce that 
we are importing palm oil from Malaysia? 
Couldn’t this news be kept secret? Soay- 
abean crop is reaching the market. Out of the 
total 3 lakh tonnes of palm oil being imported 
from outside, 50,000 tonnes of unrefined oil 
has come from America and being sold at 
cheaper rates. Under the prevailing circum
stances will the prices of soyabean not come 
down? Does the Government deeply think 
over the matter? Are the decisions taken 
immediately or on ad hoc basis? Are deci
sions taken on a piece meal basis? There is 
total lack of Coordination in the ministries. 
No guidelines are issued by the Hon. Prime 
Minister. That is why the situation is going to 
worsen further.

GroundnCt production has also fallen 
and it has resulted in fall In prices and the 
farmers say that apart from the lower prices, 
they are getting from the market, which are 
lower than that of last year, and the Govern
ment has liked the prices of fertilizers and 
diesei also. Prices have gone up on all fronts 
and what can we expect from you? '

I would like to submit that it is necessary 
to maintain balance between the interests of

the consumers andproducers. Government's 
success or failure on food Iront depends on 
whether the Government is able to maintain 
co-ordination between the interests of the 
consumers and that of producers. The pres* 
er! crisis is due to the absence of any such 
co-ordination. It Is also due to the non-coor- 
dination between the Ministries. I have a 
great deal of respect for Mirdhaji, but I would 
like this discussion to take place in a more 
serious atmosphere (Interruptions). I am sorry 
that the matter is so serious that the farmers 
don’t sell their produce to Government agen* 
cies and the Government is compelled to 
import foodgrains to teach its farmers a 
lesson and an opportunity is being given to 
us to compel us to say that the Government 
is more concerned about theJnterests of the 
American and Canadian farmers than to 
their Indian counterparts. The fact that this is 
gaining currency fast is a matter for the 
Government to guess for itself. When the 
Government takes a policy decision, you * 
don't consider it necessary to take the nation 
into confidence. Why are the Television and 
Radio there for? It is to educate the masses, 
but why its services are not being utilised? 
However, the Government feels that it can 
take such decisions off hand. 50,000 tonnes 
of Soyabean oil have been imported and the 
Government is least bothered if the price of 
Soyabean within the country falls, if the 
farmers of Madhya Pradesh suffer, let them 
suffer. (Interruptions) Why have you stood 
up, on the very mention of the word ‘Soy
abean’? (Interruptions)

SHRI DIGVUAYA SINGH (Rajgarh): 
Since, he has mentioned my name, I would 
like to say something. The Soyabean crop 
has been excellent this season, but some 
other reasons are responsible for the fall in 
its price. Oil is produced f rom only 18% of the 
total soyabean production and the prices 
vary from quality to quality. We have been 
demanding that the Madhya Pradesh Gov
ernment should start soyabean procurement 
immediately in thestate, butthe Tilhan Sangh,
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which does the purchases is yet to start its 
work. Patwaji has not briefed him correctiy. 
The import of 50.000tonnes of Soyabean oil 
doesn’t make any difference. Please excuse 
me for my intervention, but he has been 
incorrectly briefed. We charge the Madhya 
Pradesh Government, it is in connivance 
with the Mill processors and has not started 
its procurement which has resulted fall in 
Soyabean prices.

SHRI ATAL BIHAR I VAJPAYEE: I have 
not been briefed by anyone. I have myself 
collected these facts. 50,000 tonnes of unre
fined oil has been imported.

SHRI DIGVUAYA SINGH: But the prices 
have fallen on account of the non-procure
ment of Soyabean.

SHRI ATAL BIHARI VAJPAYEE: You 
tell me whether the price of Soyabean nas 
fallen or not?

SHRI DIGVUAYA SINGH: The price 
has fallen, only because the State Govern
ment hasn’t commenced its purchases. The 
Tilhan Sangh has not started procuriny 
Soyabean from the farmers.

SHRI ATAL BIHARI VAJPAYEE: You 
are giving this reason, but I say that it is 
because 50,000 tonnes of unrefined oil have 

, been imported from the U.S.A. You tell me 
whether it was imported or not?

SHRI DIGVUAYA SINGH: But it doesn’t 
have a bearing on the prices.

SHRI ATAL BIHARI VAJPAYEE: You 
tell me whether Soyabean oil has been 
imported or not’

SHRI DIGVUAYA SINGH: That’s for 
the Government to answer (Interruptions)

SHRI CHANDULAL CHANDRAKAR 
(Durg): It is correct that the farmers should

get higher prices, at any cost, but the Madhya 
Pradesh Government has put an embargo 
on the inflow and outflow of rice and paddy, 
just to benefit about 120 mill owners, due to 
which farmers are not getting remunerative 
prices for rice. You please ask Patwaji to lift 
the embargo so that the farmers get remu
nerative price. (Interruptions)

SHRI ATAL BIHARI VAJPAYEE: 
Madam, Chairperson, if anybody else from 
that side wants to speak, kindly listen to him 
also.

MR. CHAIRMAN: No, you speak.

SHRI ATAL BIHARI VAJPAYEE: What 
lamsaytng is the other side of the coin If you 
want to refute it, you are free to do so^ 
(Interruptions) I fail to understand the silenc& 
on the part of Shri Pilot.

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PILOT): I am listening to you.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Chairman, Sir, I don't want to give this issue 
a party or parochial colour, but at the same 
time, you cannot isolate yourself from it. The 
facts have been brought to me. The hon. 
Minister is present in the House, and Shri 
Digvijaya Singh says that he cannot reply to 
the facts, that the Government will respond 
to it

SHRI DIGVIJAYA SINGH: How do \ 
know whether 50,000 tonnes of oil have 
been imported or not?

SHRI ATAL BIHARI VAJPAYEE: If you 
don’t know, then have the courage to pa
tiently listen instead of saying that the import 
of 50,000 tonnes of Soyabean oil is not 
responsible for the fall in Soyabean prices. I 
say that it is responsible for the fall in prices. 
There can be disagreement on it. (Interrup
tions)
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SHRI NATHU RAM MIRDHA: 50,000
tonnes of oil was not Imported for sale or for 
the public distribution system, it was Im
ported for the benefit of the labourers work
ing on the Rajasthan Canal Project. (Inter
ruptions)

MR. CHARIMAN: Mirdhaji, you are a 
very senior parliamentarian. Please take your 
seat. Vajpayeeji, please continue. 9

° SHRI ATAL BIHARI VAJPAYEE: 
Madam Chairperson, it seems that there is 
something faulty about my manner of speech 
itself. They are reacting as if a hornet’s nest 
has been quelled. I don’t think I have deliv
ered any provocative speech. Then, why are 
you getting provoked9

SHRI DIGVUAYA SINGH: Since you 
mentioned my name, I had to respond.

SHRI ATAL BIHARI VAJPAYEE: When 
the name is mentioned, you get provoked 
and when it is not mentioned...

AN HON. MEMBER: Thentheyyearnto 
hear their name.

SHRI ATAL BIHARI VAJPAYEE: 
Madam Chairperson, I would like to con
clude on the point from where I began i.e. the 
situation confronting the nation today is very 
serious. This is not the time to score a 
debating point. As such, we have been 
opposed to all kinds of restrictions and we 
are in favour of free flow of trade. It would be 
better if there is a uniform policy for the entire 
country. The existing restrictions are not 
limited to Madhya Pradesh only. Chandu 
Lalji, being the Congress Spokesman, you 
are not aware of even this 
much...(lnterruptions)

SHRI CHANDULAL CHANDRAKAR 
(Durg): The Madhya Pradesh Government 
has also imposed restrictions.

cali a meeting at all the states and thrash out 
a uniform policy?

SHRI CHANDULAL CHANDRAKAR: 
Why is the Madhya Pradesh Government 
being a party to It?

SHRI ATAL BIHARI VAJPAYEE: It is 
being a party to It, because you are a repre
sentative from the state. Madam Chairper
son, I would like'to repeat that we should 
formulate a uniform national policy on distri
bution and it should ensure the protection of 
consumer interest, the provision of remu
nerative prices to farmers and a fair Govern
ment food stock. We cannot depend on 
imported foodgrains tor long, the production 
will have to be increased and for this, the 
farmers should be provided remunerative 
prices. Unfortunately, today the farmers have 
developed this feeling that a policy opposed 
to their interests is being adopted by the 
Government. Therefore, the current policies 
require some change and clarifications are 
very essential. Thank you.

SHRI GEORGE FERNANDES (Muz- 
zaffarpur): Madam Chairperson .the discus
sions taking place here should take place in 
the context of the new economic policies of 
the Government. Because whether it is the 
question of the procurement prices being 
given to the farmers at the moment or the 
question of foodgrain import or the question 
of withdrawal of subsidies on fertilizers and 
other items or the question of subsidies, all 
the three things are the outcome of the 
Government’s new economicpolicy. Whether 
the government makes attempts to camou
flage it and succeeds for some time or not, it 
is clear from the agreements reached at the 
Government level and the talks that the 
Government has had with the international 
institutions, that the country’s economicpoiicy 
is not being steered by the Government, but
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by the International Monetary Fund and 
GATT. So far as this issue of imports is 
concerned, the International Monetary Fund 
and the GATT have imposed a condition that 
the country will have to import 3.3% of the 
total foodgrain consumption within the coun
try. I am not aware of the extent of informa
tion available with the Food Minister be
cause he is not aware of the GATT talks. The 
hon. Minister is nowhere in the picture as far 
as the talks are concerned. Some others 
hold discussions. If any proof is required in 
this regard, both the Food Minister and the 
Agriculture Minister are present in the House. 
When the Government took a decision to 
import 10 lakh tonnes of wheat, as early as 
January, Jakhar Saheb condemned the 
decision in the strongest possible terms and 
described it as disastrous for Indian agricul
ture, at a meeting of the Indian Council of 
Agricultural Research, which took place, 
immediately after the decision. Therefore, I 
would like to tell the hon. Minister that he 
should not defend the Government on the 
decisions on economic policy matters taken 
together by the Prime Minister, the Finance 
Minister and the Commerce Minister, at the 
dictates of foreign countries and imposed on 
our country....

Shri Jakhar had shown courage in the 
month of March, 1992. Such a courage needs 
to be shown again and task performed with 
firm determination. This is a policy issue and 
nothing else. The GATT put four major con
ditionalities in connection with agriculture. 
Its first suggestion was:

[English]

The Indian Agriculture must be made a 
part of the Global agricultural regime.

[Translation]

I would like to know the opinion of the 
hon. Minister of Food in this regard. Is it a fact 
that the Indian Agricultural policy is influ

enced by the American and European policy 
even though farmers in our country till their 
fields with ploughs and produce one third or 
half of the quantity produced in other coun
tries. Can the Indian agriculture compete 
with the foreigner’s where money and sub
sidy are given for not cultivating in America 
and Europe. The foreigners will deliver a 
lecture here and we will keep quiet and 
withdraw subsidy whereas they give subsidy 
for not cultivating the land. They throw the 
grains into sea and entive agricultural policy 
in America and Europe is formulated on the 
basis of subsidy payment. The Government 
is now being asked:

[English]

Integrate your agricultural policy with 
the Global agricultural regime.

[Translation]

Whatever may be its implications, it is 
known to those who are in the Government. 
What I said regarding import is very much 
written here. It is a fact and not a talk in the 
air. It has been written therein.

[English]

3.3 percent of the internal consumption 
shall be imported.

[Translation]

Today you may ask as to how far it is 
linked with the decision of import. The hon. 
Minister of Finance should be called here 
and asked to make a statement in this regard 
because he will not be able to reply it. It is not 
known as to what actually is happening.

[English]

Withdraw the Fertilizer subsidy, water 
subsidy, electricity subsidy and diesel sub
sidy.
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[Translation]

Subsidy on these four items has been 
withdrawn. Then comes the turn of the Public 
Distribution System, levy foodgrains are 
distributed through the Public Distribution 
System. It should be stopped. These 
foodgrains should be purchased on market 
price Irrespective of the fact that it is manipu
lated by big traders. Today the Public Distri
bution System is functioning for the poor 
people in cities of the country. It should be 
stopped and it should be decided on the 
basis of international scrutiny whether 
foodgrainscould be supplied to all people on 
subsidised rates. These are the conditionali
ties and the Government has agreed to 
these. The hon. Minister of Finance or Agri
culture should know about it better. The 
GATT and the I.M.F. ar lormulating our 
economic policy. The Government wants to 
convince them that it is following the policy 
much before the agreement is signed. Yes
terday, there was a question onfood-grains. 
The hon. Minister of Food made his state
ment here and the hon. Prime Minister rose 
up in the meantime and further elaborated 
the point. Those are the proceedings of 
yesterday. The hon. Minister stated that the 
import was of the order of 30 lakh tonnes and 
some decisions too have been made in this 
regard. The hon. Prime Minister had no 
knowledge of it. He said that there was no 
rain in the month of June and July tast year 
and it seemed that there will be famine in 
July. So, the Government had to take some 
decisions during August and September.

[English]

He said:

"It was at that time that agreements 
were made for the import of one or two 
million tonnes, three million tonnes and noth
ing more."

[Translation]

Again he says that 3 million tonnes were 
imported but so far as I have the information 
the actual deal was struck for 3.5 million 
tonnes. The Government decided to make 
the import iri two instalments. First instal
ment of the order of 1 million tonnes was to 
be made from Australia and second of 1.05 
million tonnes from Canada. The deal with 
America was struck recently. I am not pre
pared to accept that the hon. Prime Minister 
had no knowledge of this fact. He wanted to 
mislead the august House deliberately. He 
should not have misled the House on such 
matters. Was he not aware when the deal 
was struck? The Government had initiated a 
dialogue with the USA regarding the deals in 
the month of January. When USAf ixed prices 
with the Government, the representatives of 
Cuba came here and requested for some 
f ood-grains stating their children were dying 
for want of foodgrains. They asked for one 
lakh tonnes of foodgrains and finally it was 
decided to export 20 thousand tonnes of rice 
to Cuba. They asked for the foodgrains, at 
least for their children. When America knew 
it, their Food Minister said that since India 
was going to export rice to Cuba, America 
will not give wheat to India on subsidised 
rates. Shri Gogoi is sitting here who made a 
statement outside this august House in the 
month of March. The hon. Ministers forget 
after making statements. If he wants. I can 
show him the proof. America said that it 
would not supply wheat to India on subsi
dised rates. Then the government was 
puzzled and floated international tenders. It 
did not make any headway as in the past. 
Thereafter, a deal was struck with Canada 
and Australia. The Presidential elections were 
due on the 6th and the 7th September and 
Shri George Bush, the American President 
wanted to get farmers votes. He decided to 
supply wheat to India on the basis of his 
decision to supply wheat to 20 other coun
tries on subsidised rates. Russia was given 
the largest quantity of 50 lakh tonnes. It also
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decided and announced to supply 15 lakh 
tonnes of wheat to India in accordance with 
its earlier decision. The Government suc
ceeded in striking the deal of 10 lakh tonnes 
wheat with great efforts.

[English]

Which is still a little less than one million 
tonnes.

[Translation]

It seems that the Government would 
strike a deal for a further half million tonnes 
of f ood-gratns In all a total of 35 lakh tonnes 
of wheat would be imported. A deal to import
2.5 lakh tonnes of rice has been struck with 
Vietnam which itself has been experiencing 
hardship for years. The Government is not 
prepared to pay reasonable price to our 
farmers to purchase rice, but it does not ftnd 
any difficulty to import foodgrains from for
eign countries or much higher a price. In his 
statement the hon Prime Minister said:

[English]

It was a decision based on time I/antici
pation of what could happen and the antici
pation was that.

[Translation]

There can be famine in our country 
because there was severe drought and there 
was no rainfall. Therefore, it took such a 
decision. I have nolthing to say about the 
decision of the Government. We are an
guished and it will continue, but we have 
nothing to say in this regard. On the 6th 
November the General Secretary and the 
spokesman of th<> ' 'Tigress Party who spoke 
cm behalf the r‘ » ngress President and the 
Dnrpe Miniver said.

[English]

"The Congress Government had only 
been fulfilling the contracts signed by the 
previous Government in 1990 and 1991.

[Translation]

The Statement made by the hon. Prime 
Minister inside the House and his submis
sion yesterday as to how and why the Gov
ernment was compelled to import food grains 
are contradictory. The written statement of 
the leader of the party is also there. This 
statement was not made either out of anger 
or fun. It was a written statement that the 
Government had no other way out. The 
previous two Governments of Shri V .P. Singh 
and Shri Chandra Shekhar had done the 
right thing.

AN HON. MEMBER: In which newspa
per did it appear?

SHRI GEORGE FERNANDES: It ap
peared in all the newspapers in the country. 
What connection is there between the news
papers and the Congress party? Every one 
has gone through the newspapers. I was 
anguished a lot because I was not aware that 
there will be an opportunity to refer to those 
names in the House. What was spoken 
outside the House was already spoken.

Mr. Chairman, Sir, I would certainly like 
to make it clear that the Government will play 
a political game regarding this import and will 
try to defame the previous non-Congress 
Governments. Why does the hon. Prime 
Minister make such an announcement in
side the House regarding the compulsion 
under which the Government had to import 
wheat. It ts an issue linked with the Public 
Distribution System. The Government did 
not procure wheat from our farmers by pay 
ing higher prices. The Government shou.a 
not make such a statement in the House
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c
Just a while ago. Shri Nathuram Mirdha went 
out. In this very august House he had said 
that the Kharlf crops for the year 1992-93 
have been harvested and the Rabi crops 
have been sown. There is going to be a 
record harvest this year. According to him 
Rabi the production of crop is going to reach 
180 to 183 million tonnes. Mr. Chairman, Sir, 
I agree with him regarding the production of 
Kharif crops this year:

per quintal of wheat is around Rs. 501.74 
after adding subsidy to it. The government 
can get it at an average price of Rs. 400 per 
quintalfrom European Community. This has 
been stated in a written statement that aver
age price of wheat imported from Canada, 
Australia and America is Rs. 501.74. Why 
could it not be got at Rs. 400 per quintal from 
the European Community? Why has the 
Government not imported it 1rom the Euro
pean Community. It has not purchased 
because there was conditionality of GATT.

[English] [English]

It is already 100 million tonnes and this 
100 million tonnes of Kharif harvest is an ail 
time record in the history of agriculture of 
India.

[Translation]
o

And seeing the production of the Rabi 
crops this time, I believe that even if the 
production does not reach 183 mi/lion to 184 
million tonnes, we are going to produce at 
least 180 million tonnes as compared to 
highest ever production of 176 million ton
nes upto last year. I have no doubts about it. 
Therefore, when sufficient foodgrains are 
being produced in the country, where does 
the question of import arise. There is condi
tionality of 3.3. per cent. GATT has said that 
the Government has to fulfil this import 
commitment. It has been mentioned in the 
Dunkel proposals also. I am raising another 
issue before you. For a moment even if I 
agree that the Government was in trouble 
which I am not bale to comprehend, the data 
does not show it. The Anglo-Saxons in 
America, Australia and Canada pressurise 
us. You have to purchase wheat from them 
at a high price. Why does not the Govern
ment purchase it from European Commu
nity? European Community asked you to 
purchase from its member countries. They 
also provide susidy on it. The hon. Minister 
said in his statement that the average price

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): The wheat was not acceptable to 
ourconsumers. We brought it in 1977. It was 
very difficult to sell it also.

[Translation]

SHRI GEORGE FERNANDES: This is 
your argument. We are not ready to accept 
it. You people visit Europe at the cost of 
Government exchequer and make merry.

[English]

SHRI TARUN GOGOI: It was very dif
ferent variety. I can bring the variety and 
show you.

[Translation]

SHRI GEORGE FERNANDES: It is not 
a different variety. We do not accept this 
argument. I am of the opinion that it is be
cause of American pressure on India that the 
Government has decided to purchase wheat 
from America.

Mr. Chairman, Sir, I am concerned about 
one more Issue and that is about the attack 
on the Public Distribution System. The issue 
of subsidy is not limited to only fertilizers. 
This would be applicable to electricity, water
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like to point out here and the hon. Minister 
will agree as he has provided the data that 
gradually the Government would withdraw 
the Public Distribution System as has been 
suggested in the Dunkel proposals. I Know 
this is against your wishes. They are pushing 
you on the verge of distruction. Last year 16 
lakh 62 thousand tonnes foodgraln was dis
tributed through the P.D.S. while this year it 
was reduced to 14 iakh 80 thousandtonnes. 
Yesterday, an hon. Member said that though 
population is increasing and more popula
tion needs more foodgrains. Yet why did the 
Government forget this and reduced the 
allocation from 16 lakh 62 thousand tonnes 
to 14 lakh 80 thousand tonnes. Last year in 
April the Government had provided 15 lakh 
19 thousand tonnes. Whereas this year it 
was 12 lakhs 43 thousand tonnes. In May 
last yearit was 14 lakh 69 thousand tonnes, 
whereas it was 14 lakh 52 thousand for the 
corresponing period this year. Last year in 
June it was increased to 14 lakh 40 thou
sands tonne and this year it was 15 lakh 41 
thousand tonnes. Last year in July it was 16 
lakh 19 thousand tonnes whereas this year 
it was reduced to 15 lakh 62 thousand ton
nes. It was 16 lakh 61 thousand tonnes in 
August last year and this year it was reduced 
to 15 lakh 87 thousand tonnes. The policies 
of the Government reveal that it has been 
decided to do away with the Pj).S. Just as
I.M.F., GATT and America are pi/rsuing 
policies in the industrial sector in India which 
would ruin the future of workers, similarly, 
these policies are paving way for the de
struction of farmers and poor consumers in 
the agriculture sector.

Mr. Chairman, Sir, therefore. I would 
like to emphasize that this debate should not 
be concluded here under Rule 193 today. It 
can be concluded only when the Govern
ment shows some readiness to change Its 
policy. Some Members of even your own 
party are against the new economic policy. I 
don't know what is their number but mem

bers who are associated with agriculture, 
workers and poor do not support your new 
economic policy. We would like that if the 
Government takes some steps to do away 
with this policy only then this debate will be 
meaningful. The Government can speak of 
doing away with this policy only when it 
shows readiness to stand against America 
and other international institutions which are 
putting pressure. Agreed that the country is 
in deep debt but why does not the Govern- 
ment come out categorically that we cannot 
repay back the loans in next ten years. Why 
does not the Government come out in the 
open and say that it cannot repay back the 
loans. Will America attack us if we say like 
this just as it did against Iraq. The govern
ment should clearly tell that it is not in posi
tion to return the debt. Somebody has taken 
debt, we don't know for what purpose but will 
the Government ruin the lives of farmers and 
labourers for it. Therefore, the Government 
should courageously take a stand and face 
the reality.

Last but not the least about the prices. 
Atal ji has raised it here. The government will 
have to make a firm policy about prices. The 
Government should fix the prices of inputs to 
be usedby the farmers. Besides there should 
be a policy to maintain balance between the 
prices of industrial products and agriculture 
produce. The Government should take steps 
in this direction also.

On our part we would like to say that 
against the policy of the Government and the 
situation created by it the workers of the 
country have staged a massive demonstra
tion. Now the time has come when the work
ers in the country have come to the streets. 
The farmers of this country will also have to 
come to the streets in their support. When 
both will agitate together, then either the 
government will have to give up its policies or 
will have to go out of power. Only then these 
policies wili be changed.
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[English]

SHRI SUDHIR SAWANT (Rajpurt; 
Madam Chairman, for the last one hour 
are witnessing an exercise in rhetoric, a 
rhetoric tailored and coloured with dogma
tism, political bankruptcy which led to the 
bankruptcy of this country.

I remember, in June 1991 a situation 
arose wherein two years of utter misman
agement brought this country to the very 
brink of bankruptcy, where the farmers of 
this country, where the poorer sections of 
this country..(Interruptions)

We can never forget the circumstances 
under which this Government came to power 
and elections were held. Economic policies 
are something which require time to give 
effect. The new economic policy of the 
Government was launched after this Gov
ernment came to power. We cannot expect 
that the Government will have a magic wand 
to resolve all the problems. Unfortunately 
what we are witnessing is that the esteemed 
leaders of the opposition are still living in the 
world of pre-cold war. They are totally unre
lated to what is happening in the world today.

16.00 hrs.

[SHRI PETER G. MARBANIANG - IN THE 
CHAIR]

What we must decide today is whether 
we are going to accept isolation of India as 
the basis of our policy or whether there is a 
requirement for us to integrate with the reali
ties of the present post-cold-war world. The 
reality of the pre-cold-war, where we had a 
powerful alliance • an alliance on which we 
could rely for many things - no longer exists 
today, 'r 'he present days, what Mr. George 
Fern* n.«* has just brought out is true 
whether ttft United States is the only super 
power Id'th® world. Whether we like it or not, 
we w il iJ K e  to survive. We will have to

sustain ourselves in the realities of the pres
ent world order, tt is no doubt and it is well 
realised by everyone and especially the 
present Government, that the arm-twisting 
tactics, in which the capitalist world has 
indulged in, has serious repercussions for 
this country. But what is of essence is that we 
have to tailor our policy. We have to chart a 
course for this country taking stock of the 
present world order. We cannot live in isola
tion. From where are we going to get the 
technology? (Interruptions)

MR. CHAIRMAN: Please address to the 
Chair. (Interruptions)

MR. CHAIRMAN: Do not listen to them.

SHRI SUDHIR SAWANT: Whatever has 
happened in the election, these people are 
expecting dramatic changes in the American 
policy. I am sorry, that is not going to happen. 
But I come down to the basic fact.

The primary duty of this Government is 
to ensure one thing, that is, the basic essen
tial requirement. And that is food wherein we 
come to think about import. Why import? 
Why was the wheat imported? (Interrup
tions)

Traditionally, all Congressmen, I think, 
are of socialist mindset. That is what we are 
propagating here also. Firstly, why was the 
wheat imported? There are three reasons. 
First is the fall in production of total foodgrains. 
There are many reasons. I will not go into the 
reasons. But in 1990-91, from 176.3 million 
tonnes, we came down to 1991 -92 figures of 
176 million tonnes when the annual demand 
increase was 3 percent. In such a situation, 
what was to be done? The available quantity 
of wheat in this country was not going to 
increase. So, this is the basic parameter 
under which it must work. The wheat produc
tion also fell down. The procurement for PDS 
was 9 million tonnes wheres the procure
ment was only 6 million tonnes against the
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[Translation]requirement of 9 million tonnes. Then, we 
were faced with a serious drought condition 
wherein the wheat was required in this coun
try.

In a drought situation, what has the 
Government to do? It has to apply its mind, 
foresee the future possibilities and take 
decisions. Accordingly, the decisions were 
taken. We cannot do fire-fighting every time. 
Government rightly decided at that particular 
time that it was essential that wheat was to 
be imported. It is not because of some GATT 
restriction or IMF restriction. It was a practi
cal decision taking into account the situation 
wherein a situation could occur where there 
could be a Somalia. We cannot start buying 
wheat or we cannot start going in for world 
tenders when there is no food in the country. 
The Government must essentially ensure 
that at a particular time, there Is a continued 
supply of foodgrains and in this sense, it was 
the primary reason that the wheat was im
ported. I am certain that no IMF or GATT 
restrictions or conditionalities of 3.3 percent 
were there. I do not know from where these 
figures have come.

The second point which I would like to 
present here is the economic cost. Wfcenthe 
Government had decided to import wheat, 
procurement price was increased by Rs. 50. 
So, this benefit has gone to the farmer but 
after procuring at Rs. 275, what is the eco
nomic cost? The economic cost comes to 
Rs. 455 per quintal. So, what they are saying 
that we can buy from the open market will not 
hold good. The cost of wheat may be Rs. 275 
per quintal. But the handling charges, distri
bution charges and stocking and all that 
accounts to the real economic cost of Rs. 
455 per quintal. Let us look at the economic 
cost in relation to what is being imported. We 
have imported one million tonnes of wheat 
from Canada, Australia and US and the 
average works out to Rs. 517 per 
quintal..( Intenruptions)..

SHRI MOHAMMAD A ll ASHRAF 
FATMI (Darbhanga): He is an urbanite and 
therefore he does not know much

SHRI SUDHIR SAWANT: No, I am not 
an urbanite.

[English]

So, Rs. 517 is the economic cost which 
works out for the Imported wheat. They are 
propagating to buy it from the open market. 
If we buy at, say, Rs. 350 per quintal, as they 
are propagating from the open market, then 
what would be the actual cost? The eco
nomic cost is Rs. 545 per quintal. So, what 
they are propagating that we can buy fro/n 
the open market is not true as Rs. 517 is the 
economiccost per quintal. If we buy at market 
cost, It comes to Rs. 545 per quintal.

The second point is whether there has 
been any damage to the farmers. I am cer
tain that this Government will not do anything 
which will cause any damage to the farmers. 
The farmers were assured of the minimum 
support price of Rs. 275. Selling it to the 
Government at that rate is totally the secre
tion of the farmers. If they are getting a better 
price in the market, say, Rs. 350 or Rs. 325, 
the farmers are totally free to sell It. So, I do 
not understand why they are saying that the 
farmers are being harmedby import of wheat. 
The farmer is getting at the existing market 
rate as on today also. They have not clarified 
as to how this import of wheat has affected 
the farmer in real terms. There Is no effect 
totally.

In March 1992, wedid not wantto import 
wheat. The Agriculture Minister is himself a 
farmer. In March 1992, there was a proposal 
for importing wheat; he himself opposed it 
and the Government had rescinded it and
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the decision to import wheat had been 
shelved.

We must realise one thing about the 
public distribution system, that is. the effect 
of purchasing wheat at market price. On the 
one hand, we are talking about pricing and 
inflation. What happened? Last time, when 
the Government did not import wheat from 
May to October 1991. there was a cost price 
of 16 per cent in foodgrains. Now what has 
happened is that the cost price from May to 
October 1992 has just been 0.2 per cent. 
The question is of demand and supply. There 
is going to be no magic because the quantity 
of wheat produced in this country is going to 
be tho same. If the Government is going into 
the market to buy wheat at market price, then 
two things will happen. Firstly, it wilt be unjust 
to those farmers who have sold wheat to the 
Government at the procurement price. The 
second thing is if the Government goes to 
buy in the market, the cost of wheat is going 
to increase manifold. There is going to be 
increased and tremendous demand from the 
Government side and if the market price 
today is Rs. 350, it will automatically and 
certainly beyond Rs. 400 thereby affecting 
those who are marginal farmers and farmers 
living in my constituency. My constituency 
does not produce wheat. We are dependent 
on Punjab and Haryana for wheat. If the 
Government is going to the market to buy 
wheat at the market price, what will happen 
to poor and marginal larmers and landless 
labourers who are dependent on tfce mar
ket? Mr. Fernandes has said that we want to 
do away with the Public Distribution System. 
I do not understand how. He quoted some 
figures which have nothing to do with the 
ground reality. As far as I know, Public Dis
tribution System is functioning in my State of 
Maharashtra, very effectively and efficiently 
even today. Just by giving some figures how 
can one make an allegation that the GATT 
and the IMF have imposed certain condition*

alities on the Government that they must do 
away with the PDS? Since the Congress 
Government and Congress Party are com- 
mittedtothe Public Distribution System which 
is functioning quite satisfactorily, this allega
tion is totally unfounded and unwarranted.

Sir, now I come to the question of subsidy. As 
far as farm subsidy is concerned, it is not 
something unique to India alone. In all the 
countries of the world, there are subsidies. In 
the European community, farm subsidy per 
capita in dollar terms is 238.4 and in the 
United States, frm subsidy in dollar term 
is148.5, whereas in India, per capita subsidy 
is as little as $ 4.3...(Interruptions)
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[Transition]

SHRI NITISH KUMAR: That is what we 
want to tell you.

SHRI SUDHIR SAWANT: I will restrict 
myself to that subject.

[English]

When we talk of subsidy, there is noth
ing wrong in giving subsidies. As far as 
subsidy is concerned, it is a universal pare- 
tice because agricultural production is af
fected by many factors and it requires State 
intervention. So, for this particular purpose, 
subsidy scheme has been existing in this 
country.

But the only factor is that this subsidy for 
fertilizers, which was about Rs. 375crore in 
1981 -82 has gone upto Rs. 6, 219 crore in 
1991 and by March 1993, this figure will not 
be any thing below Rs. 9,000crore. The only 
factor that I want to highlight is that as far as 
fertilizer production is concerned, we must 
provide the inputs to the farmer at a low cost, 
and everyone agrees to It. But how are we 
going to do so? There are two methods. One 
is the subsidy method. The second method
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is the reduction in the cost of production. And 
here, I must compliment the Joint Parlia
mentary Committee on Fertilizer Pricing 
because they realised this factor and they 
went on the right course, that is, to decrease 
the cost of production of the fertilizers so that 
the farmers could be given the fertilizers at a 
iow price. I say this becauseultimately sub
sidy is not the answer, if you have to be reall 
competent and self-supporting, resiliency 
must be built within the economy. The 
Committee have given certain recommen
dations. I would like to knowfromthe Gover-
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there was an increase in the prices of phos
phoric fertilizers. I would request that when 
the Government has accepted the report of 
the Committee in principle it should imple
ment it sincerely. The recommendations 
given by the committee should be accepted 
in its entirety. By implementing some of the 
recommendations only, the Government is 
not going to solve the problem.

ment whetherthese recommendations have 
been implemented or not. This is very mnpor- 
tant because the impact of this fertilizer 
subsidy will be such that it would go from the 
present level of about Rs. 6200 crore to 
nearly Rs. 9000 crore by next March. Unfor
tunately, the reason for the increase in fertil
izer prices is that all the recommendations of 
the Committee are not being implemented. 
The Committee recommended that the gas 
price be reduced by 35 percent. This would 
have effected a saving of Rs. 560 crore. This 
has not been implemented. In fact, the 
committee has also recommended that the 
price of naphtha and LPS must be frozen but 
these prices have increase by 35 per cent. 
You see the impact. The committee has 
recommended that the rail freight be re
duced thereby effecting a saving of Rs. 280 
crores. I would like to know whether this 
recommendation of the Committee has been 
implemented or not.

Similarly, for imports, the foreign ex
change was to be provided at the Govern
ment rate and not at the market rate. This 
would have effected a saving of Rs.675 
crores. By making these recommendations, 
the Committee attempted to reduce the cost 
of production by Rs. 2,000 crores. But what 
in fact has happened is that all the recom
mendations of the Committee have not been 
implemented and only minor, suitable rec
ommendations have been implemented.

As far as fertilizers are concerned, the 
entire Potassic and Phosphatic fertilizers 
are imported. But in this situation are we 
going to survive for long? It is not a question 
today. A subsidy can answer only current 
problems but it cannot answer the future 
problems. By 1996-97the content of subsidy 
is going to go up to Rs. 11,000 crores and it 
is going to increase progressively. I would 
like to know the action taken by Government 
to contain the import and to see that there is 
no increase in the cost of fertilizers.

Devaluation is another reason. The 
partial convertibility of rupee has suddenly 
gone up. The international cost of fertilizers, 
when you calculate it in terms of rupee, has 
gone up by 30 percent. Subsidy is going to 
increase if the cost of fertilizer increases. 
Hence something concrete must be done in 
this regard.

Another important point is that when 
you implement a Committee’s report, it should 
be implemented in its entirety even by the 
State Government Forexiunpic Uiepriceof 
a DAP bag went up from Rs. 4000 to Rs. 
8000 per tonne. There was a sudden jump 
The Government imediately took action and 
announced a subsidy of Rs. 1000 per tonne 
and gave it to the State Government. But the 
State Government failed to distribute the 
subsidy in an equitable way. As far as Ma
harashtra is concerned, this subsidy has 
gone to Western Maharashtra. It has not 
gone to Konkan or Vidarbha because it was
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distributed on the first-come-first-serve ba
sis. Only those larmers who could ^medi
ately purchase te fertilizers could get the 
benefit of this subsidy.

These are some of the lacunae and the 
State Government will have to take action in 
this regard.

The BJP Government in Uttar Pradesh 
has suddenly from Ram come down to fertil
izers and food. I do not understand why the 
U.P. Government has not implemented the 
recommendations of the Committee. I do not 
know why the Uttar Pradesh Government is 
not reducing the Sales Tax of 6 percent and 
why it has levied certain charges on the co
operatives. The JPC also recommended the 
same thing. When there was de-control of 
prices, a bag of DAP used to cost Rs. 247 
and it was to go to Rs. 450 but because of the 
intervention of Central Government the price 
was brought down to Rs. 350. Had the U.P. 
Government done what the committee has 
recommended the price of DAP fertilizer 
would have come down to Rs. 300 which is 
within the manageable limits.

So. It is not correct to blame the Central 
Government in its entirety. One fact is that 
we are all seized of the matter that the 
fertilizer industry must prosper.

In Hatdia, the cost of fertilizer per tonne 
is Rs. 20,000 I would like to ask my frinends 
who are sitting here, what they are doing to 
reduce this. We agree that labour must be 
looked after but at the same time, the labour 
must also produce. You cannot demand 
overtime without working. That is what is 
happining in Haldia. So, who is going to pay 
theabsidy? Shri Indrajit Gupta has said that 
all the public sector undertakings are run
ning at a loss. (Interruptions)

MR. CHAIRMAN: Just a minute. The

Business Advisory Committee had allotted 
two hours for discussing this very important 
matter. Now, the allotted time for this discus
sion is over. Is it the sense of the House to 
extend the time for this discussion? If so. by 
how many hours?

SEVERAL HON. MEMBERS: The time 
for this discussion should be extended by 
another threee hours.

MR. CHAIRMAN: No. We will try to limit 
our speeches as far as practicable. The 
Leaders of most of the political parties have 
already spoken.

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): The Leaders of other 
smaller parties have not yet spoken. At least, 
Mr. Chairman, you must give chance to one 
person from every Party.

MR. CHAIRMAN: Mr. Sawant, you take 
two more minutes. Is it the sense of the 
House that we shall extend the time till we 
finish the discussion?

SHRI SOBHANADREESWARA RAO 
VADDE: Let us first extend it upto 6 ‘o’clock.

MR. CHAIRMAN: No.

SEVERAL HON. MEMBERS' Let us 
continuetomorrow.

MR. CHAIRMAN: No. We have to dis
cuss other items toworrow. We have to finish 
this discussion today. Please co-operate.

SHRI BASUDEB ACHARIA (Bankura): 
Sir, we will sit upto 6 'o' clock and then we will 
continue tomorrow. Let us not sit beyond 6 
*o‘ clock.

MR. CHAIRMAN: I am again putting it 
before the House- is it the sense of the 
House ihat the House eits till we finish this 
item?
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SEVERAL HON. MEMBERS: No.

[Translation]

and wheat import

MR. CHAIRMAN: We will co-operate. 
All of us will co-operate. We will continue till 
six’o’ dock. Afterthat, we will again continue.

SHRI ASHOK ANAND RAO 
DESHMUKH (Parbhani): Mr. Chairman, Sir, 
the discussion on Fertilizers and prices is 
very important. Therefore the Time should 
be extended.

[English]

MR. CHAIRMAN: That is why I said that 
let us continue today. Let us not take it 
tomorrow. Let us finish it today.

SHRI AMAL DATTA (Diamond Har
bour): What happened was that two subjects 
were clubbed and the discussion started.

SHRI BASUDEB ACHARIA: Not today.

MR. CHAIRMAN: Is it the sense of the 
House that we should sit till we finish it?

SEVERAL HON. MEMBERS: No.

SHRI BASUDEB ACHARIA: Willsit upto 
six 'O’ clock; and then again tomorrow we 
will start discussion on this issue.

MR. CHAIRMAN: Should we continue 
this discussion upto six O’ clock?

SEVERAL HON. MEMBERS: No, no.

MR. CHAIRMAN: The Business Advi
sory Committee decided to allot two hours 
forthis discussion and all the Leaders agreed.

SHRI BASUDEB ACHARIA: The allot
ted time forthis subject was two hours. Now, 
we have clubbed two subjects- import of 
wheat and fertilizers. So, we are discussing 
at the moment two important subjects. 
Generally, the time allotted for discussing 
subjects under Rule 193 is two hours but the 
discussion has never been completed within 
the allotted two hours.

Therefore, what I suggest is - asjwo 
subjects have been clubbed together- that 
let us extend it by another two hours. For 
discussing these two subjects, we will re
quire a minimum of two hours. Today, we will 
sit upto 6’0 ' clock and let us see whether we 
will be able to finish this by tomorrow.

Kisan Leader ,Mr. Rajesh Pilot has not 
spoken. Mr. Digvijaya Singh is there. You 
must extend the time for this discussion.

SHRI DIGVUAYA SINGH: The time for 
this debate should be extended

SHRI BASUDEB ACHARIA. Today only.

MR. CHAIRMAN: Is it the sense of the 
House that we should continue our discus
sion till six O ’ clock today on this issue?

SEVERAL HON. MEMBERS: Yes. Then 
again tomorrow we should discuss this is
sue.

MR. CHAIRMAN: Mr Sudhir Sawant, 
you can again start speaking on this issue.

SHRI SUDHIR SAWANT: Iwouldliketo 
state that the commitment of the Congress 
Party and the Congress workers is to ensure 
that the farmers get profit out of their pro
duce No other person than the esteemed 
Minister of Agriculture is committed to calcu
late the cost of production there by ensuring 
that when farmers get the ultimate price of 
their produce, they will get profit out of it and 
not what is happening today. For this, some 
more time is required. We do not have a 
magic wand by which we can achieve the 
results quickly, because the economic policy 
of this country has just taken a shape, just 
started. It would require a momentum to be
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generated. And what is happening today is 
that the non-issues are dominating the real 
Issues.For example. Ayodhya issue and other 
issues.

The Government imported wheat to fulfil 
its primary responsibility to the people to 
ensure that there is a continued supply of 
foodgrains to the farmers. There is no other 
intention, no other agreement, as h is  been 
propagated. The farmers have not 5een 
affected. I do not know how the farmers have 
been affected adversely.

The Government is committed to de
crease the cost of production of the fertilizers 
thereby decreasing the cost of fertilizers, 
thereby decreasing the subsidy. I do not 
understand why these things are being po
liticised again and again. Suddenly, the BJP 
has shifted its stand from Ayodhya issue to 
this subsidy issue. I do not know from where 
they got this concern. For the first time, in the 
history of Jana Sangh and the BJP, they are 
talking about the farmers. The only reason 
for this is that they know that the Ayodhya 
issue no longer holds water and they must 
find some other alternative to catch the eyes 
of the people; and that is the only ploy which 
they are raising today.

I would request all the political parties to 
co-operate with the Government in imple
menting its agricultural, industrial and eco
nomic policies. The Prime Minister has said 
that within two years he will decide about the 
course of action whereby when this country 
enters the 21 st Century it will be second to 
none.

SHRI AMAL DATTA (Diamond Har
bour): There are two issues before us. One 
relates to the import of wheat by the Govern
ment, which from the very beginning has 
been trying to save foreign exchange and 
clamp down an enormous amount of control

on imports. And suddenly we find that the 
Government goes out to import wheat.

Initially it said it would import one million 
tonnes of wheat. But, now. It appears that at 
least three million ton nes of wheat they would 
be importing. This is a very curious aspect of 
this issue. The other matter concerns the' 
price of fertilizers becomes an issue be
cause of the Goverment's effort to take away 
the subsidies on the basis of which Indian 
agriculture has been continuing, at least, for 
the last eleven years. Suddenly this Govern
ment tries to change everything all commit
ments, all assurances, all practices, all pro
cedures, everything in every walk of life, in a 
part of the economy w hich is very basicto the 
survival of this country and which is basic to 
the need of the country to be self-sufficient 
and self-reliant which had acquired in the 
60s and in early 70s at great cost to the 
people and particularly to the farmers.So 
these two issues that have been combined 

ctogether for no reason, perhaps then just to 
see that matters are disposed of as quickly 
as possible. But that is doing inustice to both 
the issues because none can be discussed 
properly.

However, let me first concentrate on the 
wheat import. Fertilizer subsidies, we have 
been discussing earlier, last year and in the 
earlier Sessions of this year also. Wheat 
import is something which perhaps has been 
in the air even before January 1992. But 
actual decision appears to have been taken 
only around 15th of January 1992 by a 
Committee of the Cabinet, called Cabinet 
Commute on Prices, chaired by the Finance 
Minister. Of course the Agriculture Minister 
and the Civil Supplies Minister were party to 
it. Now the decision it appears, because we 
have never been told the actual words of the 
decision, >s to authorise this Ministry of Civil 
Supplies to import one million tonnes of 
wheat with the formal authorisation to import 
more if necessary. That is what we have 
found in newpaper reports. Now how much
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more, that is not precisely spelt outland I am
told now that a decision has subsequently
been taken by this Ministry to go and import
3.5 million tonnes of wheat. I do not know
whether it is correct, but I hope that the
Minister in his reply will make it clear what
actually was the decision and when that
decision was taken in the Ministry.
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Now again we have been told, we have 
been given various reasons by other people 
including the Prime Minister as to the time 
and the compulsion for taking this decision.

Yesterday in this House, the Prime 
Minister said that the decision'was taken in 
last July-August because it was at that time 
that there was an apprehension that the 
procurement has been so meagre that there 
might actually be a famine condition is india 
Therefore that decision was taken, if that 
was taken then that had not seen thp light of 
the day. What we have now been told that 
the decision was taken in january and not in 
July-August at all.

I mention it because July-August, per
haps, has been a good time to take such a 
decision. Of course, the procurement has 
been very low in the April-June procurement 
season for wheat. It has been lower than the 
targetted quantity by 35 lakhs or 3.5 million 
tonnes. Naturally an apprehension could 
have been there that after meeting the op
erational requirements, the buffer stock will 
probably come to a very low figure, if all the 
operational requirements can actually be 
met. But when the decision was taken, that 
is on 15th January 1992, within a fortnight 
before that, the Minister concerned, Shn 
Gogoi had been going and giving public 
speeeches that the stock position of wheat 
was quite comfortable And within a short 
time, he was a party to this decision taken. I 
would say that this was a very bad time to 
take this decision because the stock position 
was not so bad. In fact, the Government, two 
or three months before that had

leasing wheat to the people'for which the 
Government does not procure and does not 
build up the stock. The stock is built upfor the 
Public distribution System. In earlier times 
when the Government had a lot of buffer 
stock, the Government had sometimes 
supplied wheat to flour mills and to the people. 
But when the Government has already 
apprehended that famine conditions might 
arise and the Government said that the stock 
of wheat may not be there, at that time, the 
Government went of releasing wheat for 
flour mills for purchasing atta and all kinds of 
purposes to see that prices do not go up. 
Now in this way the Government has de> 
pleted its own stock. Then they took this 
decision. The Government had actually 
exported during this period,. 6 million tonnes 
of wheat and .6 million tonnes is released to 
the open market and to flour mills. So, 1.4. 
million tonnes the Government had frittered 
out of the stock and then they took the 
decision to import 1 million tonne, they havew 
to explain when the condition of stock or 
operational requirement was so bad, then 
why did they go on to export wheat? In the 
same year, 8 lakh tonnes of wheat had been 
exported and 6 lakh tonnes of wheat had 
been released to the market. That is some
thing, which they must explain.Then, as I 
said, the timing was very bad because if the 
Government succeeded at that time to pro
cure wheat, that would have arrived just at 
the time when the Indian farmers were bring
ing their wheat to the mandis -the wheat 
would start coming in late March onwards 
and that is exactly the time when the middle 
of January decision could have been given 
effect to. Moreover that conditions in coun
tries from which the wheat was to be im
ported and in fact are being imported now 
are such that those are the months when the 
prices were the highest. This is a very funny 
sitution I think, the hon. Minister, Shri Tarun 
Gogoi has enough to answer, why did they 
go for this at that time when the prices were 
so high. I know that they had an idea that 
,ho'" 'ni ■w wheat cheaply. In fact, the
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US have been giving the wheat to some 
countries very cheally. I see from the news
papers that the China got it 80 or 90 dollars 
pertonne last year.Butthis was last year and 
that was not this year. By the time thqy took 
tha decision, tha t wheat prices had already 
gone up. Anyway, a team had gone there 
under a Secretary for a long tour. They came 
back with the news that America was not 
going to give us the benefit of the export 
enhancement programme subsidy. So, 
whatever be the reason, we had not ac
cepted it. The reason given by them is that 
India is a one-time buyer whereas C!ama and 
Russia are not one-time buyers. So, they 
can get subsidy and India is not entitled for 
that. That was the official reason given. But, 
we know that the reason was that we were 
going to export rice or wheat to Cub$ and 
they wanted us not to do that. That was the 
reason at that time. Later on when, in fact, 
the Government of India did not export the 
rice which they had commited to export to 
Cuba .then they brought down the price. Of 
course, there was an electoral compulsion of 
the part of the then Presidential candidate 
Mr. Bush also to bring down the price or to 
allow the subsidy in this case. But they went 
to the market. They took the decision at the 
wrong time and they went to the market to 
buy at a wrong time when the price was the 
highest. Ultimately when the American thing 
failed, they invited global tenders from vari
ous countries, including the European 
Community conuntries. Just a few minutes 
ago, Shri Gogol said here that the European 
wheat is not good and people in this country 
do not like that wheat, but they did invite 
those countries to bid. Why did they do so? 
If that wheat does not qualify the indan taste, 
then Why did they do so? So, I do not think 
that is a proper explanation. They should 
think of something more. Then that thing feel 
through and ultimately they must have again 
Infited tenders. I do not know when becausel 
did not find any reference in these papers.

Also the reply which he gave yesterday to a 
question, does not say exactly when they 
had invited the tenders, when they negotia
ted and the price prevailing in which month 
was taken into account when the contract 
was entered into But anyway, the contract 
prices showthatthey havegot at a very high 
price from Canada and at a very low price 
from USA because of the subsidy, But the 
U.S. price is not so much lower than the 
Australian price. So, they need not have 
watted for the American subsidy to come 
through but they could have, if they wanted 
to. buy the entire quantity from Australia, 
which could otherwise be the lowest bidder. 
I do not know what prevented them from 
going into that. In fact, when such questions 
are asked, I think our Minister should re
member that we always have this Bofors 
fob's in th£ sen^e that we always think-and 
In tUrft sometimes quite justifiably- that some 
commission may have been involved. So it is 
betterto give all the details of the offers 
received and the offers that have been ulti
mately selected or chosen. That would have 
made things more clear also for us.

In any case, because of the timings and 
because of the various contradictory expla
nations given by the Government, this has 
always been a matter which arouses great 
suspicion in our minds.u

Then, the question is that the Govern
ment wanted to import the wheat in January 
because they thought the the stock will be 
very low by the 1 st of April, orthere will be no 
stock at all. But once April came and once 
they have gone through one more procure
ment season when the wheat output has not 
been too bad, why were they not able to 
procurethe necessary amount of wheat from 
the market? This is someting which requires 
explanation again. I can understand that 
they can put some blame on the previous 
regime of Shri Chandra Shekhar, which was 
there from April to Joune, 1991, for having 
failed to procure enough wheat, having in-



617 Disc. Under rule 193 AGRAHAYANA4, 
Situation affecting agriculture & 
farmers' interests due to increase in 

curred a shortfall of 35 lakh tonnes in wheat
procurement. Gut what happened in 1992
season? Well, obviously what happened is
that they did not offer the correct price. I was
speaking on the Budget and I said that the
price of Rs. 250 which had at that time been
declared by the Government was too tow. I
knew that FCI had already suggested a price
of Rs. 280.... (Interruptions).

THE MINISTER OF STATE: OF THE 
MINISTRY OF FOOD ( SHRI RARUN 
GOGOI): Ye s, they got It also.

SHRI AMAL DATTA: They got Rs. 280 
much later. I can tell you the sequence.

SHRI TARUN GOGOI: First we decided 
Rs. 250, then we announced Rs. 25 bon j s , 
then the State Government gave Rs. 5. So, 
it came to Rs. 280 from the very beginning

SHRI AMAL DATTA: All these deci 
sions came one after the other. Yes. F.C.I 
has suggested Rs. 280. But what were the 
prices the farmer’s organisations were ask 
ing for?

SHRI TARUN GOGOI: Whatever we 
offered was offered before the procurement 
seasons.

SHRI AMAL DATTA: The question is 
that you have to arrive at a price at which you 
can buy, not just offer a price where you 
cannot buy. You did not offerthemthat price. 
In one way orthe otherthe price should have 
been more. Otherwise this wheat is shown 
as exposed. It is quite clear that at that price 
the farmers were not attracted to sell or you 
do not have the mechanism to buy. I don not 
know what is correct. It may be that you 
offered the price but there was nobody on 
your behalf to go and buy on the spot with 
ready cash. It may be that also. I do not know 
what happened. But you have failed to pro
cure even when you found that the farmers 
were not willing to buy. You did not increase

the price sothat you couldbuy the necessary 
quantity. You were buying around 15 per 
cent of the total produce. You had only to get 
amother 3-4 percent more. Then you do not 
have to look to foreign source at all. But you 
failed to do that. This is sheer mismanage
ment of funding. Why will they not be able to 
procure another 3-4 percent extra? This is 
my question. The Government is so inept in 
its hadling of economy that such vita) thing 
as procurement of food which is the back
bone of PDS system was not done property.

Anyway there Is a suspicion that there is 
mala fide somewhere also. In any case, they 
were keen in import something because 
whenever there is an import matter, there is 
always a chance of money leaking out.

Sir. I will come to the other part of the 
issue now. One of the reasons why there is 
stagnation in the production of wheat is that 
in spite of the fact that productivity per he 
ctare is going up substantially in the last five 
years, the wheat production has been stag
nating at around 64 million tonnes. The 
reason is the land is diverted to other cash 
crops which are giving the farmers more 
return. But this is something on which the 
Agriculture Ministry or other concerned 
Ministries have to decide upon that the price 
to be paid should be remunerative price on 
the basis of which procurement can be made. 
But they have not been cronted with these 
things earlier. Earlier the situation of farmers 
having an alternative to divert the land was 
not there. But it has come now. Therefore, 
this is an input which must be there for those 
who make the decision as to remunerative 
price to be offered to farmers.

1914 (SAKA) prices of fertilizers 818
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I request the hon. Minister Shri Tarun 
Gogoi to kindly note down my points. If you 
do not give remunerative price to farmers 
this year, they will putthe land on some other 
cash crop next year. You should be aware of 
this thing.
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o
Sir, the fertiliser prices had been in* 

creased by the Government; again de
creased at our pressure. The increase was 
40 percent; the reduction was 10 per cent. 
The net increase was 30 percent so far as 
urea is concerned. The other fertilisers have 
been enjoying the subsidy. There was price 
control. Allthishasgonepursuanttoareport 
of a Joint Parliamentary Committee. So far 
as the phosphatic and potash fertilisers are 
concerned, the J.P.C. recommended lifting 
of the price control entirely. This was, of 
course, a unanimous decision. I must Keep it 
on regard that our party Member, Shri Saif ud- 
din Choudhury, submitted a note of dissent 
to this decision that the control be lifted from 
potash and phosphatic fertilisers. So, that 
should be kept on record because we are not 
a party to this decision or the recommenda
tion of the JPC. However, when the JPC 
Report came with this kind of majority rec
ommendation. then the Ministry started act
ing on it so fast that one cannot believe. Sir 
we have been in various Committees which 
havegiven recommendations. In most of the 
cases, the Ministry never looks at the recom
mendations unless they have to give re
sponse to the recom-mendations to the 
Committee Itself, for which they take time- 
six months. These six months roll by, then 
they get another six months. In this case, 
within a week they sailed acting. What they 
were waiting for is to have a recommenda
tion for lifting these price controls and then 
they immediately lifted them. And apparently 
people outside were waiting for this.-5The 
DAP’s control was lifted as well as the canali
sation of DAPwas cancelled. So, any trader 
could impot DAP after that. Apparently this 
particular decision was known in American 
business circles, the American fertiliser 
manufacturers, at least three days before it 
came to light in India —a very peculiar 
thing— s s* 1 they were getting ready to sell to 
India. 1 i»e Prices went up. As already stated 
by nfy friend, my predecessor here, the

prices went up from Rs. 4000 to Rs. 8000 
straightaway. Then the government had to 
make some effort to bring It down. So, this 
was happening because as Mr. Fernandes 
said earlier, it is the pleasure of therse for
eign bodies, the IMF and the World Bank, 
which make us take a certain path and this 
path of lifting the control on DAP and potas
sium fertilisers as well as decanallsing them 
was part of the instructions that our rulers 
have received.....

AN HON. MEMBER: Directions, not 
instructions.

SHRI AMAL DATTA: Yes, directions 
they have received from the IMF and World 
Bank. Otherwise, it cannot happen. The 
decisions were known there earlier than they 
saw the light here and they have sarted 
acting op the decision being made known 
here. This is the kind of thing which is hap
pening. That is why we say that today the 
fate of the Indian farmers and for that matter, 
the food requirement of India hangs on in the 
hands of IMF and the World Bank. They will 
decide whether there is to be subsidy for 
fertilisers; they have decided that there cannot 
be any subsidy, or in any case the subsidy is 
so low, the budget deficit would be so low 
and, therefore, our Government has to scrap 
the subsidy immediately. They must go on 
paying the other part of the budget, namely, 
the public debt. But they can scrap the sub
sidy without understanding what is going to 
be the effect of this. Already land is being 
diverted for other purposes, land has ivot 
been cultivated and where marginal farmers 
and small farmers are concerned, they have 
not been able to buy the fertilisers them
selves and their production has gone down. 
I am just giving it at random. Is the Govern
ment at all concerned as to what has been 
the effect of the rise in fertiliser prices? Can 
they tell us? Can they inform us? Is it not their 
duty to inform the people and also the repre
sentatives of the people as to what has been 
the effect of this? The price of fertiliser has
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gone up at least more than a year ago and
some fertiliser’s prices have gone up also in
this week.
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MR. CHAIRMAN: Please conclude.

SHRI AMAL DATTA: This is the duty of 
the Government to keep us informed be
cause we cannot have any invertigation 
agency, you have that. You will find out and 
you will inform us. What has been the thing 
with which we are concerned? We are con
cerned really with the fact that the grain 
output at least is going to fall in the near 
future. If at all the farmers are going to use 
fertilisers, they are going to use them for 
other purposes, for cash crops and others. 
Many of the things are to be available, thanks 
to the development of agriculture. So, they 
will go for that and what will happen? This is 
probably the first year that we have im
ported, but not the last. If you follow this 
course of action, in terms of increase in 
fertiliser prices, in terms of your not giving 
remunerative prices to the farmers, then this 
is just a beginning of a series of years when 
we have to go on importing more and more 
quantities of foodgrains. This is what you 
must be aware of and concerned with and 
also give us the information so that at least if 
we do not support you, we will not be so 
hostile as we are today. Today, we are in the 
dark and when you keep us in the dark, we 
naturally suspect that you are doing some
thing behind the back and the results are 
bad. We think that you are destroyig the 
economy. It is for you to prove that yoe are 
not doing so. It is for you to prove that your 
increase in fertiliser prices has not depleted 
the foodgrains production of this country It is 
for you to prove that the farmers are not 
diverting their lands or keeping their lands 
fallow. So. I expect that the government 
should keep us informed about the progress 
that has made in this field.

Sir, there are many other things that can 
be done. Of course, some extra allocation

has been made apparently on the basis of 
the JPC ’s report, for bio-fertilisers. It is a 
good thing. When bio-fertiliser is available, 
one can substitute inorganic fertiliser by 
organic fertiliser. Only in one sphere, it has 
been mentioned in the JPC ’s report that in 
alga fertiliser, nitrogen is acting as a substi
tute orsupplementfor urea. There are many 
other things in this field which can be ex
plored. Other countries are doing that. But 
the main thing is that the Government is 
acting on a certain path dictated by the IMF 
and the World Bank. But, there are many 
other thing which you have to do which they 
will not iell you. For a moment assuming that 
you are compelled to do so, you are com
pelled to carry out all the diktats of the IMF 
and the World Bank, that is not all, but there 
are many other actions which you have to 
take to safeguard the country against the 
destructive effects of those actions of IMF 
and the World Bank. You are not taking that 
also. The foodgrains production can be in
creased in so many other ways, but you are 
not adopting that. That is the problem. You 
are only following those diktats which they 
are giving to you and which is to their advan
tage, but there are many other things you 
can do to our advantage, even after doing 
those harmful things on their iktats You are 
not following that path at all.

So, I stop on a note of caution to the 
government that they are leading the coun
try on a destructive path, unknowingly, bhindly 
or perhaps, knowingly also. But, they have to 
take a lot of action, supplementary action, 
effective action to “safeguard the country 
from the destructive effects of some actions 
which have been taken on the diktats of our 
new-found foreign masters.

SHRI C. SREENIVASAN (Dindtgul) Mr. 
Chairman, Sir, I thank you very much for 
providing me an opportunity on behalf of the 
AIADMK to participate in this discussion on 
price increase in fertilisers and import of 
wheat at higher prices.
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India is basically an agricultural country 
and the policies of the Government must be 
oriented towards farmers and their interests. 
The wihdrawal of fertiliser subsidy hasgreatly 
affected the small and marginal farmers. 
These small and marginal farmers use only 
fertilisers and they do not use tractors and 
other farm implements for increasing agri
cultural production. The increase in fertiliser 
prices can be easily absorbed by big farmers 
since large scale agriculture is profitable and 
otherwise also they may be able to compen
sate the price rise by employing efficient 
mechanical tools. Therefore, the small and 
marginal farmers are the worst affected by 
the increase in the prices of fertilisers.

Our Constitution is socialist Constitu
tion and as Madam Gandhi and Rajiv Gandhi 
worked for the poorest of the poor, this 
government should also work for the poor 
and in the farmers’ interests.

17.00 hr®.

I want that the report of the Joint com
mittee on fertilizer Pricing should be dis
cussed by the whole house at length. A 
member of the Committee has strongly re
corded his ry>te that the SSP and DAP fertil
izers should not be decontrolled. These are 
the common fertilisers used by the poor 
farmers. The Hon. Minister of Agriculture 
was very correct when he said at the ICAR 
meeting that arou nd 40,000to 50,000crores 
of rupees value of agricultural production 
remained untapped. He expressed his an
guish at the import of wheat, if the agricul
tural production to the tune of Rs. 40,000 to
50.000 crores is tapped, then there would be 
no need to decontrol fertilizers. The statistics 
point out that the agricultural production in 
the country has increased to the level of self- 
sufficiency only because of enormous in
crease in the consumption of fertilizers. This 
consumption at large scale was possible

because decontrol was there. If the fertilizer 
prices are increased, then the consumption 
would decrease and consequently agricul
tural production wiH also decrease. Then, we 
wouldhaveto resort imports. We are import
ing wheat at very high price like Rs. 400 to 
Rs. 450 per quintal when we are paying only 
Rs. 250 to our farmers. I can say with surety 
that many more such occasions would be 
created if the Government continues with 
the high pricing of fertilizers. The Govern
ment must immediately revert back to de
control of fertilizers, encourage small and 
marginal farmers, provide free electricity to 
them, provide interest-free loans so that in 
this land of Mahatma Gandhi, there are only 
Indians, Indian interests and not multi-na
tionals This is the time when the Govern
ment could think again to choose the Social
ist path on which it has been treading for all 
these years. But the present Government 
has chosen to be anti-farmer and anti-poor. 
A government which is elected democrati
cally favours a foreign company, firm and 
exporter but not its own farmers. This is 
highly condemnable. What is the logic be
hind such a step?

The government consults the Chief 
Ministers in the National Development Coun
cil and two days later hikes the fertilizer 
prices and petrol prices. I earnestly request 
the Government not to take unilateral deci
sions on hiking prices of essential commodi
ties, petrol and other vital items without 
consulting our hon. Parliament and also the 
Chief Ministers.

With these words, I conclude.

MR. CHAIRMAN: Thank you. It is a brief 
and sweet speech.

[TranslationJ

SHRI MADAN LAL KHURANA ( South 
Delhi): Mr. Chairman, Sir. I thank you for 
granting me an opportunity to speak. First of
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good and that is why for the first time, theall, I would like to take up the Issue of wheat 
import and export which I have been raising 
right from the month of March. I would not 
like to quote figures authentic or unauthentic 
for the purpose. I would only like to present 
five documents. Now it is for this House and 
you to decide whether this whole affair has 
taken place in a gcandalous manner or not.

Mr. Chairman, Sir, the hon. Minister had 
issued an statement in March when I had 
raised this matter in the House. I have the 
copy of statment with me and I would quote 
only two points from there. He had stated two 
things one that after the new Government 
took charge the stock position of wheat was 
reviewed. It was informed that the procure
ment of wheat during April June 1991 and 
been less by thirty five lakh metric tonne as 
compared to the corresponding period last 
year. This is the first question, it was esti
mated in oct. 91 as you stated that there 
would be shortfall in the production of kharif 
and coarse foodgrains by five lakh metric 
tonnes. This was stated on 17 August. If you 
hadimported food grains because of short
fall in kharif production or low procurement it 
could have been justified, i have with me a 
photostat copy of your press conference 
statement held in Jar uary this year wherein 
you have stated and I quote:

"No. 1. Stock position of foodgrains in 
the Central Pool is quite comfortable reach
ing over million tonnes.

2. For the first time, we have allowed 
FCI to deliver about 8 lakh tonnes of wheat 
for export."

[Translation]

On the one hand you have said that in 
the month of October procurement hasfceen 
low and the production had been low. At the 
same time you are issuing a statement on 
January 1, to the effect that the position of 
stock of foodgrains in the country is very

country is in a position to export. Previously 
you stated that the decision was taken by 
Chandra Shekhar Government, but now you 
are taking the credit by saying that "For the 
first time we have allowed FCI to export". 
Now it is for you to decide.

SHRt DIGVUAYA SINGH: It is for the 
people to decide.

SHRI MAOAN LAL KHURANA: I am 
only placing the facts. Initially you stated that 
the production and procurement is low. but 
on 6 January 1, you stated that the position 
of foodgrain is good and the country is in a 
position to export foodgrains. Exactly fifteen 
days afterwards on 15 January another 
decision is taken to import ten lakh tonnes of 
foodgrains. What happened in these 15 days? 
Initiily you stated that the foodgrain produc
tion is low, then you said that the country is 
in a postition to export for the first time and 
fifteen days later you say we will impoit 
foodgrains What happened within these fif
teen days?

If the procurement was low why did you 
export the foodgrains and secondly as Shri 
Amal Datta has referred why was six lakh 
tonnes of wheat given to the flour mills in the 
country at a subsidized rates at which it was 
procured from the farmers. There was no 
control over its price. Between Oct. 1991 to 
Jan. 1992 on the one hand statements were 
issued that the stock position of foodgrains in 
the country was not good whereas on the 
other hand wheat was provided to the flour 
mills in the country at concessional rates. 
Had the Government povided it at fair price 
shop rate it could have been justified but 
instead it was provided at the subsidized rate 
of Rs. 250 per quintal.

17.09 hrs.

[MR. DEPUTY SPEAKER in the Chait1
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Wheat was sold to the flour mills at the 
rate of Rs. 250 per quintal while it was 
allowed to be sold in the open market at the 
rate of Rs. 5 to Rs. 6 per kg. Is it not a 
scandal?

I would like to ask that if the foodgrain 
production in the country was low as stated 
in March then why did the Government sell 
the six lakh tonnes of wheat to the flourmills 
in the country. The people of this country 
would like to know about it.

Mr. Chairman, Sir. in the month of March, 
tenders were floated for wheat import and 
the Secretary of the Department Mr. P. Tri- 
pathi was sent to America. He was sent to 
America. He stayed there for several days, 
spent lakhs of rupees and returned empty 
handed. Tenders were floated. At that time 
the international market rate of wheat was 
around 130 to 168 dollars per quintal. Not 
only this, it was also reported in the newspa
pers that:

[English]

"While the discussion between the offi
cials of the Indian Team and the U.S. Agri
cultural Department was on, a Los Angeles- 
based Non Resident Indian has offered to 
sell about 2 million tonnes of wheat said to be 
'A' Grade quality on prices lower than the 
American Market price....”

[Translation]

I want to know the rates of the tenders 
which were received. Global tenders were 
floated and generally order is placed to only 
one of them but you did not place order to 
anybody. I have already said that at that time 
the price in the Intern ational Market was 130 
to 168 dollars. The following reply was given 
in the house in response to Unstarred Ques
tion No. 381, dated 14th July, 1992

H The government entered into a con
tract with the Canadian Wheat Board on 19th 
June, 1992for import of 10.05 lakh tonnes of 
wheat. The landed-cost of the Canadian 
Wheat has been estimated at Rs. 5260 per 
Metric Tonne....”

[Translation]

I have alreadyquoted the international 
market rate prevailing at that time. When that 
was the rate the Government exported wheat 
at the rate of 95 dollars which is equal to 
nearly Rs. 240. in the month of January. 
Later on, when the international price shot 
up, tenders were called. How and why import 
was made at the rate of Rs. 526 per tonne as 
per the tender.

I want the hon. Members of the House to 
see whether it is not a scandal if some thing 
is purchased at a higher rate by ignoring the 
invited tenders. Mr. Chairman, Sir, it is not for 
the first time that the Hon. Prime Minister has 
said that now we are not in need of wheat. In 
reply to my another question No. 2330 dated f 
10th March, 1992, he had said two things.

[English]

“ The Government has recently decided 
to import one million tonnes of wheat during 
1992..." Secondly, it has been stated:

H There is no proposal at present to 
import wheat during these two years."

[Translation]

First, it was said that only 10 lakh tonnes 
of wheat would be imported in 1992. In a 
second reply it was stated that no wheat 
would be imported during the next two years. 
On the one hand, it was said in the House 
that there was buffer stock. Then production 
went down. But the Government exported
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wheat. Just after 15 days it was again said
that import is to be made. Tenders were 
invited when the international rate of wheat 
was between 130 to 168 dollars But ignoring 
those rates wheat was purchased at Rs. 526 
per quintal which amounts to 200 dollars.
The house was assured that only 10 lakh 
tonnes of wheat would be imported this year 
and no import whould be made for next two 
years. Then why did the Government import 
30 lakh tonnes of wheat. These are some of 
the questions which the House wants to 
know. What were the reasons that prompted 
the Government to take this action. The facts 
were placed before you, but they have not 
been replied, it could be said that it all hap
pened during Shri Chandra Shekhar's ten
ure. If It was, so then why wheat was sup
plied to the mill owners. I have put five 
questions which should be 
replied...(Interruptions). This is the impact of 
import mad by the Government. It has been 
reported in the trhird annual report of an 
Institute of America that due to this import 
debt will increase furth9r. The debt burden 
on the country has reached the staggering 
figure of 70 billion dollars. When the Ameri
can and Canadian farmers can be paid at the 
rate of Rs. 526 per quintal in foreign exchange 
for the import, why cannot the Goverrvpent 
pay the same price in our own currency to 
our own farmers. The official figures show 
that there has been bumper procurement. It 
all happened due to pricing system of the 
Government. Had some more price been 
offered we could have purchased Indian 
wheat. It was thought wise to pay more to the 
farmers.of Canada, America and Australia, 
but this offer was not made to our own 
farmers. It appears that the Government 
does not get much kickback from Indian 
farmers whereas there were large scopes 
for the same from the foreign countries. This 
is my charge against the 
Govemment....(lnterruptions) Not only wheat 
but rice has also been imported. Why it was 
not exported, while earl'er export was made.
Good quality of Basmati rice was being
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exported. That has not been done uptil now. 
The same quality of rice has been imported.

SHRI TARUN GOGOI: There is no 
restriction on export of Basmati rice.

SHRI MADAN LAL KHURANA: It should 
be allowed. Please let me know as to how 
much has been exported this year?

SHRI TARUN GOGOI: We do not keep 
the record.

SHRI MADAN LAL KHURANA: You 
must be having the record.

SHRI TARUN GOGOI: We do not have 
the record of Basmati rice.

[English]

We have not put any restriction. There is 
restriction on export of other quality of rice 
and I do not have the record about it.

[Transition)

SHRI MADAN LAL KHURANA: Vajpay- 
eeji has said that there is no co-ordination. I 
have definite information that quality rice has 
not been exported this year. How much of 
rice was exported last year? This year it is nil 
till date. Often it is said by the government 
that it would fulfil the promises made in its 
manifesto. A promise was also made to bring 
down the prices whtin 100days:

[English]

" Arrest the price rise in essential com
modities and in particular roll back the prices 
to a level obtaining in July 1990”

(Translation]

This promise was made. Is it not a fact 
that during the last 15 months the prices of 
essentiall commodities have gone Up by 50
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or 100 per cent? Rupee was devalued to 
promote export and to check import, but 
while export has increased by 5 per cent, at 
a^Jow pace, import has increased by 22 per 
cent. Our foreign debt has gone up from Rs.
25,000 crores to 2 lakh 50 thousand crores. 
It has Increased by 10 times in years. The 
annual rate of interest has Increased from 
Rs. 4,000 crores to Rs. 32, 000 crores. 
Though agricuture is a state subject, the 
Central Government has taken many steps 
against the farmers without the consent of 
the State Governments Subsidy on fertiliz
ers has been curtailed by Rs. 4 billions and 
due to this the farmers of the country and 
their agriculture is suffering. The price of 
petroleum, used in manufacturing fertiliqers, 
has gone up, by 54 percent .The high price 
of fertiliser have badly affected agriculture 
production. My charge is that just to obtain a 
loan of a billion dollars, the subsidy on fertil
izers has been withdrawn under pressures 
of the World Bank and the I.M.F. Lastly, I 
would like to submit that a parliamentary 
committee should be set up to investigate 
into the Scandalous way the wheat was first 
exported on lower price and later it was 
imported on the double price as also into the 
supply of wheat to big flour-mill-ow^ers on 
controlled price, the period from October.
1991 to January, 1992.

My second submission is that the in
crease announded in the price of fertilitser 
and petroleum products shou Id be withdrawn. 
Subsidy on fertiliser that has been with
drawn should be restored.

Thirdly, wheat should be purchased from 
Indian farmers on priority basis ensuring the 
remunerative price to them.

I would like to thank you for providing

{English}
SHRI DIGVUAYA SINGH(Rajgarh): Sir, 

the discusskft on the subject is certainly 
timely and of course necessary also. These 
two subjects, although, they are very much 
related to the farmers, but they are in fact 
quite unrelated in nature.

I quite appreciate the concern of the 
BJP and Shri Madan Lai Khurana. If the 
wheat has been imported, it is imported for 
whom? It is for the consumers. And what has 
been the consequences? The prices have 
fallen. The traders of this country who were 
expecting a steep rise in the prices, who 
could have made a killing in an event of 
drought, stand to lose. And that is why, the 
concern of the BJP is that their prime sup
porters could not make a killing in the open 
general market. We must appreciate their 
concern because we all know ultimately what 
is their support. The new messiah of farmers 
is Shri V.P. Singh. Till now he was a messiah 
of the down-trodden and minorities of this 
country. Now he has suddenly become the 
messiah of farmers and he wanted to sell 
wheat at Boat Club.

SHRI ANNA JOSHI (Pune): He should 
speak before him and not at his back.

SHRI DIGVUAYA SINGH: I am aware 
that his representatives are sitting here.

[English]

What was the increase in the support 
price during the tenure of this messiah of 
farmers? A handsome increase of Rs. 10 per 
quintal. And they were being supported by 
their, of course, permanent friends- they are 
not temporary friends.
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{Translation}
SHRI RAJVEER SINGH (Aonla) Does 

tha wrongs committed by them, give a right 
to the government to also do the same'’  if 
they had increased the prices, should the 
present Government also increase prices? if 
they had indulged in unscrupulous activities 
should the present Government also indulge 
m the same’  It does not give freedom to the 
Government to do anything

SHRI DIGVIJAYA SINGH I am not talk
ing of the intention I simpy want to draw the 
attention to the fact that how great a messiah 
he is that during histenure as Prime Minister 
he increased the price of wheat by only ten 
rupees per quintal

[English]

The increase during the tenure of Shri 
Raj<v Gandhi was Rs 32 a quintal because 
of which we had a record procurement in tne 
year1989 90whenweorocured11 06 metric 
tonnes

What is the attitude of Janata Dal and 
Shri V P Singh ’  He ts definitely an opoo 
sition tedder He is the ex Prime Minister of 
this country and he shculd have the states 
manship to cee the problems of this country 
in the right perspective and not act as a 
partisan petty politician

7 he government always has a very tricky 
task It has to balance between the producer 
and the consumer The hon Prime Minister 
came to know that he was faced with a 
situation where because of the stagnation in 
the agricultural production and because of 
the poor procurement condition, mspite of an 
unprecedented increase of Rs 50 per qu n 
tal in the support price never before a 
Government had given such an increase in 
procurement prices- because of certain 
market forces the procurement was con
fined to only 6 4 million tonnes in that even

tuality if the Government decided to import 
the wheat, it was done with the bast of 
intentions and as per the best traditions of 
the Congress Party and its election mani
festo the mandate for which we have re
ceived

Where did we buy it from and at what 
rate? Hon Khuranaji himself said the pre
vailing market price was not 168 dollars, 
but 137 dollars per metric ton He quoted 
from a non-resident Indian who wanted to 
supply 2 million metric tonnes at prices much 
below the prevailing US market prices I do 
not know from where he got this fact Okay, 
I am not contesting that But the fact remains 
that we got wheat at 111 83 dollars per 
metric tonne

[ Transition]

SHRI MADANLAL KHURANA Can he 
prove that wheat was imported from Can
ada9

SHRI DIGVUAYA SINGH He is talking 
of the U S A

SHRI MADAN LAI KHURANA What is 
the quantity of wheat imported from Can
ada7 Is it mentioned in the manifesto

SHRI DICVIJAYA SINGH He should 
speak a bit sensibly A wrong statement has 
already been made on behalf of the hon 
Chief Mimsterol Madhya Pradesh He should 
therefore make statements sensibly

[English]

Sir what happened in 1991’ We did not 
import wheat in that year, and what was the 
consequence’  A stupendous rise of 48 per 
cent in the wheat price was there They are 
going in for Bharat bandh I am sorry, they 
could not get support Sir, they will never get 
support These are the two faces of BJP
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[Translation]

SHRI ANNA JOSHI (Pune): Have 119 
Members come without support?

[English]

SHRI DIGVUAYA SINGH: They run with 
the hare and hunt with the hounds. This has 
been the character of BJP. What are the 
facts? I will show you the facts. The fact 
remains that when we were in power, be
cause of our correct price policy, the wheat 
procurement was 8.94 million tonnes in 1988- 
89; 11.06 million tonnes in 1989-90. Then 
suddenly, It came down to 7.7 million tonnes 
during the period when Shri Khurana sup
ported a Government. These facts tell the 
tale of the performance of the Government 
which Shri Khurana had the pleasure to 
support. I was surprised when Shri Atal 
Bihari Vajpayee and Shri George Fernandes 
said that for industrialists, there is no system 
to regulate the price of their products Are 
they not aware of the fact that there is a 
Bureau of Industrial Costs and Prices'? I Uve 
they heard of this? Shri Khurana will not 
know and I do not blame him for that. (Inter
ruptions) He is confined to petty traders and 
not higher people. (Interruption) The point is 
that BICP is already there which is regulating 
the prices of industrial products. (Interrup
tions)

POS is essential. Shri Indrajit is correct, 
(n a socialist country where there are 42 per 
cent of the people living below the poverty 
line, there has to be some... (Interruptions) 
Sir, please ask them to be quiet. Sir. PDS is 
essential; prices of the essential commodi
ties have to be contained. But. there is an 
urgent need to review the public distribution 
system itself. How much wheat are we giving 
through the public distribution system per 
unit? In my State-1 do not know about other 
States* one family is getting one kg. of wheat 
per unit per month. If there is a family of five, 
the total wheat or rice comes to five kgs. per

month. How much are we subsidising? A 
handsome of Rs. 10 or Rs 15 per month, ft 
has an effect; I do agree that in a poorest of 
the poor family, it has an impact. But, there 
is an urgent need to review the public distri
bution system itself. There is no need to give 
us subsidised wheat, the people sitting in 
this House. There is an urgent need to con
fine PDS to the poorest of the poor families. 
A aubsidy of Rs. 25 may be important to a 
family which is earning Rs. 300 per mont. But 
a subsidy of Rs. 25 or Rs. 30 to a family of 
these sitting here, is not a concern. So there 
is an urgent need to review the PDS itself. 
This is very unfortunate about everything 
which the Government does. If it exports 
wheat, we are doing at the behest of the 
World Bank and the IMF .If we are importing 
wheat, we are doing it at the behest of the 
IMF and the World Bank. If we are doing 
away with subsidy for fertilisers, we are 
doing it at the behest of the IMF and the 
World Bank. What about our ’karSove l Are 
these people also doing it at the behest of 
their friends across the border’  (Interrup
tions) Mr. Madan Lai Khurana, pleases wait 
tor five minutes.

Mr. Khurana made an allegation that 
the Government of India gave subsidised 
wheat to the flour mills.

SHRI MADAN LAI KHURANA. Why 
not control their products?

6HRI DIGVUAYA SINGH: For once. I 
agree with him. it should be made obligatory 
on the flour mills, which were given subsi
dised wheat, to give that by-product, that 
flour to the PDS system.

Bui m the State of Madhya Pradesh-1 
must bring the fact before you- ail the wheat 
that was to be distributed through the PDS 
system, for six months tilt November, 1991, 
lakhs of tonnes of wheat was diverted to the 
flour-miils which were related to the BJP 
President and people there in the State.
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When we made allegations in the State.
when we asked for an inquiry, it has not yet
been completed. I totally agree with you that
you must set up an inquiry against ail those
flourmills.
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interest of the consumers of this country. 
Where is the fertiliser subsidy going?

(Interruptions)

SHRI MADAN LAL KHURANA: I agree. 

[Translation]
Let there be an inquiry in both the cases.

SHRI RAJ VEER SINGH: I would like to 
know whether F.C.I. is the concern of the 
Centre of the state.

[English)
SHRI DIGVIJAYA SINGH: I totally agree 

that an inquiry should be set up to find out 
who were the people who have made crores 
of rupees from the PDS wheat which was 
given to the flour-miiis.

I did not want to interrupt a senior leader 
like Mr. Atal Bthari Vajpayee. But there are 
certain facts which must be brought before 
the House Madhya Pradesh grows 85 per 
cent of the soyabean in the country. For price 
intervention, the State of Madhya Piadesh 
started Tilhan Sanghs so that the private 
processors did not cont rol the market forces. 
That is why Tilhan Sanghs were created; 
societies were created. But I am sorry to say 
that in spite of our repeated demands pur- 
hases by the primary societies of Tilhan 
Sangh-it is my allegation- the BJP Govern
ment in Madhya Pradesh did not start pur
chasing soyabean till the processors have 
not filled their godowns. (Interruption)

I would not have replied. N was Mr. Atal 
Bihari Vajpayee whoraitedlttfs issue. (Inter
ruption)

A* far a t wheat is concerned, the deci
sion of the Government of India was not only 
timely but necessary. And 4 was in the best

Seventy per cent of the subsidy to the 
farmers is being cornered by six developed 
States, namely, Gujarat, Maharashtra, 
Andhra Pradesh, Tamil Nadu, Haryana and 
Punjab. And it was going to those estab
lished farmers who had irrigation potential. 
How much are we spending on sbsidy? Had 
we not lifted the control, the total subsidy on 
the Central Government would have gone 
upto at least Rs. 10,000 crores this year. 
Could this country afford this kind of a sub
sidy? After lifting the control, still this Gov
ernment will have to pay nothing less than 
Rs. 5000 crores of subsidy on fertilisers. 67 
ppr cent of the total fertiliser consumption in 
this country is still subsidised, that is, urea. 
I low much are we spending today on that 
target group which is the poorest amongst 
the poor*? The total money that we are spend
ing on employment programmes of the poor 
is oly Rs. 2600 crores and the subsidy that 
we are giving to the farmers is Rs. 4000 
crores. Where is the justification? Today, the 
target group ol this country needs maximum 
attention. They are the people coming from 
the poorest of the poorlamilies and there is 
an urgent need to review this programme 
and raise money for employment pro
grammes of the poorest ol the poor. I am 
sure our friends from the Communist Party 
will appreciate what ( am saying.... 
(Interruptions)The unfortunate part is the 
attitude of ourfriends here Is really atrocious. 
Pardon me for saying so. They are asking for 
reduction in prices of fertilisers and they are 
making beg statements and going for Bharat 
bandh as N Bharat bandh would reduce 
prices of fertilisers and essential 
commodities...(Interruptions)... No. We never 
go for bandh since I have become the PCC 
President. We do not believe in 
ti\al....(intemiption$).
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(Sh. Digvijaya Singh] MR. DEPUTY SPEAKER: That name Is
being removed already.

MR. DEPUTY SPEAKER: Please con
clude as It is getting time. SHRI DIGVUAYA SINGH: I will not

mention his name. (Interruptions)
. SHRI DIGVIJAYA SINGH: They are

interrupting. What can I do? If they are genu
ine and if they are really concerned with the 
farmers of thisconutry, will they removertne 
sales tax on fertilisers in the BJP-ruled States.
I ask this question to them. They are not 
prepared for that. Not only that, as my friend 
was telling me. they did not spend the sub
sidy which was given last year. Honourable 
Minister, you had given subsidy to the States 
so that small and marginal farmers, harijans 
and adivasi farmers would get fertilisers at 
old prices. But I can say with authourity that 
in Madhya Predesh not a single small and 
marginal farmer could get the fertiliser at a 
subsidised price. Again you had given in
structions that if the stocks were available on 
that day, it would be sold at the old prices, 
prices prevalent before the controls were 
lifted. Sir, let me tell you that in Madhya 
Predesh the... (Interruptions)

MR. DEPUTY SPEAKER: Do not use 
the name. I remove the name.

SHRI DIGVUAYA SINGH: I am sorry or 
taking the name. (Interruptions)

$HRi GUMAN MAI LODHA(Pali): It 
should not go on record, Sir. (Interruptions)

SHRI DIGVIJAYA SINGH: O.K. Sir, I 
will not take his name. (Interruptions) ^

MR. DEPUTY SPEAKER: The entire 
thing may be remove.(Interruptions)

SHRI GUMAN MAL LODHA: Sir, the 
hon. Member is making accusation by name. 
He is not a Member of this house.

SHRI GUMAN MAL LODHA: Sir, he is 
converting this house into Assembly of 
Madhya Pradesh. He should be reprimanded 
for that (Interruption)

SHRI DIGVIJAYA SINGH: This is my 
allegation, Sir. Kinoly have it inquired into. A 
subsidy of Rs. 1000 per tonne was given by 
the Government of India to the States to be 
given to the farmers in the prices of super 
phosphate and potash. But the M.P Govern
ment had the guts to announce that (t has 
been given from their funds. I will show you 
a press release of Madhya Pradesh Govern
ment. The subsidy given by the Government 
of India was claimed by the M.P Government 
as subsidy given by them.

Sir, I will conclude with some sugges
tions. My suggestions are simple. I urge 
upon the hon. Minister to give remunerative 
prices to the farmer, taking into full consid
eration the rise in prices of the fertilizers after 
the control is lifted. Then and then only, you 
will be known as the real friend of the farmer.

Sir, my second suggestion is that free 
movement of grains in the country is essen
tial. There should be no checks and bal
ances by the States. Checks by the State 
Governments are putting a sort of ban on the 
free transit and hence these checks should 
immediately be removed so that there can 
be free movement in the country. On market 
prices, you must intervene and then only we 
will be able to find a solution.

I urge upon you to implement all the 
recommendations of the JPC. They have

“ Expunged s ordered by the Chir
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arrived at these recommendations after a opposed by all the parties including ours, but
great deal of deliberation and thoght. The 
State Governments must be asked to waive 
sales tax on fertilizers. Gas price and the 
price of naphtha should be reduced. Railway 
freight charges should also be reduced. Untii 
and unless you implement the recommen
dations of the JPC in toto, farmers will not be 
helped. Only partial implementation of the 
recommendations will not do justice to the 
farmers.

[ Translation]

SHRI SURYA NARAYAN YADAV 
(Saharasa):Mr. Deputy Speaker, S ir, we are 
discussing on an issue which is very impor
tant for country. Whenever there is any dis
cussion on the problems of the farmers, it 
seems that all the problems of the farmers 
would be solved in one day but as a matter 
of fact all the members who have spoken on 
these problems are not farmers. There is no 
farmer in any Government that comes to 
power. Our party had also come to power but 
it too did not do anything in the interest of the 
farmers. During the 45 years of rule. Con
gress has also hardly paid any attention to 
the problems of the farmers. Actually, that 
party even failed to understand the real 
problem. Proper attention has actually never 
been paid to safeguard the interests of the 
farmers. This Government has always been 
he sitant in giving remunerative prices to 
farmers. Agricultural policy has not so far 
been declaed by the Government inspite of 
the fact that the farmers in the country con
stitutes 80 per cent of the total population 
that is why we have to import wheat from 
Canada, America, Russia and France. When 
the price of farmers’ foodgrains is about to be 
fixed, the Government starts importing wheat 
with the intention of lowering andcontroliing 
the prices. Farmers are so baffled by statis
tics that they are unable to understand any 
thing.They do not understand as to what is 
the real statistic*, and how much foodgrains 
has been imported. The import of wheat is

I would welcome the import of wheat if it is on 
the same prices as we are giving to our 
farmers. The Government should purchase 
the wheat of farmers on the same rate. I 
challenge the hon. Minister to reply it today 
itself. The farmers have no objection, their 
only demand is that if the Government im
ports wheat from America at the rate of Rs. 
500 per quintal, then their wheat should also 
be purchased at the same rate of Rs. 500 per 
quintal. They are ready to meet the require
ment of wheat.

Next comes the pricing of fertilisers, in 
this regard I would not like to say much. We 
met the hon. Prime Minister with a delega
tion of farmers. He asked the delegation to 
see the Agriculture Minister. We tried to 
impress upon him that the double policies in 
regard to fertilisers should be removed who 
are big farmers? Mr. Jakhar is a big farmer. 
Has he ever purchased a bag of fertiliser 
from market? I know that only tenants would 
be looking after his farming. Only poor farm
ers wouldbe ploughing his fields. Small and 
marginal farmers do the farming for the land
lords, the are all poor, if in the family of a 
farmer who has thirty to forty bighas of land, 
there is no one in the sevice then he does not 
have grains even for sowing.

I agree with DigvijayaJi but I do not fully 
endorse the views of the B J.P . and Shri 
Madan LalKhuranajithat bungling has been 
committed in the import of wheat. As Shri 
Digvijaya Babu was saying that wheat was 
purchased from the farmers by big business
men on lower rates. The Government has 
imported wheat with a view to check those 
businessmen for selling that wheat on higher 
rates, it is good thing It is not bad. i support 
I. But i would like to submit tiiat the Govern
ment will have lo purchase the wheat of 
Indian farmers at the same rales. The double 
policy of selling fertilisers to different farmers 
on different rales Is not good. The Govern
ment also stopped giving subsidy.
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I would like to cite an example. The Jute 
Corporation of India purchases jute fromthe 
farmers. I also belong to jute-growing area. 
Two days ago, while returning from my area,
I found thousands of farmers from Purnea, 
Saharasa, Madhepura, Katihar, Araria and 
Kishanganj districts of Bihar standing in a 
queue to sell their jute. The Corporation was 
not buying it. Those farmers were there for 
the last four to seven days with the intenion 
of selling their jute and with the money .thus 
earned, they wanted to purchase fertilizers 
and use the same for agricultural purposes 
but they were unable to do It as the corpora
tion was not buying their jute. When my car 
reached there, people gheraoed me. On 
asking officials of J.C.I, I was tole that they 
did not have any capacity to purchase jute. I 
would like to know, when the Government 
has fixed rates for jute, why does it not buy 
jute from the jute growing farmers and Gov
ernment officials openly declare that they do 
not have anycapacity to purchase the same, 
can it be true’  Then the govenment talks of 
farmers and villages. The Government has 
spoiled everything

In brief, I demand, the Government 
should instruct the J.C.I. to purchase jute 
from farmers immediately. The Government 
is selling fertilizers to the farmers at higher 
rates. There are hardly seven big farmers in 
every hundred farmers and the rest are 
marginal and small farmers, they cannot 
afford buying fertilizers at such higher rates. 
The Government should provide them fertil
izers at cheaper rates.

Whole of Bihar is reeling under 
drought ThefarmersthertIrrigatetheirfletis 
with boring pumps than they plough the 
fields and sow seeds. They are getting seeds 
at higher prices and they donl get fertilizers 
as the fertilizer available in the market is 
adulterated. Mr. Jakhar, you are also a farmer 
and If you have any sympathy with the farm

ers, then still there is time fo take necessary 
action and make arrangerr^nts to make it 
available at every place. With this, I conclude 
and request the Government as well as this 
House to fix the rates of wheat or any other 
produce, equivalent to the rates at which we 
import foodgrains.

17.57 hrs.

(MR. SPEAKER in the Chaii]

SHRI BHOGENDRA JHA: Mr. Speaker, 
Sir, I hnve come here, missing a meeting 
being held on the first floor. I have asked you 
to provide me time to speak either just now 
or later on, whichever you feel suitable.

MR. SPEAKER: Let him speak You will 
be given a chance to speak later on.

[English]

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Mr. Speaker, Sir, I 
thank you for allowing a discussion on this 
very important matter. The Government has 
tcconsidervery seriously the repercussions 
of these decisions. Only last year and before 
last year, we were able to export rice and 
earned foreign exchange, This year, we are 
compelled to import nearly 3 million tonnes 
of wheat by spending nearly RS. 1500crores. 
Added to this, we are going to import hun
dreds of crores worth of rice°also which my 
colleagues have already mentioned., I would 
like to say that this clearfy Is an antifarmer 
policy of this Government. It is most unfortu
nate. I have a lot of respect as well as 
affection to our Agrteufture Minister Dr. 
Balram Jakhar. I donl doubt his sincerity or 
his love towards farmers. Canthis Govern
ment dare to do such a harm to any one 
section of the population other than farming 
community ?. Only a year back, you had 
enhanced the fertilizer prices by 30 percent 
and now immedately after the Monsoon 
Session, the Joint Parliamentary Committe
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on Fertilizer Pricing's Report was presented. 
And immediately, the Government has an
nounces the decision to de-control prices of 
phosphatic and potassic fertilizers. Is it not a 
fact becaure our Finance Minister is going to 
borrow the third tranche of loan from IMF 
under Extended Fund Facility to convince 
those foreign money lenders that this Gov
ernment is very sincerin implementing their 
conditions and committed to honour its 
commitments to implement the conditional
ity that his decision has been taken? Or else 
please tell what are the reasons? Why at a 
particular point of time, the Government has 
taken a decision? The price of murate of 
Potash has been increased from Rs. 88/- to 
Rs. 210/-. This price of DAP went up from Rs. 
230/- to Rs. 4440/-.

My colleague Mr. Sawant as well as Mr. 
Digvijaya Singh have again stressed the 
need for implementing certain recommen
dations made by the JPC on Fertilizer Pric
ing. We appreciate it. Out why has not this 
Government examined those things and why 
has the Government failed to implement 
those recommendations of JPC ’

18 00 hrs ,

MR. SFJEAKER:Mr Sobhanadreeswara 
Rao Vadde, please wait for one minute It is 
now six ‘o’ clock What is the sense of the 
House with regard to this discussion’

SEVERAL HON. MEMBERS: Let us 
continue it tomorrow also.

SHRI SOBHANADREESWARA RAO 
VADDE: So many hon. Members have to 
speak.

MR. SPEAKER: What Is your view Mr.
Minister?

MR. SPEAKER: Let us take it up tomor
row also. After Mr. Raolinishes his speech, 
we will adjourn the House. Now you can 
complete your speech.

/English]

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JHAKAR): Wecanol finish 
it today then let us take IT up tomorrow.

SHRI SOBHANADREESWARA RAO 
VADDE: While the Government has not 
considered those recommendations of the 
Joint Parliamentary Committee, in haste, It 
has withdrawan the control on fertiliser as a 
result of which the farmers are compelled to 
pay heavy prices for the fertilizers.

After that decision some other decision 
have been taken. These are not going to 
help the farmers. Even your decision of 
subsidy of Rs. 1000 per tonne of super 
phosphate and other phosphatic fertilizers 
has helped only the traders or the influential 
politicians, not all the farmers.

Shri Digvijaya Singh has said some
thing about the U.P. Government and the 
Madhya Pradesh Government. I would like 
to inform the House that the Andhra Pradesh 
Government also is not lagging behind. Last 
year when Rs. 69 crores were sent by the 
Union Government, not a single farmer, small 
or marginal, in Andhra Pradesh got a single 
rupee. ’ Even now, the Government has 
given Rs. 1000 per tonne for the fertilizers 
with good intention., But If It had taken a 
decision before* the decontrol of the fertiliz
ers, most of the farmers would have been 
benefited. Had the Government thought of 
the serious consequence of the decontrol of 
those fertilizers. Even before the docontrol, 
even before 30 percent enhancement of the 
fertilizer prices, the farmers would have been 
benefited. The price of fertilizer in ourcoun-
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try is much more than the price ot fertilizer in 
Pakistan and Bangladesh which are our 
neighbours even at that point of time.

Whiie a farmer in our country is made to 
part 3 Kg of paddy or wheat to purchase one 
kg of nitrogen, a farmer in Pakistan sells 2 kg 
of paddy for one kg of nitrogen. A farmer in 
Korea has to give only 8 kg of paddy to fetch 
one kg of nitrogen. A farmer in Japan has to 
gove .3 kg of paddy for getting one kg of 
nitrogen.

Right at the moment, our fertilizer con* 
sumption is much less.We are hardly con
suming per hectare 73 kgs of fertili2ers. The 
farmers in Pakistan are consuming 82 kgs. 
Last year, because of your wrong policy -of 
course, it is not hundred percent reason; but 
it is one of the main reasoi^<of enhance
ment of 30 per cent prices d f  Fertilizers, we 
produced 9 million tonnes less of foodgrains; 
and you are well aware of it. And even this 
year, according to the latest estimate, we 
may be slightly better The situation in South, 
especially in Andhra Pradesh, Tamil Nadu 
and some other States is not encouraging 
because of late arrival of monsoon and again 
cycolomc storm. In spite of all these things, 
we have to produce 240 million tonnes of 
foodgrains to meet our requirement by 2001 
AD. How are you going to produce it unless 
you enhance the consumption of fertilizers’  
Unless you enhance the consumption of 
fertilizers, you cannot increase per acre yield.

Even during the Seventh Plan Rs. 8000 
crores were spent on irrigation, but oniy four 
lakh hectares of additional irrigation facilities 
were provided. So, we cannot depend upon 
extension of irrigation facilities in spite of our 
best efforts. The only alternative left to in
crease the per-acre yield and the total pro
duction m rough increased utilization of 
the fertilizers. Your decision of decontrolling 
and enhancing prices to a great extent is

going to come in the way of our meeting our 
requirement. Even now, several hon. Mem
bers have said that we have achieved self- 
sufficiency. It is not a fact. It is due to the fact 
that one person in every three persons in this 
country is below the poverty line. Because 
they dc not have adequate purchasing ca
pacity. We are having enough stocks. That is 
the position, if really we can supply 161 kg. 
per head per year, which is the minimum 
nutritional requirement that has been recom
mended, we are very far off the mark. Even 
in terms ot calories also the percapit a availa
bility of calory intake is only 2200 whereas 
2600 is the minmumthat should be there. In 
spite of these things why this Government is 
going ahead with such faulty and wrong 
advices of the IMF and the World Bank.

My friend, Shri Sawant has said that in 
America and in E uropean countries their per 
capita subsidy yield is around 200 dollors. 
That is quite mistaken because that does not 
give the correct picture. In India 75 per cent 
ol the people are d'rectly or indirectly de
pendent on the agriculture and and if we 
calculate the per head subsidy the so called 
subsidy that is made available to Indian 
farmers, it comes to around 6 dollors per 
head.Where as in America, because only 2 
per cent people are dependent on the agri
culture. it comes to 22000 dollrs per Amer.* 
can farmer and in the European Economic 
Community countries it will come to around 
16000 dollors per farmer, fhose people, 
who are giving 22000doMorsperfarme rate 
advising the Indian Government to do away 
with the subsidy small pittance to the farm
ers. Is it justified? Are you thinking of the real 
consequences, long term consequences? 
Not only that we are importing now, in future 
also we have to depend compulsorily in 
importing tha foodgrains from those coun
tries. You ara a doctor, you are a good 
economist, tall me what you fee'. What do 
you mean by subsidy? When you are giving 
higher price than the international price, it 
may be called subsidy but In India the farmer
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Is not given a subsidy but he t$ being ex
ploited. The differential co-efficient pf pro
tection offered to the farmer was 0.8, whereas 
for the industrial sector it is 1.4, That means 
the Indian farmer's productio.1 is taken at a 
lesser price than the price which he can ge if 
he sells in the international market. When 
that is the situation, pretty knowing that 
previous Government has been continuing 
this policy of giving fertilizer at a low price, 
the farmer in this country is not a begger. He 
is a man with self-respect. We do not want 
the Government to do any charity.

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): I will not let you 
remain a beggar.

SHRI SOBHANADREESWARA RAO 
VADDE: But the increase should be reason
able. It should be in such a way that the 
farmer can bear it. Of course, you have 
done, to correct the imblance to some ex
tent. by increasing the support price. But 
how many farmers can be compensated for 
their higher payment of fertilizer prices, only 
such farmers who get marketable surplus to 
sell either to the F.C. I. PDS scheme or in the 
open market. 80 porcent of the farmers are 
small and marginal farmers. They produce 
enough to meet their requirement and hardly 
they may be having four quintals or five 
quintals to sell in the market. For such farm
ers you are not going to help by increasing 
the minimum support price.

So, my suggestion to the Government 
is , please reconsider It. You know in your 
heart of hearts that what you have done is 
wrong but this Government, because of its 
commitment to IMF and World Bank, have 
succumbed to their pressure and they have 
done this greatest injustice to the farmers of 
this country.

Please reconsider and restore the pre
enhancement level and you may enhance it 
by 10 percent or something like that and not

by 1 oopercentorgo percent because in the 
long run the country will bo paying a very 
heavy price, not only the farmer of this coun
try.

My suggestion is please remove all 
controls and restrictions on movement of 
paddy and other agriculture produces, which 
you are good enough to say the other day at 
Hyderabad that the Government intend to do 
It. But till now, the practice, the rules that are 
invogue or that from district to district the 
farmer cannot move his paddy or wheat and 
from State to State they cannot move. The 
traders are exploiting the situation and they 
are trying to purchase the paddy or wheat at 
throw away prices from the farmers. All that 
should be removed

I request the Government to create 
conditions where the farmers will be happy. 
If the Government does not bring down the 
prices of fertilizers, how can they stop the 
farmer from selling his paddy of wheat to 
other countries where he can get a better 
price? The Government cannot compel them 
to sell them at throw away prices to it.When 
the Government is speaking of liberalisation 
and economic policy and high sounding 
words,the farmer alone cannot pay the price. 
That is my demand from the Government.

»n the <"ACP computations also, actu
ally, in matter of fertilizer you are giving
12 per cent post-tax profit on a plaque to the 
fertilizer jnanufacturers, even though they 
have really not produced and they have 
shown you wrong statistics for getting more 
and more subsidy money. But the farmer is 
not assured of any percentage of profit and 
I amsui? that at least 12 per cent profit 
should x>e given to the farmers.

It is very well known that the CACP 
computations are based of figures that have 
been supplied five or six years back, not the 
latest figures. Lot of changes have taken 
place in the agricultural labours wages and
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other agricultural inputs. So. my suggestion 
to the government 1$ to kindly refix the price 
of paddy, Wheat and other agricultural com
modities keeping in view open the parity 
prices, taking 1970*71 as the base year. The 
only some justice can be done to the farmer 
and he can co-operate with the Government 
in giving his production to the public distribu
tion system.

opportunity.

MR. SPEAKER: 1 think tomorrow we may 
resume this discussion at 4 P.M. because 
other business is also there.

18.12 hr*.

The Lok Sabha then adjourned tM Bieven 
of the dock on Thursday, November 2€,
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